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LOK SABHA DEBATES 

LOK SABHA 

Thursday, April 28, 1988/ 
Vaisakha 28 1910 (Saka) 

The Lok Sabha mel at Eleven 
of the Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

(English) 

Food Testing Laboratories 

856. SHRI SOMNATH RATH: Wilr 
the Minister of HEALTH AND FAMILY 
WELFARE be please d to state : 

(a) whether the Indian Federation of 
Consumers organisation urged upon 
Union Government to set up more food 
testing laboratories at centrally located 
places in the cities In order to curb the 
growing menace of food adultel'ation as 
reported in the 'Hindustan Times' dated 
13 March, 1988; 

(b) if so, the steps Government have 
taken in this regard; 

--- --~- -- -- _- ---
Year No. of Samples 

examined 

1984 1,22,296 

1985 1,28,511 

1986 1,21,971 

(c) to what extent the food testing 
laboratories already in existence have 
been able to improve the quality of food 
products; and 

(d) the other measures Government 
have taken in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY W~LFARE (KUMARI SAROJ 
KHAPARDE) : (a) Yes, Sir. Government 
has seen the news item. 

(b) to (d). A statement is given below. 

Statement 

75 Food Testing Laboratories of 
States/UTS and local bodies are engaged 
ID testIDg of food samples limited under 
the prOVisions of Preventions of Food 
Adulteration Act, 1954. Besides, 4 
Central Food Laboratories also act as 
appellate laboratories. 

These laboratories analyse the samples 
sent to them to find out whether they are 
adulterated or not. Local Health Authori-
ties take action to prosecute the offenders 
on the strength of these ana lytical reports. 
The work done by these loboratories for 
three years is as follows : 

No. of samples Percentage of 
found adulterated adulteration 

14,990 12.2 

14,671 11.4 

13,730 11.2 
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The following measures have been 
taken: 

1. Central Government has drawn 
up a Plan Scheme to strengthen the 
Central Government Laboratories. 

2. The State Governments have been 
requested in their turn to streng-
then the Laboratories by allocating 
sufficient funds for this purpose. 

3. State Governments have been 
requested to ensure appointment 
of trained personnel in their 
laboratories. 

4. A list of minimum equipments 
required for Laboratories has 
been communicated to the State 
Governments. 

5. The Central Government has 
provided some sophsticatcd eq uip-
ments like G.L.C. to some State 
Laboratories. 

6. Training of publIc aOCllysts, Food 
Inspectors and Senior Level 
Officers of State Governments/ 
UTs is regula_rly imparted by the 
Central Government. 

7. The Central Government regularly 
conducts examination for chemists 
working in Food Laboratories of 
State Governments. 

SHRI SOMNATH RA TH: Sir, the 
hon. MInister replied that there are 75 
food testing laboratories of States and 
Union Territories and local bodies and 
also there are four Central Food Labora-
tories to act as appellate laboratories. 
And the prupose of these laboratories is 
stated like thi s : 'Local Health Authorities 
take action to prosecute the offenders on 
the strenglh of these analytical reports' 
under the Prevention of Food Adulteration 
Act. 

I would like to know from the hon. 
Minister. which are the local bodies and 
where these food testing laboratories are 
situated and since the promulgation of the 
Prevention of Food Adulteration Act, 
right has been given to the pub lie to 

prosecute the offenders and they are also 
to send tbe samples to laboratories for 
testing, What amount is being charaed from 
the individuals to test samples and how 
many such samples have been given by 
individuals for testing, what is the result, 
if any charge is being levied what is the 
amount and if not levied, whether the 
Government is going to levy it and also 
the facilities to be provided. 

Further. Sir, as per thClt statement, in 
the year 1984 the number of samples 
examined was 1,22,296 and the peecentage 
of adulteration was 12.2. And in 1986 
the number of samples examined was 
1,21,971 and also the percentage of 
adukeration was 11.2. ~ I would lake to 
know what time it takes for a laboratory 
generally to examine the samples and give 
the results, whether it will take months 
for giving results. Sufficient samples are 
r.ot tested, and if so, what steps are you 
going to take? (Imerruptiol1s) 

PROF. MADHU DANDAVATE: 
This is the inaugural address of the 
Question Hour. 

KUMARI SAROJ KHAPARDE: He 
has asked so many questions. I do not 
know that questions to answer. 

THE MINISTER .OF HEALTH AND 
FAMILY WELFARE AND MINISTER OF 
CIVIL A VIA TION (SHRI MOTI LAL 
VORA) : Sir, it is a Questionnaire. 

MR. SPEAKER : You can reply only 
to one questIon now. 

SHRI MOTI LAL VORA: I may say 
that it is a questionnaire being asked. 
As the hon. Member has asked about 
the local food testing laboratories, I may 
give this information. There are 13 
managed by the local bodies and these local 
bodies are in the States. Gujarat has got 
six-in Baroda, Kutch, Rajkot, Ahmedabad 
and Surat. and one local body. There is 
one local body there. In the same way, 
Kamataka has got one local body labora-
tory. Madhya Pradesh has got two local 
body laboratories. They are managing the 
testi also. In the same way. food testing 
laboratories are there and 62 are managed 
by the States. Whenever the samples are 
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sent to the laboratories generaIly it takes 
time for testing. I cannot give you the 
duration at the moment. But it takes time 
to examine the food samples sent to the 
laboratories. 

SHRI SOMNA 1 H RA 1 H : My question 
is not answered. 1 asked not only about 
the local bodies but also the laboratories 
at Centrally located places. 

Further my specific question was, what 
facilities have been given to the individuals 
to test the food samples because in the 
Prevention of Food Adulteration Act. 
individuals have been given the right to 
prosecute the offenders. For doing so, 
they send their samples to the laboratory 
for testing. I want to know specificalJy 
whether in the laboratory, and samples 
sent by individuals has been tested? If so, 
what is the number of samples tested. 

Further, I have specifically asked the 
question about having' a large number of 
these laboratories because the samples 
could not be tested if there are only a 
few and the number is also being reduced 
also. As such prosecuting the violators 
under the Prevention of Food Adulteration 
Act is a nullity. This was my question but 
that was not answered. 

My second supplementary ig ..... . 

MR. SPEAKER i'Mr. Chairman, Sir 
YOU must ask. simple questions. Two 
minutes are allowed. You have taken 5 
minutes. 

SHRI SOMANATH ·RATH: It is a 
simple question. It is an important matter. 

MR. SPEAKER : Everything is impor-
tant. 

SHRI SOMNATH RATH : J want 
specific answer. Everything is left to the 
States. A'S per the statement, everything 
is left to the State Government. What 
supervisory role tbe Centre has got to 
play 1 

KUMARI SAROJ KHAPARDE: The 
Preventio n of Food Adulteration Rules, 
1955 cover besides standards for the 
'Various food prooucts, regulations with 

regard to addition of colouring matters, 
addition of labeUed matters, rules with 
regard to package and labelling of food. 
prohibition and regulation of sales 
(Interruptions). 

I am coming to the point now. It 
cover addition of preservatives and presence 
of poisonous matter etc, I am coming 
to the point. 

About the role of Central Government 
in working of PFA Act, 1954. the Central 
Government plays an advisory role in the 
implementation of food Jaws. The 
following are the main activities of this 
organisation: 

1. the prescription of food standards 
in consultation with national and 
international institutions; 

2. the formulation of provisions of 
PFA Act and rules and amend-
ments thereof; 

3. coordination and Haison with the 
States in enforcement of the 
various provisions of the Act. 

SHRI SOMNATH RATH: We know 
the rules and regulations. (Interruptions) 

K UMARI SAROJ KHAP ARDB : The 
hon. Member has asked me about the 
assistance which being by the Government 
to the States for the construction of drug 
laboratories. During the Fifth Plan, eight 
States namely, Jammu and Kasbnir 
Himachal Pradesh, Madhya Pradesh' 
Tamil Nadu, Andhra Pradesh, Bihar, Assa~ 
and Rajasthan were given grants by the 
Central Government for the construction 
of the combined food and drug laboratora-
tories. (Interruptions). 

Actually, the Member was a'iking many. 
questions in one questionaaire. If be 
specifically asks me a question, I can answer 
it. (Interruptions). 

SHRI AJA Y MUSHRAN: The hon. 
Minister has in her reply said that "these 
laboratories analyse the samples sent to 
them to find out whetber they are adulter-
ated or not." This creates a doubt 111.1 t Ii 
a sample is Dot sent to them. will they 
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not check a sample for tbe benefit of the 
health of the people wben a particular 
item becomes controversial througb press 
and people. The reconstituted milk witb 
Irish butter is being distributed under the 
Nationational Dairy Development Board, 
cooperative sectors and local milk schemes 
all over the country, including the army. 
Will the hon. Minister assure the House 
that when they are sendina the sample 
to tbem, will they call the sample and 
test it for its radioactivity for the benefit 
of the health of the people' because it 
sbould not be necessary tbat unless a sample 
is sent to tbem, they will not test. They 
J'.,ust call the sample, test it for the benefit 
of tbe people. This assuraDce I want to 
have from the hon. Minister. 

PROF. MADHU DANDAYATE: 
Radio-active butter can be used for atom 
bomb. 

SHRI MOTI LAL YORA : As the hon. 
Member bas liven this information to us 
today, we will definitely ask for sample. 

(Interruptiom) 

The Bhabha Atomic Research Centre is 
only testing radio-active samples, if they 
are sent there. If there is radio-activity, the 
Centre is there to test it. If the hon. 
Member has aiked for the • esting of these 
samples, we may look into it. 

PROF. MADHU DANDAYATE: I 
would like to know from the hon. Minister 
whether he or she is aware of the fact that 
women's orpnisation in Delhi called Mahi!a 
"Dakshit Samiti bas been conducting telts 
for the last several years ... 

PROF. J. P. KURIEN: Ar~ you 
representing them ? 

PROF. MADHU DANDAYATE : I am 
representing the voters. 

MR. SPEAKER: I will allow him to 
represent. 

SHRI SURESH KURUP: Are you 
representing your wife ? 

PROP. MADKU DANDAVATE: No 
reference to my wife because she is not in 
the HoUle. 

MR. SPEAKER: I can aUow you to 
represent ber. 

PROF. MADHU DANDAVATE: I 
would like to know whether Mahila 
Dakshit Samithi or women's orlanisation in 
Delhi is conducting a food testing centre in 
Delhi whose work has been hilhly apprecia-
ted by the Delhi Administration in its r.port 
and, if it is so, why is it that the Central 
Government's grant that was made available 
to this food testing laboratory has been 
stoPl*i for the Jast three years and will 
the Minister assure that the arant will be 
restored? 

SHRI MOTI LAL YORA : As rar as 
the work of the women institutions is 
concern.d, as the hon. Member has laid, 
it is really to be appreciated. I will have to 
enquire why tbe grant has been stopped. 
Then I can assure the hon. Member, whetber 
the grant will be resumed or not and what 
was the reason for not givin the Ilant, I will 
look into it. 

PROF. MADHU DANDAYATE: Will 
you assure that if the report is satiafactory, 
the Delhi Administration would reliume the 
grants'? 

SHRI MOTI LAL YORA : If the report 
is satisfacrory, definitely we will look into 
it and we wiJI see tbat the grant is resumed. 

SHR! V. SOBHANADREESWARA 
RA 0 : From the answer to Part 'c', the 
extent of adulteration has n\)t been consi-
derable cut dowA and I would like to ask 
the hon. Minister whether there are some 
instances where out of greediness, lome 
millers as well as traders are. adulteratin. 
rice with white stone which is powdered and 
fixed with the rice supplied whicb is dama,-
ing the kidneys of the human beings. If so, 
I ask tbe hop. Minister whether the Govern-
ment will reconsider and suitably amend 
the Food Adulteration Act so that mort 
strinaent action is taken against the persons 
who have adulterated these white stones in 
the rice endangering the I ives of the people 
by enhancinl the period of imprisonment as 
well as the enhancement of the imposition 
of penalty. I would like to cateaorica)Iy 
know from the bQn. Minister, about Jhis. 
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KUMARI SAROJ KHAPARDE: Sir, 
in order to curb adulteration in food in the 
country, the Parliament has Itlrgady enacted 
Prevention of Food Adulteration Act in the 
year 1954. The Act was amended not only 
once bUMhrice. It was by the amendment 
of 1976 a punishment for adulteration, 
wkich could cause such harm so as to 
amount to grevious hurt within the meaning 
of Section 320 of IPC, punishment of 
imprisonment for a term of which shall not 
be less than three years but which may be 
extended to term of life with fine which 
shall not be le€s then atleast Rs. 5000 was 
included. Standards for foods were prescri-
bed in PF A rules tWIce. 

(Translation) 

Extension of Hardwar-Dehradun HD 
Passenger Train upto Najibabad 

*857. SHRI RAM SINGH: Will the 
Minister of RAIL WAYS be pleased to 
state: 

(a) whether Government propose to 
extend H.D. Passenger train running between 
Hardwar and Dehradun upto Najibabad 
via Laksar for the benefit and convenience 
of pilgrims going to Hardwar; and 

(b) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAHA-
BIR PRASAD) : (a) No, Sir. 

(b) Extension of 1/2 HD Passenger to 
Naj Ibabad is not feasible due to lack of 
requisite terminal facilities at Najibabad 
and avaiiabiJity of alternative services. 

SHRI RAM SINCH: Mr. Speaker, 
Sir, the hon. Minister has given some 
reasons for not extending this train upto 
Najibabad and out of which the main reason 
is the non-availability of terminal facilities 
at Najibabad. As the whole House is aware, 
Najibabad is a big junction anq, an impor-
tant station through which trains from all 
directions pass, what is the reason behind 
not having a terminal station there? 
Secondly, you have stated that alternative 
services are available upto Hardwar. I want 
to bring it to the notice of the hon. Minis-
ter that Hardwar is not only a Tehsil 

headquarters but is also going to be 
District headquarters soon and is also 
considered to be one of the main places of 
pilgrimage. In view of the above, what 
facilities are available for reaching there by 
11.00 a.m. ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAV RAO SCINDIA); Mr. Speaker, 
Sir, teminal facilities are not available' at 
Najibabad and it is also not poasible to 
provide terminal facilities at every junction. 
We have yet no plan to provide terminal 
faCIlities at Najibabad. It is, therefore not 
possible to extend this train because of 
some practical difficulties and this is what 
we have stated in the reply. So far as tho 
timings are concerned, an Exdert Commi-
ttee was constituted by the Eastern Railways 
some time back, and accord ina to the 
recommendations of this committee, tho 
RaHways have laid down a policy under 
which the short-distaDce travellers are to be 
encouraaed to travel by road and the 10Dl-
distance travellers are to be provided with 
maximum facilities by the Railways. We 
are progressing in that direction and working 
under an Integrated transport system .. At 
present three Express Trains and one 
passenger train are running between Dehra-
dun and Najibabad. Apart from this, 5 
additional train are available between 
Hardwar and Juxar and 6 trains between 
Luxur and Nazibabad. Direct connection is 
available with 3 Express Trains and one 
passenger train and with one chanae 5 trains 
are available one side and 6 trains on the 
other. Keepi11l in view the whole position, 
I think, the arrangements are adequate. 

SHRI RAM SINGH: Mr. Speaker, 
Sir, the train coming from Dehradun 
reaches Hardwar in the evening and after 
ten and a half hours of halt, it starts for 
Dehradun again in the early hours next day. 
And as the hon. Minister has just stated 
that there is only one passenger trail between 
Najibabad and Hardwar and the rest of the 
trains are Express Train which do not stop 
at small stations to pick up passeqers 
So this train halts for ten and a half hours 
at Hardwar b.lt here also the terminal 
facilities are even less than those available 
at Luxar and Najibabad. The hon. Minister 
has said so perhaps on the basis of the 
report lyinc with him in this connection, I 
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therefore, want to know whether he wi II 
get the matter reviewed because Luxar is 
a junction and N ajibabad is a also a 
junction and Hardwar is an important 
Station and I have definite in formation 
that there are no trains available till 12.00 
noon between Najibabad and Hardwar. 
will you get it reviewed ? 

SHRI MADHAV RAO SCINDIA: The 
Railway Ministry is of the view that there 
is no need for a review. 

MR. SPEAKER : Choubeyji what do 
you say? 

SHRI NARAYAN CHOUBEY: Sir ... 

MR. SPEAKER : N arayanji, how do 
you want to speek about Najibabad? 

SHRI NARAYAN CHOUBEY: Sir. 
I am not talking about Najibabad. 

(English) 

Sir, the new time table is coming from ... 

MR. SPEAKER: ThJS is a special 
section and I do not kpow whether Shri 
Narayan Choubey has anything to do with 
this. 

(English) 

Losses by Hotel Corparation of India 

*858. SHRI M.V. CHANDRA 
SEKHARA MURTHY: 
SHRI BANW ARI LAL 
PUROHIT: 

Wi11 the Minister of CIVIL A VIA TION 
be pleased to state : 

(a) whethere the Hotel Corporation of 
India has been incurt{ng lpsses every year; 

. (b) if so, whether any probe has b,en 
made to ascertain the reasons for the losses; 
and 

(c) the remedial measures taken to bring 
down the losses and to improve the perfor-
mance of the HCI '? 

fTranslation) 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER OF 
CIVIL AVIATION (SHRI MOTI LAL 
VORA) : (a) to (c). A Statement is given 
below. . 

Statement 

(a) Yes, Sir. The Hotel Corporation 
of India is incurring losses since 1983-84. 

(b) Main reasons for the losses of Hotel 
Corporation of India are : 

(i) high depreciation and interest 
burden on the newly constructed 
hotels at Delhi, Bombay and 
Srinagar. 

(ii) delay in commIssIoning of New 
International Terminal at Delhi 
which resulted in low occupancy 
of Centaur, Delhi for the first three 
years of its operation. 

(c) : Following steps have been taken to 
improve the financial performance of HeI : 

(a) intensified sales efforts, 

(b) training programmes to improve 
quality of service, 

(c) strict control on expenditure, and 
(d) improvement of services like 

Banquet and Conference faci ities. 

(Trans/ation] 

SHRI BANWARI LAL PUROHIT: 
Mr. Speaker, Sir, the han. Minister in his 
reply to the question 8S to why losses occur, 
has given two reasons for it, one of which 
is high depreciation and the other is the 
burden of intetest. Is there any Govern-
ment hotel which runs on p(ofit? It is not 
because of depreciation and interest but the 
actual situation is that the officials mislead 
you and it is what I want to inform you 
about. The depreciation shown in the 
balance sheets are infact, normal and on the 
contrary, the hotels, in the private sector are 
earning profits even after making allowance-
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for extra depreciation. Hence, depreciation 
cannot be the reason behind the losses being 
incurred by the Government hotels. In 
actualty, there is mismanagement as well as 
corruption. In the Audit report it has 
been stated, on that the internal system of 
checkiag is not followed while making pur-
chasses. 1 want to inform the hon. Minister 
and it is very important that there is 
mismanagement as has been pointed out in 
the Audit report that the norms of checking 
which means that corruption is prevalent 
there. Will any steps be taken to eradicate 
such corruption so tbat HCI can also earn 
profits. For this, the internal functioning 
will have bas to be improved. Wil1 thIs be 
done? 

SHRI MOTI LAl VORA : Mr. 
Speaker, Sir, as rega'rds bringing about 
improvement in the performance of HCI, I 
have said that efforts will be made to 
intensity sales, to improve the quality of 
s('rvice, to excercise control OD exp:."nditure 
and to provide conference facilities. 

Mr. Speaker. Sir, I want to tell the hon. 
Member through you that it is not so that 
the figures which are made available to the 
Auditors, are not correct and that it is 
deliberately done. If we look at the 
Centaur hotel alone, we have definitely 
earned a profit of Rs. 190 lakhs for the 
year 198 7 -8 8 and the figures can be given 
In detail. Our total revenue is Rs 11 
crores and 63 Iakhs and our operating 
profit has been Rs. 211 lakhs and the 
interest burden which you have mentioned 
bas only been Rs. 1 lakh. It means that 
our profit bas been reduced to Rs. 210 
lakhs and after deducting the depreciation 
of RI. 20 lakhs, the Centaur hotel, Bombay, 
has earned a profit of Rs. 190 lakhs. 
Similarly, if the hon. Member wants to 
know about Delhi, I am prepared to provide 
details about that as well. It is because of 
the depreciation and interest that we are 
suffering losses. However, operating profits 
and net profits are being constantly earned. 
But the loss is obvious on account of the 
payment of interest and deduction of depre-
ation. Even after this we would make 
efforts to improve the situation furtbet. 

SHRI BANWARI LAL PUROHIT 
Mr. Speakr, Sir, my main question has Dot 

benn answered. The private hotels like tbe 
Oberoi Group or the Welcome Group also-
have to debit depreciation and inspite of it 
1hey earn profits and whereas hotels in the 
Public Sector suffer losses even without 
debiting the extra depreciation of Rs. 3-40 
lakhs. Along with it, there is pliferage also 
about which tbe Auditors have pointed out. 
What action are you going to take ab out 
tbe loans? I want a clear and a direct 
reply about all this. It is essential to 
improve this situation. My second impor-
tant question relates to something regarding 
wNch your staff members might have comp-
lained. Out of the reccurring deposits in 
the banks, only 25 to 30 per cent are 
al1(\wed to HC!. Why do you alTow the 
rest to the Private Sector? After al1, what 
is the reason behind it? I want to suggest 
that efforts should be made to include this 
full amount in tbe profit. 

SHRI MOTI LAL VORA : Mr. 
Speaker, Sir, I have told the hOD. Member 
that all out efforts are being made to reduce 
the Josses. The depreciation is being debi-
ted under some rules Depreciation is not 
deducted out of any whim ... _ ..... . 
(Interruptions) 

(English) 

SHRI BANWARI LAL PUROHIT: I 
have got the balance sheet and the report 
with me Sir. 

[Translation] 

Mr. SPEAKER: You may discuss the 
matter with him. 

(Engli~hl 

SHRI MOTI LAL VORA: I am pre-
pared to discuss with the hon. Member 
regarding depreciation and the interest that 
we are paying. 

DR. G.S. RAJHANS : Is it a fact that 
some of the hotels like Centeur Hotel of 
Delhi will never cam profit because the 
feasibility report was not properly examined 
while setting up tbis botel and the demand 
for occupancy is not to the what the Hote) 
Corporation head expected ? 
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SHRI MOTI LAL VORA : As far as 
tbe occupancy is concerned, in the year 
1987-88 the occupancy was 74%, in the 
year 1986-87 the occupancy was 72/~; and 
in the preceding years the occupanr.y was 
definitely less. But in the coming years we 
have increased the occupancy also. 

As regards Ce.nteur Hotel. Delhi our 
operating profit was Rs. 201 Jakhs and the 
interest we had to pay was Rs. 148 lakhs. 
The cash profit was Rs. 53 lakhs. The 
depreciation that we had to pay amounted 
to Rs. 72 lakhs. After paying deprecia-
tion, after giving interest the loss is only 
Rs. 19 lakhs in the year 1997-88. We and 
trying to improve the occupancy. We are 
going to take other measures also. 

Railway siding at Dbrangadhra Gujarat 

*8~0. SHRI DIGVIJAY SINH: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) whether any proposal has been 
received for a railWay siding at Dhrangadhra 
in Gujarat for the development of the salt 
industry; and 

(b) if so, the details thereof and the 
action taken thereon ? 

[Tfa"slation] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHAB~R PRASAD) : (8) Yes, Sir. 

(b) The Govrnment of Gujarat has 
requested the railways to prepare plans and 
estimates for the construction of a 2 1/2 to 3 
kilometre long broad gauge along the exis-
ting 21 kilometre long Dhrangadhra Kuda 
metre .gauge siding. The work is in hand. 

I~nglish( 

SHRl DIGVIJA Y SINH : I compliment 
the Hon, Mjnj~ter for the work which is 
on hand. May I ask whether this project 
when completed will be funded by the Rail-
ways and the investment recovered from the 
Salt Commissioner which is with the 
ldinistry of Industry or willait be a deposit 
scheme; and how much will it cost ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : } cannot yet 
tell the Hon. Member as to how much it 
will cost because that is why the plans and 
estimates are being drawn up to arrive at 
such a figure. As far as funding IS concer-
ned it has been our suggestion either the 
Salt Department or the Government of 
Gujarat finance the siding.. We have yet to 
receive the response as far as funding is 
concerned. I tlfink, this issue will be taken 
up after. plans and estimates have been 
drawn up. 

SHRI DIGVIJAY SINH: I would like 
to ask a policy question. If a Ministry, 
which in this case is the Industry Ministry. 
guarantees the paying back 9f the investment 
made by the Railways, then would it have 
priority in the budget of the Railways ? 
Here the question is that the Salt Commi-
ssioner will undertake repayment of the 
investment from the Salt Cess provided the 
investment is made by the Railways for this 
siding. 

SHRI MADHAVRAO SCINDIA : At 
present there is no such existing policy of 
the Railways. However. the suggestion of 
the hon. Member ""iJ] certainJy be noted. 

SHRI CHIRNJI L I\L SHRMA : Ma y I 
know from the Railway Minister what the 
criteria for making provision for a railway 
siding and also in this context weB he kindly 
Jet us know if our request for a siding at 
Smalkha in the Nortoern Railway is under 
consideration ? 

SHRI MADHAVRAO SCINDIA I 
would require a separate notice for this. 

Brain-Drain of lIT graduates 

*861. SARI S.B. STDNAL : 
SHRI G S. BASAVARAJU : 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether a pilot study on magnitude 
and nature of the brain-drain of graduates 
of the Indian Institute of Technology, 
Bombay has been conducted; 
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(b) if so, the main findings of the study 
regarding brain-drain of 1.I.T. graduates 
and the reaction of Government thereto; 

(c) whether any such study has been 
carried out for other I.I.Ts also; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN TUE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) (a) Yes, Sir. 

(b) A ~ statement is given below. 

(c) and (d) I.I.T. Madras is also 
carrying out a Similar study in respect of 
its graduates. The study is not yet 
complete. 

Statement 

The study relates to the graduates of 
Indian Institute of Technology, Bombay 
who pas~d out during the period 1973-
1977. The main findings of the study 
are: 

(i) Out of the 50 I B. Tech graduates 
who responded to the study, 
39.4% have gone abroad. Of 
these, 8.6% have returned and 
30.8% have stayed back abroad. 

(ii) Of those abroad, the majority 
(82.6%) are in USA/Canada, 
7.8% are in the Middle East and 
only 9.7% are in all other foreign 
countries; 

(iii) The average annual income of an 
I.I.T. graduate in India is Rs. 
57,990/-, while a graduate who 
settled abroad is enrning US $ 
51,895; 

(iv) There are several factors 
influencing the decision to go 
abroad, such as better opportuni-
ties, better pecuniary benefits 
etc. 

SHRI S.B. SIDNAL: Sir, this is a 
very important question pending for more 
than 20 years. Every year we are sendina 
traipM people to help other countries 

because of domestic inadequacy in 
laboratories of research area. I would like 
to know what is the Government thinking 
about it? This 'study' is not enough. 

SHRI L.P. SHAHI: Sir. it is a fact 
that the students coming out of IITs have 
preferred to go abroad either for better 
opportunities, training or pay that is 
available on other countri~. But if we 
look at the statistics, it goes to -prove that 
gradually this is coming down. In 1965 
the percentage in USA of Indian scientists 
and technologists was 1 J .5 per eent. Now 
it has come down and it is between 3-5 
per cent. 

AN HON. MEMBER: That does not 
mean the total number has come down. 

SHRI L.P. SHAHI : It has come down. 
At present nearly 30,000 students are 
coming out of different technical insti-
tutions, engineering colleges and IITs in the 
country_ If we Jook at the total number 
going abroad it is hardly 900 to 1000 
which comes t-J 3 per cent. There are 
several other rea.sons responsible for this 
Lumber coming down but at the same time 
the Government of India has also taken a 
step to see that the scientists are attracted 
bere and they stay here. These steps have 
to b: taken by different Ministries and have 
to be approved at different fronts. There 
is a provision fo r temporary placement. 
of scientists and technologists. 

Under the scheme of scientists' pool, 
a provision has also been made for creation 
of supernumerary posts, 

Facilities for import of equipment hlve 
been provided to the scientists and 
technologists returning from abroad with a 
view to assisting non-resident Indians to 
secure expeditious clearance of their 
applications for setting up of industrial 
units in the country. 

A special cell has been created in the 
Ministry of Industry Delegation of 
enhanced administrative and financial 
powers has been made to scientific 
iDs~itutions to improve the working 
conditions of scientists. 

New Departments of Bio-technology, 
Ocean Development, Environment, Non-
CoaveadODal &Dell)' Seul'OII, Centre for 
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Development of Telematics, etc., have been 
opened to attract our scientists who have 
been going out. But the fact remains 
that the total expenditure on a graduate 
coming out of III in India is about Rs. 
58,000 annually. In America, it is about 
Rs. \ 51 ,000. 

SHRI S.B. SIDNAL: The Minister is 
telling that he has made some provisions. 
But actually even when they want to 
prosecute further education, that is, PG 
course in America, more allowance is given 
to them. Jmmediately after that, they 
stay there only. There is no attraction in 
our country to attract them. Having spent 
a lot of money over them, we are sending 
them to help the other countries. Again, 
we purchase the technology. If at all we 
employ, it is only to translate the foreign 
technology imported by us. Then, what is 
the use of running such institutions to help 
othe..r countries? May I know from the 
hon. Minister what steps have been hken 
to prevent all these things? . 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
P.V. NARASTMHA RAO): Sir, hon. 
Members know what an uphill task it is to 
get any money for education. But for 
very obvious reasons in this country, there 
are priorities which are on par with 
education, perhaps even h;gher than 
education. We all know that. 

If I have to send one Or two students 
for a particularly sophisticated course to 
another country, it is easier for me to send 
a few boys or girls t~re than start a course 
here with all the laboratories, with aIJ the 
paraphernalia that is needed. So, this is a 
question of taking a comparative view. 

But if I have 500 jobs for this course, 
it may be easier for me to start a course 
here, So, it is a matter of looking into 
the comparative economics of each course. 
That is what we are doing. 

In this country, I would also like to add 
that there is no such thing as manpower 
planning as it ought to be. If I need onl)' 
35,000 students. say, graduates, and if I 
am educating 50,000 or a lakh. again for 
obvious reasons-which the hon. Members 
are aware of-it IOCS without sayina that 

some kind of brain-drain or some kind of 
migration to other countries will take 
place. 

This is happening in every country 
today. Doctors from here go to England. 
Doctors from England go to America. 
Doctors from here go to Australia. 
Doctors from Australia go to America and 
other countries. This is a continuous 
process that goes on. And 10 or 15 per 
cent of them return also to Incia after 
having obtained higher qualificatiom, higher 
experience. And they are an asset here, 
So, we cannot always invariably call it a 
brain. It is a kind of investment that we 
are making. Making that investment here 
would cost us 10 times, 20 times more 
apart from the difficulties in getting all the 
expertise, all the teachers, all the equipment, 
etc. So, we cannot roundly condemn this 
as brain-drain which has to be stopped at 
all costs. It is a good investment in many 
cases and the numbers are coming down, 
as we are able to create more facilities 
here. 

SHRI T. BASHEER: Sir, I think the 
Minister is over simplifying this problem. 
From the figures given here, I think. this 
problem is very alarming. 

Sir, it is said that out of about 40 per 
cent of the graduates who are going abroad, 
about 31 per cent of them have stayed 
back abroad. To my knowledge. the 
percentage is greateJ. in some thrust areas 
like computer side, aeronautic~, etc. Our 
IITs are so Prestigious institutions and 
students passing from those institutions are 
the cream of student commuDity. I would 
like to know from the hon. Minister 
whether Government will think in terms of 
instituting a compulsory national service 
for a limited peri od fo r science, medicine 
and engineering graduates or otherwise. 
a Iternatively they wiJI be asked to pay back 
the amount spent for their university 
education to the Government whenever they 
stay back. 

SHRI P.V. NARASIMHA RAO : 
Before insisting on a compulsory national 
service, we bhouJd also create conditions of 
compulsori ly giving them a guatanteed job 
jus t OD the liDa of the Mabaruhtra BOP 
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scheme. If we can do it for lIT graduates 
and others, I would be happy, but we are 
not in a position to do that. If we cannot 
give him a job which is in line with his 
qualifications, we cannot stop him from 
going out and getting his livelihood else-
where. That is why to the extent we are 
able to create openings for him which are 
good enough for him, to that extent we will 
be stopping the brain drain. 

PROF. MADHU DANDAVATE: 
That means the other countries should lift 
them up above the poverty line. 

SHRI P.V. NARASIMHA RAO : Yes, 
certainly. Professor Galbrith himself has 
said that those who are coming from out-
side and serving in America are also one of 
the assets of the American economy. That 
is why those who are going out from here, 
our NRls are also an asset IS one respect. 
They are sendingmoney. They are coming 
back; they are getting expertise and they 
are getting equipments. There are so many 
advantages. 

SHRI E. AYYAPU REDDY : The 
constant and familiar demand from the 
NRls is that their children must be provided 
or must be given sufficient number of seats 
in the technical colleges in India. That 
has been the persistent demand of the NRls 
and also of the foreigners of Indian origin, 
they are prepared to invest and also pay 
back. For various reasons, this demand 
bas been there from various linguistic 
groups a]so. Will the Government consider 
any proposal for the purpose of giving 
reservation or for the purpose of providing 
some quota for the children pf our NRIs 
in our technical colleges ? 

SHRI P.V. NARASIMHA RAO : 
No, Sir, not at the moment. We cannot. 
think of reservation and it has its own 
very diffiercnt ramification s. (Interruptions) 

Development of Railway Stations in 
Rajasthan 

*862. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of RAILWAYS 
be pleased to state : 

(a) the names of railway station pro-
posed to be developed in Rajasthan in 
1988-89: and. 

(b) .the details of the works to be 
undertaken on these stations ? 

(Translation J 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MAHA-
BIR PRASAD) : (a) The following 5 stations 
in Rajasthan have been selected to be 
development as Model Stations:-

(i) Bikaner 
(iv) Bharatpur 

(ii) Jodhpur 
(v) Ajmer. 

(iii) Jaypur 

(b) The scheme for development of 
these 5 stations as Model Stations in 
Rajasthan envisages renovation/expansion 
of the station building. circulating areas, 
concourse, booking and reservation counters. 
and provision of certain additional ameni-
ties like waiting halls, retiring rooms, foot-
over-bridges, platform cover, additional 
platforms, washable aprons etc. depend-
ing upon the specific requirement of 
individual stations and commensurate with 
the expected volume of traffic to be dealt 
with at these stations by the tum of the 
century. 

SHRI VIRDHI CHANDER JAIN: 
Mr. Speaker, Sir, the hon. Minister has 
given a very satisfactory reply. He is 
doing a very irnportal job by selecting 5 
stations for developing them as model 
stations in Rajasthan. May I know the 
progress made in this respect, the amount 
provided for this purpose and the time by 
which the work will be completed ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): Sir, so 
far as the question of these 5 stations is 
concerned, the work relating to developing 
Bikaner and Jodhpur as model stations 
was undertaken in 1986-87 and in Ajmer 
in 1986-87. The work at Bharatpur and 
Jaipur will be taken up in '1987-88. An 
estimated expenditure of Rso 3.23 crores 
will be incurred on· these stations out of 
which a provisiOD of Rs; 1.29 crores has 
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been made in the Budget of 1988-89. The 
entire scheme will take, approximately, 
2 to 3 years to complete. 

SHRI VIRDHI CHANDER JAIN: 
Uda\pur is a very important station and a 
tourist Centre. Jaiselmer is also developing 
as a tourist centre. Barmer was also a very 
important statton 50 years age from where 
trains used to run upto Karachi. Is there 
any scheme to develop these impo:tant 
stations and whether any steps wiIJ be taken 
to develop them '! 

SHRI MADHAVRAO SCINDIA: 
This question was about model stations. 
A decision has been taken in every division 
that only one model station will ~ taken up 
so that attention could be fully concentrated 
on it. But it does not mean that besides 
these 67 stations, work at tbe remaining 
stations will be held up. The development 
work at other statIons WIll also be looked 
into and sanctions accorded from time to 
time. Your suggestions about some railway 
stations will be noted and taken into 
consideration in future in accordance witb 
this policy. I do agree that the stations 
montioned by you are important and the 
matter will be looked into fully. 

SHRI MOHO. AYUB KHAN: Mr. 
Speaker, Sir, there are only narrow gauge 
lines in the whole of Rajasthan. There are 
small statIons in Rajasthan where there are 
no sheds, no water and no electricity. 
Under these circumstances, will the hon. 
Minister be pleased to provide facilities at 
old sma]} Railway stations of Rajasthan like 
Jhunjhunu and Sikar which arc Railway 
Stations only in name, apart from construct-
ing model railway stations ..... . 
(Interruptions) 

SHRI MADHA VRAO SCINDIA: I 
have already given a reply. 

SHRI UTTAM RATHOD: Will the 
Ministry of Railways band over tbose rail-
way stations to the Archaeological Depart-
ment which cannot be developed pfoperly ? 

T\1R. SPEAKER: Next question No. 
f;63. 

(English) 

Moderni.ation of Intemaiional Airports 

*863 SHRI BALASAHEB VIKHE 
PATIL: 
DR. V. VENKA TESH : 

Will the Minister of CIVIL AVIATION 
be pleased to state : 

(a) whether modernisation of the Indira 
Gandbi International Airport at Delhi and 
Santa Cruz Airport at Bombay is under the 
consideration of Government; 

(b) if so, whether any offer has been 
made by Britain for this project; and 

~c) if so, the details thereof and broad 
features of the scheme? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER OF 
CIVIL AVIATION (SHRI MOn LAL 
VORA) : (a) to (c). A statement is given 
below. 

Statement 

(a) to (c). The National Airports Autho-
rity has prepared a proposal for the moder-
nisation of tbe Air Traffic Control System 
at Delhi and Bombay airports at a total 
estimated cost of approximately Rs. 195.00 
crores. The proposal, which is at a 
preliminary stage, envisages installation of 
Terminal Very High Frequency-Omni Range 
(TVOR); D:stance Measuring Equipment 
(DME); SurveiIJance Radars; FJight and 
Radar Data Processing System: Airfield 
Surface Detection Equipmant; Voice Control 
Communication Switching Systems' 
Instrument Landing Systems and construe: 
tion of tec~ica) buil_dings, control towers, 
parallel taxI-ways and high speed exits. 

2. After the project is implemented 
Bombay and Delhi airports wonJd be geared 
to meet the anticipated traffic at the tum of 
the century and beyond it. The project will 
also enhance safety of aircraft oper2tions. 
The project is expected to be completed and 
commissioned within a period of two years 
from the date of commencement. 
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3. The Government of United Kingdom 
have given an offer, which includes a grant 
for a portion of British goods and services 
and training, together with an offer of a 
fixed interest rate buyers credit. 

[Translation] 

SHIU BALASAHEB VIKHE PATIL: 
Mr. Speaker, Sir, in reply to my question 
as to whether modernisation of Delhi and 
Bombay airport. is under consideration, it 
has been stated that it is under considera-
tion and the project wiJI be taken up and 
completed within 2 years. Keeping in view 
the defects in the existing Bombay airport, 
traffic requirements and the safety measures 
to be adopted for passengers, when the 
project for Rs. 195 crores pend ina with you 
and not yet been cleared by the Public 
Investment Board will be approved. A radar 
which was installed in June, 1986 there, 
is not functioning properly with the result 
the pilots are facing great difficulties. It is 
also a question of the safety of the passen-
gers. The Internation Airport Authority of 
India has also made a mention about it. 
Keeping all these aspects in view, may I 
know the time by which the Government 
propose to give clearance and install the 
equipment there so that the safety of the 
passengers is not jeopordised. 

SHRI MOTI LAL VORA : Mr. Speaker, 
Sir, in my reply I have mentioned that the 
National Airport Authority of India has 
prepared a proposal that a sum of Rs. 195 
crores will be spent on the modernisation 
of airports at Delhi and Bombay. We got 
this report studied and the reports of the 
various companies, who conducted the study 
have also been received by us. It has been 
decided that thIS work should be completed 
by 1990. In my reply, I have also made 
a mention of the equipments to be installed 
at Bombay under the modernisation pro-
gramme. 

SHRl BALASAHEB VIKHE PATIL: 
Keeping in view the defective high powered 
frequency equipment installed there and the 
rush of air traffic in Bombay, the Govern-
ment is gOing to construct an other airport 
at a cost of R •. 5 crores. I would like to 
know the time by which and the location 
at which the airport will be constructed? 

Will it get budgetry support? The Govern-
ment has earned a profit of Rs. 84 crores 
with which more passengers amenities arc 
going to be provided. I would like to know 
as to why more and more money is not 
being utilised on improving the high powered 
frequency equipment which is defective? 

SHRI MOTI LAL VORA: I have 
mentioned in.my reply that several high 
frequency omni ranges will be installed 
under the modernisation programme at 
Bombay airport which will include distance 
measureing eqipment also. There will be 
new primary and secondary surveillance 
radars and air field surface detection equip-
ment. So far as the question of shifting this 

, equipment to somewhere else is concerned. 
as has been asked by the hon. Member, 
the question of shifting does not arise out 
of this question. 

SHRI BALASAHEB VJKHE PATIL: 
I told you that it would be profitable to get 
this equipment reparied. 

SHRI MOTI LAL VORA: So far as 
profitability is concerned, the Member has 
told me about that. 

(English ( 

SHRI BASUDEB ACHARIA: There 
was a proposal to modernise the Calcutta 
Airport. Calcutta Airport is being 
neglected and the facilities which are 
available in Delhi and Bombay Airports 
are not availabJe in Calcutta Airport. May 
I know from the hon. Minister whether 
there is any proposal to modernise the 
Calcutta Airport and if so, the steps that 
have been taken in this regard and the 
amount sanctioned for the improvement and 
and modernisation of the Calcutta Airport ? 

SARI MOTI LAL VORA: J may 
assure the hon. member that the Calcutta 
Airport is not neglected at all. In the 
first instance, we are taking up Delhi and 
Bombay Airports and after that Calcutte 
and Madras Airports wm be taken up. 

SHRI S. lAIPAL REDDY: Mr. 
Speaker, Sir, I am rather struck by the 
irony of the question. It is instructive LO 
recall that Indira Gandhi Airport at Delhi 
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was opened for tramc only one year back. 
Within one year, we are talking of modern-
isation plan. 

So, are we to understand from the 
Minister that this Airport which was opened 
only one year back was far from modern? 
If so, who are responsible for it? Would 
the Minister kindly answer the question? 

SHRI MOTILAL VORA: No doubt, 
the Airpcrt was opened last year. But it 
does not not have any hindrance to have 
modernisation equipment at any time. In 
future also, we can have modem equipment 
as and when it is required. 

SHRI S. JAIPAL REDDY: My 
question has not been answered. 
(Int~rruptions) 

SHRI MOTI LAL VORA: Nobody 
stops us to put the modern equipment at 
any Airport. No doubt it was opened 
only last year. (Interruptions) 

MR. SPEAKER: He is talking about 
the installation of modem equipment. 

PROF. MADHU DANDAVATE: He 
is demanding Its medievalisatlOn. 

Incidence of Malaria in Kerala 

865. SHRI VAKKOM PURUSHO-
THAMAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) the num ber of eases of malaria 
reported from Kerala dunng the last three 
years: 

(b) whether there has been an increase 
in the incidence of malaria in the State; 

(c) if so, the reasons therefore; and 

(d) tbe steps taken by Union Govern-
ment to check this dIsease in Kerala ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO] KHA-
J> Al~ DE): (a) to (d). A Statement is 
liven below. 

Statement 

The number of malaria cases reported 
from Kerala durinl Jast three years are as 
under: 

Year 

1985 

1986 

1987 

No. of Malaria Cases 

3.854 

3,382 

3,772 (Prov). 

11.53% increase in the number of 
Malaria cases has been reported in 1987 
as esmpared to 1986. 

The reason for recent increase in the 
number of cases can be attributed to 
import of large number of MaJaria cases 
from other States in India and also from 
abroad. 

The following step~ are being taken to 
contain the spread of the diseases: 

Radical treatment is being given 
to the Positive Malaria cases. 

Focal spraying with appropriate 
insecticide is undertaken in the 
hIghly endemic areas of the State. 

Intensification 
activities. 

of surveillance 

SHRI VAKKOM PURUSHOTHAMAN : 
I understand that Malaria had once been 
eradicated from this country. Whatever 
it is, I know for certain that this disease 
was completely eradicated from Kerala in 
1963. But now, I understand that nearly 
4000 eases have been reported every year, 
during the last three years. 

In 1967, there was an increase of 12 
per cent as compared to 1986. 

In the answer which was given by the 
Minister it is said that : "one of the reasons 
for the recent mcrease in the number of 
Malaria cases reported from Kerala was 
due to import of large scale Malaria cases 
from abroad." 

Am I to understand that at present 
there is no mechanism or method Or 
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machinery to ch('ck or prevent the import 
of communicable diseases from abroad? 

If that is so, will the Government take 
immediate steps to prevent the import of 
communicable diseases like Malaria from 
abroad forthwith? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER OF 
CIVIL A VIA nON (SHRI MOTI LAL 
VORA) : We will take immediate action to 
prevent Malaria .• In the State of Kerala, 
as the bon. Member has said, it has receded 
in the last three years. It has not increased. 
But we will take a11 actions regarding that 
matter. 

SHRI VAKKOM PURUSHOTHAMAN : 
In the answer it is stated that in 1987, 
there was an increase of 12 per cent. Then 
how ~an you say that it is receding ? 

My second question is, before the 
eradication of Malaria in the State, there 
was a system of large scale spraying and a 
separate staff-health workers-were 
employed. They use~ to spray it on a 
large scale not only in public places but in 
each and every house in the endemic area. 

Since this has been proved as a very 
successful scheme, will the Government 
again revise thi s old scheme in those 
areas? 

SHRI MOTILAL VORA : The spraying 
scheme is not abandoned. We definitely 
believe that tbis M:alaria scbeme is put 
again taking into consideration not only 
Kerala but also otber parts of the country. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Voluntary Org4DisatioDS on Eye Care 

859. DR. G. VIJAYA RAMA RAO : 
Will the Minister of HEALTH AND 
FAMiLY WELFARE be pleased to state: 

(a) the nature and tbe quality of the 
role of voluntary organisations engaged in 
eye ear. in the CCluntry; 

(b) whether Government propose to 
enlist their support and cooperation effecti-
vely to check blindness and control eye 
diseases as a national campaign; and 

(c) if so, the outline of the scheme in 
this regard? 

THE MINISTRY OF HEALTH AND 
FAMILY WELFARE AND MINISTER 
OF CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) Under the National Programme 
for Control of Blindness. Voluntary Organis-
ations are engaged in Eye Camp activities 
in the outreach areas of the country 
carrying out cataract operation, out 
patients treatment and prescription of 
glasses for individuals with defective vision. 
Quality is ensured by insisting on the 
Voluntary Organisations to satisfy the 
conditions laid down in the guidelines for 
the conduct of eye camps at the time of 
grant of permission. 

(b) The Government is already enlisting 
their support and cooperation to effectively 
check blindness and control of eye diseases 
under the National Programme, 

(c) These organisations are given grant 
in aid at tbe rate of Rs. 60/- per intra-
ocular operation subject to the ccilina of 
Rs. 12,000/- per camp. In case these 
organisations avail of the services of 
Government Mobile Eye Units, tbe grant 
in aid is limited to Rs. 40/- per intraocular 
operation. For Eye Bank activities the 
Voluntary Organisations are given one time 
assistance of Rs. 1 .25 lakbs and an 
yearly grant of Rs. 0.15 lakbs. 

Autonomous 8tatus to University 
College of Medical Sciences, Delhi 

864. SHRI SHANTI DHARIWAL 
Will tbe Minister of HEALTH AND 
FAMILY WELFARE be pleased to stats : 

(a) whether Government had initiated 
a move in 1978 to declare the University 
College of Medical Sciences, Delhi as an 
autonomous college; and 

(b) if so, tbe details tbereof and th" 
proaress made in this reprd ? 
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THE MINISTER -OF HEALTH AND 
FAMILY WELFARE AND MINISTER 
OF CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) No, Sir. 

(b) Does not arise 

New Item Captioned India's Population 
growtb Exceed? Cbinas 

*866. SHRI KADAMBUR M.R. 
JANARTHANAN : 
DR. B.L. SHAILESH : 

WiJl the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state : 

(a) whether the attention of Government 
has been drawn to the news item appearing 
in the "Patriot" dated 4 April, 1988 under 
the caption "India's population growth 
exceeds China's·'; 

(b) if so, the anticipated population 
projections for the year 2050 as per per-
sent growth; 

(.c) whether any additional steps have 
been taken recently to check the population 
growth; and 

(d) if not, the reasons therefore ? 

THE MINISTER OF HEALTH AND 
FAMILY AND WELFARE ~ AND 
MINISTRY OF CIVIL A VIA TION (SHRI 
MOTILAL VORA) : (a) Yes, Sir. 

(b) As per present growth rate, on 
purely arithmetical calculations, the popula-
tion in 2050 may be 293 crores. However 
keeping in view the trend in reduction in 
growth rate during 1981-86, the population 
in 2050 can be estimated to be around 160 
crores. 

(a) and (b) To effectively check the 
population growth, main emphasis in the 
National Family Welfare Programme at 
present are ; ensure optimal use of infras-
tructure created; involvement of voluntary 
organisations; improving qu~1ity of servi~s 
to the maximum extent poSSIble; enhancmg 
the child survi val; strengthening information 
cQutoation and effective cottlD1unication; 

promotion of temporary contraceptive 
methods. 

Seminar of National Society on 
Tobacco and Health 

*867. SHRI H.N. NANJE GOWDA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleaSed to state: 

(a) whether a Seminar of National 
Society on Tobacco and Health was held in 
February, 1988 in New Delhi at which 
harmful effects of consumption of tobacco 
were stressed; 

(b) the other important points discussed 
at the Seminar; and 

(c) the steps suggested at the Seminar 
to discourage consumption of tobacco? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTRY OF 
CIVIL AVIATION (SHRI MOTI L~L 
VORA) : (a) The Government is aware of 
the Seminar organised by National Society 
on Tabacco and Health held on 20th 
Fearuary. 1988 at India International Centre, 
New Delhi. 

(b) The increase In the incidence of 
smoking and its morbidity and mortality 
pattern and the social and economic costs of 
smoking to the country. . 

(c) Their important suggestions relate 
to ban on advertisements on cigarettes and 
other related products, banning of smoking 
at public places and educating the public on 
health hazards of smoking. 

Safeguards Regarding Traditional 
Rigbts of Local Communities 
Provided in New Forest Poli3y 

*868. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state : 

(a) whether the proposed New Environ-
ment lnd Forest Policy would take into 
account the traditional rights of the local 
communities without imposinc any riaid 
atate control; 
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(b) if so, the slfegu1.rdi blilt in t'"a! 
policy to enshrine and to protect these rights 
and also to ensur~ equitl' and social justice; 
and 

(c) if not, the reasons for not providing 
these safeguards in the proposed new 
policy? 

THE MINTS fER OF ST ATE QF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) and 
(b). "The revised National Forest Policy has 
not yet been finalised. It will take into 
account the bona-fide requirements of local 
communities, including those acquired 
through rights. 

(c) Does not arise 

Rail Vatri Niwas in Delhi and Hyderabad 

*869. SHRI V. TULSIRAM : Will the 
;v: l '1 :it- r of RAI L WAYS be pleased to 
state: 

(a) v.hether a yatri niwas has been 
constructed near the New Deihi Railway 
Station; 

(b) if so, the total expenditure incurred 
so far and its capacity; 

(c) whether there is a proposal to 
construct a similar yatri niwas at Hyderabad; 
if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) Yes, Sir. 

(b) Approximately Rs. 279 lakhs have 
been spent on the construction and it has a 
capacity of 224 beds. 

(c) No, Sir. 

(d) Decision regarding setting up of 
Rail Yatri Niwas at other stations would 
depend upon the experience gained from the 
pilot projects at New Delhi and Howrah 
and aviiabiJity of resourcs. 

New Technique to clean Taj 

*870. SHRI P.R. KYMARA-
MANGALAM : Will the Minister of 
HUMAN RESOURCE DEVEWPMENT be 
pleased to state : 

(a) whether the new technique deve-
loped to clean Taj will take care of the 
pollution created by Matbura Refinery; 
and 

(b) whether such techniques are also 
used and avai lable in countries such al 
Italy? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULlVRE IN THE MINISTRY OF 
HUMAN RESOURCE DEVEWPMENT 
(SHRI L.P. SHAHI): (a) No, Sir. The 
technique that has been developed is to help 
remove the accretions on the surface of 
marble and other stones. 

(b) Similar techniques with variations 
are in use in countries such as Italy. 

Direct Air Service from Baroda to 
Southern and Eastern India 

*R71. SHRI RANnT SINGH 
GAEKWAD : Will the Minister of Civil 
Aviation be pleased to state: 

(a) the number of Indian AirlInes flights 
operating from Baroda to industrial cities 
in Southern and Eastern India; 

(b) whether there is any proposa( to 
provide direct air link from Baroda to 
the cities like Madrds, Mangalore and 
Calcutta; 

(c) if so, the details thereof, and 

(d) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER OF 
CIVIL AVIATION (SHRl MOTILAL 
VORA) : (a) to (c). At present, Indian Air-
lines is not operating any service from 
Baroda (Vadodara) to Southern and Eastern 
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India. There is also at present n<? proposal 
to provide direct air links from Vadodara to 
Madras, Mangalore and Calcutta. 

(d) Indian Airlines is already operating 
&ervices from Ahmedabad to Bangalore, 
Madras and Hjderabad in Southern India 
and patna and Calcutta in Eastern India. 
Passengers desirous of travelling from 
Vadodara to these regions cau avail of these 
services from Ahmedabad. 

Hlgla Residues of Pesticides in Fruits, 
Vegetables and Foodgrains 

*872. SHRI P.R.S. VENKATESAN 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether a large number - of reports 
from Government institutions indicate 
widespread and bigh residues of pesticides 
infruits, vegetables, foodgrains, meat and 
fish etc. 

(b) if so, the details thereof indicating 
whether these are within permissible levels 
fixed under the PFA; 

(c) whether permissible limits have been 
fixed for all pesticides cleared for use in the 
country for (lealth and agricultural purposes; 
and jf not, the reasons therefor; and 

(d) the State-wise results of samples of 
food tested for pesticides residues and action 
taken under the PF A during the last three 
years '1 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTRY OF 
CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) and (b). According to analy-
tical reports of 2,393 samples by different 
Institutes, the level of pesticides residues in 
foods were within the tolerance limits except 
In milk products, cereals and vegetable 
oils. 

(c) The tolerance limits for 31 
commonly used pesticides, out of 118 regis-
tered pesticides have been laid down and 
additiooal list of 20 pe~ticidel is beill& pro-
cessed for inclusion. Tolerance limits for 
remainiDa peaticidea could Dot be worked 
01lt due to noli -.vail. bilit)' of data. 

(d) A Statement is given below. 

Statement 

No. of samples of food articles analysed 
and found adulterated in respect of States 
t)f Andhra Pradesh, Assam, Gujarat, Mani-
pur and Chandigarh Administration during 
last three years is as follows : 

Samples Samples 
analysed adulte-

rated. 
----

I. Andhra 211 Nil 
Pradesh 

2. Assam 745 4 
3. Gujarat 58 Nil 
4. Manipur 132 Nil 

5. Chandigarh 282 Nil 

Remaining States/U.Ts have furnished 
"Nil" information, 

The Government of Assam has instruc-
ted the millers and dealers not to receive 
treated wheat to produce atta. The 
National Seed Corporation, Assam Seeds 
Corporation and Statefed have been instruc'" 
ted not to auction the left -over wheat seeds 
for human consumption. 

Cancer pain Relief Programme 

*873. SHRI SUBHASH YADAV : 
SHRI AMARSINH 
RATHAWA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) wbether a World Health Organisa-
tion team which visited India recently to 
evaluate cancer pain relief programme in 
the country has urged upon Government to 
relax drug laws to make palliative drugs like 
morphine freely available to cancer patients 
who are in an ti dvance stage of the 
disease; 

(b) whether .. .i.the SU&&estiOD .. has been 
examined by Government and if so, tb, 
action taken to solve the problem of shonaao 
of this medicine; 
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(c) the names of the companies which 
are manufacturing these drugs; and 

(d) the naroes of the institutions in 
which this medici~e is available at present? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTRY 
OF CIVIL AVIATION (SHRI MOTI LAL 
VORA) : (a) to (d). A Statement is given 
below. 

Statement 

(a) and (b). The Government of 
India gave permission, to the visit to India, 
by the following two temporary WHO Advi-
sers on Cancer Pain Relief Programme 
between March and April, 1988 : 

(i) Dr, Fumikazu Takeda, Saitama, 
JAPAN. 

(ii) Prof. Charles Cleeland, Wisconsin, 
USA. 

They were accompanied by the following 
experts in Cancer Pain Relief: 

(i) Dr. Robert Kalko, Connecticut, 
USA. 

(ii) Mr. George HeIdrick, Wisconsin, 
USA. 

They have not submItted any report so 
far. 

(c) and (d). At present, only Morphine 
Sulphate injection is manufactured in the 
country by the foHowing major firms : 

(i) MIs. Alembic Chemical Work Co. 
Ltd., Baroda. 

(ii) Mis. Bengal Chemical and 
Pharmaceuticals Ltd., Calcutta 

(iii) Mis. Burroughs Wellcome (1) Ltd., 
Bombay. 

(iv) MIs. Dey's Medical Stores (Mf_a.) 
Ltd., Calcutta. 

(v) Mis. Gluconate Ltd., Calcutta. 

(vi) Mis. LVO Pharmaceuticals Pvt., 
Ranchi. 

(vii) Mis. N.I. Pharmaceutical Works 
Ltd., Calcutta. 

(viii) Mis. Oriental Chemical Works 
Pvt. Ltd., Calcutta. 

(ix) Mis. South India Research Institute 
Pvt. Ltd,. Vijayawada. 

This medicine is available in all 
hospitals where cancer patients are treated. 
Oral Morphine is not manufactured in the 
country. 

Remodelling of new Delhi aDd 
Nizammddin Railway Stations 

*814. SHRI P.M. SAYEED: Will the 
Minister of RAIL WAYS be pleased to 
state: 

(a) whether Government have a plan 
to re-model and renovate New Delhi and 
H. NJ22lmuddin Railway Stations; 

(b) if so, the details regarding expansion 
of the present facilities. and also the new 
facilities to be provided on each of tho 
above mentioned stations separately; 

(c) whether there is also a provision 
to cover long platforms completely on these 
railway stations; and 

(d) the time by which the proposed 
schemes would be implemented ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a). Yes. Sir. 

(b) to (d). A ~tement is given below. 

Statement 

H. Nizamuddin Station 

At Nizamuddin, a work for augmenta-
tion of coachina facilities has already been 
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approv~d. The expansion of present facili-
ties and new facilities to be provided are as 
under :-

Expansion of Present Facilities: 

Extension of platform f aces to deal with 
longer trains, alongwith cover over plat· 
forms. provision of additional washing lines 
and additional sick lines. 

New Facilities: 

One additional passenger loop alongwith 
new platform face, a foot over bridge. 
reception-cum-despatch and stablIng lines. 

New Delhi Station 

In regard to new Delhi Station, the 
Plans and Estimates are yet to be prepared. 

As per present indication, the approved 
work at H. Nizamuddin is expected to be 
completed in the next 3 years subject to 
availabllity of funds. The work at New 
Delhi is yet to be approved. 

Alleged Irregularities in Employment 
of Casaal Labourers/Luggage 

porters 

*875 SHRI U. H. PATEL: 
SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI : 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether some temporary luggage 
porters at the New Delhi Railway Station 
were drawing payments as casual labourers 
from the Railways while simultaneously they 
were actually on the pay roll of Delhi Press 
in the year 1985-86; 

(b) the result of vjgilan~ enq uiries 
conducted in this regard if any; 

(c) whether the same persons are still 
working as temporary porters at the New 
Delhi Parcel Office; and 

(J) if so. the reasons therefor and the 
action proposed to be taken against these 
persons? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) (a) No such 
complaint has come to the notice of the 
Railway Administration. 

(b) to (U). Do not arise, 

Tiger Deatbs in Dudbwa 
National Park 

*876. SHRI PRAKASH CHANDRA 
SHRI SRI HARI RAO : 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a> whether Government's attention has 
been drawn to the news item appearing in 
the "Indian Express" dated 4 April, 1988 
wherein it has been stated that there is a 
fresh wave of tiger deaths in and around the 
Dudhwa National Park in Uttar Pradesh; 

(b) If so, the number of tigers found 
dead during the first quarter of the year 
1988; and 

(c) the details of steps taken to save the 
lives of tigers in Dudbwa National 
Park? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Yes Sir. 

(b) The State Government of Uttar 
Pradesh has intimated that while no tiger 
has been found dead inside the Dudhwa 
National Park during the first quarter of the 
year 1988, three tigers were found dead 
outside the Dudhwa National Park during 
the same period. 

(c) The steps taken to ensure better 
protection of tigers in Dudhwa National 
Park include fire and water conservation; 
control over grazing; control of tourism and 
intensive patrolling to eliminate poaching 
and illicit felling. Government of India 
provides financial assistance to the State 
Government of Uttar Pradesh for conser-
vation and maintenance of the Dudhwa 
National Park under the centrally sponsored 
scheme-project Tiaer. 
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Recruitment of Casual Labour 

8707. SHRI NARAYAN CHOUBEY: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Railways propose to 
empanel the casual labour working on the 
Railways in order to recruit them as regular 
employees as and when required; 

(b) if so, the details thereof; and 

(c) if not, the steps taken to give 
preference to casual labour in recruitment 
against regular posts ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) and (b). 
Virtually all vacancies in Group' D', barring 
certain exceptions, are at present, being filled 
by absorption of casual labourers/substitutes 
after screemng. Absorpti on IS, however, 
subject to factors like availability of vacan-
cies and ehgibility and SUitabilIty of indivi-
dual casual labourer for regular employ-
ment. 

(c) Does not anse. 

Alleged Irregularities in National 
Institute of Homoeopathy 

8708. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether Government's attention has 
Been drawn to the news item appearing 
in tbe 'Hindustan Times' dated 9 March, 
1988 regarding alle8ed irregularities in the 
National Institute of Homoepathy; 

(b) If so, the Government's reaction 
thereto and whether an enquiry has been 
made into the working of the institute; 
and 

(c) if so, the details thereof and if not 
tbe reasons tberefor ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER 
OF CIVIL AVIATION (SHRI MOTILAL 
VORA) : <a> Yes, Sir. 

(b) and (t;). The comments of the 
Director, National Institute of HOmDeO-
pathy. Calcutta on the allegations contained 
1.61 the newspaper report ~ have t been received 
and are under examination. 

I Translation} 

Running time of 173 up Himgiri 
Express Between Ho"rab 

and Patna 

t8709. SHR! RAMASHRAY PRASAD 
SINGH: 
SHRIMATI GEETA 
MUKHRJEE: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether earlier 173 Up. Himgiri 
Express used to leave Howrah at 5.45 A.M. 
and reach Patna at 12.35 P.m.; 

(b) whether at present it leaves Howrah 
at 11 P M, and reaches Patna junction at 
10.15 A.M.; 

(c) wbether this train also stops at 
present at those stations on which it used 
to stop earlier. 

(d) if so, the reasons for taking 4.35 
hours more by this traID ID reachin. 
Patna; 

(~) whether Government propose to 
reduce the running time of this train or 
restore the earlier timings; and 

(f) if not, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADBA VRAO SCINDIA) : (a) to (c). 
Yes, Sir. 

(d) Operation requirements. 

(e> No, Sir. 

(f ) At present not feasible due to 
operational constraints. 
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Repair of Natioaal Hipways 
iD Mahar~ra 

8710. SHRI PRAKASH V. PATIL: 
Will tbe Minister of SURFACE TRANS· 
PORT be pleased to state: 

(a) whether due to bad maintenance 
the National Highways Passing through 
Mahrashtra have suffered heavy damages 
and need immediate repairs; 

(b) if so, whetber Government have 
surveyed the roads including bridaes and 
culverts which need repairs; 

(c) if so, the details of the roads, bridges 
and culverts which need immediate repairs; 
and 

(d) the details of the actions initiated 
in this regard and when the repair work is 
expected to be completed ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) No, Sir. 

(b) to (d). Do not arise. However, 
normal inspections of National Highways 
are carried out regularly and repairs under-
taken as required within the available 
resources. 

Cost Escalation of Stage-n Develop-
lDent project of Hindu5tsD 

Shipyard 

8711. SHRI BHATTAM SRIRAMA-
MURTY: Will the Minister of SURFACE 
TRANSPOR.T be pleased to state : 

(a) the original cost estimates for 
Stage-II deveJopmeat project of Hindustan 
Shipyard Limited, Visakhapatnam under 
broad heads like (]viI Works, Plant and 
Machinery etc.; 

(b) the latest revised estimated costs; 

(c) the reasons for the escalation of 
costs under each head; and 

(d) whether sanctions were obtained at 
ever,) stap"'r revised estimates ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
SHRI RAJESH PILOT) : (a) to (c). The 
Stage-II Development Project for Moderni· 
sation and Expansion of Hindustan Shipyard 
Limited was sanctioned in May. 1981 at 
an estimated cost of Rs. 55 crores at 1980 
price level as per broad break-up given 
below: 

Civil EngilJeering 
Items 

Rs. 16.55 crores 

Plant and Machinery Rs. 34.55 crores 

Establishment Rs. 3 .90 Crores 

Rs. 55.00 crores 

Before the Project was actually taken 
up, estimated cost was revised to Rs. 66.00 
crores, during August 1983 (at Februray 
1983 price Jeve]), mainly on account 
of change in the scope work. The 
Major change in the' first revision was on 
account of construction of a Covered Buil-
ding Dock with two ISO-Ton E.O.T. Cranes 
and one 100-Ton L.L. Crane in place of an 
Open Building Dock with four L.L. Cra~es 
provided in the orginal schemes. 

The latest revised cost of the project is 
Rs. 74.68 crores excluding Rs. 7.1 7 crores 
towards capitalised interest. The Second 
revision of the cost was approved by 
Government of India in July 1987 with the 
following break-up of expenditure: 

Civil Engineering 

Plant and 
MachinC'lry 

Establishment 

Rs. 39.41 crores 

Rs. 32.75 crores 

Rs. 2.52 crores 

Rs. 74.68 crores 

Increase in the cost o~ Steel and Cement, 
quantity variations and additional items 
reqllired Jor optimum utilisat ion of facilities 
are mainly ~ponsible for escalation of the 
cost of the Project. 
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(d) Yes, Sir. 

Declaration of West Coast Higbway 
as National Highway 

\ 

8712, PROF. MADHU DANDAVATE' 
Will the MinIster of SURFACE 
TRANSPOR T be pleased to state ; 

< a) whether the development of a West 
Coast Highway from Kutch to Cochin is 
desirable in the interest of hinterland 
development as weI' as defence of the 
country; 

(b) if so, whether such a highway from 
Kutch in GUJarat to Bombay has been 
jointly proposed both by Gujarat and 
Maharashtra Governments; 

(c) if so, whether such a highway is 
practically ready from Lakhpat (Kutch) 
upto Dahanu Road (Maharashtra) except 
construction of bridges; and 

(d) if so, the reasons for not declaring 
It as an additional National Highway and 
according it necessary priority fOT allot-
ment of funds ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPOR T 
(SHRI RAJESH PILOT) (a) to (d). The 
Government of Gujarat and Maharashtra 
have been projecting the requirement for the 
declaration of the West Coast Highway in 
question for meeting the specific requirement 
of this area. However, owing to limitation of 
retources and other priority considerations, 
it has not been possrble to accede to tbis 
request so far. Notwithstanding this 
position, the Central Government had 
provided financial a8~istance to tbe Gujarat 
Government in the past under the Centrally 
Sponsored Schemes of Inter-State or 
Economic Importance and under Central 
Road Fund for undertaking certain 
.developmental works on the stretches of 
this coastal highway. 

EnvironmeDtal Co-Operation with 
Nether lands 

8713. SHRIMATI 
PATNAIK Will the 
ENVIRONMENT AND 
plcucc;i &0 ltat. ! 

JAYANTI 
Minister of 

FORESTS be 

(a) the names of States where Nether-
land-aided environmental protection 
projects are likely to be implemented; and 

(b) the details thereof ? 

THE MINISTER OF STATE OF THE 
MIN:STRY OF ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARI) <a) and 
(b). Environmental Protection Projects with 
assistance from the Netberlands are beins 
implemented in the following States. 

1. UTTAR PRADESH: Integral 
Sanitation Projects in Jajmau area of 
Kanpur district and in Mirzapur district 
have been undertaken. with Dutch assistance 
of Rs. 25.6 crores. 

2. UTTAR PRADESH AND BIHAR ~ 

Study of environmental impacts of river 
engineering works lIke dredging etc., in the 
Allahabad-Patna stretch of Ganga at a 
cost of Rs 9.78 crores. 

Orders for Building sbips by CoclaiD 
Shipyard 

8714. SHRI MULLAPALLY RAMA-
CHANDRAN : wilJ tbe Minister of 
SURFACE TRANSPORT be pleased to 
state: 

(a) the details of new orders, if any, 
received by the Cochin Shipyard for 
building of ships. 

(b) whether tbe Cochin Shipyard ia 
running at a Joss; 

(c) if so, the details thereof; 

(d) whether the Cochin Shipyard bas 
been fulfilling Its time bound contracts; 
and 

(e) if not, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Cochin 
Shipyard Limited have received orders for 
three Crude oil Tankers each of 86 .. 000 
DWT for Shipping Corporation of India 
Limited 10 1986. 
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(c) The cUJ:mdative loss as on 31.3.87 
was Rs. 65.19 crotes. A Iurther loss of 
Rs 23.5 crores (provisional) is exp~te<f 

during 1987-88. 

(d) and (e). The delays have occurred 
on -account of late supply of steel and other 
items of equipment and machinery as also 
because of delayed stage payments by ship-
owners and power-cut imposed by Kerala 
State Electricity Board, varying from 40% 
to 100%. 

Chartered Flights to or from 
Trivandrum Airport 

8715. SHRI T. BASHEER Will the 
Minister of CIVIL A VIA TION be pleased 
to State: 

(a) whether there is any proposal to 
allow chartered flights to operate to or 
from Trivandrum Airport; and 

(b) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER OF 
CIVIL AVIATION (SHRI MO flLAL 
VORA) (a) and (b). While Trivandrum 
airport is open for charter flights, no 
proposal for such charter operation has 
been received as yet. 

Navyug Sebools in Delhi 

8716. SHRI MOHANBHAI PATEL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the number of junior and senior 
Navyug Ichools functioning in DeJhi ; 

(b) whether the system of education in 
Navyug schools and Navodaya Vidyalayas 
is the same; 

(c) if not, the main differences between 
the two; and 

(d) the policy of Government to open 
more schools on the pclttern of Navyug in· 
Delhi in near future? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS Of EDUCATION AND 

CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
SHRI L.P. SHAHI) : (a) There are 4 
Junior Navyug Schools and 2 Senior 
Navyug Sc~ools. 

(b) and (c). The Navyug Scheme of 
Education was started in areas under the 
New Delhi Municipal Committee to impart 
quality education free of cost including 
books, stationery, uniform, breakfast, lunch, 
etc. to the gifted children of economically 
weak.er section s of ~ociety who other-
wise cannot afford to send their children 
to the private schools which charge high 
fees. Junior Navyug Schools are Hindi 
Medium Schools giving proper emphasis on 
English. In the Senior Navyug Schools 
Hindi medium Sections as well as English 
Medium Sections exist. 

The Navodaya Vidyalayas are 
residential schools and their aim is to 
provide good quality ed'ucation to the 
talented children, predominently from the 
rural area~, without regard to their family's 
socio-economic condition. Initially. 
instructions wi 11 be imparted to the students 
through the medium of the mother tongue/ 
regional language upto VII or VIII cJass, 
during wh:ch time intensive teaching of 
Hindi/English, both as language subjects 
and co-media, will be undertaken. There-
after, the common medium would be Hindi/ 
English in an Navodaya Vidyalayas. 

(d) At present there is no proposal to 
open new Navyug Schools in Delhi. 

Health problems and diseases among!llt 
pre-school children in tribal 

Areas 

8717. SHRI MANIK REDDY Will the 
Minister of HEALTH AND FAMILY 
WELF ARE be pleased to state : 

(a) the details of the major health 
problems and diseases among the pre-
school children living in the tribal areas; 

(b) the measures initiated by Union 
Government to overcome the above 
problems; and 

(~) th!, details of the maternal and child 
health facilities available prosenUy in the 
tribal areal? 
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THB MINISTER OPSTATE IN THB 
MINISTRY OF HEALTH AND FAMILY 
WELFARB (KUMARI SAROJ 
KHAPARDE) : (a) In general, among the 
pre-school children Jncluding those in the 
Tribal an« backward areas, the major 
prevalent health problems and diseases are 
Diptheria, Whoophing cough, Tetanus, 
Poliomyefitis; Measles and Tuberculosis 
besides Diarhoeal diseases,' respiratory 
infections, under nutrition leading to 
protein calorie mal-Dutrition, anemia, 
Vitamin 'A' deficiency, dental caries and 
some skin diseases etc. 

(b) The Universal Immunization 
Programme has been started in 1985-86 
to reduce the norbidity and mortality due 
to dipth6ria, whoophing cough, tetanus, 
poliomyelitis, measles and tuberculosis. 
The Programme is expanding and is likely 
to cover all the districts by the end of 
1990. Besides. comprehensive, promotive 
and curative health services are being 
provided through the rural health infra-
structure of Community Health Centres, 
Primary Health Centres. Sub-centres, 
Village Health Guides and Trained Dais 
etc. The population coverage norm in the 
Tribal areas in th~ case of Primary Health 
Centres and Sub·centres has been 
relaxed. 

(c) The maternal and child health 
facilities in the tribal areas are the same 
as in all other areas. These include 
antenatal care, provision of aseptic delivery 
by trained hands, post·nata] care and care 
of infants and children. Immunisation is 
done for pregnant women aaainst tetanus 
and children under Universal Immunisation 
Proaramme. In addition to this prophlaxis 
against nutritional anaemia amongst women 
and children and aaainst blindness due to 
Vitamin 'A' deficiency among children have 
also been taken. Oral re-hydration has 
been taken up to control dehydration due 
to diarhoea among chiJdren. These 
services are made available to the people 
through health infrastruct IlCC consisting of 
trained dais and village health guides at 
village level besides Sub-centres, Primary 
Health Centres and other referral 
institutions. For urban areas, these 
services ~ made available through Urban 
Family Welfare Centres, MOB CeatMs, 

Maternity Hospitals, Post-Partum Centres 
etc. 

Proposa'to run Train with Twill-
EogiDel aDd more coaches 

8718. SHRI R.M. BHOYE Will the 
Minister of RAILWAYS be pleased. to 
state: 

(a) the trains which are proposed to be 
run with twin-engines and more number of 
coaches; 

(b) whether this arranaement is being 
implemented to meet the projected increase 
in passenger traffic during the current year 
without the need of introducing new trains 
on trunk routes; and 

(c) if not, the action proposed to be 
taken to meet the situation ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) (a) It is 
proposed to run 927/928 Kamataka 
Express double-headed between New Delhi 
and Vijayawada from May. 1988 with 21 
coaches. 

(b) Yes, Sir, 

(c) Does not arise. 

Aid for Trekuoa Orgaaisatioas 

8719. SHRI JAGANNATH PArr-
NAIl{ ~ Will the Minister of HUMAN 
RESOURCJ3 DEVELOPMENT be pleased 
to state: 

(a) whether there are any criteria for 
giving grants/aids to different associations! 
organisations for the purpose of promoting 
mountaineering trekking amongst the youth; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DBVBLOPMBNT (SHRIMATI 
MARGARBT ALVA) (a) Ves. Sir. 
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(b) The proposals of the associations! 
organisations for release of financial 
assistance under the Scheme of Promotion 
of Adventure are required to be submitted 
through the State Government/District 
Collector/recognised association/federation 
in the activi ties for which assistance is 
sought. 

Grants to Kamataka under Adult 
Education Programme 

8720. SHRI H.B. PATIL: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount granted to the Govern-
ment of Kamataka under the National 
Adult Education Programme during the last 
three years; 

(b) whether the entire 
sanctioned has been utilised 
Government of Kamataka: and 

amount 
by the 

(c) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
I DEPARTMENTS OF EDUCATION AND 

CULTURE IN THE MINISTRY uF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) to (c). The 
amount of grant released to the Govern-
ment of Kamataka during the last three 
years an d the amount reported to have 
been utilised during three years is given 
below: 

(Rs. in lakhs) 

Year Grant Grant 
released utilised 

--------
1985-86 240.28 163.0S 

1986-87 268.71 257.43 

1987-88 274.55 The State-
ment of 
utilisation is 
awaited. 

Sklke Period SeJal'J to Teacher. of 
TamU Nadu UniYersities 

8721. SHltI VIJOY KUMAR YADAV : 
Will the Minister of HUMAN RESOURCE 
DEV2LOPMENT be D1eased to state: 

<a) whether the salary tQ the college 
and University teachers of Tamil ~adu for 
the strike period has been paid as per the 
agreement arrived at between the All India 
Federation of University and College 
Teachers Organisation and Government; 
and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): <a> There was no 
agreement with the AIFUCTO to the effect 
that the salary of teachers who went on 
strike, would be paid. However, according 
to information available, the Government of 
Tamil N adu has decided to pay the salary 
of teachers for the strike period. 

(b) Does not arise. 

Expenditure on Festival of India 

8722 . SHRI SYED SHAHABUDDJN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT bf' pleased to state: 

(a) The total expenditure on each 
Festival of India held abroad, separately, 
upto the end of current financial year, 
year-wise; 

(b) The break-up of the expenditure on 
each Festival in terms of rupees and foreign 
exchange : 

(c} The expenditure incurred by other 
usociated Government or Semi-Government 
organisation. or institutions apart from tb. 
.pon.orm. body in each case ; aDd 

. (d) The names of the apon.oring/ot,ani-
,ina body in each case '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN llESOURCE DEVELOPMENT 
<SHRI L P. SHAHI) : <a) Tbe total expendi-
ture as well as the year-wise break-up 
thereof in respect of the FeltivalJ of India 
held abroad is indie ated below: 
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1, Festival of Iodia in U. 1(. 

Total Expendituro 

~s. 177 lakhs 

2. Festival of USA and France 
Total Expenditure 

Rs. 1075 lakhs 

3. Festival of India in the USSR 
Total Expenditure 
Rs. 250 Lakhs 
(approx). 

4. Indian Manifestation in Sweden 
Total Expenditure 
Rs. 66 Lak:hs 
(approx). 

5. Festival of India in Japan 
Total Expenditure 
Rs. 1 71 Lakhs 
(approx). 

(b) The information is being collected. 

(c) The information is being collected. 

Year·wise break-up is beinl 
collected for : 

1981-82 
1982-83 

Year-wise break-up is 
helDg coUected for : 

1983-83 
1984-85 
1985-86 
1986-87 

Year-wise break-up 
1986-87-Rs. 330 Lakhs 
1987-88-Rs. 620 Lakhs 

Year-wise break-up 
1986·87-Rs. 38.30 Lakhs 

1987-88-R5. 27.70 Lakhs 

Year·WlSC break-up 
1986-87-Rs. 6.00 Lakhs 
1987-88-Rs. 163.00 Lakhs 

(d) The Festival of India CeJl in tbe Department of Culture under respective Organising 
Committees is handling the work relating to Festivals of India abroad. In addition, various 
other Ministries/Departments of th~ Government of India and other Organisations arc 
involved. The details are indicated below: 

Name of Festival 

1. Festival of India in U.K. 

2. Festival of India in USA 
and France 

Ministries/Department/Organisations 
involved. 

Handicrafts and Handlooms Exports 
Corporation or India Ltd., ICCR, 
Sangcet Natak Akademi. 

Handicrafts and Handlooms Exports 
Corporation of India Ltd., ICCR, 
Sanaeet Natak Akadcmi, Ministry ( f 
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3. Festival of India in the USSR 

4. Indian Manifestation in Sweden 

5. Festival of India in Japan 

Pusengerl Amenities at Nagarcoil 
Railway Station 

8723. SHRI N. DENNIS: WiIJ the 
Minister of RAILWAYS be pJeased to state 
the steps taken/proposed to be taken by 
Government to provide adequate passenger 
faciUtiei/amenities at Naprcoil Railway 
Station on Kanyuwnari Trivandrum rail-
way line? 

Commerce, Department of Science 
and Technology, Ministry of Tourism, 
State Trading Corporation of India 
Ltd., Air India. 

ICCR, Housing t\Dd Urban Develop-
ment Corporation of India Ltd., 
Sangeet Natak Akademi, Ministry of 
Commerce Handicrafts and Handlooms 
Exports Corporation of India Ltd., 
National Institute of Design, Depart-
ment of Science and Technology, 
Department of Sports, Department 
of Women and Child Development, 
Department of Education, Ministry 
of Urban Development, Ministry of 
Environment, Ministry of Information 
and Broadcasting, Ministry of Tourism, 
Ministry of Health and Family .Wel-
fare. 

Handicrafts and Handlooms Exports 
Corporation of India Ltd., Bharat 
Bhavan, Prince of Wales Museum, 
Bombay, Orissa Lalit Kala Akadem;' 

Sangeet Natale Akademi, Bharat 
Bhavan, Bhopal. Pdnce of Wales 
Museum, Bombay, Handicrafts and 
Handlooml Exports Corporation of 
India Ltd., Housing and Urban 
Development Corporation, Ministry of 
InformatioD and Broadcasting, Indian 
National Trust for Art and Cultural 
Heritage. National Museum of Natural 
History, Welcome group of Hotels. 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : Nagarcoil 
station has been provided 'tVith platforms, 
platform cover, foot-over bridp. drinking 
water facilities, waiting hall, bookinS 
windows, waiting room, retiring rooms, etc. 
and t~e amenities provided are considered 
to be adequate as per the norms laid down 
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baaed on the volume of traffic dealt with at 
the station. 

Proposal to Itop Millie FacUity in 
Rajd_nt Trains 

8724 SHRl. CHINTAMANI JENA 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether passengers of Rajdhani 
trains feel disturbed because of playing of 
taped music from seven in the morning to 
eleven at night; and 

(b) if so, whether Government propose 
to stop music facility on Rajdhani trains to 
avoid inconvenience? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) and (b). A 
few complaints have been received. However, 
majority of the passengers have appreciated 
the arrangement. There is therefore, no 
proposal to stop this facility at present. 

Permissible Speed of Passenger aad 
Goods TraiDS on Meter Gauge 

8725. SHRl PARASRAM BHAR-
DWAJ : Will the Minister of RAIL WA YS 
be pleased to state : 

(a) the maximum permissible speed for 
passenger and goods trains with electric and 
diesel engines on the metre gauge rai lway 
tracks; and 

(b) the actual a verage speed of the 
passenger and goods trains ? 

THE MINISTER OF STATE OF 'THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (8) The 
maximum permissible speed for passenger 
trains under .electric and diesel traction is 
75 Kmph. and for high speed tralns, it is 

v 100 Kmph. on a few selected sections. The 
speed may, however, vary on di1ferent 
sections due to sectional restrctions. For 
goods trains, the maximum speed in 
SO Kmph. 

(b) The average speed of Passenger 
trains on Metre Ga. durina 1986-87 was 

24.3 Kmph •• and the averaae of aoods trains 
was 11 Kmph. 

CODIUID,tion of Lubricatinc Oil 

8726. KUMARI MAMTA BANERJEE: 
Will the Minister of RAIL WAYS be pJeased 
to state : 

(a) the aDDUllI consumption of lubricat-
ing oil in the .. Railways Zone-wise; 

(b) the manner in which the ulCd 
lubricating oil is disposed of ; and 

(c) whether there is any proposal under 
consideration to re-refine the used oil and 
re-use it as a part of the drive to bring 
down the operational cost '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHIll 
MADHA VRAO SCINDIA): (a) to (c) 
The information is being collected and will 
be laid on the Table of tbe Sabba. 

X~Ray ud R.C.G. MadliDe. ia Sewa 
Nagar C.G.H.S. Dispensary 

8727. SHRI SARFARAZ AHMAD: 
Will tbe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) Vrbetber Government are aware that 
CGBS beneficiaries are facing a lot of 
difficulty as X-Ray and EeG machines in 
Sewa Nagar CGHS Dispensary, New Delhi 
generally remain out of order ; 

(b) if so, since when these machines are 
out of order and tbe reasons for wIlieh 
these machines have not been repaired so 
far; and 

(c) the time by which these will be 
repaired and put into usc '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) Yes, Sir. 

(b) and (c). The EOO and X-RA Y 
machines are out of order sinoc June anJ 
JulyI' 1987 respectively. 
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The ECG machine wu han&ed over to 
Mis Seecor Co. beina the sole manufacturer 
and supplier of the machine for repairs. 
The delivery of the repaired ECG machine 
has heen delayed, as MIs Seccor Co. has 
been taken over by MIs Arohi Agro Indust-
ries Ltd. However, the matter is being 
actively pursued. 

MIs Philip India Ltd., the manufacturer 
and supplier of X-Ray machines has already 
been approached for repairing the machine 
and the machine is likely to be in working 
condition shortly. 

"Royal)kagal Tigers in Sunderbans" 

8728. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to 
state: 

(a) whether there is increase in the 
number of Roya} Bengal tigers in the Indian 
part of the Sunderbans in West Bengal; 

(b) if so, the number thereof at 
present; 

(c) whether Union Government propose 
to enhance the assistance under the 
"Project Tiger" in view of the jncrease in 
the number of these tigers; and 

(d) if not, the reasons therefor '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : <a) and 
(b). The 1984 enumeration showed 287 
tigers in the Sunderbans forests of West 
Bengal, as against 205 counted .in 1979. 

(c) and (d). The amount of assistance 
Jiven to a tiger reserve by the Union 
Government is not related to any increase 
or otherwise in the number of tigers. 

Resenation For Scbeduled Castel 
Scheduled Tribe Students In Govern-

meDt Aided Schools 

t8729. SHRI KUNWAR RAM : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the total number of Senior Secondary 
Aided Schools functioniDa under the Delhi 

Administration to whom 95% ,rants are 
provi dod by Government; 

(h) whether there is any reservation 
in these schools for the students of 
Scheduled Castes/Scheduled Tribes; 

(c) if so, the percentage thereof; 

(d) if not, the reasoni'there(or; 

(e) whether Government have made 
any reservation for the teaching staff and 
other categories of employees in these aided 
schools; 

(f) if not, the reasons therefor and 
whether Government can withhold their 
grant for not providing reservation for 
Scheduled Castes/Scheduled Tribes; 

(g) if so, whether Government have 
ever withheld such grants; and 

(h) the total number of staff working 
in all these schools and the total number 
of employees of the' Scheduled Castes, 
Scheduled Tribes amongst them? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) There are 138 
such schools under Delhi Administration. 

(b) to (d). Under the Annual admission 
plan prepared by the Delhi Administration, 
admission is ensured to every schdol-
going child. Hence, no need for reilCrvation 
of seats for SC/ST children has been felt. 

(e) Yo; Sir, instructions on reservations 
for the teaching staff and other category of 
employees for appointment have been issued 
to all aided manaaements and the aided 
managements other than minorities have 
aarced to implement the same. 

(0 and (a). Grants can be withheld 
under rule 69, sub-rule (a) of the Delhi 
School Education Rules, 1973. However 
no such occasion bas arisen in view or th~ 
reply to (b). (c) and (d) above. 
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(h) The total number of staff working 
in these schools is 7.868. out of which 
352 belong l to SC/ST category. 

Da~ish aid allocation to Punjab 

8730. SHRI KAMAL CHAUDHRY: 
Will the Minister of HEALTH. AND 
FAMILY WELFARE be pleased to state: 

(a) the amount allocated to Punjab out 
of Rs. 36 crores received as Danish Aid 
for health; and 

(b) the detai Is of projects developed or 
identified for development with the aid of 
this amount? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER 
OF CIVIL A VIA TION (SHRI MOTILAL 
VORA): (a) An amount of Rs. 56.40 
lakhs has been allocated to Punjab under 
Danish assistance to National Programme 
for Control of Blindness since the inception 
of DANIDA Assistance in 1978. 

(b) The above mentioned amount has 
been utilised for developing and strengthen-
ing the following services in the under-
mentioned number of centres in the State : 

1. Strengthening of 125 
PHCs 

2. Strengthening of 12 
District Hos-
pital Eye 
Departments ~ 

3. Development of 2 
Central Mobile 
Units 

... Development of 4 
District Mobile 
Uniti 

5. Bstablishment of 1 . 
State Ophthalmic 
Cell 

6. Ophthalmic 2 
Assistants Trainina 
School 

RegnJarisation of Temporary Class III 
And IV Employees of Dr. Ram Manohau' 

Lobia Hospital 

8731. DR. PRABHAT KUMAR 
MISHRA: Will the Minister of HEALTH 
AND FAMIL Y WELFARE be pleased to 
'state: 

<a) whether some class III and Class 
IV employees have been working on daily 
wage basis for many years in Dr. Ram 
Manohar Lohia Hospital; 

(b) whether Government propose to 
reg\1larise their services; and 

(c) if so, the steps being taken in this 
regard and when this process is likely to 
be completed? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER 
OF CIVIL AVIATION (SHRI MOTILAL 
VORA): (a) Yes Sir. 

(b) and (c). The candidates appointed 
on ad hoc basis to class m (Group 'C') 
posts are considered alongwith candidates 
sponsored by the Employment Exchange 
for regular appointment. If they are found 
suitable, they are given regular appointment 
against the said posts. Class IV (Group 
'0') employees employed on daily wages 
basis have to complete 240 days' attendance 
in 2 (two) successive years and fulfil all 
other requirements as laid down in the 
Recruitment Rules for the categories of 
posts against which they are considered for 
relUiar appointment, subject to availability 
of l'acancies. 

Flag Statioll at Sanko ...... (Eastern 
Railway) 

8732. SHRI ZAINAL ABBDIN: Will 
the Minister of RAIL WAYS be pleased to 
state: 

(ii) whether arranaement,s at Sankopara 
Halt Station on the Howraa-Farakka 

section of the Eastern Railways is inade-
quate to meet the' present trafIlc require-
ment and it needs to be converted into a 
ftaa ltatioD; 
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(b) whether Government propose to 
conduct any survey to examine the viability 
of the proposal for conversion of this halt 
station into a Bag station; 

(c) if so, the details therefor; and 

<d) if not, the reasons thereof! 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRT 
MADHA VRAO SCINDIA): <a) No, Sir. 
Present arrangements are considered 
adequate. 

(b) Theae is no proposal for· the 
present to conduct any survey of this 
nature. 

(c) Does not arise. 

(d) The present Jevel of traffic at 
Sankopara Halt station does not warrant 
its conversion into a flag station. 

f Trll1Ulation) 

Repairs and Renovation of Bhool 
BIlulaiaa of Lucknow 

d 8733. SHRI KALI PRASAD 
PANDEY: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

<a) whether Government's attention 
has been drawn to the news item appearing 
in the Clansatta', dated 7th Marcb, 1988 
under the caption 'Veeran Hoti Jaa rahi hai 
'BhooJ-Bbu)aiyan' and 

(b) if so, the details of action taken by 
Government during the last two years for 
repair and renovation of the world famous 
cBhoel-Bhulaiyan' of Lucknow? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTR.Y OF 
HUMAN RESOURCES (SHRI L.P. 
SHARI) : (a> Yes .. Sir. 

(b) Comprehensive special repairs 
cs&imate fOJ C<.-nservatien of Amfu'd-
Daula's Imambara Complex, which includes 
tbe uBhool-BAulaiyan" have already been 
tanetioned and tbe works aro is pc .... 

Vaecine for Cholera 

8734. SHRI A.J.V.B. MAHESWARA 
RAO : Will the Minister of HEALTH 
AND FAMILY WELFARE be pJeased to 
state: 

(a) whether a recombinant DNA 
v.ccine for cholera bas been developed by 
CD~I, Lucknow; 

(b) if S<', the present status of evalu-
ation and release to tbe market for sale; 

(c) whether any other approach using 
Bacillus sphaericus is also under way; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER 
OF CIVIL AVIATION (SHRI MOTILAL . 
VORA): (a) and (b). A new cholera 
v~ccine using DNA recombinant technology 
is being developed by the Central Drug 
Research Institute, Lucknow and it is in 
Phase I of clinical trials. 

(c) No such information has come to 
the notice of the Government . .... 

(d) The question does arise. 

C 'Pollution in KodaikaDal Lake" 

8735. SHRI K. S. RAO: Will the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether a Five Star Holida) 
Resort Complex is being built in Kodaikanal 
in violation of the Environment (Protection) 
Act, 1986; 

(b) ",bether effluents from tbis 146 
Unit complex will pollute the Kodaikanal 
lake and its watershed; and 

Ie) If so, the steps taken by Govern-
meat to save this lake from pol1ution? 

THE MINISTER OF STATE OF TIU 
MINISTRY OF ENVIRONMENT ANp 
FOlWSTS (SHRI Z. R. ANSARI)~. ) 
A Holiday Resort Complex .is g 
construetcd in KodaikanaloO ~ prov; os 
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of Environment (Plotection) Act, 1986 
have not been invoked in this case and, 
therefore, the question of its violation docs 
not arise. 

(b) It is claimed that the effluents from 
this Complex will be treated and rccYcled. 

(c) The State Government was requested 
in April, 1987 to constitute an Expert 
Group to have the environmental impact 
of the project assessed and to have the 
construction stayed. The State Govern-
ment have constituted an expert committee 
to examine the proposal. Considering thai 
the project was near completion, the ~an 
was Jifted and the State Government have 
been requested to take necessary action if 
the project involves and \tiolation or adverse 
environmental impact. 

Worms in Tap Water 

8736. SHRIMATI PRABHAWATl 
GUPTA: WIll the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether Government's attention has 
been drawn to the news item appearing in 
the "Hindustan Times", dated 4 March, 
1988 under the caption "Worms in tap 
water"; 

(b) whether any investigation has been 
made in this regard; 

(c) if so, the outcome thereof; and 

(d) the number of people reported 
suffering with enteric infections by drinking 
this water? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO) KHA-
PARDE) : (a) Yes, the Government has 
seen the news item. 

(b) to (d). The Ministry of Railways 
(Railway Board) has informed that on 
appearins of the news item, tbe water insta-
llation in Sarojini Nagar Railway Colony 
was checked in the presence of the residents 
and two samples of water were collected on 
S-~.88. These samples were examined for 
potabllity and found fit for 4rinkiDa. No 

person was reported to be suffering from 
enteric infection which could be attributed 
to contaminated water. 

Expansion of Helicopter Service uncIer 
'Wet-lease'Scheme 

8737. SHRIMATI D.K. BHANDARI: 
Will the Minister of CIVIL AVIATION be 
pleased to state : 

(a) the details of 'Wet-Iease' scheme; 

(b) the names of States and Union 
Territories which have been offered helicop-
ter capacity under 'Wet-lease' scheme as on 
31-3-1988; 

(c) the names of inaccessible areas and 
difficult terrains which have been air-linked 
through Helicopter service as on 
31-3-1988 ; 

(d) whether Government propose to 
airlink certain more areas through Helicopter 
service during 1988-89 and 1989-90; 

(e) if so, the details thereof ; and 

(f) if not the reasons therefor? 

THE MINISTfR OF HEAL TH AND 
FAMILY WELFARE AND ~INlSTER OF 
CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) Under the 'Wet-lease' scheme 
the Pawan Hans Limited provides 
helicopters as well as the crew for operation 
and maintenance of the helicopter against 
fixed monthly charges plus hourly cost of 
operation depending on the use by the 
customer. 

(b) The following State Governmentsl 
Union Territories have taken helicopters on 
'Wet-lease' scheme as on 31-3-1988: 

1. Jammu and Kashmir Government 

2. Sikkim Government 

3. Nalaland Government 

4. Meshalaya Government 

5. West Bengal Government 
6. Andaman and Nicobar Islands 

Administration 
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7. Lakshadweep Islands Administra-
tion 

(c) 1. Sikkim Government has linked 
Bagdogra with Gangtok. 

2. MegbaJaya Government bas 
linked Gauhati with Shillong and 
Tura. 

3. Nagaland has linked Kohima 
with Dimapur and other district 
headquarters. 

4. The Administrations of Andaman 
and Nicobar Islands and Laksha-
dweep Islands are utilising the 
helicopters fOI inter-island 
services, 

5. J and K Government is utilising 
the helicopter for promotion of 
tourism and for charters in the 
valley. 

In addItion, Pawan Hans Limited is 
running its own services on Jammu-Sanjichat-
Katra sector for pilgrims visiting Vaishno-
devi. 

(d) Yes, Sir. 

(e) The Company in consultation with 
Nort-Eastern Council is studying the feasi-
bility of integrated helicopter lervices in the 
North-Eastern Region. J 

(f) Does not arise. 

Efteaatioa ef Villages for Project Tiler 

8738 SHRI ANAND SINGH: Will 
the . Minister of ENVIRONMENT AND 
FORESTS be pleased to 'State : 

(a) whether about 21 villages included 
ia die RaDtbambhOre Tiger Reserve are due 
for evacuation; 

(b) whether compensation for all these 
villages bas alread y beeD paid to the 
Rajasthan Government by the ('WWF) World 
Wildlife Fund ana if SQ, how many villages 
have not been evacuated so far; 

(c) whether some area of'tbis land has 
.been pure_ted/occupied by MY' party' for 
cobstruction of a hotet; .. ftd 

(d) if so, the steps taken to stop such 
illegal construction in protected areas under 
the Tiger project ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R ANSARI): (a) 
and (b). According to the information 
received from the State Government of 
Rajasthan there are 4 villages in the 
Ranthambhore Tiger Reserve which are due 
for relocation. Eleven villages have already 
been relocated in the past. No amount has 
been paid by the World Wildlife Fund 

, (WWF) for this purpose to the Rajasthan 
Government. 

(c) and (d). The State Government of 
Rajasthan have informed that in one village 
which is outside the core area of the Tiger 
Reserve but in the Sawaimadhopur 
Sanctuary and is proposed to be reJocated, 
Jand bas been purchased by a party for 
construction of hotel. Collector, Sawaimadho-
pur has been requested to take action under 
Section 20 of the wildlife (protection) Act 
against thiS purchase and nullify this saJe 
deed. 

Goitre Control Programme 

8738. SHRI C. MADHAV REDDY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state : 

(a) whether more than one Ministry is 
handling different aspects of goitre control 
programme; 

(b) if so, the names of such dopartments/ 
agencies/units; 

(c) whether up-to-date and authentic 
information is difficult to obtain readil,: 
and 

(d) if so, whether Government propose 
to ccntrahse the entire scheme so that only 
one Ministry deals with this programme? 

nm MINIStER OF HEALTH ANi> 
PAMILY WELFARE ANI) MtNIST.R.V 
OF CML AVIATION (SHRI MOTILAt 
VORA) : (tl) to (d). ihe ''Natio'nal Goitre 
Control Programme is being impl~mented by 
the Mi!iistt}r of Health and Famttr WeV'are. 
illteractinl with the MiDisiry or lndultry 
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(Salt Department) who are entrusted 'With 
the tuk of monitoring the production and 
distribution of iodised salt. The movement 
of iodised salt to the various endemic 
States/Union Territories is ensured through 
the Ministry of Railways. There is no 
difficulty in the implementation of the 
Proaramme and effective coordination is 
being maintained with all ccn.:erned depart-
ments/agenCies. 

Nominations to JCM in KVS 

8740. SHRI M.R. SAIKIA: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pJeased to state 

(a) whether any protests have been 
lodged with the Kendriya Vidyalaya Sanga-
than regardina nominations made to the 
Staff Council by various associations 
under the scheme of Joint Consultative 
Machinery; and 

(b) if so, the details thereof and Govern-
ment's reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) and (b). All 
India Kendriya Vidyalaya Teachers' 
Association has lodged a protest regarding 
nomination of representatives of Rashtriya 
Kendriya Vidyalaya Adhyapak Sangh and 
Verification of membership of different 
Association. 

The nomination of Rashtriya Kcndriya 
Vidyalaya Adhyapak Sangh has been 
received as per procedure. In regard to 
membership strength of different Associa-
tions, out of the four (4) seats allocated to 
teachers' associations in Constitution of 
Joint Consultative Machinery. 2 seats have 
been alloted to each of the two teachers' 
associations provisionally for two months 
during which period the associations arc 
required to give documentary evidence of 
their relative strength on the basis of which 
number of representatives of each Teachers 
Association on the Council of joint 
Consultative Machiaery w\)uld be fixed. 

ITrOIlS/otio"J 

Travel Concession to Teacben 

8741 SHRI MADAN PANDEY: Wilt 
the Minister of RAILWAYS be pJeue4 to 
state: 

(a) whether it is a fact that Government 
have decided to live concession iu rail-fan: 
to the teachers who have received National 
Awards; 

(b) if so, whether this concession baa 
been giveR only to those teachers who 
have been honoured with an award on 
Republic Day and those who have received 
a national award; 

(c) if so, whether Government propose 
to give benefit of this concession to teachers 
who arc given State awards also; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAIL WAYS (SHRI 
MADHA VRAO SCINDIA): (a) and (b). 
It has been decided to give concession in 
rail fare to the teachers who have been 
honoured with National Award. 

(c) No, Sir. 

(d) It has been decided to contino this 
concession only to the awardees at Natjonal 
level. 

Incidence of Malaria and Small Pox in 
M.P. 

8742. SHRI KAMMODILAL lATAV : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether there was hish incidence of 
small pox and malaria and Madhya 
Pradesh; 

(b) if so, the names of the distrtets in 
Madhya PraElesh where incidence of Slnal1 
pox and malaria was more prevalent during 
the last three years ; and 
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(c) the measures proposed to be taken 
by Government to prevent these diseases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b). Small Pox has been 
eradicated from India and no authenticated 
cases had been reported from any part of 
India in the recent past. Malaria incidence 
came down steadily till 1985. Since 1986, 
the cases have been increasing in some 
districts of Madhya Pradesh. District-wise 
Malaria incidence during last three years in 
Madhya Pradesh is given below in a 
statement. 

(c) The following specific steps are 
being taken to control the incidence of 
malaria : 

1. To contain the transmission of 
Malaria residual insecticidal spray are being 

carried out in areas where Annual Parasite 
Incidence (API) is 2 and above. 

2. Stress has been laid for regular 
fortnightly surveillance in all malarious areas 
of the state. 

3. Laboratory service has been 
de centralised at the Primary Health Centre 
for prompt examination of blood smears 
and administration of radical treatment 
without any time-lag. 

4. Drug distribution centres and Pever 
Treatment Depots are functioning in the 
remote areas of the State to make available 
anti-malaria drugs to the fever cases. To 
contain P. falciparum strain, a p. falciparum 
Containmont Programme is functioning in 
the problem areas. 

StatemeDt 

MADHYA PRADESH 

No. of Malaria Cases Yearwise 

SI. No. Districts 1985 1986 1987 

1. Indore 829 1448 2998 

2. Dhar 1174 1443 26305 

3. JhaQua 4934 8752 15871 

4. Barwani 2730 5143 18665 

5. Khandwa 3941 5613 6183 

6. Ujjain 4663 5868 16829 

7 Mandsaur 4091 860 12895 

8. Bhopal 7116 12652 25453 

9. Raisen 1155 1372 2629 

10. Hosbangabad 1257 1432 2026 

11. Rajgarh 3799 8878 13488 

12. Betul 457 360 1261 

13. Gwalior 1753 1592 564 

14. }\hind 3639 1953 351 

15. Damoh 1101 1059 5858 "" 
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2 3 4 5 

16. P81Ul3. 352 449 593 
17. Chhindwara 436 354 612 
18. Balaghat 563 357 2783 
19. Narsingpur 288 380 421 
20. Amhikapur 2730 4035 4026 

21. Raigarh 4110 6341 7888 

22. Raipur 475 1100 913 
23. Durg 260 168 774 

24. JagdaJpur 17788 19913 20093 

2S. Shahjapur 1580 2782 6582 

26. Ratlam 4409 9811 7783 

27. Vidisha 706 1292 2165 

28. Morena 1879 1921 987 

29. Sbivpur 3107 3550 5228 

30. Guna 2801 6122 10706 

31 : Rewa 1775 2468 1665 

32. Sidihi 486 297 475 

33. Sbahdol 611 1831 1226 

34. Satna 757 2597 2789 

35. Sapr 1429 2828 5329 
36. Nowgong 6880 69~5 9411 
37. Jabalpur 988 674 8259 
38. Seorl 1524 919 4546 
39. Mandla 2269 2133 11Q17 
40. Bilaspur 635 499 512 

41. Jonjgir 2855 2404 2974 

42. Mahasamual 454 408 545 

43. Rajmangaon 530 790 1588 

44. Kooker 6315 16028 18673 
___ .... _ w ___ --- -----

~---~------~ 
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IEqlilh) 

J)eeJaratioB of Rinr Bralunaputra 
as National Waterways 

8743. SHRI ATAUR RAHMAN: Will 
the Minister of SURFACE TRANSPORT 
be pleased to state : 

(a) whether any difficulty is being 
experienced in operating vessels through 
river Brahmaputra; 

(b) if so, the details thereof; and 

(c) tl;te reasons for not declaring river 
Brahmaputra as National Weterways in view 
of transport difficulties in the North Eastern 
reaion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) and (b). The 
Central Inland Water Transport Corporation 
which operates regular cargo services 
between Calcutta and Assam through 
Brahmaputra river, has intimated that their 
vessels faced difficulties in navigation during 
lean season at ccrtain sboals from Bangla-
desh Border to Dhubri and at Kholabanda 
ahoal. 

(c) The proposal has already been 
finalized (or declaration of Sadiya-Dhubri 
stretch of the river Brahmaputra as a 
National Waterway. 

Coaeel8ioD to Research Scholar. 
by AlrUDes 

8744. SHRI RAM PRAKASH : WilJ 
the Minister of CIVIL A VIATION be 
pleased to state : 

(a) whether Government received 
sUSlcstions that airline concession be Ifanted 
to research scholars at Central Universi-
ties; 

(b) if so, the action tak.en thereon; 

(c) whether there is any age bar for 
university students to get airline concc-
• sion; 

(d) if 10, the reasons thereof; and 

(e) tlte steps taken to rectify this situa-
tion 1 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MiNISTRY OF 
CIVIL AVIATION (SHRI MOTILAL 
YORA) : (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) and (e) Student concession is extended 
to students who have not attained the age 
of 26 years. A student normally completes 
his education/academic courses by this age. 
This practies is also in accordance with 
lATA Resolutions. The question of Increa-
sing the upper age limit for students conce-
ssion was taken up in the lATA Tariff 
Conference but was not agreed to. 

[TralLflalion) 

Road Accidents i.a Delhi 

*8745. DR. CRANDRA SHEKHAR 
TRIPATHI : Will the Minister of 
SURFACE TRANSPORT be pleased to 
state: 

(a) whether a large number of road 
accidents take place in Delhi; 

(b) if so, whether any survey has been 
conducted to ascertain the causes of these 
accidents; 

(c) if so. whether one of the main cause 
of these accidents is road side hoardinp; 

(d) if so, whether Government are 
tak.ing any step to put restriction on them; 
and 

(c) if so, the details thereof and jf not, 
the reasons therefor ? 

THE MINISmR OF STATE OF THE 
MINISTRY OF SURFACE TR.ANSPORT 
(SHRl RAJESH PILOT) : (a) to (c). Surveys 
are conducted regularly by tbe Delhi Traffic 
police and accordins to them 6238 road 
accidents took place in Delhi durina 198"1 
as against 6547 accidents during 1986 . 
Hoardinas are a traffic hazard but aa:iclcnts 
take place clue to a number or other causes ... 
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also such as over-speeding, defective road 
designs, drunken driving, mechanical faults 
of vehic1es, poor driving techniques etc. 

(d) Whenever it is observed that road-
side hoardings are creating traffic hindrance 
and endangering road safety, local bodies 
are approached for removal of hoardings. 

(e) MCD authorities were approached 
in April, 1988 to remove hoardings near 
the wall between the old G. T . Road and 
Boulevard Road on Bataf Khana Cbowk, 
Delhi. 

The NDMC were asked to remove 
certain hoardings displayed on Mathura 
Road. a little distance away from the DTC 
Bus stop at the Zoological Park on 
18-4-1988. 

(English] 

Higb rate of Maternal Deatbs 

8746. SHRI VIJAY N. PATIL : Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether records of maternal 
mortality rates are maintained separateJy; 

(b) if so, whether several deaths take 
place due to maternity complications; 

(c) if so, the reasons for high rate of 
maternal deaths; and 

(d) the steps Government are taking to 
reduce the maternal mortality rate in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO] KHAPAR-
DE) : (a) to (c). The total deaths arising 
from pregnancy and child birth accounts 
for one per cent of the total deaths in 1986 
according to the Registrar General of India. 
The reasons for maternal deaths are abor-
tion, Toxaemia, Anaemia, Bleeding of 
pr-:gnancy and puerperium, Malposition of 
child leading to death of mother, Puerpe-
rium sepsis etc. The pen::entage distribution 
of maternal deaths by causes is given in the 
Statement below. 

(d) The steps taken by the Government 
to reduce maternal mortality include expan-
sion of existing health infrastructure, train-
ing of health manpower, provision of ante-
natal, intra-natal and post-natal care. adop-
tion of rjsk approach, health education 
prophylaxis against nutntlonal anaemia 
immunisation with Tetanus Toxid' 
Expansion of MTP (Medical Termination of 
Pregnancy facilities, suppleml.&1tary nutration 
under ICDS scheme and Family Programme. 

Statement 

Percentase Distribution of Deaths by Causes Related to Child-Birth 
and Pregnancy (Maternal) 1981-1985 

Specific causes 1981 1982 1983 1984 

2 3 4 5 

Abortion 13.7 10.1 107 18.8 
Toxaemia 9.0 12.5 12.1 10.8 
Anaemia 17.7 24.4 18.9 23.3 
Bleediog of Pregnaney 23.4 26.2 23.8 18.8 
and "uerperium 
Mall)osition of dbild 9.2 7.2 8.3 6.2 
leading to death of mottler 
Puerperium sepsis 13.1 8.3 11.6 10.8 
Not olassifiab1e, specify 14.9 11.3 4.~ 1'9.3 
symptons. ------

'Totai 100.0 100.6 100.0 100.0 

1985 

6 

11.5 
6.7 

23.1 
15.9 

7.7 

13.9 
2I.~ 

100.0 

Source : Model Registration Scheme-Survey of causes of deaths (Rural) I9B4 and 
1985-A report of Reaistrar General. India. 
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VIe of Harmful IajedibIe Contraceptive 

8747. SHRI SOMJIBHAI DAMOR: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Women's organisations 
throuahout the country have raised strong 
protests against the drug policy of Govern-
ment and the experiment beiD8 carried out 
Indian women with extremely barmful drugs 
on such as injectible contraceptive; 

(b) whether E.P. Fortc drug which 
combines hormones of Oestrogen and 
Progrcsterone in a very high quantity, 
primarily used for pregnancy testing, leads 
to birth of deformed babies, is being manu-
factured and sold in the country under 
different brand names and their sales are to 
the tune of Rs. 7 crores a year; 

(c) whether the WHO Technical Services 
Report says that the use of these drugs in 
pregnancy doubles the risk in giving birth 
to children with heart and limb deformities; 
and 

(d) if so, whether Government propose 
to ban the manufacture and sale of EP Forte 
druls in India? 

THB MINISTER OF HEALTH AND 
FAUll y wELFARE AND MINISTER 
OF CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) One Women's Organisation 
based in Andhra Pradesb has fiJed a Writ 
Petition in the Supreme Court protesting 
against tbe use of the injectib1e contraceptive 
NET -OEN under tbe the National Family 
Welfare Programme. 

(b) to (d). As per the order of tbe 
Supreme Court, tbe Drugs Controner 
(India) bad conducted 4 public meetings 
inviting public in ,eneral including experts 
to generate the benefit risk ratio of high 
dose Oestrogen and Progestogen preparation 
moving in the market. Based on the data, 
generated, the issue was discussed at tbe 
Drugs Technical Advisory Board meeting 
recently. DT AP bas recommended to 
prohibit manufacture and sale of high dose 
of Oestrogen and Progestogen preparations. 
The recommendation will be communicated 
to the Supreme Court for further action in 
the matter. 

It is given in the WHO Technical Report 
that use of hormones, including Oestropn 
and Progesterone by pregnant women, 
increases the risk giving birth to children 
with heart and limb deformities. 

Introduction of a Shuttle Train Between 
Nalbani and Guwabati 

8748. SHRI BHADRESWAR TANTI 
Will the Minister of RAIL WAYS be pleased 
to state: 

(a) whether any request had been recci~ 
ved from Government of Assam for intro~ 
duction of a daily shuttle Train Service from 
Nalhani in the morning to Guwahati and 
vice versa in the evening; and 

(b) if so, the reaction of Government 
thereto ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 
A request has been received ror introduction 
of train from Nalbari to Guwabti. 

(b) The request was examined and not 
found justified in race of low passenger 
traffic and existinl train services. 

(Tranflation) 

News Captioned "Logon ki Jaan Ie 
kbel rahi hain Neem bakim 
paida kame wali Shitsba 1 

ki Dukanen" 

8749. SHRI VILAS MUTTEMWAR: 
Will tbe Minister of HEALTH AND 
FAMILY WELFARE be pleased to Itate ; 

(a) whether the attention of Govern-
ment has been drawn to the news item 
appearing in the 'Jansatta' dated 7 January. 
1988 under the caption "Logon ki Jaan Se 
Khel Rahi Hain Neem Hakim Paida Kame 
WaH Shikiha Ki Dukanen"; 

(b) whether it is a fact that the 
Monopoly and Restricted Trade Practices 
Commission has put a ban on the 
advertisements of fR.M.P. of India' 
organisation and if so, the reasons there~ 
(or; 
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(c) whetber tbere are sucb other 
orgaoisations in tbe country and if so, 
whether Government also propose to put 
a ban on them; and 

(d) if'so, by what time and if not, tbe 
reasons tberefor ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE) (a) Yes, Sir. 

(b) The Monopolies and Restrictive 
Trade Practices Commission, New Delhi has 
issued on ex-parte ad-interim injunction 
dated tbe 4th January, 1888 restraining 
tbe Rural Medical Practitioners Association 
of India, Pondicberry from making false 
and misleading claims as to the grant of 
registration as 'R.M.P. of India'. The 
order has been made on the application of 
the Director General of investigation and 
Registration stating that tbe organisation has 
made false claims regarding titles granted 
by it. Tbe matter is, however, still pending 
before the Commission for final orders. 

(c) and (d). The State Governments 
have reported about the existence of 
similar organisations in the country and 
that necessary Police inquiries have been 
instituted against them. The Government 
of India have also advised the State 
Governments recently to initiate necessary 
action against such organisations so as to 
protect the general public against being 
induced to obtain medical degrees or 
diplomas in any system of medicine which 
are not recognised by the competent 
bodies. 

Expansion of Lucknolt Airport 

8750. SHRI HARISH RAWAT : Will 
the Minister of CIVIL AVIATION Ix 
pleased to State: 

(a) whether the existing terminal 
building and the air strip of Lucknow 
Airport are adequate to 'meet the needs of 
the growing traffic; 

(b) if not, the steps Government propose 
~ take for its expansion; 

(c) the time by whicb it is likely to be 
expanded? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER 
OF CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) to (c). The terminal building 
and the runway are adequate to meet the 
requirements of existing traffic. Provision 
has been made in the draft 7tb Five Year 
Plan of the National Airports Authority 
for expansion of tbe terminal bui lding and 
strengthening the runway. The work is 
planned to be taken up in 19$9-90, su bject 
to availability of resources. 

Incenti,e Scheme to stop Smoking 
Habits 

8751. SHRT RAM DHAN: WilJ the 
Minister of HEALTH AND FAM~Y 
WELFARE be pleased to state : 

(a) whether smoking affects adversely 
on public health; 

(b) if so, whetber Government propose 
to launch any voluntary and incentive 
scheme for impressing upon the people to 
shed this habit and to check the spread!ng 
of this habit among non-smokers; 

(c) whether Government would mak .. 
it obligatory to print the ill effects of 
smoking on the packets of cigarettes and 
bidis so that the existing addicts of smoking 
can get rid of this habit; 

(d) if not, the reasons therefoi; and 

(e) if so, the scheme of Government 
in this regard ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER OF 
CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) and (b). The Government has 
already launched intensive health education 
programme to create awareness against 
smokm, through TV/Radio, posters and 
distribution of Pamphlets. 

(c) to (e). The existing legislation, 
namely, I the Cigarettes (Regulation of 
Production, Supply and Distribution) Act, 
1975 provides for incorporating a sf)«ified .. 
waminl on cigarette packets/cartons and 
in daarette advertisements. Since 
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rqgulation of other tobacco products, such 
as, bidis, cigars etc. falls within the 
purview of State Govts., they have been 
lll1Jed to get a resolution passed in the 
State Jeaislatures for adoption of a package 
of anti-tobacco measures to enable the 
Parliament to enact a legislation. 

(Engli~h) 

EnCfoaclunent on ChUb Lake 

8752. SHRI BRAJA 
MOHANTY : Will the 
ENVIRONMENT AND 
pleased to state : 

MOHAN 
Minister of 

FORESTS be 

(a) whether Government's attention has 
been drawn on encroachments made around 
CbiJka Lake and along the beaches from 
Konark to GopaJpur in Orissa; 

(b) whether action has been taken to 
nmwve those encroachments and to keep 
the beach clean and natural; and 

(c) "hether any master plan has been 
prepared for the development of beaches 
from Konuk to Gopalpur; if so, the 
details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) (a) to 
(c). The information is being collected from 
the State Government and will be laid on 
the Table of the House. 

PoIlutiOB from Oil IBdUltries 

a753. SHRI BIMAL KANTl GHOSH: 
Will the Minister of ENVIRONMENT 
AND FORESTS be pJeased to state : 

(a) whether Government are aware of 
the environmental pollution caused by the 
oil industries in the country; 

(b) if SOt the steps taken/proposed to 
be taken by Government in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : <a) Yes

t 

Sir. 

(b) The lteps for control in this reaard 
~Jud. die foUow;a. : 

(i) Requirement of obtaining consent 
of the Central/State Pollution 
Control Boards in accordance with 
the provisions of the Water 
(Prevention and Control of 
PoJIution) Act, 1974 and the Air 
(PreventIOn and Control of 
Pollution) Act, 1981 for operating 
an unit is beini followed up in 
the field. 

(ii) Standards for oil refinery effiu~nts 
have been notified under the 
Environment (Protecti on) Act. 
1986. 

(iii) Out of the total 12 Oil !Refineries 
in the country, 8 units have 
provided primary and secondary 
treatment systems. The remaining 
units have been directed to provide 
treatment systems in the 
stipulated time frame. 

(IV) Task Forces have been set up to 
oversee control of pollution in the 
Refinery units. 

(v) Nearly half of the Edible Oil and 
Vanaspati Manufacturing units 
':lave put up effluent treatment 
plants. 

(vi) Time bound action programmes 
for providing effluent trtatment 
plantl and air emission control 
deVices are stipulated fer individual 
industries. 

(vii) Legal action is taken against the 
defaulting units. 

Slow pace of Acquisition of New 
Ships 

8754. SHRI BHATTAM SHRI-
RAMAMURTY: 
SHRIMATI BASA V ARAJES-
WARI: 

Will the Minister of SURFACE 
TRANSPOR.T be pleased to state : 

(a) whether the pace of acquisition of 
new ships is extremely slow even though 
aubstanhal funds for the purpose are 
available; 
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(b) if so, the reasons theretor; 

(c) whett\er the Indian Shipping Industry 
carries only 24 per cent of the country 
export cargo; and 

(d) if so, the steps proposed to be 
taken to improve the situation ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). 
Recessionary conditions prevailing in the 
shipping industry would-over including 
India, have acted as a damper for new 
ship acquisition. 

(c) and (d). Yes, the share of Indian 
shipping in the carriage of exports is 
approx. 20%. Some of the important 
steps taken by the Government to increase 
share of Indian shipping companies are: 

(i) India has entered into bilateral 
shipping agreements which provide 
for parity in cargo liftings and 
freight earninis; 

(ii) there are standina instructions to 
public sector undertakingsl 
Government Departments to 
negotiate as far as possible, C. and 
F. export!:> and F.O.B. imports; 

(iii) share of Indian shipping lines in 
the carriage of iron-ore exported 
by MMTC has been brought up 
throush successful commercial 
negotiations. 

UNESCO help for Preservation of 
Behrr and Halebid Temples 

8755. SHRJ V.S. KRISHNA IYER: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether there is a proposal to seek 
UNESCO help for con~ervation and 
preservation of world famous Belur and 
Balebid temples in Karanataka; and 

(b) if so, t~e details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATIO~ AND 

CULTURB IN THE MINISTRY HUMAN 
RESOURCE DEVELOPMeNT (SHRI L.P. 
SHABI) : (a) No, Sir. 

(b) Doe s not arise. 

Investment and Losses fa Delhi 
Traasport Corporafioa 

8756. SHRI C. JANGA REDDY: Will 
the Ministel of SURFACE TRANSPORT 
be pleased to state : 

(a) the total investment in the Delhi 
Transport Corporation and its accumulated 
losses till date and tbe figures of such losses 
in each of the last three years; 

(b) whether the Institute of Cost and 
Works Accountants of India in its study 
report, submitted in August, 1987 on the 
Working Capital Management, has 
recommended certain steps for working 
capi tal strategies in the Delhi Transport 
Corporation; 

(c) if so, the details thereof; and 

(d) the action taken thereon ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Thf' total 
investmen t by the Government in Delhi 
Transpor t Corporation through capital 
loans totalled Rs. 188.65 crores as on 
31-3 -1988. The accumulated losses of 
the Corporation at the end of December, 
1987 were Rs. 210.10 crores. The 
working losses incurred by the Corporation 
during the last three financial year were 
Rs. 77.72 crores during 1985-86, 
Rs. 38.63 crorcs during 1986-87 and 
Rs. 34.38 crores (upto December, 1987) 
during 1987·88. 

(b) to (d). As a part of its programme 
for horizontal studies concerning the 
manatement of Public Sector Undertakinas, 
the BurC'8U of Public Enterprises entrusted 
to the Institute of Cost and Works 
Accountants of India a research study on 
the subject "working capital management in 
Public Sector Undertakinp'. DlC is one 
of the 17 undertalCtngs covered by the 
study. The report, which has inter-t../ia 
made sugaestions rcsardiDg possible rcduc-
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tions in working capital of DTC. is und~r 
consideration of Bureau of Pubhc 
Enterprises. 

Modernisation of Airports in Bibar 

8757. SHRIMATI MADHUREE 
SINGH: 
DR. G .S. RAJHANS 
SHRI SATYENDJilA NARAYAN 
SINHA: 

Will the Minister of CIVIL AVIATION 
be pleased to sta te : 

(a) whether there is any pro~sal to 
modernise the airports in Bihar dunng the 
current plan period ; 

(b) if so, the details thereof; 

(c) whether the night landing facilities 
are also likely to commence at some airports 
in Bihar in the near future; and 

(d) if so, the details thereof and the 
names of the equipments which are likely to 
be installed ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER OF 
CML AVIATION (SHRI MOTI LAL 
VORA) : (a) and (b). Modernisation of 
equipment and upgradation of facilities at 
airports is a continuing process and is taken 
up in a phased manner, depending upon the 
requirements projected by tbe operators 
(Airlines) as well as avilability of resources. 
A statement-I regarding development works 
undertaken recently/proposed to be taken 
up at the aerodromes in Bihar is given 
below. 

(c) and (d). Yes, Sir. the Statement II 
given below indicates the details. 

Statement I 

1. Patna 

(a) An Instrument Landing System 
(ILS) has been installed at Patna Airports 
for safe landing of aircraft. 

(b) For more reliable Jong range 
communication, new HF Transmitters with 
Single Side Band Capability have been 
installed. 

(c) An Automatic Message Switching 
System is proposed to be installed for 
efficient handling of messages on AFTN. 

(d) A new VOR is being provided in 
place of existing conventional VOR for 
more accurate Navilational information. 

(e) Plan for replacement of eXistinl 
Distance Measuring Equipment (DME) has 
been made. 

(f) Domestic passenger lounge is being 
expanded. A new restaurant building and 
visitors gallery are ready to be commissioned 
sbortly. X-Ray baggage machine is also 
available for departing passengers (hand 
baggage checking). 

(8) There is a proposal to install 
conveyer belts in the domestic wing also, 
during the year 1988- 89. 

(h) Rapid Intervention Vchicle-l No. 

2. Gaya: 

(a) Plan for replacement of existing 
conventional VOR has been prepared. 

(b) Action has been taken for replace-
ment of existing Non Directional Beacon 
(NOB) by a new equipment. 

3. Jamshedpur 

A VOR has been installed. 

4. Ranchi 

(a) Rapid Intervention Vehicle. 

(b) New Fire Station 

Statement II 

Airports Name of Equipment 

1. Patna (i) Conversion of Medium 
Intensity Runway Lights 
in-to High Intensity 
Runway Liahts. 

(ii) 3-Bar AVASIS·l Set. 

(iii) Apron Flood Liaht. 
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2. Raachi (i) 3-Bar VASIS-2 Sets 

(ii) High Intensity Ruftway 
Lights 

(iii) Simple Approach Light-
ing System 

(iv) Apron Flood Lights. 

News Item Captioned 'Yoga can Preveat 
Asthma' 

8758. SHRI V. SREENIVASA 
PRASAD : 
SHRI BANWARI LAL PURO-
HIT: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the attention of Government 
has been srawn to a news item captioned 
'Yoga can prevent asthma' appearing in the 
'Hindustan Times' dated 6 April, 1988; 

(b) if so, whether it has been revealed 
that many ailments can be cured by Yoga 
exercises; 

(c) whether Government have since 
given recognition to Yoga In curing ailments; 
and 

(d) if so, the steps Government propose 
to take to promote Yoga in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARl SAROJ KHA-
PARDE): (a) and (b). Yes Sir. 

(c) and (d). With a view to ~nduct 

and coordinate research in the science of 
yosa in all its aspects and to promote its 
wider understand ina, acceptance and appli-
cation, the Government have est!lbJished the 
Centra) Research Institute for Yoga (CRlY) 
at New Delhi. The Institute is conducting 
research-fundamental and applied in the 
field of yoga. 

The Government has also established a 
Central Council for Research in Yoga and 
Naturopathy (CCRYN) which renders 
financial assistance for conducting research 
in the field of yop. The Government is 

also rendering financial assistance for train-
ing in the field of yoga. 

Encoaraaement to K. V .S. Teachers for 
Higher Studies 

8759. SHRI .C. SAMBU: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the Kendriya Vidyalaya 
Sangathan provides any facilities to its 
teaching staff to improve upon their educa-
tional qualifications by encouraging them to 
go for higher studies; 

(b) if so, the detaiJs thereof and the 
number of teachers benefited during the last 
two years; and 

(c) if not, the reasons for not having 
any such provision? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) to (c). In its 
meeting held on 23-24 April, 1987, the 
Board of Governors of the Kendriya 
Vidyalaya Sancathan approved the Study 
Leave Rules which provide for a total 
leave of 2 years on full pay during the 
entire service for those who have coms:leted 
1 0 years of regular service in the Kendriya 
Vldyalaya Sangnthan for presecuting higher 
studies/training for literary and academic 
purposes. Only one such application has 
since been received. The applicant could 
not be granted study leave. as she had 
completed only 7 years regular service in 
the Kendriya Vidyalaya Sangathan. 

[Translation] 

Denlopment and oyer bridge at 
Pbaphaman JanctiOD 

t8760. SHRI RAM PUJAN PATEL: 
Will the Minister of RAIL WAYS be pleased 
to state: 

(a) whether there is uy proposal for 
the expansion of Phaphamau Railway 
Station (Northern Railway) and the construc-
tion of IUl overbridge there; and 

(b) it so, the details thereof? 



"tHE. *mrS"rElt oF S1' ATE OF 'tHB 
MINISTRY OF UILWAYS (SftltI 
MADHAVRAO SCINDIA): (a) There is no 
proposal (or tlie expansion of Phaphamau 
Junction Station. However, there is a 
proposal for provision of a road ov~r bridge 
at the S.tation (Junction). 

(b) The pl'oposed road over bridge wffi 
be provided in replacement of Level Crossing 
No. 73-A at Kms. 143-11112 in Pha-
pJiamtlu Station yaTti and the proposal for 
this work will be considered for inclusion 
in tlte Railway's Works Programme 
1989-90. 

Social Forestry Programme in U.P. 

8761. SHRl RAJ KUMAR RAI : Will 
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the Minister of ENVIkONMENT AND 
FORESTS be pJeased to state: 

(a) the area proposed to be covered 
under the social forestry scheme in Uttar 
Pradesh during the Seven th Five Year Plan 
period; and 

(b) the progress made so far under this 
programme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) and 
(b). The targets are fixed on year to basis. 
1 he targets and achievements for afforesta-
tion in Uttar Pradesh during first 4 years of 
VII Five Year Plan are given as under: 

---------- - - --- - ---
Year Target· 

1985-86 1,62,500 

19iJ6-87 2,25,000 

19S7-88 2,10,500 

1988-89 2,87,500 

*Area tn hectares. 

(Englis") 

COOS Facilities to K.V.S. Teachers 

8762. SHRI MANV.BNDRA SINGH: 
SHRI RAM ASH RA Y PRASAD 
SINGH: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether teachers of Kendriya 
Vidyalaya Sangathan have been extended 
COBS facilities in Delhi and at other 
pl~; 

(b) if SOt the details thereof~ and 

(c) if not, the reasons therefor? 

Achievement* 

1,77,400 

2.43,250 

2,12,993 (upto Feb. 88) 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) to (c) C.G.H.S. 
facility is meant for employees of the 
Central Government. The employees of 
Kendriya Vidyalaya Sangathan, which is an 
autonomous body under the Government of 
India, are not Central Government employe-
es and are, therefore, not automatically 
eligible to be covered by the C.G.H.S 
facility. For C.G.H.S. coverage in respect 
of non-entitled categories, prior concurrence 
of Ministry of Health and Family Welfare 
is required. Accordingly, as per relaxatioo 
allowed, the employees of Kendriya Vid ya-
laya Sangathan serving in the Kendriya 
VidyaJaya Sangathan Headquarters and the 
staff of Kendriya Vidyalaya, INA Colony, 



93 Written Answerl VAlSA,KHA 8, 1910 (S.AKA) Written AlUwe" 94 

New Delhi and Kendriya Vid_yalaya, 
Sector-II, R.K. Puram, New Delhi residing 
in certain selected areas, have been allowed 
this benefit. In view of the limited capacity 
of the CGHS, Ministry of Health and 
Family Welf.ue are not willing to extend 
this facility to other Kendriya Vldyalayas in 
Delhi. 

Diversion of Ships due to Higb Charges 
at Cocbin Port 

8763. PROF. K.V. THOMAS: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) wi1ether the wharfage, stevedore 
and other charges at Cochin Port are hi gher 
compa red to other ports; 

(b) whether ships are dIverted by ship-
pmg agel"ts from Cochm to other ports due 
to the hIgh charges at Cochin port; and 

(c) if so, the rumber of ships which 
were diverted from Cochin to other ports 
due to such high charges ') 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRAN~PORT 
(SHRI RAJESH PILOT) : (a) Wharfage 
charges vary from Port to Port and these 
charges at Cochm Port are not uniformly 
higher than at other ports. Stevedoring 
charges are levied by private firms and no 
companson of these charges is available as 
the pnvate firms do not make theu charles 
public. 

(b) No such instance has come to th~ 
notice of Government. 

(c) Does not arise. 

Nurses in the Country 

8764. PROF. SAIF-UD-DIN SOZ: 
Will tbe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the total number of nurses of 
different categories available in nursing 
profession in the country; and 

(b) whether the number is commensurate 
with the number of doctors as also the 
number of patients in hospitals? 

TlJE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTElt OP 
CIVIL AVIATION (SHRI MOTl LAL 
VORA) : (a) and (b). As per the informa-
tion received from the Indian Nursing 
Council the total number of qualified 
nW'sing personnel entclcd in the State 
RegIsters upto the 31st December~ 1986 
is : 

Nurses 

Midwives 

A.N.M. 

Hea1th Visitor 

... 2,07,430 

•. 1,85,240 

...1,08,511 

13,248 

There is an overall shortage of nursing 
personnel in the country, The nurse-bed 
ratio varies from 1: 3 to 1 : 18 AS com-
pared to doctor-bed ratio ranging from 
1 : 1.27 to 1 : 16.93. 

Allocation to Orissa for Forest 
Conservation 

8765. SHRI LAKSHMAN MALUCK : 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) the amount allocated to Orissa 
Government for the development of environ-
ment and forests during 1988-89; and 

(b) the names of the projects for which 
this amount will be utilised ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) and 
(b). Centra] assistance is provided to tho 
States depending upon the specific proa-
rammes proposed by the States, availability 
of funds under the Central Budget and the 
extent of matching share provided ia the 
State Budget. Hence, the amount alJocated 
to Orissa Government for the development 
of environment and forests durina 1988-89 
cannot be specified now. 

Sterilisations duriDg Fiftb, Sixth and 
Seyendl Plu Periods 

8766. SHIU SOMNATH RATH: 
Will the Minister of HBALm AND 
FAMILY WELFARE be pleased to state: 
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<a) bow many people in tbe country 
bave taken up sterilisation during Fifth and 
Sixth Plans and so rar in the Seventh Plan 
and what was tbe target fixed ; 

(b) what were tbe targets fixed and 
achievements made in Orissa during the 
above period; and 

(c) whether Government are aware that 
the green card holders under the family 
planing programme are practically getting 
no benefit and if so, the action Government 
propose'to take in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF lWALTH AND FAMILY 

WELFARE (KUMARI SAROJ KHA· 
PARDE) : (a) and (b). A statement con· 
taining Sterilisation targets fixed and 
achievements made during Vtb plan, VIth 
Plan and VIIIth Plan (1985·86 to 1987·88) 
period for all India and Orissa State is 
given in a statement below. 

(c) Whereas some of the areas where 
priority attention may be given to the accep· 
tors of Sterilisation under the green card 
scheme have been suggested, it is within the 
purview of the State Government to see 
what facili ties can be given to green card 
holders according to their best judgement 
and having regard to local circumstances. 

Statement 

Sterilisation targets and achievements during Vth Plan, VIth Plan 
and VIlth Plan for All India and Orissa State 

STERILISA rION 

Period All India Orissa State 
-------------
Targets Achievements Targets Achievements 

Vtb Plan 
(1914-75 to 1977-78) 12, 780,800 13,232,555 574,700 598,923 

Inter Plan Period 
(1978-79 to 1979-80) 

1978-79 3,965,000 1,483,907 135,800 105,058 

1979-80 3,049,050 .1,77 7 924 133,000 90.676 

Vlth Plan 
(1980·81 to 1984-85) 22,036,850 17,445,138 881,200 664,431 

vntb Plan 
<1985-90) 

1985-86 5,560,300 4,901,609 210,000 166,481 

1986-87 6,000,000 5,028,164£ 225,000 149,805 

1987-88 5,986,084 4,863,967£ 225,000 146,721£ 

£. Provisional figures. 
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Reftllue earaed by IA froID domestic 
cargo 

8767. SHRIMATI N.P. JHANSI 
LAKHSMI: Will the minister of CIVIL 
AVIA1l0N be pleased to state : 

(a) tbe revenue earned by the Indian 
Airlines during tbe financial year 1986-87 
from its domestic cargo operation and bow 
does it compare with that of previous 
year; 

(b) tbe revenue tralet fixed for 1987-88 
and the revenue earned during the first six 
months and how the same compares witb 
that of previous year's first balf; and 

(c) the quantity of corgo and names of 
items handled during the first half of the 
curren t year ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTRY OF 
CIVIL AVIATION (SHRI MOTILAL 
VORA): (a) Indian Airlines earned a 
revenue of Rs. 3 8.93 crores from its domes-
tic carlO operation during the year 1986-87 
as against Rs. 35.36 crores during 1985-86, 
resulting in an increa!e of about 10.0% over 
the previous year. 

(b) The total operating revenue target 
fixed for 1987-88 is Rs. 963.85 crores. 
The total operating revenue earned during 
April '87-September'8 7 was Rs. 446.13 
crores, as against Rs. 393.90 crores earned 
during the corresponding period (April 86-
September '86). This amounts to 13.25% 
more than tha t earned during the corres-
pondins period in 1986. 

(c) The current year has just started. 
Hewever, the careo carried during the period 
April to Sept. 87 i.c. first six montbs of 
the financial year 1987 -88 was 
53908 tonnes and the items carried were 
newspapers and periodicals, perishabJes, 
machinery and aircraft parts, textiles, medi-
cmes, electronic items, etc. 

Preparation of Master Catalogue 
of Muuserlpt. 

8768. DR. A.K. PATEL: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT bo pleased to state: 

(a) whether a proposal to feed into 
computer all available information about all 
known manuscripts in India and foreign 
countries, to prepare a Master Catalogue of 
catalogues of manuscripts and also a scheme 
for the survey, location and procurament of 
Sanskrit manuscripts lying scattered in India 
and other countries, is under active 
consideration of Government; and 

(0 if so, the outlines thereof and impor-
tant features of the proposal and the 
scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) Yes, Sir. 

(b) The Indira Gandhi National Centre 
for Arts (IONCA), an autonomous Trust set 
up by the Department of Arts under tho 
Ministry of Human Resource Develop-
ment. has a computerised National Infor-
mation Centure and Data Bank of ArtI. 
humanities and cultural heritage (I.dira 
Gandhi Kala Nidhi). One of its objectivea 
is the identification and survey of reposi-
tories having significan t holdings/collections 
of primary source material on Indian arts. 
humanities and cultural heritage in diverse 
forms, verbal, suditory, visual, solids; to 
analyse and disseminate data and informa-
tion thereof to scholars, students, insti-
tutions, policy makers in Central and State 
Governments; and to make available reprog-
raphic capies of the source material in di1fe. 
rent media such as micro-films, mictofishe 
discs, tapes, printouts, photographs, slides, 
videos. films, etc. In fulfilment of this objec-
tive, tbe JGNCA has undertaken a producina 
a Union Catalogue of Catalogues available 
of Sanskrit manuscripts in India and abroad, 
shortly known as 'CAT CAT'. The data 
base for this project would provide 
information from about 700 publrshed and 
and 200 unpublic;hed catalogues and this 
informations has been computerised. 
Data on particular disciplines relating 
to unpublished material can now be 
retrieved by title, subject and reposi-
tories of manuscripts in India and 
abroad. 
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Prevalence of Disease in Asbestos 
Industries 

8769. SHRI D.P. JADEJA: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state; 

(a) whether any studies have been done 
on the prevalence of the disease caused to 
workers in asbestos industries; and 

(b) the steps taken by Government to 
prevent health ailments c among workers in 
these industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA.~ 

PARDE) : (a) Studies have been carried out 
in three asbestos cement factories and ill 
one textile industry. 

(b) Maximum limits for 'asbestos' have 
been specified in the rules of the factories 
Act. The factory inspectorates are required 
to enforce these limits. For handling and 
processing of asbestos manufact'.1re of any 
article of asbestos and any other processes 
of manufacturing in which asbestos is used. 
special measures are required to be taken 
which are given in detail in the act. As:,etosis 
has also been included in the Jist of notifia-

. b Ie diseases under the Factories Act. 

Under the Ministry of Industry, a pane1 
on asbestos bas been formed, to study health 
hazards in asbestos produt;t industry, to 
study employment of female workers in 
asbestos product industry and to examine 
substitute of asbestos fibre in asbestos pro-
duct industry. I S I has also formed a 
panel for safety in handling and use of 
asbestos. 

Price COIItrol of Medicines Required 
for Immunisation Programme 

8770. SHRI SANTOSH KUMAR 
SINGH : Will the Minister of HEAL TH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether Irnmuni sation Programme 
is covered under the National Health Prog-
ramme: 

(b) if so, wbetllel' Government recom-

mended medicines required for Immuni-
sation Programme for price control; and, 

(c) if so, when ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) Yes Sir. Immunisation 
Programme is a National Health Prog-
ramme. 

(b) and (c). Vaccines required for BPI 
(Expanded Programme of Immunisation) 
namely. DPT, DT, TT, BCG, Polio, Typhoid 
and Measles vaccines 'were recommended 
for inclusion in Category 1 of Drug Price 
Control Order, 1987 of the Deptt. of 
Chemicl:lls and Petro-Chemicals on 31st 
July, 1987. 

Buy back oft' er of USSR for aircraft! 

8771. SHRI S.M. GURADDI : 
SHRI G.S. BASAVARAJU : 

Will the Minister of CIVIL AVIATION 
be pleased to state : 

(a) whether the Soviet Union has offered 
to supply planes for a period of six years 
on buy back basis; 
~ 

(b) if so, whether any agreement with 
the USSR is likely to be reached regarding 
aircraft for civil operation in India; and 

(c) if, so, the details thereof and the 
main features of the agreement? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTRY OF 
CIVIL A VIA TION (SHRI MOTILAL 
VORA) : (a) to (c). ,proposals received from 
the USSR Government regarding lease/pur-
chase of aircraft are under examination and 
further details have been asked for. An 
agreement can be reached only after receipt 
of complete details and negotiations. 

Introduction of a Passenger Train 
between Dbanbad and Tata-
nagar Via Patherdib and 

Sudamdib StatioDs 

8772. SHRI BASUDEB ACHAllIA: 
WilJ the Minister of RAILWAYS be pJea"" 
to stat. ; 
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(a) whether there is no direct train 
between Dbanbad and Tatanagar; 

(b) whether there is any proposal to 
introduce a passenger train between Dhan-
bad and Tatanagar via Patherdih and 
Sudamdih Stations; and 

(c) if not, whether with a little invest-
ment a train can be introduced on that 
section? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) Yes, Sir. 

(b) and (c). No, Sir. This wi'l involve 
heavy financial investment. 

Residential Quarters to Employess 
of Central Universities 

8773. DR. PHULRENU GUHA: 
Will the Minister of HUMAN RESOURCE 
DVELOPMENT be pleased to state: 

(a) whether residential quarters are 
allotted to teaching and non-teaching 
employees of central universities; and 

(b) if so, the amount given to d.ffercnt 
univerities for this purpose ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) Yes, Sir. 

(b) The amount released for construc-
tion/purchase of staff quarters to the diffe-
rent central universities during 6th and 7th 
Plan (upto 1987-88) is as follows :-

Name of the University 

---------

1. Aligarh Muslim 

2. Banaras Hindu 

3. Delhi 

4. Hyderabad 

Amount 
released 

(figures in 
Rs.lakhs) 

95.21 

63.50 

153.90 

145.32 

5. Indira Gandhi 300.00 
National Open 

b. Jawaharlal Nehru 204.44 

7. North Eastern Hill 242.36 

8. Pondicherry 10.00 

9. Visva-Bharati 16.21 

Harmful Effect of Mica Bits in cula) 

1774. SHRI K AMLA PRASAD 
SINGH: Wi1I the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether the National Society for 
Prevention of Blindness has held that the 
small mica bits used in gulal smeared on the 
face may cause cornea injury if it gets into 
the eyes; 

(b) if so, the details of steps taken to 
check the use of mica bits in gulal; 

(c) whether the gulal sold on the eve of 
Holi is generally adulterated with foreign 
materials; and . 

(f) if so, the details of steps ta ten to 
check the same ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFl\RE (KUMARI SAROJ KHA-
PARDE) : (a) Yes, Sir. Any foreign Claterial 
entering the eye particularly large particulate 
material results in serious injury to the 
cornea. The chemical effect of the extra-
neous agents can produce severe lesions 
which can endanger eye sight. 

(b) Health Edcuation in this regard is 
being given not only to avoid injury due to 
an types of injuries to the eye (physical, 
chemical, mechanical and others. 

(c) No specific study has been conducted 
in this regard. 

(d) Does not arise. 

Requirement and Manufacturing 
of Coaches 

8775. PROF. P.J. KURIEN: Will the 
Minister of RAIL WAYS be pleased to 
state : 
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<a) whether the first railway coach 
manufactured in the Kapurthala coach 
factory has been brought out; 

(b) the total capacity for coach manu-
facturing in the country; and 

<c) the total requirement of coaches at 
present? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS ~(SHRI 
MADHAVRAO SCINDIA) : (a) Yes, 
Sir. 

(b) At present the total capapcity of all 
the Production Units including Railway 
Workshops is 1772 coaches per annum. 

(c) Nearly 3000. 

Environme.taI Qearance of 
Irrigation Projects 

8776. SHRI GOPAL K. TANDEL: 
Will tho Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) the State-wise number of proposals 
for major and medium irrigation projects 
received by his Ministry during the last 
three years for forest clearance; and 

(b) the State-wise number of the pro-
posals cleared and held-up during the lut 
three years 1 

THE MINISTER OF STATE OF THE 
MINISfRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) and 
(b). A statement._is given.lbelow. 

Statement 

S1. State 
No. 

1. Andhra Pradesh 

2. Bihar 

3. Gujarat 

4. Kerala 

s. Madhya Pradesh 

6. Maharashtra 

6. Mizoram 

8. Orissa 

9. Punjab 
~, 

10. Uttar Pradesh 

Total 
received 

2 

2 

7 

2 

1 

2 

3 

Total 
approved 

1 

1 

2 

1 

2 

Total 
pending 

2 

1 

2 

2 

2 

1 
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Auoelation of Voluntary Organisations 
for Population Control 

8777. SHRIMATI BASAVARAJES-
WAR! : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: ' 

<a) whether the participation of 
voluntary organisations is needed to check 
growth in population; 

(b) if so, whether voluntary organisa-
tions are proposed to be involved in his 
regard; 

(c) if so, the details of voluntary 
organisations which have agreed to 
associate themselves in the imp]ementtaion 
of family p Janning programme; and 

(d) by what time these organisations 
will be associated for the implementation 
of the programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR I SAROJ KHA-
PARDE) : (a) and (b). Yes, Sir. As a 
matter of policy the Government is already 
encouraaing larger involvement of Voluntary 
Organisations in the Family Welfare 
Programme which includes Maternal and 
Child Health, Immunization and Family 
Plannina services. Grants-in-aid are being 
given to a large number of Voluntary 
Organisations who are providing these 
servicos. 

(c) The Programme is implemented 
in association with the State Governments 
and UTs. The details of Voluntary 
Organisations involved during 1987-88 are 
beiDa called from them and will be placed 
OIl the Table of the House. 

(d) Doea not arise in view of the reply 
to parta (a) and (b). 

Request for AdcJitional tbrouah 
Coach and A.C. Coach 

onKOIIaI'kExpress 

8778. DR. KRUPASINDHU BHOI: 
Will tho Minister of RAILWAYS be pJeased 
to state : 

<a> "hether auy additionaJ amenities 

have been provided in Bhubaneswar-
Bombay Konark Express; 

(b) if so, the details thereof; 

(c) whether Government of Orissa had 
requested his Ministry to provide an 
additional through coach and one A.C. 
Coach on Konark EXPIess; and 

(d) jf so, the action takeR thereon ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) No, Sir. 

(b) Does not arise. 

(c) and (d). Govemmcmt of Orissa bave 
requested Suuth Eastern Railway to provide 
additional coaches to Konark Express. 
This is not found feasible due to terminal 
constraints at Bombay V.T. 

(T,.anslation) 

Adult Education through Voluntary 
Organisations 

t8779. SHRI NARSINH MAKWANA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the Adult Edut"ation 
Programme through Voluntary Organisa-
tions is going satisfactorily or there are 
some shortcomings in it; 

(b) if there are shortcomings, the 
nature of these shortcomings; 

(c) the criteria for aiving grant to 
voluntary oraanisations and the arrange.. 
ments made for the supervision of their 
working; and 

(d) the reasons for which the Dumber 
of il literates is not comiDa down ? 

THE MINISTER OF STATB IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH!): (a) A review has 
revealed shortcominas in the implementation 
of tho programme by some of the voluntary 
°J'llDisadODi. 
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(b) The shortcomings relate to such 
matters as poor quality or lack of training 
of funetionaries, Jack of supervision of 
centres, poor· environment, low level of 
achievement of literacy by learners, neglect 
of functionality aspect, irregular functioning 
of centres, low attendance at centres, lack 
of monitoring, etc. 

(c) Grants are paid to eligible voluntary 
organisations for such activities as running 
functional literacy and post literacy and 
continuing ed ucation projects, organising 
conferences, seminars and workshops, 
publication of books, journals, etc., in 
accordance with the prescribed financial 
pattern. The details in this regard have 
been provided in the relevant scheme of 
assistance. The working of the voluntary 
organisations is overseen by the concerned 
State Government. 

(d) Literacy has increased from 29.45% 
in 1971 to 36.23% in 1981. Howver, 
the number of illiterates has not come down 
because of growth in population, pheno-
menon of dropouts and inadequate out-
reach of elementary and adult education. 

(English) 

IDfrastructural Facilities st the 
Academy of Sanskrit 
Research at Merck 

8780. SHRI SRIKANTA DATIA: 
NARASIMHARAJA WADIYAR: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state : 

(a) whether Government propose to 
develop the infrastructural facilities at the 
Academy of Sanskrit Research at Merck in 
Karnataka; 

(b) if so, the amount i.nvdved and 
ermarked for implementing the second phase 
of development of the above institute; and 

(c) the amount sanctioned by Union 
Government for that institute in 1987-88 
aud 1988-89 ? 

THE MINISTER OF STATE IN THE 
DEPART},mNTS OF EDUCfION AND 
CULTURE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) No, Sir. 

(b) and (c) Questions do not arise. 

[1ranslat;on) 

Navodaya Vidyalayas in Kosi 
Region of Bihar 

8782. DR. G.S. RAJHANS: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of Navodaya Vidyalayas 
being opened in Bihar, particularly in the 
backward areas of Kosi region; and 

(b) the time by which these will be 
opened? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) 23 Navodaya 
Vidyalayas have been opened/sanctioned 
in the State of Bihar so far out of which 
three are located in Kosi region. 

(b) 22 Navodaya Vidyalayas have 
already been opened. The remaining ono 
will start functioning from 1988-89. 

[English) 

Community Polytechnic for Minority 
Community in Andhra Pradesh 

8783. SHRI SULTAN SALAH UDDIN 
OWAISI : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Government propose to.set 
up a Community Polytechnic for the 
minority community in the State of Andhra 
Pradesh; and 

(b) if so, the details of the proposal in 
this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OP 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) (a) : No, Sir. 

(b) Does Dot arlle. 
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Theft or Art Objects 

8784. SHRI MOHD. MAHFOOZ 
ALI KHAN : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state ~ 

(a) whether Government have made 
any study with regard to the rise/decline 
in the theft of art objects from various 
museums and art galleries in the country 
during the last three years; 

(b) if so, what is the percentage of 
rise/decline in the theft of art objects and 
\he estimated value of the art objects 
stolen from the various museums and art 
galleries in the country during the last three 
years (year wise); 

(c) the details of the stolen art objects 
which have since been recovered with value 
thereof; and 

(d) whether Government have criticaU), 
reviewed the arrangements for the safety 
and protection of the art objects in the 
museums/art galleries to plug the loopholes; 
if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENl 
(SHRI L.P. SHAHI) : (a) No, Sir; 
"Museums" and other similar institutions 
controlled or financed by the State Govern-
ment are a State subject: hence the responsi-
bility for the safety and security of the art 
objects therein IS that of the respective 
State Governments. A sample study on the 
safety and security of certain ancient 
monuments under Central protection a .. ld 
Central Museums has, however, been made. 

(b) and (c). So far as Central and 
State Museums and Art Galleries are 
concerned, the information is being collected 
and will be laid on the Tabte of the 
House. 

(d) The safety a Ild protection of art 
objects in Museums and Galleries under 
control of thc Department of Culture is 
under constant review with a view to plug 
possible loopholes and strenathen arrange-
Jllcnts" wherover necessary. The sugaestions 

of the Central Advisory Board of MUleUms, 
at their meeting held in 1987, that 
Museums should be provided with the 
latest gadgets and equipment for security 
have been drawn to the attention of all 
State Governments. 

Research and Treatment by Indigeaous 
Medicines 

8785. SHRI SALEE'l I. SHERVANI: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government are aware that 
an Ayurveda Physician from Uttar Pradesh 
has developed an indigenous medicine for 
the treatment of leukemia, chronic 
osteomyelitis (Bone TB), benign enlargement 
of prostate, chronic pancreatitis and treated 
patients in the country and abroad; 

(b) whether the Central Council for 
Research in Ayurveda and Siddha had once 
decided to undertake further research in 
Delhi but later on dropped the proposal; 
and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HELTH AND FAMILY 
WELFARE (KUMARI SARO} KHA-
PARDE) : (a) An Ayurvedlc Physician of 
Meerut has claimed that he has treated 
many cancer cases successfully. 

(b) No, Sir. 

(c) Does not arisc. 

Superfast Train between Bhabaaeswar 
aDd Howra)a 

8786. SHR! RADHAKANTA DIGAL: 
SHRI HARIHAR SOREN : 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether the proposal for intro-
duction of a Superfast Express train between 
Bhubaneswar and Howrah bas been pendiDa 
long before Government; 

(b) if so, whether the proposal is bitely 
to be implemcnted; an4 
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(c) if not, the reasons. therefor? 

THB MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) to (c). 
Some suggestions have been received for 
introduction of a new superfast train 
between Bhubaneswar and Howrah. 
However, in view of availability of 9 pairs 
of mail/express trains including 4 saperfast 
services, there is no proposal to intr01uce 
an additional train at present. 

Merit-cum-means Scbolarships 

8781. SHRI PRITHVI CHAND 
KISKU : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the number of National Merit-cUDl-
Means Scholarships granted on the basis of 
Central Board of Senior Secondary 
Examination, 1987; 

(b) the eligibility eriteria adopted for 
such scholarships; 

(c) whether aU the students selected 
have been paid the scholarships; 

(d) if not, the details of the students 
who are yet to be paid; and 

(e) the time by which tbey wj)] be 
paid the scholarship ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) (a) The Ministry of 
Human Resource Development has allotted 
191 Merit-com-Means Scholarships (86 for 
All India Senior School Certificate Exami-
natioD and 105 for Delhi Senior School 
Certificate Examination) to the Delhi 
Administration for the academic session 
1987. The Central Board of Secondary 
Educat ion, Delhi has recommended SO 
scholarships (14 for All India Scheme and 
36 for Delhi Scheme) so rar to Delhi 
Administration and the remaining 141 
acholarships will be recommended soon 
after determ.i.am, their eliaibiJity under 
means teat. 

(b) The candidates who secure first 191 
posi tions in order of merit in these 
examinations but not less than 60 per cent 
marks in aggregate are considered for these 
awards provided fthe annual income of 
their parents re~ains within the ceiling 
limit of Rs. 6000 per annum (pre-revised) 
after allowing the admissible rebates under 
the means test. This income ceiling has 
now been increased from Rs. 6000 to 
Rs. 25,000 per ann'Qm after allowing a 
standard deduction of 30 per cent of the 
gross income to the extent of Rs. 10,000 as 
maximum w.e.f. 1-4-1988. 

(c) to (e). The scholarship money to 
th ~ awardees in Delhi is paid by the Delhi 
Administration. According to the infor-
mation received from the Delhi Administra-
tion, the applications are still awaited from 
the seJected candidates. On receipt of 
these appJications, the cases for award of 
scholarships will be finalised by Delhi 
Administration for the payment of scholar-
ships amount. 

Requests from ScJleduled Castes 
Organisatious of Kerala for 

Allotment of Forest Laud for 
Housing 

8788. SHRI K. KUNJAMBU: wm the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Government have received 
requests from Scheduled Castes Organisa-
tions engaged in housing activities in Kerala 
for al10tment of forest land for the 
construction of houses; 

(b) if so, the details thereof; and 

(c) the decision taken thereon? 

THE MINISTER OF STATE OF THE 
MINISITRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) and 
(b). Yes, Sir. A petition for assisnrnent of 
200 acres of land in Survey No. 872/1 of 
Priravanthoor village of Pathanapuram 
Taluk of Quilon district, Kerala, to tho 
"Harijan Avaaa Karshaka Sanaham"_ was 
received in May, 1987. 

(c) The policy of the Government of 
India is Dot to a1l9W diversion of foreat 
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lands for construction of bouses and the 
request was not agreed to. 

'N."odaya Vldyalay. III palgbat 
DlItrlct of KeraJa 

8789. SHItI V.S. VIIAYARAGHA-
VAN: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

<a) the details of the Navodaya 
Vidyalaya set up in Palgbat district of 
Kera)a; and 

(b) if no Vidyalaya has beett set up, 
the time by which it is proposed to be set 
up? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHARI): <a) and (b). A 
Navodaya Vidyalaya has been sanctioned 
to be established at Village Agali in Palghat 
District of Kerala during 1988-89. 

New Technique to combat cataract 

8790. SHRI K. RAMACHANDRA 
REDDY: 
SHRI C. MADHA V REDDY: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether according to nows item 
appearing in the "Patriot" dated 16 
September. 1987, about 10 million people 
have ,one blind in the country due to 
cataraet; 

(b) whether tbe World Lens Project has 
developed a new technique for combating 
the cataract; 

(c) jf so, whether the technique will be 
tried in India; and 

(d) the details thereof '1 

THE MlNlS'TBl\ OF STATE. IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELF ~llE (KUMARI SAROJ 
XRAJ.'PADE: <a) ICMll Sut\-ey of 1971-73, 
estimated 9 million blind people in the 
~try at that time. out of which 55% 
~ ~ate<l to be blind duo to cataract. 

However, fresh National Survey OD 
blindness is currently in progress. 

(b) This Ministry is not aware of any 
new technique developed by world Lens 
Project for combating cataract. 

(c) and (d). Does not arise. 

Allotment of Bookstalls on Wcstem 
and otber Zonal RaUways 

8791. SHRI C.D GAMIT : 
SHRI U.H. PATEL; 
SHRIMATI PATEL RAMA-
BENRAMJIBHAI MAVANI : 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) the number of bookstalls allotted on 
Wesrem Railway and other zonal railwayS 
during the Jast three years alongwith the 
break-up of Scheduled Castes and Scheduled 
Tribes, widows, war widows, handicapped 
and ex-servicemen; 

(b) the procedure followed for allotment 
of bookstalls to such cetegories; and 

(c) the details of plan for allotment of 
such bookstalls during 1988-89 on Western 
Railway and other zonal railways? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) The 
information is being collected and. will be 
laid on the Table of the Sabha. 

(b) Allotment of bookstalls is done by 
the zonal railways. Applications for 
allotment of bookstalls are called for from 
eligible categories and allotment is made 
after scrutiny by a screeniD~ committee of 
officers and approval by competcDt 
authority. 

(c) No such plan is chalked-out. 
Allotment is made as and when vaC81!Cies 
arise. 

[7Tanslotion] 

Passenger Amenities at Sagar 
Railway Station 

8792. SHRI NANDLAL CHOU-
DHARY : Will the Minister of RAlLWYS 
be pleased to state: 
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(a) the time by which the constructicm 
of booking and reservation window and 
waiting room on the side of platform No. 
2 at Sagar Railway Station would be 
started; 

(b) the total expenditure likely to be 
incurred on the above construction works; 
and 

(c) the area on platform No. 2 of Sagar 
Railway Station on which a shed will be 
provided and the total expenditure to be 
incurred thereon ? 

THE MINISTBR OF STATE OF THE 
MINISTR Y OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) The work 
is expected to start in May, 1988. 

(b) The estimated cost is Rs.12,95,OOO/-
approximately. 

(c) Platform No.2 has been provided 
with a platform cover measuring 
81.60 x 8.90 m., which is adequate for the 
present level of traffic dealt with. There is 
a proposal to provide more cover over the 
platform and the same will be provided 
subject to availability of founds. 

(English) 

Grant to Delhi University for Publishing 
p;tpers of PH.D. Research Scholars 

8793. SHRIMATI USHA CHOU-
DHARI : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the University Grants 
Commission gives grant to Delhi University 
for publishing papers of Ph.D. research 
scholars; 

(b) if so, the amount given by the 
Commission for this purpose during the 
last three years, year-wise; 

(c) the details of the papers published 
during the same period and ilie details of 
the papers pending publication; 

(d) the reasons for which these papers 
have been kept pending and not pubJished ,0 far; and 

(e) the steps Government propose to 
take to publish these papers? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) Yes, Sir. 

(b) to (e). The required informotion is 
being collected and wilJ be placed on the 
Table of the House. 

(Translation) 

Maintenance of Shujauddola 
ka-Makbara 

8794. SHRl NIRMAL KHATRI 
Will the Mimster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a> the amount spent so far on tbe 
maintenance and beautification of Nawab 
Shujauddola ka Makbara also known as 
Gulab Bari and Bahu Begam Ka Makbara 
at Faizabad city in Uttar Pradesh which 
are under the Department of Archaeology 
of the Government of India; 

(b) the perspective plans for the 
development of these two monuments; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY 'OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH!) : (a) During tlJ.e year 
1 987 ·8 8, the expenditure incurred by the 
Archaeological Survey of India on the 
structural conservation and maintenance of 
the monuments Nawab Shujaud-Daula Ka 
Maqbara and Bahu Begam Ka Maqbara are 
Rs. 41,186/- and Rs. 92,500/- res~ctively. 
The gardens in Gulab Bari are being 
maintained by the State Government. 

(b) and (c). For the current financial 
year 1988-89, an _ allocation of 
Rs. 1~00,000/- has been earmarked for 
both the monuments for carrying out 
conservation work such as restoration of 
the decayed lime plas ter, fioorina and 
and watertjgbteniDg the roof terrace. It is 
expected that tbe abov~ works, ~oupled with 
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the work carried out last year. would meet 
the needs of conservation adequately, 

Suney regarding Operati on Blackboard 

t879S. SHRI BALWANT SINGH 
RAMOOWALIA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether several State Governments 
have recently made surveys again for 
assessment of the requirements of teachers. 
school buildings and other necessary 
learning material under centrally financed 
Blackboard operation; 

(b) if so, the names of those States 
where such survey has been conducted and 
the details of their survey report in this 
regard; and 

(c) the future . programme of the 
Government to implement this scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) (a) and (b). During 
1987 -8 8 all the State Governments 
conducted surveys of blocks gnd municipal 
areas in respect of which they proposed to 
implement operation Blackboard. The 
details is given in the statement below. 

(c) The scheme is ta-rgetted to cover 
all the blocks of the country in the 
remaining years of the 7th Plan. States 
have been advised to utilise the data of 
Fifth All India Educational Survey 
conducted by the NCERT Ytith reference 
date 30- 9- 8 6 for collecting information for 
compilini project Reports for 1988-89 and 
89-90. 
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IDtroductioD of Diesel Car Service In 
Rayaaapadu-Vijayawada-NidamaDuru I 

Sector 

8796. SHRI V. SOBHANADREESQ 
WARA RAO : Will the Minister of RO\IL~ 
WAYS be pleased to state: 

(a) whether there traffic demand in 
suburbs of Vijayawada city is fast 
increasing; 

I 

(b) whether there is any proposal to 
introduce Diesel Car Service in Rayanapadu-
Vijayawada~Nidamanuru Sector to meet the 
needs of the commuters ; 

(c) if so, the details thereof including 
the likely date of its .introduction; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO' SCINDIA): (a) Yes, 
Sir. 

(b) No. Sir. 

(c) Does not arise. 

(d) Not feasible due to operational 
constraints and non-availability of Diesel 
Rail Car. 

Repair .... ReconstmctioD of Bridges on 
Natioaal Hipways 

8797. SHRI K. RAMAMURTHI : 
Will the Minister of SURFACE TRANS-
PORT be pleased to state : 

(a) whc:ther any survey of the existing 
condition of bridges on National Highways 
has been undertaken to assess their safety; 

(b) if 10, the details of the bridges 
indentified which are in distress; and 

(c) the action ~ken th creon including 
the Dumber of such bridges which are to 
be reconstructed and repaired? 

THE MINISTER OF STATE OF THE 
MINISTRY OP SURFACE TRANSPORT 

(SHRI RAJESH PILOT): (8) A quick 
visual inspection about the condition or 
bridges was undertaken in 1986. 

(b) Out of 6140 existing bridges OD 
National Highways, it was seen that about 
61 major and 487 minor bridges require 
reconstruction and about 179 major and 
532 minor bridges require repairs and 
rehabilitat ion. 

(c) Out of 548 bridges requirin& 
reconstruction and 711 bridges requrrm l~ 
repair and rehabilitation, 137 sanctions fOI 
reconstruction and 81 sanctions for special 
repairs have been issued as on 31. 3 .19 8 8. 
An aU out effort IS being made to 
complete reconstruction and special repairs 
in a phased manner keeping in view the 
financial constraints. 

Indian Railway Construction Company 
Projects in Iraq 

8798. SHRI HARIHAR SOREN: 
Will the Minister of RAILWAS be pleased 
to state: 

(a) the number of railway projects 
undertaken by the Indian Railway Construc-
tion Company (IRCON) in Iraq; and 

(b) the number of projects completed 
so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Four. 

(b) Four. 

Drug Manufactures under Load LiceDl-
log Syltem 

8799. SHRI RAM BHAGAT PASWAN: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state = 

(a) whether some drug companios of 
Delhi are using loan censing system; 

(b) if so, the details of companies which 
are manufacturing drugs under this scheme 
in Delhi; 

(c) whether any of these compania have 
manufactured spurious druaa ; 
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(d) if so, the details thereof; and 

(e) whether Government propose, to 
aboljsb this scheme ? 

1 HE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b). Eighty six firms 
have been licensed in DeJhi to manufacture 
drugs under Joan licence ti11 date. The 
names of these firms are given below in a 
statement. 

(c) and ~d). No licensed firm has 10 
far been found to have manufactured 
spurious drugs in Delhi. 

(e) The Government of India announced 
Measures for rationalisation, Quality 
Control and Growth of Drugs and Pharma-
ceutical Industry in India which includes 
discontinuance of the loan licensing system 
in a phased manner before the end of 7th 
Five Year Plan i.e. by 1-4-1990. 

In view of this, the Government bas 
publisbed a draft notification for eliciting 
public comments. 

Statement 

Details of Loan Licences in Delhi! 
New Delhi 

1. Ranbaxy Laboratones Ltd. 

2. Toshniwal Drugs and Pharmaceuti-
cal Ltd. 

3. Yetichen Laboratories Ltd. 

4. Nipco Pharmaceuticals. 

S. Rion Laboratories. 

6. Montari Laboratories Ltd. 

7. Loo Drugs Chern. Laboratories. 

8. Shalaks Chemicals. 

9. Dmprex Pharmaceuticals . . 
10. S. King and Co. 

11. I.D.P.L. 

12. Hidustan Antibioties Ltd. 

13. Rysino PharmaceuticaJs.. 

14. Montari Pharmaceutical. Ltd 

15. Forn India Pvt. Ltd. 

16. Bio Nic Drugs. 

17. Sany Chern. Laboratories. 

1 8. Polycham Pharmaceuticals. 

19. Plato Pharmaceuticals. 

20. U.P.D.P.L. 

21. Tosc International. 

22. Bengal Chemical and Pharmaceuti-
cals. 

23. Om Pbarma. 

24. K.P. Drugs. 

25. S.B. Pharma Pvt. Ltd. 

26. Aroma Pharma Chem~ 

27. Stenford Lab, Pvt. Ltd. 

28. Bioshield Lab. 

29. Glorious Pharmaceutical. 

30. Indo Health Aids Pvt. Ltd. 

3 1. Formax Pharmaceuticals Pvt. Ltd. 

32. Shruti Pharma Pvt. Ltd. 

33. Sandika Pharmaceuticals. 

34. Lubin Laboratories Pvt. Ltd. 

35. Docman Laboratories. 

36. Premier Remedies. 

37. New Commrade Pharmacy 

38. Oscar Pharmaceuticals Pvt. Ltd. 

39. Warncx Pharmaceuticals. 

40. Euphoric Pharmaceuticals Pvt. Ltd, 
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41. Cype: Pharma. 

42 Minaxi Pharmaceutical •• 

43. Capsotecb Laboratories Pvt. Ltd. 

44. K.eepweU Laboratories. 

4S. Althea International. 

46. Cbemo Drugs. 

41. Cap Tab (Indian). 

48. WeUcrosa India. 

49. Albert David Ltd. 

50. Cristol Lab. 

S 1. Toshniwal Lobia Distributors. 

52. Bio Dynamic Pharmaceuticals. 

53. Crest Enterprises. 

54. Syndicate Pharmaceuticals. 

5S. Ketala State Drugs and Pharma-
ceuticals Pvt. Ltd. 

'6. Sagun Pharmaceuticals. 

57. Fraser India Pharmaceuticals. 

58. aini Laboratories. 

59. A.D.M. Ralith (India) Pvt. Ltd. 

60. Natural Health Farm Product Pvt. 
Lid. 

61. Jama Biotech Pvt. Ltd. 

62. Dalar India Pharmaceuticals. 

63. Oscar Lab. Pvt. Ltd. 

64. Alton Laboratories Pvt. Ltd. 

6S. Garnot Laboratories. 

66. Gold Pharmaceuticals. 

67. The Bengal Immunity Ltd. 

68. Pine Phanna Pvt. Ltd. 

69. Verma PQt'lDlCeUticals. 

70. Pharmacia Pharmaceuticals. 

71. Unimac Laboratories. 

72. Bansar Pharmaceuticals. 

73. Wintract Pharmaceuticals. 

74. Central Drugs Syndicate. 

7 S. Smith and John Pharmaceuticals. 

76. Stallion Pharma. 

77. Cepham Pharmaceuticals Ltd. 

78. Pharnova Orgcnic. 

79. WeI back Pharmaceutical •• 

80. Stanlay Laboratories. 

81. Prima Labs. 

B 2 Jamet Labs. 

83. Maharastra Dmas and Pharma-
ceuticals Ltd. 

84. Sbalaka Pharmaceuticalt Pvt. Ltd. 

85. Rajasthan Druas and Pbarma-
ceuticals Ltd. 

86. Hindon Drugs and Pharmaceuti-
cals Pvt. Ltd, 

Training to DGctors of Primary HeaItII 
Centra 

8800. SHRI SHlBAIJLAV PANI. 
GRAHl: Will the Minister of HEALTH 
AND FAMILY WELFARE be pJeued to 
state: 

(a) whether there Is a proposal to 
provide additional training f.ciJities to the 
doctors working in the Primary Health 
Centres all oVO!' the country to lully 
exploit tbe vast infrastructure for the bene-
fit of people ; -

(b) if so, whether the trainina prea-
ramme is proposed to be launched UDder a 
Centrally sponsored scheme; and 
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THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTRY OF 
CIVIL A VIATJON (SHRI MOTILAL 
VORA) :_ (a) Yes, Sir. 

(b) and (c) A Centrally Sponsor~ 
Scheme for orientation training of Medical 
and para-medical staff is already 
under implemcntation on the basis of 
proposals received from the State Govern-
ments and U.Ts. The scheme has been 
,.nctioned for implementation in the 
States of Andhra Pradesh. Gujarat, Haryana 
Himachal Pradesh. Karnataka. Kerala. 
Maharashtra, Madhya Pradesh and West 
Bengal. Proposals from 'Other States are 
awaited. 

Selection Grades to Teachers in 
Kendriya Vidyalayas 

8801. SHRI ANADI CHARAN DAS : 
Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to refer to the reply given on 19 December, 
1985 to Unstarred Question No. 4815 
.regarding selection grades in Kcndriya 
Vidyalayas and state : 

(8) the number of teachcrs given selec-
tion grades in Kendriya Vidyalayas in 
Delhi from 1985-86 tili date; and 

(b) thc number of Scheduled Caste and 
Scheduled Tribe teachers amongst them ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) and (b). A total 
of 221 teachers in Kendriya Vidyalayaa 
have been &ranted Selcction Gradc during 
the period 1985-86 to 1987-88, out of 
them, 4 teachcrl belonged to ScheduJed 
Caste Community. 

I Trems/ation J 

Na,ocIaya Vidyalaya fa Ratlam District 

8802. SHRI MAHENDRA SINGH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any survey bas been madc 
bf the llesiona1 Navoday. Vfdyalaya 

Samiti in district Ratlam for opening a 
Navodaya Vidyalaya ; 

(b) if so, the date of the survey and the 
date when the report was sent by thc State 
Government to Union Government; 

(c) the place recommended by the 
Samiti for opening of the Vidyalaya in 
that district ; and 

(d) the timc by which thc Vidyalaya 
would be opened there? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN,. RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHD: (a) to (d). Three 
alternate proposals for tbe establishment of 
a Novodaya Vidyalaya in district llatlam 
were referred by Navodaya Vidya]aya 
Samiti to its Regional office at Bhopal for 
inspection of sites by the Inspection Team. 
The Inspection Team's report is awaited. 

(English) 

Rural Denlopment Ce II for Primary 
Healtb Centre Without Doctor 

8803. DR. G. VIJAYA RAMA RAO: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be p1eased to state: 

(a) whether the Rural Development 
Cell for Primary Health Care at the Centre 
is fUDctioning without any doctor of tradi-
tional system of medicine; and 

(b) whether traditional system is thus 
barred entry in Primary Health Centres 1 

THE MINISTER OF HEALTH AND 
FAMILY AND WELFARE AND 
MINISTRY OF CIVIL A VIA TION (SHRI 
MOTILAL VORA) : (a) and (b). While no 
person with training in traditional system 
of medicines is working in the Rural Healtla 
Division of the Ministry. There is a full. 
fledged division for indigenous systems of 
medicines and close coordination is main-
tained With the experts. Some of the State 
Governments ,have appointed Medical 
Officers with traditional system backaround 
to work at Primary Health Centres. 



131 Written AlI8wei'l APRIL 28. 1918 Writ. Alts"", lla 

Targets under Operation Blackboard 
for Maharashtra 

8804. SHRI PRAKASH V. PATIL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pJeased to state : 

(a) the target fixed under operation 
blackboard for the State of Maharashtra 
for 1987-88 and 1988-89; 

(b) whether the targets of 1987 have 
been fully achieved; 

~ 

(c) if not, the difficulties that have come 
in the way of achievements of targets; and 

(d) the steps being taken to remove the 
difficulties so that at least the targets for 
1988 could can be fulfilled '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) The scheme of 
Operation Blackboard is targetted to cover 
all primary schools in 20% blocks/muni-
cipal areas in 1 987 - 8 8 and 30% in 
1988-89 in country including 
Maharashtra . 

(b) to (d). The Government of 
Maharashtra covered 52 blocks and 50 
municipal wards in their projects under 
Operation Blackboard for 1987-88, keeping 
in vi~w their capacity for implementation 
including the provIsion of adequate school 
buildings by the State Government. The 
State Governments have been advised to 
plan and mobilise the requirement of funds 
fer construction of school buildings in 
advance in order to meet the target fixed 
for 1988-89. 

Overbridges at Ran"., CrossinI' 

8805. SHRI PRAKASH V. PATIL: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the number of bridges over railway 
crossings sanctioned during the Jast three 
years aJoDgwith their locatjon~; 

(b) the total amount sanctioned for 
these bridges and the time schedule for their 
completion; 

(c) the progress made so for when theae 
are likely to be compJeted~ and 

(d) the projects where the progress is 
slow and the steps taken to expedite tho 
same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) 60 road-
over/under-bridges have been sanctioned 
during the years 1985-86, 1986-87 and 
1987- 88. The locations of 60 bridges art 
shown in the statement given below : 

(b) The amounts sactioned for the above 
works and other on· going works during the 
years 1985-86, 1986-87 and 1987-88 are 
Rs. 6.80 crores, Rs. 13.50 crores respec-
tively. The works are normally completed 
within 3 to 5 years of their sanction. 

{c) and (d). All the sanctioned works 
are in varying stages of progress. The 
Railways are constructing the bridge proper 
and the State PWD the approaches of the 
bridges. The completion of these works 
will mainly depend on the completion of the 
approaches by the State Government. The 
progress of all the sanctioned works is revie-

~ wed periodically with the concerned State 
Authorities to expedite their completion. 

Statement 

The locations of the fGad-over/under-bridges sanctioned durina the years 
1985-86, 1986-87 and 1987...g8 are follows :. 
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Yoar of IaDCtion Location 

1985-86 ,Dabra, Gwa Ii or, Shahabad, Bhiwani, Guwahati JZoo Road), 
Madras Suburban area (3 Nos. at St. Thomas Mount, 
Meenambakkam and Wimconagar), Kuttipuram and 

Adityapur. 

1986-87 Guna, Morgram, Rohtak, Bikaner, Ghaziabau (2 Nos. Hapur 
Road and Bulandshahar Road), Meerut, Deoria Sadar. Guwahati 
(Athgaon), Madras Suburban area (2 Nos. Washermanpct and 
Saidapet), Sal~m, Coimbatore, SamayanaHur, Bangalol'e 
(Wheelers' Road), Kavali, Nidadavalu, Durg, Pendurthi, SaphaJa, 
Ratlam (2 Nos. on Sailana Road and Jaora Road),. Ujjain and 
Jaipur (Bais Godam). 

1987-8 8 Chunabhatti, Ludhiana, Panipat. Shahjahanpur. Sakoti. Abraura 
Road, Lucknow (Aishbagh), Teliicherry, Punkunnum, 
Wadakancheri, Relagu)a, Ambaturai, Jongaon, Vijayawada 
(Ajitsinghnagar), Lalapet, Dabirpura, Thimmapur, Umdanagar, 
Rayagada, Jaipur, Keonjhar, Maksi, Ashokngar, ~dore, Nagda, 
Sitholi and Jabalpur. 

Selection of Athletes for Olympic 
Games 

8806. SHRI PRAKASH V. PATIL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a) whether measures have been taken 
to select and train athletes who are to take 
part in Seoul Olympic; 

(b) if so, the details thereof; 

(c) whether in making selections the 
State Athletic Organisations have been 
consulted so that all good talents from aU 
Statos are tapped to build up best final 
team; and 

(d) if so, how many athletes from 
Maharashtra in different disciplines were 
considered and bow many have been 
selected? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS-
AND SPORTS AND WOMEN AND 

CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT(SHRIMATI MARGARET 
ALVA): (a) and (b). Yes. Sir-as per 
current assessment, our participation will 
be in the following events of athletic disci-
plienes in the Women's Section :-

1. 400 M. 

2, 400 M hurdle 

3. 4 x 400 M relay 

4. 800 M run 

(c) and (d). The selection of probables 
has been done by the Amateur Athletic 
Federation of India on the recommendation 
of the Chief Coach and based on recent 
performance at the national and interna-
tional meets. The only probable from 
Maharashtra is: Km. Vandana Shanbag. 
The probabJes are underaoing training at 
Bangalore. 
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Labour Problem at Hotel Centaur 

8807. DR. B.L. SHAILESH : Will the 
Minister of CIVIL A VIA TION be pleased 
to state: 

(a) the loss sustained by the Centaur 
Hotel, New Delhi ever since its inception; 

(b) tbe average occupancy during the 
year 1987·"88; 

(c) whether the hotel IS plagued with 
frequent labour trouble; and 

(d) if so, the reasons therefor and the 
steps proposed to be taken to tone up the 
functioning of the Hotel and to make it a 
profitable proposition ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER OF 
CML AVIA nON (SHRI MOTILAL 
VORA) : (a) Loss sustained by Centaur 
Hotel, Delhi Airport s inee its inception is 
Jiven below:· 

Year 

1982-83 
(15.11.82 to 31.3.83) 

1983-84 

1984-85 

1985-86 

1986-87 

1987-88 (Provisional) 

Net Profit/ 
(Net Loss) 

(Rs. in 
lakhs) 

(105.59) 

(214.91) 

(248.77) 

(215.82) 

(73.09) 

(19.00) 

(b) The average occupancy of the hotel 
durin& 1987·88 is 74%. 

(c) and (d). There have been frequent 
labour problems in this hotel. The latest 
one was an illegal strike from 1 Oth February 
to 22nd March. 1988. The same has been 
resolved after an agreement between the 
Management and the Unions. In the past 
also, there have been two illegal strikes in 
1984 and December, 1985/January, 1986. 
'{be labour unrest is mainly due to aroup 

rivalry in the Unions and not on account 
• of any policies of the Company. The 

Management is making every effort to have 
cordial labour relations and efforts are beinl 
made to avoid labour unrest. It can be 
seen from the figures indicated above, that 
the hotel is gradually becominl a profitable 
venture. 

Backlog of Qases with Copyright Board 

8808. DR. B.L. SHAILESH: Will the 
Minister of HUMAN RESOURCE DEY!!-
LOPMBNT be pleased to Itate : 

(a) whether there is a severe backlol 
of cases filed under the Copyright Act with 
the Copyright Board; 

(b) if so, the number of the pendinl 
cases and the reasons for such accumulation 
and their delayed disposal by the above 
Board; 

(c) the steps taken to clear this backloa; 

(d) tho genesis of most of these cases 
and whether these arc the outcome of any 
frailitiea in tho existing law; 

(e) if so, the steps proposed to be ~ 
in the matter; 

(f) whether there is also a proposal to 
set up a National Society of authors to 
proteat their copyriaht interest; and 

(8) if so, the broad features and the 
present position thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : <a) to <c). No. Sir. 
216 -cases were pendjDl disposal by the 
Copyri&ht Board as OR 31st March, 1988. 
Out of this 5 were reserved for judgement. 
One of the reasons for non-disposal of the 
cases is frequent adjournments sOUibt by 
parties or counsel on one pretext or tho 
other. For expcditiolll disposal of the 
cases, the numbtr of sittings «the Board 
has been increased. 

(d) and (e) The cases before die Board 
mostly relato to diJputes reaardiDg infrinae_ 
ment of coPYliahta ill resfCCt of miltie 
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works and assignments of COpyriabts between 
publishers and authors. 

(f) and (I). Government has set up a 
Working Group to, inter-alia, examine 
various issues relating to setting up of a 
National Society of Authors. and report of 
the said Working Group has been received. 

Fpkkera 5(} Aircraft for Vayudooot 

8809. DR. B.L. SHAILESH: Will the 
Minister at CIVIL AVIATION be pleased 
to state: 

(a) whether Vayudoot has been offered 
the new Fokker-50 aircraft on counter-trade 
terms by its Dutch manufacturers; and 

(b) if so, the decision taken on the 4 
makes of aircraft being considered by it for 
its remote but busy routes ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER 
OF CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) FoUer-50 is one of the 
various aircraft offered for saJe to Vayu-
doot. 

(b) Detailed evaluation of the various 
aircraft offered for sale is sti11 in progress. 

Infant Mortality Rate 

8810. SHRI MANIK REDDY : W111 
the Minister of HEALTH AND FAMILY 
WELFARE be pJeased to state: 

<a) what is the present infant mortality 
rate (lMR) .monast the children in India; 

(b) whether the infant mortality rate 
fiaure will tally within the goal proclaimed 
by Government in the "Health for All by 
2000 A.D." and 

(c) if not, the reasons therefor? 

THB MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) As per the latest esti-
mate of SRS of Registrar General of India. 
the islfant mortality rate was 96 per thou-
eana U'VO births (provisional), in 1986. 

(b) and (c). The goal for 2000 AD is 
to bring down the infant mortality rate to 
below 60. The infant mortality rate in the 
country has come down from 129 per thou-
shand'live births in 1976 w 96 per thou-
sand Jive births in 1986. However. it is 
too early to state now whether the goal of 
2000 AD will be achieved. Steps taken 
by Government of India to reduce infant 
mortality include improvement of health 
infrastructure, training of health man-power, 
health education, adoption of 'risk approach', 
universal immunisation of chi1dr~ oral 
rehydration therapy in diarrhoeal diseases. 
promotion of breast feeding and proper 
weaning practices, prophylaxis against nutri-
tional anaemia and supplementary nutrition 
under the ICDS. Apart from the health 
activities improvement of socio-economic. 
status of the population, including female 
literacy and, environmental sanitation is also 
required to achieve the goal. 

.Tubarculosis Dertbs in Delhi 

8811. SHRI R.M. BHOYE: Will the 
Mmister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether eleven children died due to 
Tuberculosis recently at the refugee. camp in 
TUak Nagar. West Delhi; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO] KHA-
PARDE) (a) No such report has so rar bien 
recieved in this reprd. 

(b) Does not arise. 

Permissible Speed of Modera Coada 

8812. SHRI JAGANNAm PATI'-
NAIK: Will tbe Minister of RAILWAYS 
be pleased to state: 

(a) the present hoJding of passenger 
coaches and the average hours of actual run 
per day by a coach; 

(b) for how many hours per day, a 
modem coach is designed to be hauled; 

(c) the maximum permitted speed for s 
modern coach and its actual averaae speed; 
and 
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(cI) the everaae capacity utlliaation of a 
modern coach ? 

THE MINIS'PBR OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI' 
MADHA VRAO SCINDIA) : (a) The bol-
dins of passenger carrying vehicles as on 
31-3-1987 were BO-17981 and MO-
8422 vehicles. No statistics' for coach 
utilisation in bours per day are maintained. 

(b) Coacb utilisation in hours is not 
linked witb the design. 

(c) The maximum and average speed 
of a modern coach is dependant on several 
variables a few of wbich are, nature of 
service-superfast inter-city, mail/express, 
passenger or mixed; topography of the 
terrain; the track structure; time-tabling 
conveniences; service halts, eg., train connec-
tions/catering/watering. etc; terminal lay-
outs distance between terminals; signalling 
facilities etc; etc. 

(d) No sucb statistic is maintained. 

Vacciae to Filbt Japuese Eacepbalitis 

8813. DR. G. VUAYA RAMA RAO: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to slate: 

(a) wlaether vaccine against Japanese 
encephalities hal been developed; 

(b) whether this vaccine is manufactured 
and freely available in tbe country; 

(c) if not, whether this is bcins 
imported; and 

(d) what is the current status of control 
of this infection 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARl SAROJ KHA-
PARDE) ; (a) to (c). Vaccine apinst 
Japanese Encephalitis with technical colla-
boration of Japan has been developed at 
the Central Research Institute, (CRI), 
Kaaauli. 

Limited quantity of this vaccine is being 
ro.nufadured at CJLI.. Kasauli. Some 
quantit)' of this vaccine i. beiDa supplied to 

lOme states for field trial in selected 
endemic. blocks to assess its usefulness. 

The vaccine is not imported at the 
moment. 

(d) Symptomatic and supportive treat-
ment is given to patients. 

The following preventive measures are 
being undertaken to control Japanese 
Encepbalities : 

(i) weekly fogging/ultra low volume 
spray with MaJathian for at least 4 
weeks. 

(ii) Intensification of anti1arval opera-
tion in affected areas. 

(iii) weekly pyretbrum space spray for 
at least 4 weeks in area'S, where 
residual spray is not feasible. 

(iv) Indoor residual spraying with 
Benzene Hexachlorode . in an aza 
of 2-3 Kms. around a case of 
Japanese Encephalitis. 

(v) Extension of health education 
through publicity with tbe help of 
different media and ensuriDa 
community participation in control 
and prevention. 

Withholding Recognition to Ayorved 
Ratna, Vaidya Visharad 

Degrees 

8814. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether Government have withheld 
recognition to the Ayurved Ratna, Vai.,. 
Visbarad Degrees the examinations for which 

• are held by the Hindi Sahitya Sammelan, 
Prayag (Allahabad); 

(b) if so, the reasons for this decision 
especially when these degrees had been 
rccongnistd during' 1 931-1967; 

(c) whether Government propose to 
reconsider this decision and restore m;opi-
tion of the dCJlUs, especially when .ami-
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aation for tlttse degrees continue to be held 
even now and tbousands of students who 
ba ve qualified in these examinations have 
been put to extreme hardship on this score; 

(d) if so, .the likely date by which the 
rccopition would be restored; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTRY OF 
CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) and (b). The "Ayurvederatnatt 

and "Vaidya Visharad" qualifications award-
ed by Hindi Sahitya Sammelan, Prayag 
were recognised and incJuded in the Second 
Schedule to the Indian Medicine Central 
Council Act, 1970 for a period from 1 93 1 
to 1967 only, 

The question of recognition of these 
qualifications beyond 1 967 was considered 
by the Central Council of Indian Medicine. 
The Council observed that neither there was 
any standard for the course nor was there 
any regUlar institutional training for the 
candidates. Further the course was open 
even to the private candidates and the 
examinations were conducted at private 
centres. 

In view of this, the Council decided to 
maintain the Status quo. .... 

(c) to (e). Hindi Sahitya Sammelan, 
Prayag was repeatedly requested to 
discontinue these e:xaminations as the 
Central Council of Indian Medicine 
prescribed uniform curriculum and syllabus 
for'degree course in Ayurveda but even then 
Hindi Sahitya Sammelan continued 
'Ayurveda Ratna' and 'Vaidya Visharad' 
course without fonowing the curriculum and 
syllabus prescribed by the Council. So there 
is no poidt for reconsideration. 

Unmanned Railway Level Crossings 

8815. SHRI SYED SHAHABUDDlN : 
Will the Minister of RAIL WAYS bs pleased 
to state: 

(a) whether a nation-wide survey has 
been unmanned railway level crossings; 
ad 

(b) if so, the number of UDmanDed rail· 
way level crossings in the country State-wJse 
"' .... te11 in urban and rural areas ? 

THE MINISTER OF STATB OF THB 
MINISTRY OF RAILWAYS (SHlU 
MADHA VllAO SCINDIA) : (a) and (b). No 
survey~ as such has been conducted, since tho 
essential details regarding aU levc-l croaiop 
are being maintained up-to-date by the res .. 
pective Zonal Railways. as part of DOrmaJ 
working. The position as on 31.3.87 is 
furnished below : 

State/Union 
Territory 

Assam 

Andhra Pradesh 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradeah 

West Benpi 

Dell2i 

Goa 

Pondicherry 

Chandigarh 

Total No. 
of' C' class 
(uJUDaoMd) 

level 
erouings 

596 

1658 

1752 

3407 

355 

12 

18 

1103 

170 

1720 

1212 

'87 
942 

1665 

1529 

2 

2707 

1573 

3 

2.-

14 

4 

Note ~ No distinction is made between 
level crossinas in rural and urban 
areaa .in com,_ the ,tatime.. 
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ReplacemeDt of Irreparable Bogies 

8816. SHRI SYED SHAHABUDDlN : 
- WUl the Mjnister of RAILWAYS be pleased 
to state : 

(a) whether it is a fact that some of the 
raaway bogies in use are in a pitiable 
condition of disrepair particularly in res-
pect of electrical and sanitary fittings; 

(b) whether it is proposed' to replace 
these bogies ; 

(c) the procedure for discarding or 
withdrawing irreparable bogies and replacing 
them by new stock ; and 

(d) whether any survey is in progress 
in this regard in various railway zones in 
the countrY particularly in respect of local 
or ordinarY passenger trains ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADRA VRAO SCINDIA) : (a) No, Sir. 

(b) Does not arise. 

(c) Coaches are condemned on age-cum-
condition basis. AIl the overaged coaches 
retained in service are fit for train service. 

(d) Condemnation of coaches is a 
continuous process. The overaged coaches 
whenever received in workshops for over-
haul are examined for fitness. Only those 
coaches which fully comply with the safety 
.and amenity standards and are economical 
to repair are retained in service. 

. Respiratory Diseases due to Pollution 

8817. SHRI AMARSINH RATHAWA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the main cause of the 
spreading of tuberculosis, asthama and 
allergic diseases is indoor poUution; 
IlDd 

(b) if 10, the atep. taken by Government 
to solve the problem by educating the people 
JiviD' in hutments or jn slum areas in 

. various ~it~et ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ RHA-
PARDE) : (a) Pollution of air can triaaef 
attacks of asthama, alJergic discases, anel 
acutc r e,piratory infections except Tuber-
culosis, which is primarily caused due to 
infection with Tubercle Bacilli. 

(b) As a part of the general health 
education compaign, the community i. 
advised to load hygienic and healthy living 
and keep the surrenndings clean so that the 
pollution is reduced to the minimum possiblo 
extent. 

Protection or Tropical Forests 

8818. SHRI CHINTAMANI lENA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether leader of Chipko movement 
has made a fervent appeal for the protec-
tion of tropical forests which are the lalt 
oxygen banks on the earth and are beina 
destoryed at the rate of 40 hectares a 
minute; 

(b) whether Government propoje to 
take adequate measures for the the protec-
tion and conservation of tropical forests in 
the countrY ; and 

(c) if so, the details of steps taken by 
Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (8) Yes, 
Sir. 

(b) and (c). Steps taken by the Central 
Govetnment are given in the Statement 
given below. 

Statement 

1. National Wastelands Development 
Board set up in 1985 with the object of 
bringing 5 million hectares of Jand every 
year under fuelwood and fodder plantation. 

2. Projects for soil, water and tree 
conServation in the HimaJyal (Operation 
Soilwatch) and other afforestation pr~ • 
ramme~ i~ operation. 
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3. Guidelines issued to the State 
Governments 

(i) to avoid clearfelling of natural 
forests and where such fellings are 
inevitable for restoration of crop 

. or other silvicultural considera-
tions. it should be restricted to 
areas not exceeding 10 hectares in 
the hills and 25 hectares in the 
plains. 

(ii) to consider banning of fel1ings in 
th; hills above 1000 metres, at 
least for some years. 

(iii) to identify critical areas in the 
hills and mountains which require 
protection from felling of forests 
and need immediate vigorous 
afforestation. 

(iv) to set apart 4% of the geographi-
eal area as protection areas like 
wildlife sanctuaries, national parks, 
biosphere reserves etc. 

4. Development of infrastructure and 
enforcement of J;; legal provisions for the 
protection of forests. Initiation of a central-
ly sponsored scheme to assist the States in 
this regard. 

5. Enactment of the Forest (Conserva-
tion) Act, 1980, to check diversion of 
forest Jand to non-forest purposes. 

6. Development of alternative sources 
of energy to replace fuel wood in domestic 
and commercial sectors. 

7. Substitution of wood by alternative 
materials in packaging, railway sleepers and 
building construction. 

8. Liberalised import policy for forest 
products. 

9. Fiscal incentives to industry which 
lead to wood substitution. 

10. Use of preservative treatment 
stressed to prolong timber life, leading to 
reduction in demand. 

U. Contto\ ot inU\\ni cultivation. 

MOSCJUito Menace in Faridabad and 
NOIDA . 

8819. SHRI CHINTAMANI lENA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state : 

(a) whether the mosquito menace in the 
industrial city of Faridabad and NOIDA 
has increased ; 

(b) whether Government have any plana 
to take immediate steps to curb the menace" 
and • 

(c) if so, the details thereof? 

THE MINISTRY OF HEALTH AND 
FAMIL Y WELFARE AND MINISTER 
OF CIVIL AVIATION (SHRI MOTII..AI:. 
VORA) : (a) to (c). With the onset of 
spring season, density of culex mosquitoes 
bas increased in the industrial areas of 
NOIDA and Faridabc:.d. Increase in density 
of mosquito population in this month i. 
natural. 

The follo"Nillg steps are being taken to 
control the menace and the disease of 
malaria associated with it. 

RURAL AREAS: In the rural areas. 
control measures taken are directed against 
adult mosquitoes which transit tbe disease. 

1. Timely and adequate spraying with 
appropriate insecticides to kill the malaria 
vectors 

2. Early detection and treatment of 
malaria cases. 

3. Health education for personal pro-
tection. 

URBAN AREAS: In the urban areas, 
messures taken are mainly directed apinst 
the acquatic forms of the vectors : 

1. Recurrent anti-Iarial operations at 
weekly intervals with mosquito larvicidal 
oil and organo-phospharous larvicides. 

2. Source reduction to reduce tho 
mosquito breeding places. . 

3. Space spraying with pyretbnDn 
extract in and around the houses where 
malaria cases a.. detected. 
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4. Early detection and treatment of 
malaria cases. 

New Hospital for Treatment of Heart 
Diseases 

8820. SHRI PARASRAM BHARDWAJ: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government propose to 
establish new hospitals for treatment of 
heart diseases in the country in the near 
future; and 

(b) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTR.Y 
OF CIVIL AVIATION <SHRI MOTILAL 
\fORA> : <a> The Ministry of Health and 
Family Welfare do not propose to establish 
any such hospital. 

(b) Does not arise. 

Strike by Organisations of Railway 
Employees 

8821. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MA VANI : Will the Minister 
of RAILWAYS be pleased to state: 

<a) whether various Unions, Associations 
and Federations of Railwa y employees on 
Western Railway and other Railways as 
well as All India Railway Federation and 
Northam India Railway Federation and 
such other all India level federations and 
associations served strike notices during 
1 January, 1987 to 9 February, 1988; 

(b) if so, the details thereof; 

(c) the detaHs of their. charter of 
demands ; 

(d) how man y strikes and lightning 
atrikes were held during the above period 
at various places in various divisions of 
the Railways ; and 

(e) the reasons therefor? 

THE MINISTER OF STATE OF mE 
MINISTRY OF RAILWAYS (SHRI 
MADBAVRAO SCINDIA) : (a) to (e). 
AS per the statcD)ent,wen below. 

Statement 

The Railway Doctors, AU India Railway 
Catering Services Workers' Association, 
Western Railway Karamachari Pari shad 
and All India Railway Employees Federation 
on Western Rai )way and ROSO employees 
ASSOCiation, all ~recognised bodies, served 
strike notices during the period from 1. 
January 1987 to 9, February 1988. 

The Doctors demanded higher initial 
scale of pay of Rs. 3000-4500 to post-
graduates and specialists, three time bound 
promotions in 15 Years, right to practice 
or payment of non-practising allowance in 
lieu thereof at the rate of 50% of the basic 
pay. 

The Catering Association demanded 
permanency to Commission Bearers/Vendors, 
counting of past services of bearers absorbed, 
payment of productivity Linked Bonus, 
Weekly offs and National and Festival 
Holidays and benefit of upgradation to 
bearers/ servers. 

The Karamachari Parish ad and the 
Employees Fedaration on Western Railway 
represented individual railway staff grievan-
ces in the matter of termination of services, 
promotions, seniority, etc. 

Tbe RDSO employees Association were 
protesting against the promotion of an 
employee in superession of the seniors. 

Out of the above Associations/Fede,s-
tions, only the RaIlway Doctors went on 
strike from 20.7.1987 to 28 7.1987 alonl 
with Central Health Scheme and other 
Service Doctors. 

Apart from the Associations/Federations 
who served notices of strike, there was a 
tool-down strike at Electric Loco Shed 
Vijayawada, to protest against not grantina 
of permission eto continue through work' 
upto 14 hours by tbe Administration to 
individuals to mourn the death of Late Shri 
Charan Singh. Ex. Prime Minister. 

There was another too]·down strike at 
Loco Shed, Puma on 14.1 0.87 in protest 
aaainst the assault of Joco shed empJo),cc br 
RPF St~. 
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There was sttrike on two occasions at 
Wheel and Axle" Plant. Banga] ore by a 
section of staff in support of tbeir demands 
for recognition of the union, introduction of 
Incentive:Scbeme and provision of Transport 
faciIitir.s .. 

Purchase of Medicines by Government 
Medical Stores Depot Bombay 

8822. PROF. MADHU DANDAVATE: 
Will the Minister of ~EALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Internal Audit Division 
of the Ministry of Health and Family 
We:fare has commented upon the purchase 
of medicines bv the Government Medical 
Stores Depot a"t Bombay a~d if so. the 
details thereof; 

(b) whether the locally purchased 
medicines were certified by some private 
laboratories charging high fees; 

(c) whether the medicines were purchased 
locally even without receiving any indent 
of requirements from the hospitaJs ; and 

(d) whether Police hospitals at Sholapur, 
Rajgad. SaDgli, Pune, Dadar, NaigaoD, 

Thane and many others had returned the 
medicines and if so, the rea suns therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER 
OF CIVIL A VIA TION (SHRI MOTILAL 
VORA) : (a) The Internal Audit Divi&ion 
of the Ministry of Health and Family 
Welfare has not reported of any grave 
irregularity in the matter, of purchase of 
medicines by Government Medical Stores 
Depot, Bombay. 

(b) All medicines are not tested either 
in the Depot Laboratory or in Government 
approved Loboratories before acceptance and 
issued to the indentors. The private labora-
tories are paid testing charges as per their 
schedule after ascertainin8 the resonablencss 
of the rates. 

(c) Indents are received from the pur .. 
chasers and indents are placed on Dire..tor 
General of Supplies and Disposals. If 
supplies are not forthcoming from D.G.S 
and D. in time, Jocal purchase is resorted 
to, particularly in emergencies to meet the 
pressing demand of indentors. 

(d) The reason of the return of medicin-
es pointed out in the Audit Para is given in 
the Statement given below. 

Statemeat 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Name of Hospital/Dispensary 

Police Hospital, Sholapur 

Pimpri Hospital, Pimpri 

P and T Dispensary, Vadodara 

P and T Dispensary, Usmanpur 

P and T Dispensary t JabaJpur 

Bank Note Press. Dewas (M.P.) 

Hamidia Hospita], ·Bhopal 

Bank Note Press. Dewas (M.P.) 

" COBS, Ahmedabad 

Reasons for returning 

Supply made in excess 
of the indentor's request 

-do-

-do-

-do-

-do-

Short Life 

-do-

-do-

-do-
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I&. Police Hospital, Naigaon 

11. Maligaon Hospstal, Nasik 

12. District TB Hospital, Nasik 

13. Goa Medical College, Panji 

14. As~tt. DIT .A~nimal Husbandry, 
Adharbhut Distt., Thane 

IS. TB Hospital, Phopal 

16. P and T Dispensary, Bhopal 

17. Police Hospital, Raigacha 

18. Central Hospital Toska, Goa 

19. Medical College Hospital. Jabalpur 

20. Govt. of India Press, Nasik 

21. Goa Medical College, Panaji 

22. Police Hospital, Pune 

Recommendations of Central Council of 
Health and Family Welfare for 

Doctors 

8823. SHRI PRAKASH V. PATIL : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

<a) whether the Central Council of 
Health and Family Welfare has suggested 
various facilities to be given to doctors so 
that they do not feel ne~lected or suffer 
financially while working in the rural areas; 

(b) if so, the details of such 
recommendations and whether Union 
Government propose to implement them; 

(c) whether it is incumbent on the 
State Government to implement the 
recommendations since tbey are also a 
member of the Council; 

(d) whether there is any Central 
component of assistance, evolved for 
implementing the recommendations; and 

Short Life 

Wrong Supply 

-do-

-do-

-do-

Supplied tbro oversight 

-do-

Change in clolour 

Sub standard 

Broken condition 

Not indented 

-do-

supplied thro' oversight 

(e) whether the Governtr.ent of 
Maharashtra has accepted tbe recommenda-
tions for implementation? 

THE MINISTER OF HEALTH ANb 
FAMILY WELFARE AND MINISTER OF 
CIVIL AVIATION (SHRI MOTILAL 
VORA): (a) and (b). Yes, Sir. At the 
first Conference of the Central Council 
of Healtb and Family Welfare held at New 
Delbi from 15tb to 17th February, 1888, the 
issues relating to attracting medical officers 
to serve in tbe rural areas were discussed. 
Some of the important recommendations 
made during this conference are : 

(1) Recognition of outstanding work 
in rural areas by medical and para-medical 
personnel through a scbeme to be funded 
by Government of India in consultation 
with the State Governments; 

(2) To remove professional isolation 
of Primary Health Centre doctors and 
for upgradiDg"their knowledge, distribution 
of joumalJ and self instruction material 
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may be undertaken as a put of continuing 
education programme; 

(3) Finance Commission may be 
approached for additional nssistance to 
States for provision of rural health 
allowance, free residential accommodation, 
replacement/rep lenishment of equipment for 
essential health services and maintenance of 
rural health buildings; 

(4) A system of graded incentives for 
rural medical officers and para-medical 
staff was also recommended. 

(c) to (e). The recommendations of the 
Central CounciJ have been circu1ated and 
are under examination before a decision is 
taken regarding their implementation. 

Bonus to Non-Smoking staff 

8824. DR. G. VIJAYA RAMA RAO : 
Will the Minister of HEALTH AND 
FAMILY WELPtIlRE be pleased to state: 

(a) whether non-smoking staff in the 
Ministry of Communications Computer 
Centre in Soviet Latvia are being given 
monthly bonus as an encouragement; and 

(b) whether Government propose to 
implement any similar plan and if so, the 
details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTRY OF 
CML AVIATION (SHRI MOTILAL 
VORA) : (a) This Ministry bas no infor-
matiop in this regard. 

(b) The Government has no proposal to 
grant cash incentives to non-smokers. 

Guidelines for Constitution of state 
COUDclls of Higher EclUC3tioD 

8825. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether any guidelines have been 
made available to the State Govemme1>.ts 
for the conatitution of State Councils of 
Hiaher Education conaequent upon tho 

Supreme Court judge~ent striking down the' 
establishment of a similar body by Govern-
ment of Ancihra Pradesh on the ground 
that the State had no legislative competence 
to set up such bodies; 

(b) if so, the details and the date of 
the judgement of the Supreme Court in this 
regard and the fresh guidelines issued to 
the States for consideration; and 

(c) the likely date by which Govern-' 
ment expect the ~etting up of the State 
Councils under the fresh guidelines ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTR-Y OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRJ L.P. SHAHI): (a) and (b). The 
National Policy OD Education-1986 
envisages State level Planning and co-
ordination of higher edUcation throUgh 
Councils of Higher Education.. and develop-
ment of co-ordinative methOds by the UGC 
and these Councils to keep a watch on 
standards. In pursuance of this, tbe UGC 
has formulated certain guidelines for esta-
blishment of State Councils of Higher 
Education by the State Governments. 
Meanwhile, the Government of Andhra 
Pradesh had establhhed in August, 1986 a 
Comrnissionerate of Higher Education 
under an Act of the State Legislature. The 
Osmania University Teachers Associatioo 
challenged the validity of this Act on the 
ground that it fell within Entry 66 of the 
Union List. The Andhra Pradesh High 
Court upheld the Act but on an appeal, the 
Supreme Court, in a judgell)ent delivered on 
August 13, 1987, struck down the Andhra 
Pradesh Act. According to the Supreme 
Court, the subject matter of the Andhra 
Act was within the scope of Entry 66 of 
the Union List and was beyond the 
legisJative competence of the State 
Legislature. Fol1o~ing this judgement, the 
UGC has had the guidelines framed by it. 
reviewed. The revised guidelines which 
were finalised in January, 1988, have since 
been communicated to the State Govern-
ments. According to these guidelines, the 
Stato Councils will function in accordance 
with the guidelines issued by the UGC in 
the areas of Planninl. Co-ordination, 
promotioD of UmovatioDl, etc.. and assisa 
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the UGC in respect of determination and 
maintenance of standards .. 

(c) The guidelines have to be examined 
by the State Governments who will have to 
take action for establishing them. No date 
has been prescribed by which these Councils 
are to be set up. 

Request of AIKVTA for Bilateral Talks 

8826. PROF. NARAIN CHAND 
PAR ASHAR : Will tbe Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pJeased to state : 

<a> whether tbe All Jndia Kendriya 
Vidyalayas Teachers' Association bas been 
repeatedly asking since July. 1986 for 
bilateral talks with the Cbairman of tbe 
Kendriya VidyaJaya Sangathan and has 
twice submitted agenda therefor; 

(b) if so, what are the points on which 
the Association intends to have bilateral 
talks; 

(c) what are the reasons for Dot holding 
such talks as yet; and 

(d) the time by which the proposed 
talks are to be held '? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE· MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : <a) All India 
Kendriya Vidyalaya Teachers' Association 
bas been approaching for bilateral talks 
since May, 1987. 

(b) the Charter of the Demands of the 
All India Kendriya Vidyataya Teachors' 
Aasociation (AIKVT A) is given below in a 
Statement. 

(c) and <d}. The joint Consultative 
Machinery of the Kendriya Vidyalaya 
Sangathan has been set up and this provides 
the forum for consultation between the 
Associations and the , Kendriya Vidyalaya 
Sanptban. 

Statement 

CHARTER OF DEMANDS 

1. Representation of teacher's bodies 
on Kendriya VidyaJaya Sangathan 
and its Board of Governors' De-
linking of Kendriya Via;,alaya 
teachers from those of Delhi 
Administration and other UTs in 
view of their all India transfer 
liabilities and other hardships. 

2. Increase in internal promotion 
quota to 7 5 /~ in general and 
special promotional evenues for 
WETs, PETs, Drawing Teachers 
Music Teachers, Librarians, H\)m~ 
S~ience Teachers. Lab. Asstts., 
and Guarantee of three promotions 
in career abolition of cadre of Lab. 
attendants and revival of that of 
Lab. Assistants'. 

3. Grant of time-~und selection 
grades to all cetegories of teachers 
i.e. after 8 years and introduction 
of supper-selection grades and 
provision of Gratuity with CPF. 

4. JCM at all levels and rationalisa-
tion of recruitment and promotion 
rules. 

5. Withdrawal of 9 years' transfer 
policy and introduction of a 
humane transfer policy and grant 
of request transfers in Pub. 
Interest. 

6. Restoration of March-May 1982 
salary; 19th'83 Casual Leave' . . ' provIsion of employment to the 
wards of KVS' serving employees 
and stoppage of victimisation or 
AIKVTA office-bearers and 
activists. 

1. Higber pay scales than those 01 
Delhi and UT teachers; rcgu-
larisation of services of Yop, DN 
trial and adboc teachers. 
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8. House for every teacher and 
special grade for Music Teachers. 

9. Work-load as per present Dorms 
of KVS and extension of 
admissible provileges to reserved 
categories of KVS' employees. 

10. Opening of Kendriya Vidyalayas 
at all district head quarters and 
provision of admission of local 
children to percentage. 

11. Elaboration and liberalisation of 
Medical facilities. 

Sd/-
(G.C. VYAS) 

ADDL.GENERAL 
SECRETARY AIKVTA 

Fire incident at Railway Workshop, 
Kharagpur 

8827. SHRI NARAYAN CHOUBEY 
Will the MINISTER OF RAIL WA YS be 
pleased to state : 

(a> whether a fire broke out in the 
Railway workshop at Kharagpur on South 
Eastern Railway on 22 March, 1988; 

(b) the details of the materials lost and 
the cost thereof; 

(c) whether Government have conducted 
any enquiry, if so, tho findings thereof; 
and 

(d) the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a> Yes, Sir. 

(b) Eleven condemned coaches, which 
were stabled in the Workshop Yard were 
burnt due to the fire. The total loss i. 
about RI. 45,000/-. 

(c) and (d). A Committee was appointed 
to conduct an enquiry into the fire incident. 
The Committee has come to the conclusion 
that the fire was accidental and no person 
was particulary responsible for it. Tho 
90mmittee has liven a number of 

recommendations which ~ ~: are under 
examination. 

Saney OD MalDutrJtioD 
8828. SHRI SHANTI DHARIWAL 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state : 

<a> whether Government propose to 
find out as to bow many people in the 
country suffer from mal-nutrition and by 
consumption of various types of foodgrains 
which cause malnutrition; and 

(b) the steps taken by Government to 
check the increasing effects of mal-nutritioD 
and the details in regard thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTII AND FAMILY 
WELFARE (KUMARI SARO} KHA .. 
PARDE) : (a> and (b). According to the 
survey conducted by National NutritioD 
Monitoring Bureau, the percentage of 
individuals consuming inadequate amouDt 
of calories and protein is as foUows ; 

Kerala 4.6 

Tamil Nadu 7.8 

Karnataka 1.7 

Andhra Pradesh 3.9 

Mabarashtra 7.7 

Gujarat 1.4 

Orissa 18.5 

West Benpl 13.7 

Malnutrition, being a multifeceted 
problem, is being tackled from various 
directions. Essential food items are 
distributed throu,h the fair price shops aU 
over the country. The following specific 
nutrition programmes for the vulnerable 
groups are being undertaken by different 
Departments: 

1. Prophylaxis programme against 
blindness due to Vitamin -A' 
deficiency. 
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2. Prophylaxis proaramme to prevent 
• nutritional anaemia in mothers 
and children. 

3. Goitre control programme. 

4. Integrated Child Development 
Services Scheme (ICDS). 

s. Special Nutrition Programme 
(SNP). 

6. Balwadi Nutrition Programme 
(BNP)". 

7. Mid-day meal Programme. 

Funds for Curative Services 

8829. SHru 
AMANGALAM 
HEALTH AND 
be pleased to state : 

P.R. KUMAR-
Will the Minister of 

FAMILY WELFARE 

(a) whether 75-90 per cent of Govern-
ment funds on health are now being spent 
on curative services as reported in the 
Times of India dated 2 March, 1 988; and 

(b) if so, whether Government .. have any 
plans to shift emphasis to preventive 
services ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER OF 
CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) The statement made by Dr. 
Henderson of U.S.A. that about 75 to 90 
per cent of Government funds on health are 
spent on curative services and publIshed in 
the Times of India dated the 2nd ¥arch. 
1988 is a generalised statement of positions 
obtaining in different countries of the world. 
It does not refer to India alone. Since 
demarcation of allocation of funds between 
the curative services and preventive and 
promotive services in the health sector is 
not normally done, no definite information 
about tbe percentage of funds spent on 
different services is availabJe. 

(b) Keeping in view the importance of 
prevention of diseases and in tbe light of 
the National Health Policy adopted by the 
Government, increased empbasJs is being 

. giYen to preventive and promotive aspects 
of health care duril)l the recent Plan 
perioda. 

Training PrograllUDe for Instructon of 
Private Driving SchoolS 

8830. SHRI M.V. CHANDRA-
SEKHARA MURTHY : 
PROF. RAMAKRISHNA 
MORE : 

WIll the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether there is any proposal to 
make it mandatory for all instructors at 
private driving schools in the Capital to 
undertake a training programme with the 
Government motor driving training school; 
; and. 

(b) If so. when it is likely to be imple-
mented ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAffiSH PILOT) : (a) and (b). No, 
Sir. However. in the comprehensive Bill 
proposed to ~ replace the existina Motor 
Vehicles Act. 1939, a provision has been 
included lor making rules inter-aHa laying 
down the qualifications both educational 
and professional (jncludinl experience). 
which a person jrnpartina instruction in 
driving a Motor Vehicle shaH possess. 

Navodaya Vidyalaya at Muli, District 
Surendernagar, Gujarat 

8831. SHRI DIGVIJAY SINH: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether a proposal has been received 
for setting up a Navodaya VidyaJaya at 
Muli in district Surendemagar. Gujarat ; 

(b) whether a detailed report has been 
preps red for the same ; and 

(c) the action taken in the matter so 
far ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS.OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN' RESOURCE DVELOPMENT 
(SHRI L.P. SHAHI): (a) Yes, Sir . 

(b) and (c). The site is to be inspected 
. .bortly. Thercafttr, .the report will be 
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submitted to Navodaya Vldyalaya Samiti for 
a decision. 

Rei .. of Funds lIIIder New Education 
• Policy 

8832. SHRI S.B. SIDNAL : 
SHRJ V. TULSIRAM : 
SHRI LAKSHMAN MALLICK : 
SHRI G.C. BASAVAaAJU : 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the States have asked for 
more funds to implement the programmes 
undertaken by them under the National 
Policy on Education; 

(b) if so, the States which have asked 
for more funds; and 

(c) The steps taken to meet their 
demand during the current financial year to 
achieve tangible results ?-

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTUQ.E IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
<SHRI L.P. SHAHI) : (a) to (c). wbile 
approving the outlays for 1988-89 for 
the State Govts., Plannina Commission, 
as rar as possible, accomodated. the pro-
posed provisions for the programIDCi under 
National Policy on Education. In certain 
cases the outlays for schemes were even 
increased. 

I Translation) 

Connecting Jodbpur Express with Agra 
Fort Express at Samdari Junction 

t8833. SHRI VIRDHl CHANDER 
JAIN: Will the Minister of RAILWAYS 
pleased to state: 

(a) whether there is no direct train from 
Barmer for Ahmedabad; 

(b) whether the Ahmedabad coach from 
Bartner. attached to 2 J. B. Barmer-Jodhpur 
momiDC traiD. bas since been discontiotled; 
aud 

(c) if so, whether Oovemmcmt propose 
to provide connection of 265 Up Jodhpur 
Express aad 207 Agra Fort Bxpress at 
Samdari Junction for tbe conveDience of 
passenacrs of Barmer ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SIfRI 
MADHA VRAO SCINDIA): <a) and (b). 
Yes, Sir. . 

(c) Adequate time between these two 
trains is available for cbanaeover. 

(English) 

Selectioa Grade for College Teachers 

8834. SHRI VIRDHI CHANDER 
JAIN : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pJeased to 
state : 

(a) whether any decision has been taken 
by Government on the question of lenath of 
service required for col1ege teachers to cet 
the selection grade; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURB IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L P. SHAHI) : (a) to (b). According 
to the Scheme of reviSIon of pay scales for 
University and Colleae teachers, notified on 
June 1 7. 1 98 7, Lecturers in Universities and 
Colleges would be eligible for a Selection 
Grade on completion of 20 years of service. 
It is proposed to reduce this period to 16 
years. However, a final decision on this 
proposal has not yet been taken. 

Maintenance of Monuments in Rajasthan 

8836. SHRI VIRDHI CHANDER 
JAIN : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the number of historical protected 
monuments in Rajasthan; and 

(b) the measures taken and amount 
apent on the maintenance of these monu-
men'" dwiDi tJle Jast three years, year_ 
wise '1 
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"thich reflect the uniqueness and style of ~e 
each participating states, it was stressed ~ 
these meetings tbat a little more emphasIs 
should be liven to the events in outlying 
areas also to programming some events on 
specific lines. 

Wi4eniDi NOI'IIls of National 
HiIb"ays 

8 842: SHRI KADAMBUR M.R. 
JANARTHANAN ; Will the Minister of 
SURFACE TRANSP'ORT be p,leased to 
state : 

(a) the norms followed for widening of 
Natiol'lal Highways at present; 

(b) whether due to rapid crowth of 
traffic, the. present width of National High-
ways is not adequate and Jeads to conges-
tion and accidents; 

(c) if so, whether Government propose 
to adopt new criteria of width to cope-up 
with the future growth of traffic on National 
Highways; and 

(d) if not, the reasoD'S therefor? 

THE MINIS1'ER OF STATE OF THE 
MINISTR.Y OF SURFACE TRANSPORT 
(SHR! RAJESH PILOT) : (a) As per capa-
city norms, a road is considered for 
widenw& from single lane to two lanes if 
traffic volume is more than 2500 PCUs 
(Passen&er Car Units) and from two Janes to 
four Janes when the traffic volume increases 
more than 10,000 PCUs. per day. 

(b) Yes, Sir. 

(c) to (d). As the existing norms are 
considered satifactory, there is no move to 
revise then. 

Facilltes for Passengers and Visitors 
at lDdira Gaadhi IIltenaatieDal 

Airport 

8843. SHRI H.N. NANJE GOWDA: 
Will the Minister of CIVIL AVIATION be 
pleased to state : 

(a) whetber a IltI1llbdr cJf facn~ for 
the passeuaers and tbe visitors bave bbeD 

introduced at file Indita Oa1ldhl Ibter-
national AIrpOrt; 

(b) whether arranaements exist at the 
airport to disseminate flight infmmatiOll on 
telephone; 

(c) whether Govemment ate planning 
to provide some more facilities at other 
major airports also; and 

(d) if 10, whether the facilities available 
at Indira Gandhi International Airport are 
proposed to be provided at Banplore 
Airport? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER OF 
CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) Yes. Sir. 

(b) Yes, Sir. 

(c) Yes, Sir. Facilities wiJI be improved 
in a phased manner at other major air-
ports. 

(d) Bangalore airport, being a domestic 
airport, does not require faciJities on the 
same scale as in I.G.I. airport, Delhi. 

Air Illdia Doll-stop Flight to USA 

8844. SHRI H.N. NANJE GOWDA: 
Will the Minister of CIVIL AVIATION be 
oleased to state: 

<a> whether Air-India proposes to start 
non-stop flight between India and United 
States after acquisition of BoeiIll 747-300; 

(b) if so, whether any agreement in this 
reprd bas been sllbed between the two 
coantri .. ; 

(c) by what time Air-India will ~t Boe-
ins 747-300; and 

(d) wh«ber Air-India wUl start its m __ t 
to Los Anales in U.S.A. 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINIS11!i.t OF 
CIVIL AVIATION (SHIn MOTILAL 
VOltA,: ( .. ) No, Sir. 

(b) Doea Dot ariM. 



(c) 2 l'fos. &-741-300 (~) aircrMt 
ar. dl.le lor delivery in th~ later part of 
198 •. 

(d) There is no such p1itJl at present. 

Workshop on Girl Child 

8845. SURI R.N. NAMJE aoWDA: 
Will the Ministet of HUMAN RESOURCE 
DEVELOPMENT be pJeased to state : 

(8) wbether thret day workshOl' on me 
sirl cbild_wal held in December, 1987; 

(b) if so. the recommendations made at 
tbe workshop; 

(c) bow many recommendations have 
been accepted by Oovenunent; and 

(d) when Government ptopose to imple-
ment those recommedatlons ? 

MiNISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP 
MENT (SHIUMATI MARGARET ALVA): 
(a) Yes, Sir. A three day National Work-
shop on Girl Child was organized .by the 
National Institue of public Cooperation aad 
Child Development, New Delhi on 21- 29. 
December, 1987. 

(b) The major recommendations are 
given in the statement below. 

(c) and (d). The final report alonawith 
the reooBlD1endatioDs IS yet to be received 
by the Government. 

Statement 

(1) A cor reI ation has to be established 
between different policies like tile 
National Health Policy. National 
Polic y for Children and Natienal 
Policy on Child Labour to deal 
with the needJ of the female c;JJild. 

(2) For a better uaderstandinl d the 
needs of tbe disadvutapd girl 
children, a cluster of indic:es such 
as class. caste, resion, literacy, 
health and Dutritional1evol, mona-

lit, IIJId ,f1«'ddi"aN 'addelJte of 
f)O\'erty be utiff_ • 4Ufftftt 
""'ell. 

(3) M..-n Ill_t be taken to reject 
male /filtnale stereotfpel ill f"II-
I'I1DIIJII *ad policies. 

(4) A national vocational bining 
scheme for airIs would not be effec-
tive as it is becessary to recopize 
local nee<ts and contexts. As a 
first step, sensitizing arlSsroot 
worlc.ers about the danaers of 
stereotypes was essential. In 
national programmes such as non-
formal education, content and 
carricula ibtMIId pottl'aS'. positive 
i1Dage of Mm1eD and tids. 

(S) A:rRImber of natiOBal ,.,~ 
of trainhll suffer from the Jaet or 
s8fJpOl'tlve services. It is neDlMilfY 
to f'ravide ~w ~ MJtIl 
as day care, creche ctc. Supportive 
services for tbe provilion of fueJ, 
fodder and water arc euential to 
reduce the burden of the female 
cbildf s& lItat He eeWd avail of the 
the o}1POftUnitjes pIO.idecl other-
wise. 

(6) The health procrammes have 
viewed women as matters and not 
IndiVIdual 'personae'. Interven-
tionS for improvement of the health 
status of female chiJdreIl have to 
be provided : To provide health 
services for the tarset atoup upto 
20 yean, flexible approaches and 
encouragemeut Of JocaJ lIlodels will 
be necessary. 

(7) Since no data exists on girl 
children pattieUlaty on those bet-
ween 6~ 14 yrs, research has to be 
taken up tet buM a data base on 
this group. The suggested areas 
~ eduartion, labour, household 
c:hOI'CSs socialization, aae at marriqe 
etc. 

New Eatry Facilfty at IGIA 

8846. SURl H.M. NANJE GOWDA: 
WiD tho Mmister or CIVIL A VIAnON .,. 
pJtut4 iO ,&Ito ; 
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<a> whether new entry facIlities at the 
various terminals of the Indira Gandhi 
International Airport have been provided; 

(b) what are other facilities Government 
are planning to give to the passengers to 
lave their time at the said airport; and 

(c) .. the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTRY OF 
OVIL AVIATION (SHRI MOTILAL 
VORA) : (a) Visitors are allowed inside 
the I.G .J. Terminal after frisking with effect 
from 15.12.87. 

(b) and (c). Installtations of modern 
X-ray machine for some scanning registered 
baggage of departing international passen-
aers, re-allignment of check-In counters to 
ensure that passengers proceed direct for 
security check after check-in domestIC 
terminalS, introduction of Common Users 

Terminal EQuipment for optimum utilisation 
of check-in counters, provision of additional 
entry gates during peak-hours in the Inter-
national Terminal are some of the measures 
taken or proposed to be taken to improve 
passenger facilitation at I.G.I. Airport. 

Allocations to States out of 
Central Road FUDd 

8847. PROF. NARAIN CHAND 
PARASHAR WilJ the Minister of 
SURFACE TRANSPORT be pleased to 
state the allocations made to each State out 
of the Central Road Fund during the past 
three years including tbe financial year 
1987-88, years-wise: 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): A statement IS 
given below. 

Statement 

S1. No. Name of State 

- - - - -- --------

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu and Kashmir 

10. Kamataka 

11. Kerala 

(R.. in lakhs) 

Allocations made out of CentraJ 
Road Fund dunng 

-----------------
1988-86 1986-87 1987-88 
------- -- ------------

115.00 

10.00 

55.00 

35.00 

20.00 

20.00 

80.00 

180.00* 

130.00 

25.00 

3.00 

128.00 

28.00 

31.00 

130.00 

11.50 

46.26 

26.00 

30.00 

120.00 

9.00 

28.31 

70.00 

57.43@ 
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2 

12. Madhya Pradesh 

13. Mabarasbtra 

14. Manipur 

15. Meahalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamilnadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

Total 

3 

20.00 

250.00 

8.00 

12.00 

10.00 

100.00 

2.00 

20.00 

22.00 

959.00 

4 

s.oo 1.00 

20.00 25.00 

1.50 

49.00 23.00 

30.00 20.00 

2.00 3.00 

20.00 

52.00 

----
650 00 500.00 
----

*Includes Rs. 45.00 lakhs for Cochin Port Trust towards Centra) share. 

@ For Cochin Port Trust towards Central share. 

Additional Coaches to Trains 
on Soutb Central Railway 

8848. SHRI V. TULSlRAM : Win the 
MlDlster of RAILWAYS be pleased to 
state: 

(a) whether there is a proposal to add 
more coaches to the passenger/local and 
express trams on South Central Railway; 

(b) if so. whether there is a similar 
proposal to add more coaches to the long 
distance trains passing througb Andhra 
Pradesh; and 

(c) if so' the details thereof? 

THE DEPUTY MINISTER IN nm 
MINISTRY OF RAILWAYS (SHIll 
MAHABIR PRASAD) : (a) to (c) AuameJI-
tation of coaches in few express trams is 
being done to clear the extra summer traffic. 
Such excerise IS a continuous process wbic1a 
dependS upon the traffic requirements and 
availability of coaches. 

Proposal to lDcrease Stoppage 
Tiae of Traias on Stations 

During Summer 
Season 

8849. SHRl V. TULSIRAM: Will tho 
Minister of RAILWAYS be pleased t9 
state : 
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<a) whether there is any proposal to 
increase the stoppage time of trains on 
railway stations during the ensuring summer 
season so that passengers may avail of the 
facility of drinkina water. 

(b) if so, th e details of the trains and 
the st ations in respect of which stoppage 
time is proposed to be increased; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) No, Sir. 

(c) Ddes not arise. 

(d) At important stations, halts are 
ad~qnatc for passcngers to avail of such 

Ju es. Besides, during this summer, the 
ng water arrangements are being 

RemocJellinl of Railway Stations 
8850. SHRI V. TULSIRAM: Will the 

Minister of RAIL WAYS be pleased to 
state: 

(a) whether there is any proposal for 
rcmodeJIina some of the main railway 
stations in the country; 

(b) if so, the details thereof; 
(c) whether Hyderabad is also included 

in the list of stations to be remodelled; 
and 

(d) if not, the reasons therefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) Yes, Sir. 

(b) The list containing the names of the 
67 stations seJected is given below in a 
statement. 

(c) Yes, Sir. 
(d) Does not arIse. 

Statement 

S1. No. 

1. 
2. 

3. 

4. 

5. 

6. 

7. 

S. 

9. 

10. 

Ii. 

LIST OF MODEL STATIONS STATEWISE ANNEXURE-A 

State 

Andhra Pradesh 
Assam 

Bihar 

Delhi 

Gojarat 

Haryana 

Himachal Pradesh 

lammu an(Kashmir 

Ketala 

Ka rnatak a 

Maharasbt .. ,) 

No. of 
ModeJ 
Stations 

Name of Model 
Stations 

4 Hyderabad, Vijayawada, Tirupathi, Waltair, 
4 New Bonpigaon, Guwabati. Lumding. 

Tinsukia. 

8 Dhanbad. Gaya, Patna, Sarnastipur, Muzaff.r-
pur, Katihar, Ranchi, Tatanagar. 

New Delhi. 

3 Ahmedabad, Rajkot, Junasarh. 

Bhiwapi. 

Shimla. 

Jammu Tawi. 

Trivandrum . 

3 Mysore, BanploN City, Dellary. 

8 Ako)a, Bombay V.T., Punc, Nagpur Shola-
pur, Nanded, Guilia. Bombay Central. 



177 Written Answers VAISAKHA 8, 1910 (SAKA) Written Answers 178 

2 3 

12. Madhya Pradesh 7 

13. Orissa 

14. Punjab 

15. Rajasthan 5 

16. Tamilnadu 4 

17. Uttar Pradesh 9 

18. West Bengal 5 

Total 67 

Printed Flight Schedule of Vayudoot 

8851. SHRI SUB HASH YADAV: 
SHRI PRAKASH CHANDRA: 
SHRIMATI D.K. BHANDARI: 
SHRI SRI HARI RAO: 
SHRI M.. RAGHUMA REDDY: 

Will the Minister of CIVIL AVIATION 
be pleased to state: 

(a) whether the Vayudoot does not 
maintain printed flight schedule: and 

(b) if so, the reasons thereof 'l 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER 
OF CIVIL AVIATION (SHRI MOTILAL 
VORA): (a) and (h). Voyudoot does print 
flight schedules. However, due to the 
ch&nged in the operation schedule necessita-
ted by addition of new stations and 
grounding of aircraft for maintenance 
mandatory checks frequent printing/updating 
of the schedules is not always possible. In 
such circumstances Vayudoot depends on 
media advertisements even at tho reaional 
level. 

4 

Gwalior, Bhopal, JabaJpur. Bilaspur, Raipur, 
Indore, Durg. 

Bhubaneshwar. 

JaIJandhar. 

Bikaner, Jodhpur, Jaipur, Bharatpur, Ajrner. 

Madras, Tiruchirappli, Madurai. 
Coimbatore. 

Meerut City, Lucknow In. (N.R. Rly.) 
Moradabad, Allahabad, Lucknow In. (N.E. 
Rly.), GorakhpuT, Kathgodam, AlJahabad 
CIty, Agra Fort. 

Sealdah, Howrah, Durgapur, MaIda Town, 
Kharagpur. 

Vayudoot Service in Eastern Sector 

8852. SHRI SUBHASH YADAV: 
SHRI PRAKASH CHANDRA 
SHRIMA TI D .K. BHANDARI : 
SHRI SRI HARI RAO : 
SHRI M. RAGHVMA REDDY: 

Will the Minister of CIVIL AVIATION 
be pleased to state : 

(a) whether the \ ayudood flights in the 
Eastern Sector are erratic : and 

tb) if so, the action proposed to be 
taken In thIS regard? 

THE MINISTER OF HEALTH AND 
F AMIL Y WELFARE AND MINISTER 
OF CIVIL AVIA TIO~ (SHRI MOTILAL 
VORA): (a) Temporary shortage of 
aircort capaCIty due to grounding of one 
F-27 aircraft imolved in an accident and 
the absance of night landmg facilIties which 
reduces the quantum of flying hours of the 
aircraft are some of the reasons for which 
Vayudoot services in the North-Eastern 
rea ion were disrupted Idislocated. FOQ at 
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Calcutta is yet another contributory factor to 
this prob!em. 

(b) With a view to overcoming this 
handicap, Vayudoot proposes to open an 
aircraft base at Guwahati. With the 
commissioning of this aircraft base, it is 
expected that the dislocations/disruptions of 
Vayudoot services in the North-Eastern 
region will be minimised. 

Mathematics Question Paper of aU 
India Senior Secondary Exami-

nation 

885~. SHRI P.M. SAYEED : Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state ; 

(a) whether the National Council of 
Educational Research and Training (NCERT) 
has received any communIcation pointing 
out certain flaws in this year's mathematics 
question paper set for the All IndIa Senior 
Secondary Examination; 

(b) if so, the number of problems invol-
ved and whether the flaws thus pointed out 
have been confirmed b~ the NCERT; 

(c) if so, the action proposed to be 
taken in this regard; and 

(d) whether it is proposed to given full 
credit to the examinees ~ho attempted the 
questions in which flaws have been found 
out? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCES (SHRI L.P. 
SHAHI) : (a) to (d). Central Board of 
Secondary Education has received complaints 
about two questions in the mathematics 
paper for the All India Senior Secondary 
Examination, 1 988. It has been found tha t 
the questions were technically sound, though 
the language could have been improved. 
However, adequate precaution has been 
taken by making suitable amendments in 
the Marking Scheme to protect the interests 
of the candidates. 

Conference of Asstt. Commissioners of 
Kendriya Vidya laya Sangathan 

8854. SHRI M. R. SAIKIA : WiJ1 the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to ttate : 

(a) whether a Conference of Assistant 
Commissioners of the Kendriya Vidyalaya 
Sangathan was recently held in New Delhi; 

(b) if so. the details of its agenda; 
and 

(c) the decisiOns arrived at in the said 
Conference ? 

THE MINISTER OF STATE IN'THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE M INISTR Y OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) to (c). Yes. 
Sir. The agenda of the Conference was as 
under; 

(1) Filling up of vecancies in various 
grades for the academiC session 1988-89 
by promotion. 

(2) Determination of staff strength for 
the academic year 1988-89. 

(3) Opening of additional classes and 
upgradation of schoo1s. 

(~) Transfers of land by the spomoring 
agencies to the Kendriya VidyaJayas. 

(5) Execution of lease deeds of land. 

(6) Construction of school buildings 
and staff quarters. 

(7) Improvement in the results of 
classes X and XII. 

The following isslles were finalised: 

(1) Staff strength of a)l Kendriya 
Vidjalayas. 

(2) Postings of promotees from PRF to 
TGT, PRT to Head Master/Head Mistress, 
TOT to PGT. POT to Vice-Principal. In 
addition to the above, following Issues were 
also discussed: 

(1) Transfer of land and execution of 
lease deeds. 

(2) Release of funds by the Public 
Sector Undertakings and Institution of 
Higher Learning for the Kendriya Vidyalayas 
in the respective sectors. 
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(3) Opening of senior secondary 
classes stream-wise. 

( 4) Improvem~n t of general academic 
standard. 

(5) Examina tion results of classes X and 
XII. 

[Translation) 

Cbhitauni-Bagba Rail-Road Bridge 

t8855. SHRI MADAN PANDEY: 
Will the Minister of RAIL WAYS be 

pleased to state : 

(a) whether Government have constitu-
ted a high level committee fer the construc-
tion of Chhitauni-Bagha road-rail bridge 
over Budhi Gandak river ; 

(b) if so, whether any meeting of the 
above committee bas taken place so far ; 

(c) if so, the details of the decisions 
taken in tbe meeting ; and 

(d) if not, when the meeting of the 
committee is likely to be held in the near 
future ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAIL WAYS (SHRI 
MAHABIR PRASAD) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The Committee has not arrived at 
any decision 80 far. 

(d) The next meeting is proposed to be 
held in the middle of May. 

Execution of Works in Libya by IAAI 

8856. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the International Airports 
Authority of India has been executing jobs 
in Libya: 

(b) if so, since when and the value of 
the works executed by it so far ; 

(c) whether payment of this amount 
has been mado by Libya; 

(d) if not, the reasons therefor; and 

(e) whether the Intrenational Airports 
Authority of India has stopped executing 
the works in Libya due to non-payment of 
dues? 

THE MINISTFR OF HEALTH AND 
FAMILY WELFARE AND MINISTER OF 
CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) Yes, Sir. 

(b) to (d). IAAI had taken up three 
projects in Libya at a total cost of 
Rs. 154.92 crores during the period 1976 
to 1981. A sum of Rs. 28.12 crores is 
itilf outstanding from the clients and has 
not yet been released, despite persistent 
efforts. 

(e) All the works taken up by IAAI 
have been completed and handed over to 
the clients. 

[Englj_<:hl 

DTC Bus Queue Shelters 

8857, SHRIMATI D.K. BHANDARI : 
Will the MiDIster of SURFACE TRANS-
POR T be pleased to state : 

(a) whether the Delhi Transport Cor-
poration has some cnteria for providing 
bus queue shelters for its commuters; 

(b) if so, the details thereof; and 

(c) the number of such shelters construc-
ted dunng 1986, 1987 and 1988 '/ 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRl RAJESH PILOT) : (a) and (b). Bus 
queue shelter is provided keeping in .. iew 
the number of routes serving a point. 
situation of built-up localities, number of 
commuter~ availing of services and a'aila-
bility of funds. 

(c) A total of 400 Bus Shelters have 
been constructed during the financial Year 
1986-81. Thereafter, so far no bus queue 
shelters have been constructed. 
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Infrastructural Facilities to SblPPia&. 
"Industry 

8858. SHRIMATI JAY ANTI PAT-
NAlK: Will the Minister of SURFACE 
TRANSPORT be vleased to state: 

(a) whether the Shipping Induitry. does 
not have adequate iDfrastructural support 
s.ch as facilities like ship repair, dry 
docking and cargo handling; 

(b) whether due to these reasons the 
Industry is in a bad shape ; and 

(c) if so, the details of the steps taken 
by Government to provide adequate infres-
tructural facilities to the Industry'? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRl RAJESH PILOT): (a) and (c). 
Though facilities for ship repair, dry-
docking etc .• are not adequate to cater to 
full requirements of shipping industry, 
these are not the root-cause of the present 
state of the shipping industry which has 
been affected mainly on account of world-
recession. 

(c) Schemes for improving and augment-
ing ship repair and dry docking facilities 
based on a perspective plan for ship repair 
facilIties in this country have been drawn 
up and are under implementation subject to 
the availability of the sources. Also, ship 
repair industry engaged in repairing ocean-
going vessels have been extended concessions 
and facilities available for 100% export 
oriented units. 

Child Welfare Schemes 

8859. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of Child Welfare schemes 
introduced by Union Government ; 

(b) whether some such Schemes are 
being Introduced jointly by the' Centre and 
the State Government; 

(c) if so, the funding pattern of those 
schemes; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFIRSE 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI 
MARGARET ~ALVA) : <a) Statement-I is 
aiven below. 

(b) to (d). Statement-U is given below. 

Statement-I 

The major Child Welfare Schemes intro-
duced by the Central Government are' 

I. Schemes of the DePJU1ment 01 Women 
and Child Development: 

(i) The Integrated Child Development 
Services Scheme : 

It provides for an integrated 
packaae of early childhood services 
to the O· 6 age group. For the 
children. the integrated packaae of 
services comprises: 

<a) Supplementary nutrition; 

(b) immunization; 

(c) I\ealth check-up; 

(d) referral services; and 

(e) non-formal pre-schoo] 
education for children of 
3-6 years. 

All the expenditure on these 
services. except that on supple-
mentary nutrition, is borne by the 
Government of India. Expenditure 
on supplem~ntary nutrition, except 
to the extent food is made 
available from CARE/WFP 
or under the Centl'a1Jy 

sponsored Wheat-based Nutrition 
Programme is met from States' own 
funds. 

(ii) Centrally funded Wheat-bases 
supplementary nutrition proa-
ramme : 
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Under this scheme. &rant-in-
aid is liven to the States/UTs at 
the rate of 50 paise per beneficiary 
per day for 25 days a month for 
providing supplementary nutrition 
to pre-school children. 

(iii) Balwadi Nutrition Programme; 

Balwadi Nutrition Programme 
is implemented through five national 
level organisations namely, Central 
Social Welfare Board, Indian Coun-
cil for Child Welfare, Harijan 
Sevak Sangh, Bharatiya Adimjati 
Sevek Sangh and Kasturba Gandhi 
National Memorial Trust. These 
organisations extend assistance to 
local voluntary organisations through 
their State Units for tae implemen-
tation of the programme. Supple-
mentary nutrition is provided to 
children for 270 days a year. 

(iv) Anand Pattern Integrated Family 
Welfare Programme. 

The Anand Pattern Integrated 
Family Welfare year age group. 
The scheme is operated tbrou&h 
voluntary agencies to whom the 
Central Government releases grants 
through Central Social Welfare 
Board. 

II. Schemes of tbe Ministry of Healtb and 
Famil, Welfare : 

(i) Prophylaxix against nutritional 
anaemia among children ; 

(Ii) Prophylaxis against blindness due 
to Vit. deficiency among children; 

(iii) Oral re-hydration therapy to con-
trol dehydration in diarrhoeal 
diseases ; and 

(iv) Immunization against various 
communicabJe diseases like 
diphtheria, whooping cough, tetanus 
typhoid, tuberculosis and measles. 

HI. Scbemes of the Ministry of Labour: 

Pilol projects are being laun-
cbed in pursuance of the National 
Child Labour Policy in 1 0 aclocto" 

areas of Child labour concentration 
in the country to provide welfare 
inputs to them like non-f ormal 
education, health care, vocational 
"aining. skill development, nutri-
tion, etc. The projects arc being 
taken up through the State Govern-
ments. These schemes arc appli-
cable to child labour and not to 
children in general. 

Statement-II 

The details of the schemes bein& intro-
duced jointly by the Centre and the State 
Governments arc: 

I. DepartmeBt of Women and Child Deve-
lopment: 

State funded scbeme of wheat-based 
supplementary nutrition pro-
gramme: 

Under the scheme, the States 
are provided by the Central 
Government, wheat at Rs. 1340 
per tonne, involving a central sub-
sidy of Rs. 700 per tonne, to run 
a wheat-based supplementary 
nutrition programme, the other 
costs of the programme being met 
by the States. 

n. Ministry of Welfare: 

(i) Scheme for welfare of children in 
need of care and protection : 

This is centrally sponsored 
scheme under which the expendi-
ture is shared by the Central 
Government, the State Government 
and the Voluntary OrganisatIons 
in the ratio of 45 : 45 : 10. In 
res~t of voluntary organisations 
in tribal areas, the pattern of 
grant is 471: 47 1 : 5. In the 
case of the DOl on Territories, 90o~ 
of the assistance is borne by the 
Ceutral Government and 10% is 
to be borne by the voluntary 
organisations. The services that are 
offered to children include physical 
and social care, schOOl, education 
and recreational actiVity. 
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(ii) Scheme for prevention and control 
of juvenile social mal-adjustment: 

Under this scheme the Central 
and State Government bear the 
expenditure in the ratio of 50 : 50. 
In case the scheme is implemented 
through a voluntary orlanisation, 
the sharing pattern is 45 : 45 : 10. 
Assistance is provided for setting 
up of observation homes, juvenile 
homes, special homes and for 
upgradation of facilities besides 
providing grants fa')r training of 
juvenile justice functionaries. 

m. Department of Education: 

Non-formal education : 

This proaramme is for achiev-
ing the goal of universalisation of 
elementary educatIon throuih non-
formal education for children in 
the age group 6-14. Assistance is 
given to State Governments and 
voluntary agencies for settin, up 
and running of non-formal educa-
tion centres. The pattern of 
Central assistance is as fo Hows : 

(i) NFE centres for 9-14 age 
group (co-educational) -50% 

(ii) NFE centres exclusively 
for girls. -90% 

(iii) Assistance to voluntary 
aaencies for setting up NFE 
ccntres. -100% 

(iv) Assistance to voluntary 
agencies engaled in 
experimental and innova· 
tive projects. -100% 

Clinical Database of Cancer Patients 
in Tats Memorial Hospital, 

Bombay 

8860. SHRI BALASAHEB VIKHE 
PATIL ; Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
.tate : 

(a) whether clinical database of cancer 
"atients is being developed at the Tata 
Memorial Hospital. Bomba)'; 

(b) if so, the details thereof; Ind 

(c) whether programmes have been 
designed to verify data quality? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) Yes, Sir. 

(b) and (c). The database has infor-
mation on patient identification, clinical 
details and details of investigation. The 
maintenance of clinical data has given 
unique opportunity of study for the Medical 
Faculty to collect information and to analyse 
various aspects, such as disease patte rn, the 
efficacy of teratment and complications 
encountered. 

Dahod Workshop 

8861. SHRI SOMJlBHAI DAM OR : 
Will the Minister of RAILWAYS be pleased 
to state : 

(a) whether the alternative workload of 
electric locomotive components is proposed 
to be added at Dahod Workshop; Western 
Railway; and 

(b) if so, the steps taken in this 
regard? 

THE DEPUTY MINISTER IN j! THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) No, Sir. 

(b) Does not arise. 

(Translation) 

Widening of National Highway. 
in Uttar Pradesh 

8862. SHRI HARISH RAWAT : Will 
the Minister of SURFACE TRANSPORT be 
pleased to state : 

(a) whether there is any proposaJ to 
widen some National Highways in Uttar 
Pradesh; and 

(b) if so, the names ot those National 
Highways and tbe amount of expenditure 
proposed to be incurred thereon during 
1988·89. 
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THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Yes, Sir. 

(b) A sum of Rs. 16i.42 Iakhs is pro-
posed to be spent on widening of tbe 
National Highways 2,7,25,28 and 29 during 
the current financial year. 

Sterilisation Operations in U. p. 

8863~. SHRI HARISH RAWAT : Will 
the Minister of HEALTH AND F AMIL Y 
WELFARE be pleased to state: 

(a) whether Government are aware that 
majority of the people who have undergone 
sterilisation or Jeproscopic operations in 
U.P. are Scheduled Castes and from Weaker 
Sections of the Society; and 

(b) if so, the percentage thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) No such report has been 
received in this Ministry. 

(b) Question does not arise. 

Runing of More Trains between 
Lucknow and Katbgodam 

t8864. SHRI HARISH RAWAT : Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) the total number of passengers 
travelled by train5 on Lucknow-:Kathgodam-
Ramnagar-Tanakpur rail line during the last 
three years, year-wise; 

(b) the number of passengers travelled 
en this line during the period from April to 
July and from September to November every 
year during the last three years; 

(c) whether Government propose to run 
two trains throughout tbe year and three 
trains during the period from April to July 
between Lucknow and Kathgodam; 

(d) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) and (b). Such 
statistics pertaining to route wise and train 
wise are not maintained. 

(c) No, Sir. 

(d) Does not arise. 

(e) It is not commercially justified. 

Diversion of Forest Land 

8865. SHRI HARISH RAWAT: Win 
tbe Minister of ENVIRONMENT AND 
FORESTS be pleased to sta te the total area 
of forest land of eiaht bill districts of Uttar 
Pradesh diverted for non-forestry purpo set 
during the last three years? 

THE MINISTER OF STATE OF THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : 

The total forest area diverted for non-
forest purposes in the 8 hi1l districts of 
Uttar Prad:sh is 4456.3033 hectares. 

IEngli.shl 

Reservation or Seats for EconomicaDy 
Backward Students 

8866. SHRI JAGANNATH PATTNAIK: 
Will tbe Minister of HUMAN llESOURCE 
DEVELOPMENT be pleased to state : 

<a) whether Government are considerinl 
a proposal to reserve a certain percentage 01 
scats for economically backward students. 
irrespective of calte, in ed.cational institu-
tions cC'ntrolled by Union Government; 

(b) whether any states have reserve4 
eertain percentage of seats for economically 
backward students; 

(c) if so. the details thereof; and 

(d) the reaction of Government in this 
regard? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OP 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) There is no such 
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proposal under consideration of the Mini-
stry. 

(b) No, Sir. 

(c) ~d (d). Do not arise. 

Claims against Shipping Corporation 
of India in Respect of Vishn 
Anurag and Vislrfa Apuna 

8867. PROF. MADHU DANDAVATE: 
WilJ the Minister of SURFACE TRANS-
POR T be pl~ased to state : 

<a) whether the Shipping Corporation of 
India is faced with unusuaJIy large claims 
of Rs. 50 crores arising from the sinking of 
Vishva Anurag last year; 

(b) if so. whether another claim of 
Rs. 20 crores has also come up due to the 
sinking of Visbva Apurvll also last year; 

(c) if so, whether the Japanese Fisheries 
Department has also claimed Rs. 10 crores 
for oil pollution by the sinking of Vishva 
Anurag off Japanese coast; and 

(d) if so, the steps taken to deal with 
such large claims ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) SCI has 
received cargo claims totalling to Rs. 32.,(5 
crores so far for the cargo lost due to 
smking of the vessel M.V. Vishva Anurag. 

(b) SCI has'received carge claims tota-
lling Rs. 10.3 crores so far due to the sin-
king of the vessel M.V. Vishva Apurva. 

(c) Kagoshima Prefectural Fisheries Asso-
ciation have raised claims for Yen 
13.(,257,S53 equivalent to about Rs. 1.30 
crores. 

(d) The posit!on is as follows :-

(i) M. V. Vishva Anurag :-

As per the provisions of Merchant 
Shipping Act, 19 S 8 SCI has filed limitation 
in the Bombay Hi&h Court on 6.1.88 ror 

limiting the liability on all claims (including 
cargo claims, fisheries claim. etc.) and the 
limitation amount works out to Rs. 52.52 
lakhs approx. As regard. fisheries claims, 
an out of court settlement i. also being 
considered. 

(ii) M.V. Vishva Apulva :-

The vessel sank conseqnent to a collision 
with a Greek vessel "Dias" and SCI are 
holding the owners of Dias responsible. As 
per the advice of scrs Protection and 
Indemnity clubs, SCI have advised all the 
cargo claimants to submit their claims to the 
SolIcitors of owners of the vessel Dias. 
According to Merchant Shipping Act, 1958. 
the total liability in case of the vessel works 
to about Rs. 52.52 lakhs and as a matter 
of abundant precaution, SCI are in the pro-
cess of filling limitation application in the 
Born bay High Court. 

Promotion of Sports in west Beneal 

8868. SHRI BIMAL KANTI GHOSH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the financial assistance given to West 
Bengal for the promotion of sports during 
the last two years; and 

(b) the schemes that were covered under 
such Central assistance '? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MARGARET 
ALVA) : (a) and (b). Under the scheme of 
'Gran ts to Stat. Sports Councils, ete.,' the 
financial assistance is provided for develop-
ment of .ports and pmes 10 the country. 
Financial assistance provided to State of 
West Bellial under the above scheme during 
tbe last two years is given below :-

Year 

1986-87 

1987·88 

Granta released 

Rs. 4,45,08,700 

Rs. S,6 3,42,6 20 
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Criteria for opening a Blood Bank 

8869. SHRI BIMAL KANTI GHOSH: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the criteria for having a blood bank 
at any place; 

(b) how many blood banks are there at 
present in the country; and 

(c) whether there is any proposal to 
increase the number of blood banks in the 
country; if so, how many wiJI be opened in 
West Bengal ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER OF 
CIVIL A VIA TION (SHRI MOTILAL 
VORA) : (a) There are no criteria for 
establishment of a Blood Bank at any 
place. 

(b) According to the jnfo:mation made 
available state-wise, there are about 720 
Blood Banks in the country. 

(c) Health being a State subject, 
Central Government has no proposal to 
open any Blood Bank in the States 
including West Bengal. 

Increase in fA (ares 

8870. SHRI BIMAL KANTI GHOSH! 
Will the Minister of CIVIL AVIATION be 
pleased to state : 

<a> the number of times, the passenger 
fares of Indian Airlines have been increased 
during the last three years; and 

(b) the steps Government propose to 
take to improve the internal efficiency of 
the Indian Airlines? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER 
OF CIVIL AVIATION <SHRI MOTILAL 
VORA) : <a) The passenger fares were 
revised thrice during the last three years 
i.e. from 1985-86 to 1987-88. 

(b) It is the constant endeavour of 
Government to bring about improvement in tbe working of the Airli nes thro\lgh 

several measure. like better utilisation of 
aircraft, efficient ground handlini, courteous 
inflight service, greater coordination amongst 
the aviation organisati ons, etc. 

Collection of Blood on payment 
and Don-payment Basil 

8871. SHRI BIMAL KANTI GHOSH: 
Wi1l the Minister of HBALTH AND 
FAMILY WELFARE be pleased to state : 

<a) the average quantum of blood 
collected by the the blood banks in India 
during 1985-86, 1986-87 and 1987-88; 

(b) the percentage of blood procureci 
by voluntary methods without payment; 

. and 

(c) the blood collected on payment 
basis? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MIN1STER OF 
CIVIL A VIA TION <SHRI MOTILAL 
VORA) : (a) The total blood collection by 
the Blood Banks during 1985-86, 1986-87 
and 1987 -88 was as under: 

1985-86 

1986-87 

1987-88 

5,72,933 

5,83,942 

1,89,530 

(upto December, 1987) 

Units 

Units 

Units 

Note: The figures represent 11 States 
only. 

(b) and (c). About 80% of blood IS 

collected on non-payment basis from 
volunt ary and replacement donors and 
about 20o~ of blood is collected from 
professional blood donors on payment 
basis. 

Introduction of an Express Train 
between Bielar and H yderabad 

8872. SHRI V.S. KRISHNA IYER: 
Will the Minister of RAIL WAYS be pJeased 
to state: 

(a) whether there is no Express train 
between Bidar and Hyderabad; 
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(b) if so, whether there is any proposal 
to introduce an Express train between Bidar 
and H)derabad; and 

(c) if not, whether one of the passenger 
trains is proposed to be converted as an 
Express train ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) Yes, Sir. 

(b) and (c). Not 8t present. 

Railway link between Mysore and 
Mercara 

8873. SHRI V.S. KRISHNA IYER : 
Will the Minister of RAIL WAYS be pleased 
to state: 

(a) whether there is any proposal for 
construction of a new rail'" ay line from 
Mysore to Mercara so that Mercara is 
connected by rail from Bangalore; 

(b) whether any survey has been 
conducted on the feasibility of the proposed 
railway line; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) No, Sir. 

(b) to (d). Survey for construction of 
this BG line (118 km.) was conducted in 
1986. The Project was estimated to cost 
Rs. 80 crores ~nd assessed to be financially 
unremunerative. 

Merit Promotion Scheme of Delhi 
University 

8874. SHRI C. JANGA REDDY: Will 
the Minister of HUMAN RESOURCE 
DEVEWPMENT be pleased to state : 

(a) the details of teachers/lecturers 
promoted as Reader and Profe3sors under 
the merit promotion ~ scheme of the Delhi 
University during 1984, 1985 and 1986 
and those who became eligible in 1 987 ; 

(b) the details of the hours of teaching 
per week done by the teachers during the 
period of their week outside Delhi 
University in whose cases it has been 
counted as teaching experience for the 
purpose of promotion stating the courses 
and papers taught, name of the institutions 
where taught in each case, alongwith the 
names of the documents relied upon by the 
University to determine eligibility in each 
case; 

(c) whether the date of promotion 
eligibility claimed by these teachers was 
decided administratively after each of them 
had filed court cases which were later 
compromised, withdrawn or settled; and 

(d) if so, the details of the cases and 
judgement in each case? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) to (d). The 
requisite information is laid on the table 
of the House. 

(Placed in Library See No. LT 6064/88) 

Patna Art Gallery 

8875. SHRIMATI MADHUREE 
SINGH; 
DR. G .S. RAJHANS : 

Wi]] the Minister of HUMAN RES-
OURCE DEVELOPMENT be pleased to 
state: 

(a) whether the attention of Govern-
ment has been drawn to a newsitem 
captioned "Patna art gallery gathering dust'· 
as reported in the 'Indian Eepress' dated 
5 April, 1988; 

(b) whether hundreds of national and 
international award winning paintings are 
lying in total neglect; 

(c) if so, whether Union Government 
propose to ini tiate steps to preserve the 
paintings in the Patna Art Gallery in a 
befitting manner; and 

(d) if so, th~ details thereof? 
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T HE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) Yes, Sir. 

(b) to (d). Information is awaited from 
Government of Bihar, and will be laid on 
the Table of Sabha. 

Studies for Introduction of HiKb 
Speed Trains 

8876. SHRIMATI MADHUREE 
SINGH: 
DR. G .S. RAJHANS : 
DR. KRUPASINDHU BHOI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Techno-Economic prc-
feasibility studies by Japanese and French 
experts in relation to the Delhi-Agra-
Kanpur Section for introduction of high 
speed trains has been conducted; 

(b) if so, the details of their findings; 

(c) if not, the progress in this regard 
and the date by which the project is likely 
to be completed; 

(d) whether the track and the rolling 
stock is being developed and acquired 
respectively for this purpose; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN TH~ 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD): (a) to (e). The 
Japanese and French Railways have been 
approached to conduct techno-economic 
pre-feasibility studies for construction and 
operation of proposed Delhi-Agra-Kanpur 
High Speed Corridor. Their response to 
these references is still awaited. 

[Trans/ation] 

Opening of Primary Health Centres 
in U.P. 

8877. SHRI RAJ KUMAR RAT: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state ; 

(a) the number of Primary Health 
Centres opened in Uttar Pradesh during th~ 
last three years; 

(b) the number of additional Primary 
Health Centres proposed to be ol=ened 
during the 1988-89; and 

(c) the number of Primary Health 
Centres, out of them, proposed to be 
opened in Ajamgarh and BaHia ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARl SAROJ KHA-
PARDE): (a) According to latest infor-
mation made available by the State Govern-
ment 872 Primary Health Centres have been 
establi5hed in U.P. during the last three 
years. 

(b) 550 Primar), Health Centres are 
proposed to be set up in 198 8- 8~. 

(c) Location of new Primary Health 
Centres is decided by the State Govern-
ment. 

Blackmarketing of tickets at Bombay 
Central Dadar and Kalyan 

Railwa3- Stations 

t8878. SHRI RAJ KUMAR RAJ: Will 
the Minister of RAIL WAYS be pleased to 
state: 

(a) whether It is a fact that black-
marketing of resenation tickets at Bombay 
Central. Dadar and KalY8n Railway 
Statiolli is going on e .... en now in full swing 
openly; 

(b) if so, the reasons for which the 
blaCkmark.eting of reservation still continue 
despite the repeated claims made by the 
Railways that they have taken effectIve 
steps in this regard; 

(c) the number of persons arrested 
during the last 4 montks "'hile selling 
tickets in blackmarketing and action taken 
against them; and 

(d) the remedial steps being taken by 
Government in this regard? 
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THE DEPUTY MINISTER IN THB 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) (a) Some cases 
have been reported. 

(b) This is primarily due to demand of 
reserved accommodation far exceeding the 
availability especially during busy seasons 
like Summer vacations, Dussehra etc. 

(c) 9 persons were arrested durmg the 
last 4 months ending March '88 in Bombay. 
While cases have been filed against 3 of 
them; cases against 6 are under enquiry by 
the Govt. Railway Police. 

(d) Regulu checks/inspections are 
carried out by the commercial and Vigilance 
officers. They are intensified during the 

-Summer season and Dussehra/Diwali 
holidays. Besides, travelling public is 
exhorted to desist from buying tickets 
through black marketeers through advertise-
ments in newspapers/posters/periodicals. 

(Engli.,hJ 

AlIocatioD Made to Kerala for 
Afforestation Procramme 

8879. PROF. K.V. THOMAS: Will the 
Minister of . ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) the amount anotted to Kerala for 
afforestation proaramme during 1985-86, 
1987-88; and 

(b) the actual amount utilised for these 
years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) and 
(b). The allocation and expenditure f~r 
afforestation 'prolramme in Kerale State IS 

given as under :-

Year Allocation Expenditure 
(Rs. in laths) (RI. in laths) 
----- -----

1985-86 1169 1027.92 

198{)-87 1765 1578.73 

1987-88 1812.75 1359.25* 

*Eatimatecl expenditure. 

Setting up of NUDing College at 
Berhampur 

8880. SHRI SOMNATH RATH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

<a) whether a Nursing College has been 
set up at Berhampur, Distt. Ganjam 
(Orissa) under the U.K. Aid Pro,ramme 
and if so, when; 

(b) the amount sanctioned and spent for 
the scheme; 

(c) whether the construction of buildinl 
and supply of equipments are complete; 
and 

<d) how many students are there in this 
college at present and what is the total 
capacity of the college ? 

THE MINISTER OF H~ALTH AND 
FAMIL Y WELFARE AND MINISTER OF 
CIVIL AVIATION (SHRI MOTILAL 
VORA) : <a) to <d). The informatioD is 
being collected and will be laid on the Table 
of the Sabha. 

Suicide 01 Birds iD Assam VaUey 

8881. SHRI SOMNATH RATH : Will 
the MiIli5ter of ENVIRONMENT AND 
FORESTS be pleased to State : 

(a) whether the Birds suicide mystery in 
the va Hey of Assam has been solved; 

(b) the reasons for luicid es; and 

(c) the steps taken to prevent suicide 
of birds in future ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVlllONMENT AND 
FORESTS (SHRI Z.R. ANSARI) <a> and 
<b). No firm conclusions has yet been drawn 
about the reasons for which certain birds, 
under certain weather conditions, conaregate 
towards Jiaht, get immobile, live up feeding 
and starve to death, at Jatinp and nearby 
places in Assam. 

(c) Steps taken to prevent this large-
scale mortality of birds include. 

1. Construction of high towers with 
strong artificial lights so as to 
divert the birds from the lipt 
source. of the vinap. 
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2. Setting up of bird watcher clubs 
of local educated villagers so as to 
seek their cooperation in protecting 
the birds. 

PublicatioD of Tantra Manuscripts 

8882. SHRI SOMNATH RATH : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether Orissa Govenment has 
requested Union Government for financial 
assistance for the publication of Tantra 
Manuscripts only avialable in Orissa; and 

(b) if so, the action taken in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH I) : (a) No, Sir. 

(b) Does not arise. 

Codification or Odissi Dances 

8883. SHRI SOMNATH RATH : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) Whether steps have been taken for 
condi1ication. documentation and dissemina-
tion of Odissi dacnes if so, the details 
tbereo!; 

(b) tbe steps taken for tr&ining of Odissi 
Gurus, Odissi dances and music; 

(c) whether Orissa Government has 
established a Research Centre for Odissi 
dance and music and whether financial 
assistance has betn provided by Unio&! 
Government; and 

(d) if so, the details thereof? 

EHE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) The Sanaeet Natak 
Akademi, an autonomous organisation of 
this Department hal since long been enpJed 
in preservation and promotion of Ocli.li 

dance and music througb its programmes of 
documentation and dissemination. Nine 
eminent Gurus and many other young artists 
have been documented for the Akademi's 
Archives. Special emphasis is liven to 
promotin8 young Odissi musicianlJ and 
dancers under its Plao scheme 'Sponsorship 
of young talents; "Yuva Utsavas". Since 
1985 the Akademi has presented eiahteen 
young udissi dancers in various Yuva 
Utsavs. 

(b) The Akademi provides financial 
support to cultural institutions fo r trainin& 
dance and music. During the last three 
years the Akademi has been givin& financial' 
support to six cultural institu1ions in Orissa 
for training Odissi dancc and music. 

(c) The Government is aware of 04issi 
Research Cenue, Bhubaneswar. BeiDa a 
State Government's institution the Centre 
does not receive any financial support either 
from Sangeet Natale Akademi or from 
Central Government. 

(d) Does not arise. 

. Presenatioo of Manuscripts by 
Voluntary Oraanisatioas 

8884. DR. A.K. PATEL: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state : 

<a) the nam., locations and addresses 
of voluntary orpnisations and institutions 
which have obtained Government grants 
for collection and preservation of 
manuscripts and also of manuscript-libraries 
which hav~ received arants ror maiDten&DCe; 

(b) whether technical and scientific 
services from the National Archives of India 
are provided to voluntary orpniaatioDS and 
libraries to save and preserve their manu-
scripts; and 

(e) if so, the details thereof and, if not 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) ; (a) The National 
Archives of India is opcratma a ecbome for 
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the preservation of ~uscripts under which 
fiM.,nci.l assistance is provided to voluntary 
orpnisations/institutions. The grants given 
to various orpDisations/institutions during 
the last 3 years is indicated as per State-
ment-I laid on the table of the House. 

(Placed in Library See No. LT 6065/88) 

(b) Yes, Sir. 

(c) As per Statement-n laid on the table 
of the House. 

(PlaCId in Library. See No. LT 6065/88) 

Homoeopatbic Doetors in Railways 

888~. SHRI NARAYAN CHOUBY: 
Will the Minister of RAIL WAYS be plea sed 
to state : 

(a) the number of homoeopathlc doctors 
in the Railways, zone-wise; 

(b) whether Government propose to 
ameliorate the service conditions of these 
doctors including regularisation of their 
services; and 

(c) if so, the details thereof and if not 
the reaS0D8 therefor ? 

THE DEPUTY MINISTFR IN THE 
MINlSTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) There are no 
Homoeopatbic Doctors in the Medical 
Department of the Indian Railways. 

Parasitic 
dileasea 

Malaria 

Filaria 

Ancylostomiasis 
and Necatoriasis 

LNJP 

271 

8 

2 

(b) and (c). Do not arise. However, 
under the aegis of the Staff Benefit Fund 
Scheme, the respective Managing Committees 
have engaged Homoeopathic Practitioners on 
honorarium basis. These doctors are not 
employees of Railways and there are no 
proposals to create posts for systems 
medicine other then allopathic system. 

Deaths due to Parasitic Diseases 

8886. SHRIMATI PRABHAWATI 
GUPTA: WiJI the Minister of HEALTH 
AND FAMIL¥ WELFARE be pleased to 
state: 

(a) whether any survey has been con-
ducted on the number of persons who die 
annually due to parasitic diseases in the 
country; 

(b) if so. the details thereof; 

(c) the number of persOns suffering by 
this disease admitted in Delhi hospitals 
during 1987; and 

(d) the preventive measures taken by 
Government to check the parasitic disease? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTRY 
OF CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) No Sir. 

(b) Does not arise. 

(~) " No: of persons suffering from 
parasitic dIseases admitted in some Delh" 
Hospitals during 1987 is as follows: 1 

Hindu Rao AIJMS ESt 

235 41 19 

2 
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Data is provisional. 

(d) Measures taken by the Government 
to check the parasitic diseases viz, Malaria, 
Filaria, Kala-azar. Guinea-worm and 
intestinal parasitic diseases, are as under; 
Malaria, Filaria and Kala-azar. 

(I) Recurrent anti-larval operation at 
weekly intervals with mosquito 
larvicidal oil, orgarlO-phosphorus 
larvicides and source reduction to 
reduce mosquito hreeding places. 

(2) Timely and adequate spraying with 
appropriate insecticides to kill the vectors 
of Malaria, FIlaria and Kala-azar. 

(3) Health education for personal pro-
tectIOn. Cuinea-worm and intestinal Parasitic 
di'l(~ases. 

(i) Emphasis has been laid on 
supplying safe drinking water and 
improvement of environmental 
saOitatlOO. 

(il) Health education and safe disposal 
of human excreta by encourage-
ment of construction of low cost 
sanit aTY latrines. 

(iii) Health education and use of 
Temephos 3-4 rounds in the affec-
ted water sources, to destroy the 
infected cyclops. 

Detection of AIDS 

8887. SHRI DAULATSINHJI JADEJA: 
Will the Mmister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government are con temp-
latins community-wise testina for AIDS in 
vulnerable areas in the country; 

(b) whether many cases of AIDS are 
going unreported; 

(c) if so, whether al1 the State Govern-
ments have been alerted on the need to 
detect and prevent spread of AIDS; and 

(d) the detaiJs of such steps taken so 
far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO] KHA-
PARDE) : (a) and (b). The Surveillance 
Centres for AIDS are screening persons belon-
ging high risk groups viz : prostitites, druae 
addicts, intrav nous dru, users, professional 
blood donors, and people sufferina from 
sexually transmitted diseases. 

Upto the end of 15th March, 1988 
altoaether 91 ,141 persons ha~e been 
screened, of which 3 .. 3 have been confirmed 
to have AIDS infection. 

(c) A!l the State Health Authorities/ 
Hospitals/STD clinics have been issued neces-
sary guidelines to detect and prevent spcad 
of AIDS. 

(d) The followina steps are being taken 
by Government :-

(1) A Cell has been eSfablished in the 
Directorate General of Health Services to 
coordinate AIDS Control activlty ID the 
country. 

(2) 38 SurveiJIance Centres have been 
established in the country to screen hi&h 
risk groups. 

(3) All these centres bave been provided 
with dia,nostic reaaents and equipment 
package have also been provided to most of 
them. 

(4) Restrictions have been impoaed on 
import of blood and blood products WIthout 
AIDS clearance certificate. 

(5) All the State Health authorities; 
hospitals/STD clinics ba ve been alerted to 
be vigilant. 

(6) All the blood banks have been 
instructed to screen the profession al blood 
donors. 

(7) All the State Health authorities have 
been advised to ensure strict sterilisation 
practices in hospitals and clinics and to usc 
per-sterilised disposable syrinp. and needles 
as far as possible. 
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(8) Guidelines have been sent to aJJ the 
State Health authorities for health care 
personnel. 

(9) All the mass media channels have 
been involved in educating the peoPJe on 
AIDS, its nature, transmission and preven-
tion. 

(l0) Foreigners 

I. New foreign students being admit-
ted in any of the Indian Institu-
tions are required to undergo 
AIDS test. Anybody found 
positive is repatriated to his 
country. 

II. It has been decided to screen for 
AIDS the foreigners intending to 
• tay for more than one year in 
India. Members of the diplomatic 
missions and foreign journaJists 
accredited to the PIB will. how-
ever. be exempted from the AIDS 
fest at this stage. Anybody found 
positive is to be repatriated to his 
country. 

Deaths Caused by Buses of State 
Road Transport Corporations 

8888. SHRI D.P. JADEJA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state the total number of deaths 
caused b, buses of the State Road Trans-
port Corporations in 1 981 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURF ACE TRANSPORT 
(SHRI RAJESH PILOT) : According to 
available information, the total numbrr of 
deaths in 1987 involving buses of State 
Transport Undertakings, including State 
Road Transport Corporations, was 3905. 

University Grants Commission 
Aslistance to Various 

Universities 

8889. SHRI D.P. JADEJA: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleaced to state : 

<a) the budget of the University Grants 
Commission for 1988; 

(b) the amount earmarked for extension 
and strengthening of the existing faculties in 
various Universities; and 

(c) the deatils of proposal cleared for 
release of funds in 1988 giving details 
regarding names and faculties of Universitie s 
selected and the amount earmarked for 
each ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY· OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHn : (a) The total budget 
provision approved for UOC for 1988-89 
is Rs. 177 crores under Non-Plan and 
Rs. 129 crores under Plan. There is in 
addition a seprate alJocation of Rs. 12 
crore for Technical Educatio n . 

(b) and (c). The Non-Plan budget of the 
UOC consists of the maintenance expendi-
ture of 8 Central U DIversities, 8 institutions 
deemed to be Universities, Col1eges in Deihi 
and expenditure on award of Junior/Senior 
fellowships amI the Secretariat of UOC. 

The Plan provisi\)n of the UOC consists 
of the development grant to be sanctioned 
by the Commission to all the eligible 
Universities and Colleges in the Country. 
According to the practice followed by the 
Commission, the development grants payable 
to the Universities are not allocated to each 
university on an annual basis. The genera I 
development programmes of Universities 
and colleges are approved for each Plan 
period as a whole and grants are released 
in suitable instalments. During the 7th 
Plan, the Commission has so far approved 
grants totallina about Rs. 190 crores for 99 
Universities for strengthening their infras-
tructure. The Plan provision of Rs. 129 
crores in 1988-8 9 was approved against an 
anticipated expenditure of Rs. 165.S0 
crores proposed by the Commission. The 
details of the aJIocation of Rs. 165.50 
crores amongst tht major Schemes is given 
in the Statement Jiven below. The realloca-
tion of the approved Plan budget of 
RI. 129 crores amongst the various schemes 
has yet not been finalised. 
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Statement 

(Ra. in crores) 
I. Consolidation of Univorsiti~ and CoUoecs 

1. Central Univorsilies 20.00 

2. State Universities 38.00 
~, ColleJOS 40.80 

II. COur .... currlc:ulum. F.lJowlbip and 'aaalcy 
1. Development and re·orllf'illtion ot 2.00 

courses 

2. Faculty improvement 14.00 

3. FeIJowship Test 0.50 

Ill. Extension activities and other Programmes 

1. Programmes for Weaker Sections 0.80 

2. Mass Communication 5.00 

3. Physical Education 0.50 

4 Adult, Continuing and Extension 6.10 
Education 

l~. Improvement of Research 

1. Special Assistance Programmes (Centres 8.00 
of Advanced Study. Deptt. of Special 
Assistance and Departmentsl Research 
support) 

2. Supporting Services for Research (Instru- 4.00 
menta tion, Computers etc.) 

3. Individual Research support 8.00 

4. National/Regional Research facilities 4.00 

5. Strengthening Scientific and Technical 10.00 
Infrastructure 

V. Other Schemes 

1. International Cooperation including area 0.80 
studies 

2. lubilee/Centenery Grant 2.00 

3. Accreditation and Assessment including 
strengthening of UGC. 1.00 

----
Total 165.50 ----
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AlfocadoD Made to Gujarat 
UDder N.L.E.P. 

8890. SHRl D.P. JADEJA: Will the 
Mnister of HEALTH AND FAMIL¥ 
WELFARE be pleased to state the financial 
alkcation made for Gujarat State under tbe 
National Leprosy Eradication Programme 
durin. Seventh Plan period ? 

1985-86 

Cash 38.00 

Kind 21.31 

Total S9.31 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFME (KUMARJ SAROJ KHA-
PARDE) : The details of amount released I 
~~~ to Q\1jAAt S.14~ fOf iJ;Jtplementation 
of National Leprosy Eradication Pro,ramme 
durina 7th Plan are as under ;-

1986-87 1987-88 

35.00 38.00 

25.00 20.00 

60.00 58.00 

Its. in laths 

Amount 
allocated 

1988-89 

30.00 

25.00 

55.00 _ -------- ----------- - ---- -- -- - - _ 
The allocation for the year 1989· 90 will be decided on the basis of Annual Plan 

allocation for that year. 

Purchase of Vaccines uDder Iammun isa-
tion Programme 

8891. SHRI SANTOSH KUMAR 
SINGH: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a) the names of the vaccines Govem-
ment are purchasing under the immunisation 
Proeramme alona with the details of 
purchase of vaccines during tbe last three 
years, year-wise ; 

(b) whether the budget allocated for 
such proaramme is inadequate and tho 
requirement is much more; and 

(c) jf so, the steps Government propose 
to take to increase the allocation for the 
same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARl SAROJ KHA-
PARDE) : <a) The names of Vaccine pur-
chlMd by Govcrnmout of India for their 
Immunization Programme during the last 
three years are given in the statement 
below. 

(b) No, Sir, it is adequate to meet the 
requirements. 

(c) Does not arise. 
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UtiHsation of World 'QanklLoan for 
Moderni-sation of Workshops 

8892. SHRI G.S. BASAVARAJU : 
SHRIMATI BASAVA-
RAJESWARI : 

WilJ the Minister of RAILWAYS be 
pleased to state : 

(a) the amount utilised upto 1987 and 
during 1988 (till date) out of the loan 
granted by the World Bank in 1984 to the 
Railways for modernisation of workshops; 
and 

(b) the efforts so far made to uti'ise the 
loan ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) The amount 
utilised for the Workshop modernisation is 
as under: 

til) 31-2-1987 

till 31-3-1988 

- S 11.24 million 

- $ 15.07 million 

(b) The progress of World Bank Ajded 
Projects is being closely monitored and it is 
progressing as per schedule 

News-Item Captioned "Contaminated Ice 
A Health Hazard" 

8893. SHRI BANWARI LAL PUROHIT: 
Will the Mmister of HEALTH AND 
FAMILY WELFARE be pJeased to state: 

(a) whether tbe attention of Govern-
ment has been drawn to a news-item 
captioned "'Contaminated ice a health 
hazard" appearing in the Indian E:ltpress 
dated 19 March, 1988 ; 

(b) if so, whether it is a fact that the 
ice is broadly used in the drinks; 

(c) whether the ice is not covered in the 
list of items under the PF A Act, Delhi ; 

(d) whether in view of its health hazard 
on hUll'an beings. Government propose to 
check the sale of ice in the Capital ; and 

(e) if so, what action Government pro-
pose to ta ke against those who are selling 
contaminated ice ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTRY OF 
CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) Yes Sir, 

(b) Ice is aenerally added in cold 
drinks. 

(c) to (e). Though the ice is not covered 
under the provisions of thePrevention of Food 
Adulteration Act 1954, all out efforts are 
being made by the Municipal Corporation 
of Delhi, to ensure production and sale of 
whole-some ice in the capital. 

Unwholesome ice IS destroyed by the 
Health staff of the Municipal Corporation. 

( omputer EYaluation of Examination for 
Appointments and Promotions 

8894. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of RAIL-
WAYS be pleased to state : 

(a) whether computer evaluation of 
examination for posts in the Railways has 
been stopped ; 

(b) if so, the reasons therefor ; 

(c) Vfhether Government propose to 
resume computer evaluation; and 

(d) what other steps Government pro-
pose to take to prevent pdasibiJities of 
irregularities or malpractices in appoint-
ments and promotions in Railways? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) to (c). Recruit-
ment to Group 'C' posts on the railways is 
made through the agency of Railway 
Recruitment Boards. Instructions exist for 
computerisation of the work. in Rallway 
Recruitment Boards, wherever considered 
feasible. There has been no cbanae in this 
policy. 

(d) RuleS/instructions are in force 
detailing tbe procedure to be followed for 
appointments and promotions so that 
chances of arbitrariness and favouritism are 
minimised. Persons, whose integrity is 
doubtful, are not put in the selection 
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committees. Complaints concerning selection 
arc investigated promptly and in case any 
irregularities do come to light. deterrent 
action is taken against the officials responsi-
ble and fresh selections ordered, where 
necessary. 

UGC Assistance to UniYersities in 
Kerala 

8895. SHRI MULLAPPALLY RAMA-
CHANDRAN: 
PROF. K.V. THOMAS: 

WiJI the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the quantum of arant/assistance 
given to the CaHcut University (Kerala), 

University 1985-86 

Calicut 36.79 

Cochin 96.36 

Kerala 65.20 

(b) The Commission does not allocate 
srants proposed to be paid to each U niver-
sityevery year. Grants are paid against the 
development programmes approved for a 
plan period as a whole. in instalments. The 
normal practice followed by the Commission 
is that further instalmen ts of grants are 
released only on receipt of a report of tbe 
progress of expenditure IDcurred from the 
previous grants. 

(.c) The accounts in respect of the grants 
p!\id to these UniverSities during the Jast 
three years have not yet been finalised. 

Vayudoot Senice between Calleut and 
Laksbadweep Islands 

8896. SHRT MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of CIVIL 
AVIATION be pleased to state : 

<a) whether there is any proposal to 
start Vayudoot services between calicut and 
Laksbadweep Islands ; 

(b) if so. the details tbereof; 

Kerala. Uni~ersity and Cochin Umversity by 
the Umverslty Grants Commission during 
1985-86.1986-87 and 1987-88 ; 

(b) the quantum of grant proposed to 
be extended during 1988-80; and 

(c) the details of the utilisation of the 
grants by the said Universities? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVEWPMENT 
(SHRI L.P. SHAHI) : (a) The total grants 
paid by the UGC for all schemes of these 
three Universities during the three years are: 

(Rs. in lakhs) 

1986- 87 1 98 7 -8 8 (provisional 

9.52 64.57 

28.52 56.23 

42.49 164.64 

(c) the stations proposed to be linked 
with Lakshadweep Islands by Vayud,oot 
services ; b nd 

(d) the details thereof? 

THE MINISTER OF HEALTH AND 
FAMIL Y WELFARE AND MINISTER OF 
CIVIL A VIA TION (SHRI MOTILAL 
VORA): (a) to (d). Whereas Madras. 
Coimbatore and Cochin have already been 
airlinked with Agatti in Laksbwadeep 
Islands by Vayudoot. there arc plans to 
airlink Calicut and Trivandrum with 
Lakshwadeep Islands subject to availability 
of aircraft capacity and economic viability 
of operations. 

Admission of Students to Rqiooal 
Enlineering Colieae, Calicut 

8897. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

<a> whether Government have receiveJ 
any reports regarding malpractices in tbe 
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admisslon or students in the lteaional 
t!natneerlna College, Caticul, Iterala; 

(b) if so, the details thereof: and 

(c) tile IlcCiOb p'I'Gl'OsM to be tatten by 
Government in this regard? 

TIlE MlNlST~R. OP S1 ATE IN THE 
DEPARTMENtS OF EDUCATION AND 
CULTURE IN THE MINISTRY uF 
KOMAN R&buItCE DEvEL~MENT 
(Slfiu L.P. SHAHI): (a) to (c). Sottle 
tet>orts regartfft1& a1leked rnalptattices in 
the adm'iSSion of studel'lts in the Itegional 
Enginectitl'R COllege, Calicut, Keral., hat! 
tppeared in a ~tion 01 the press. These 
~ttons were ettquited into by the 
University of Calicut and they were found 
to be baseless by them. 

~l1Dg sembiars, Works bop etc. 
by Foreign Agencies at N.I.H.F.W. 

8898. SHRI MANIK REDDY: Will 
the Minister of HEALTH AND FAMILY 
WELF AIlE be pleased to state: 

(a) the number of seminars, worbbops. 
training programmes sponsored by the 
foreign agencies at the National Institute of 
lrea1tfi and Family welfare, New Delhi 
during the last three years. Year-wise; 

(b) the outcome oT the above programme; 
.nd 

(c) the numbel' of such seminars, work-
shops, trainina programmes planned for the 
yoar 1988-89 and the details tbereof? 

tEm MlNlSmll OF STATE IN THE 
MINIS1RY OF fti!ALTli AND FAMILY 
W£LF.Ait! (l<.UMARI SARO) ltBA-
P AIt.tnb : (If) 

1985-86 1986-87 

10 17 

(b) During the last 3 years NlHFW 
orpnised Seminars, Workshops, Tr~i~ 
Proarammes in the field or EducatIonal 
t'eclinology, Health Systems Researcb, 
Nutritional Traming and Services DeliVery, 
Beelth lor AU I..eaderMip,InformatioD and 
Liblc.1!'Y 3ctivkiee, Case ~ieI ia HeakIl 
Mana~ent, MCH/FP. Information Systems 

in [ndie and Manaaement Dovclopmcnt, 
On the recommendation of tho Ministry of 
:Realth and Family Welfare and with the 
tlnancial assistance from International and 
~i1ateral Organisations like DANIDA, 
WHO, USAID, ILO/UNFPA. These Train-
ing Pr~Wlft!lt'!S were in the form of 
Seminars, Workshof'S and Courses of short 
duration 14nJinrJ from 4 da,s to 15 days. 
The main emphasis in theM activities was 
to sensitize the various catCIOries of bealth 
functionaries and to acquire knowledge and 
skilts in the concerned areas for better and 
effective implementation of the health care 
programmes. 

Cc) During 1988-89, fifteen such pro-
grammes ate planned to be organised by 
the Institute as per details given below : 

1. 3 Workshops 

1 . t-Workshop on Management TreiB-
ing for Institutes conductina DPH 
Courses (Diploma 10 Public 
Health) (Under WHO project No. 
IND/MPN/002) 

Objectives 

(i) To clarify the CODOepbl and 
Principles of HFA and Primary 
Health Care and role cf Manqe-
mctrt in its attainment. 

(ii) To describe the manapriat pro_ 
cesses in healtt. 

(iii) To critically review the detail of 
the course contents in ~t 
for PH students and identify the 
defiCiencies. 

(iv) To prepare the curriculum tor 
management training to be intro-
cIaecd in lhe DPH in the lisht of 
maftaPlIloDt t~iDing modules 
particularly for District Health 
Oftloiat.. 

1.2-Maeqeroent Workshop for the 
Faculty of Central Training Institute (Under 
WHO Preject No. IND/MPN/002) 

Objectives-

OriclHltion to National Healtb 
Policy with particular rofcrcncc to 
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HFA by 2000AD and the role of 
'Matl8.Je~et in tllc at~inment of 
this aoat. 

Description of major health pro-
grammes, project and scl\emes. 

Orientatio,n to the ~~lth TrainiIts 
Proje~t and the modular trainiIlB 
approach. 

Pr~aar~ti~!l of ~ 9'"t)j~ Q( ~ 
Health Management Training 
Module for Incorporation in the 
training courses being condllCted by 
the ATIs. 

1.3-Worhhop on Health Management 
Training for Faculty of Administrative 
Training Institute (un4er WHO Project No. 
IND/MPN '002) 

Objectives-

Orientation in different managerial 
concept processes with illustrations 
of their application in health. 

Orientation-cUltl-Demonstration of 
various management training 
modules. 

Utilisation of these management 
training modules in pre-sen'ice 
and in-scIvi",'e trainins programmes 
for health personnel throughout 
the country so that they are able 
to plan and Olganise the health 
services in a better way in order to 
achieve the tar&et of HFA/2000, 

2. 4 Workshops funded by WHO under 
project No. IND/MPH/002. 

Tentatively 3 Ww:kshops will be 
orpnised for developing case studies in 
health management ,fOCUlsina on the 
problems of district level officials and worker 
ud 1 workshop will be organised to train 
tho trainers on bow to use the case stud ies 
for trainiD8 purposes. 

3. 1be Evaluation Worksbop for &he 
M04ical OfficeI' of Primary HoaItb Contres 
ulQa' WHO Project No. INDJMPN/OO2. 

Under the WHO country budget INDI 
MPH/002 it iI prOpoe;M tD eoaduct one 
such workshop for those Medical officers 
wbo were trainQ4 oarli.r durina 1985-86 
in til, States of U.P. and Tamil Nadu an4 
to sec to what extent these ofticer~ have 
been abJe to utilise their ski1ls and know-
1 .. in .. area of QealtJI WaDaaancnt. 
This opportunity wouW also be taken to 
provide them ~Altiaui&w edueatioa in Hcaldl 
Management" in those areas which would 
b.e .cQq.fjjjercQ wCll dl¥'ing tlliI cvaJw\t_. 

4. Three Management Workshops for 
the Faculty of Medical CoUeges (By WHO 
Project No. IND/MPN/OO~) 

Objectivos-
To review tbe existing compoQ.C1.lt 
of management in the UIlder-
graduate" and po~t-graduate course. 

To identify the areas of manage-
men" which needs strengthening. 

To introduce a modu Jar approaca 
of training in management to the· 
undergraduate ~nd post-an4uate. 

To diICuss the applicability of 
utilising the Management training 
module of Primary Health Centre 
Medical Officer for tbe under-
graduate and more advanced 
module for the post-~uat. 
of PSM Which have been pre,pared 
by the NIH:PW. 

5. Four Workshops OD Modular-cum 
Demonstration Workshops for Key Trainers 
of HFWTCs. (by WHO under Project No. 
IND/MPN/() 02) 

Objectives 

to sensitize the key trainers of 
HFWTC$ to modwar training 
approach; 

to demonstrate such training to tho 
faculty of HFWTCs of chosen 
modules or portions thereof so 
that they are able to teacbfna 
management to the MOs goins to 
work,lworking in Prim ary Health 
Centre. 
to develop management dcveJo,p. 
ment skills i.o ,key trainors SQ Uaa, 
they are effective trainers for tbe 
,taj)" w()tiQJa at PHCs. 
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Facilities for Bye-pass Surgery 

8893. SHRI MANIK REDDY : Will 
tbe Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of Government owned 
hospitals in the eountry which have the 
facility of Byo-pass surgery; and 

(b) the number of Bye-pass .urgerle. 
conducted by each such hospital during 
the last three years ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTRY OF 
CIVIL AVIATION (SHRI MOTILAL 
VORA) : (a) There are five government 
hospital in the country which have the 
facility of By-pass surgery. 

(b) The information is being collected 
and will be laid on the Table of the 
House. 

In Senice training to Kendriya 
Vidyalaya'Teachers 

8900. SHR! MANIK REDDY: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased tQ state: 

(a) the details of in-service training 
programmes planned for the teaching staff 
of the Kendriya Vidyalaya Sangathan for 
the year 1988-89; 

(b) whether there IS any proposal to 
have its own training institute for the 
training needs of the teaching staff; 

(c) if so. the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) The Kendriya 
Vidyalaya Sangathan proposes to organise 
16 Cour&e4 for Post Graduate Teachers, 
19 for TGTs and 30 for PRTs .each of 15 
days duration in different parts of the 
country in May/June 1988. 

(b) to (d). A Training Centre attached 
G tho Kc.odri)'a Vid),ala),a SanpdJaD is 

functioning in Deihi. Thi s centre arranges/ 
organises aU the Training Programmes to 
cater to the training needs of teachins staff. 

C~sta) Railway Line (Kera~) 

8901. PROF. P.J. KURIEN: Will the 
Minister of RAIL WAYS be pteased to 
,tatc : 

(a) the total amount allocated this year 
for the coastal railway line In KeraJa; 

(b) whether this Jine is expected to be 
completed this year; 

(c) if not, how much more money is 
required for its completion; and 

(d) the timo by which this railway line 
is expected to be completed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) For constru-
ction of Ernakulam-Alleppey and AUeppey 
Kayankulam Railway line Rs. J 1.87 crore 
have been allocated dunug 1988-89. 

(b) No, SIr. 

(c) About Rs. 37 crores. 

(d) Its completion will depend on 
availability of resources in the coming 
years. 

Allocations made for Sports 

8902. PROF. P.J. KURIEN : Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the allocation made for sports durina 
1988-89; 

(b) the details of the incentives proposed 
to be provided to sportsmen; and 

(c) the steps beinl contemplated to 
provide coach ina facilities of international 
standards to our sports persons? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MAR-
GARET ALVA) (a) : Plan 47.64 crores; 
Non Plan 10.19 ~rII. 
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(b) The existing scheme of incentives to 
sports persons under which special awards 
to medal winners of International -Sports 
events are given fYould continue to be in 
operation. Similarly 'Arjuna Awards' for 
outstanding sports-persons and award of 
spotts talent search scholarships would also 
continue. 

Meritorious sports persons are 
considered for appointment to Group 'C' 
and 'D' posts of Union Governmen t in 
relaxation of recruitment rules. 

(c) Government is providing all the 
facilities including equipment and is bearing 
entire costs of approved coaching 
prOSrammes of the sports federations 
These facilities are bei11i provided at various 
centres of National Institutes of Sports. 
These centres have facilities of international 
standard in most of the disciplines of sports. 
Foreign coaches are also being engaaed 
where\ er considered necessary. 

Passenger AmeBitiM at Mirzapur 
Railway Station 

8904. SHRI VIJOY KUMAR YADAV : 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether Government have provided 
a new waiting hall, platform and retirlDl 
room at Muzapur Railway Station; 

(b) whether some other passenger 
amenities are also proposed to be provided 
on this railway station; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Proposal for extension of covered 
shed on platform No. 1 is being considered 
for inclusion in the .Railway's Works 
Programme 1989-90. 

Text Books in Science 

8905. SHRI VIJAY N. PATIL: Will 
the Minister of HUMAN RESOURCE 
DB'f'BLOPMENT be pleased to state : 

(a> whether the contents of the majority 
of text books on Science are outdated with 
old ideas in the teaching of Science at 
University level; and 

(b) if so, the role assigned to the 
National Council on Educational Research 
and Training and the University Grants 
Commission expert committees for bringing 
new and uptodate ideas with uniform 
syllabus f(\t' aU universities in 9Cience text 
books 1 

nm MINISTER OF STATE IN THE 
DEPAR.TMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHJtI L.P. SHAHI): (a) and (b). With 
the rapid expansion in knowledge, the 
content and coverage of courses offered by 
Universities, especial1y in Science, nred to 
be continuously reviewed and updated. 
The UGC has constituted subject panels to 
review the syllabus and courses of studies 
followed by different Universities and to 
recommend measures for modernising and 
updating them. In pursuance of the NPE 
1986, the UGC has initiated measures to 
redesign courses at the Undergraduate levels. 
Curriculum Development Centres bave been 
set up in 24 subjects in different Uni-
versities. These Centres are developing new 
course contents, course materials, teaching 
aids, etc. In addition, the Commission 
bas also been providing assistance to 
teachers/scholars working in the Universities 
and other Institutions for preparin& quality 
text/reference books, monographs and other 
reading material in different subjects. The 
desilD of the University level curriculum 
and preparation of course matenals and 
books for tbern do not come within the 
scope of the NCERT. 

SemiDar OD Deserts Man and Health 

8906. SHRI C. MADHAV REDDY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether a National Seminar on 
Deterts Man and Health was organised on 
30 May to 1 June, 1987 by SMS Medical 
College, Jaipur with support from the 
Ind;an Council on MedIcal Research and 
other organisation with participation (If 
scientists; 
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(b) whether many vaJuable recommenda-
tions were made on family planning. 
medicinal plants, natural calamities, 
unconventional food,' safe water rodents, 
livestock etc.; and 

(c) jf so, the details thereof indicating 
the steps taken to implement the various 
recommendations and results therefrom? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTER OF 
CIVIL A VIA TION (SHRI MOTILAL 
VORA) : (a) and (b) Yes, Sir. 

(c) The seminar gave many recom-
mendations which are given below: 

I. (a) A "Desert Medicine Research 
Unit". should urgently be established in 
Rajasthan attached to one of its te!lching 
institutions with a net work of field stations. 
One 'Cell' be set up in the Medical 
Directorate, Government of Rajasthan with 
suitable infrastructure at intermediary and 
peripheral levels. 

(b) A task-force be constructed at 
ICMR which will·eo-ordinate activities at 
international level and make efforts to seek 
financial and other assistance available with 
the organisation like, W.H.O., UNEP. 
UNESCO etc. 

(c) This 'Desert Medicine Research Unit' 
should preferably be e~tablished by ICMR; 
else by Department of Science and 
Technology IICA R/CSIR/Centra) Govern-
ment. adequately funded, equipped and 
staffed. 

(d) This research unit should largely 
work in the light of recommendations made 
by this Seminar and develop its own model 
to provide health for all by 2000 A.D., and 
iq times to come to be raised to an Institute 
wherein people from other-desert countries 
may seek help and guidance. 

(i) Its major persuit wiJI ~ health and 
family planning surveys, continuous 
epidemiological monitoring 
survei Hance especiaUy after spread 
of irrigation from Rajasthan Canal, 
work on man's adaptation to 
climate etc. 

Oi) Some projects in collaboration 
with institutions Jike CAZRI who 

are already well advanced and 
working since decades, will be 
useful. 

(iii) Existina knowledge in different 
disciplines working for desert 
development, related to human 
health, to be pooled in this 
research unit and made available 
t:> desert medicine research 
workers. Frequent seminars and 
workshops be organised by this 
unit of the tepics of immediate 
importance. 

(iv) Task of orientation of medical 
personnel and other scientists 
required for research in desert 
medicine by performed by this 
Unit. 

(e) Some fellowships be offered through 
international agencies for visits to the areas 
with adequate research establishment in 
rec;pect of desert hea1th care research. 

(f"') Armed forces can also be benefitted 
by work and information gathered by this 
unit. 

(g) This research unit can be an 
instrument in narrowing the wide gap 
between research and actual application in 
the field, and taking research from Lab. to 
Land. 

2. Planners and decision makers at atl 
levels be stressed the need an1 usefulness 
of the ·'Desert Medicine Research Unit". 
while framing plans, aimed at desert 
development, like, Desert Development 
Programme and Deougb t- prone Areas 
Development Programme. The Indian 
Council of Medical Research has already 
f"stabJished a Desert Medicine Research 
Centre at Jodhpur. The details of the 
activities of the Centre are given in the 
5ta tement below: 

Statement 

Desert Medjcjne Research Ct!Iltre was 
established in 1984 with the objective of 
identifying the health problems of desert 
and to suggest measures to realise the ,oal 
of health for all for the people in the 
desert area. The first major task under-
taken by the Centre was to orpn ise • health 



229 Wrltte" Answers V AISAKHA S. HI! 0 (SAXA) Written Answers 230 

lurvey in the three districts of Jodhpur, 
Jaipur and Dikaner. The survey which 
included sociological, clinical, nutritional 
and entomological studies, was 
aimed at covering 1250 households 
drawn from a desert district, a non-desert 
district and a desert district which ex-
perienced developmental activities. 
Standardi!lation of procedures and protocols 
and trainin! of research personnel was 
completed by November, 1986. During 
the period November, 1986 to October, 
1987, nea r ly 35 per cent of the target 
households .... ere covered. Extensive in-
formation has been generated. Preliminary 
analysis of data has revealed the following: 

Grade III malnutrition among preschool 
children was more in Bikaner than in other 
districts; about 10 per cent of school 
children and adults had hypovitaminosis 
A; vectors like A. Stephensi and P. papa-
tasi were commonly found in households in 
an three di tricts, while presence of Culex 
pseudovishnui and Aedes aeghpti has also 
been noted. 

In view of the seventy of drousht (for 
varyina durations) the DMRC carried 
out a 'rapit survey' of six drought 
affected distrIcts of Rajasthan (Jodhpur, 
Jalore, Sikar. Nagpur Barmer and 
Jaisalmer) in October-November, 1987 10 

order to aSS.!5S the impact of drought on 
cereal consumption patterns, and ,0 
quantify the magnitude of nutrition 
deficiency disorders. The findings of this 
survey indicated that Barmer district was 
worst affected, with weiaht deficits in 
children below five years, and prevalence of 
over-nutritional deficiency signs (particularly 
Vitamin A deficiency);n alarming propor-
tions. The Government of Rajasthan has 
been appriased of the situation. The data 

Sr. Name of the 
N •. Re&ional Centre 

1- Bhopal 
2. Lucknow 
3. Bhubaneswar 
4. Hyderabad ,. Bangalore 
6. Kota ,. Ahmedabad 
I. Delhi 

generated by the comprehensive survey and 
the 'rapid' surveys are likely to serve as a 
hac:~Iine to assess the impact of the drouaht 
from time to time. 

At the requec;t of the Government of 
Rajasthan, the DMRC has also carried out 
a massive Vitamin A. dIstributIon 
pro&ramme in Chohtan Tehsil (the wout 
affected tehsil in Barner District) in 
February/March 1988, covering 82,260 
peoplo in 144 villages. r n addition, the 
DMRC is providing technical assistance 
for a 'Community Kitchen' being run by 
a voluntary agency in Chohtan Tehsil. 

Regional Centres of Indira Gandhi 
National Open University 

8907. PROF. K.V. THOMAS : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the regional centres of 
Indira Gandhi National Open University 
have been opened; 

(b) if so, the locations of the regional 
centres, State-wise, and the date from 
which these have started functioning; and 

(c) the financial assistance given to the 
regional centres ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTR Y OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) Yes, Sir. 

(b) The location of the Regional 
Centres, State-wise and the date from which 
they started functioning are as follows? 

Name of the State When started 

Madhya Pradem ~.9.1988 

Uttar Pradesh 1.12.1986 
Ori~ 5.12.1986 
Andhra Pradesh 1.1.1987 
Karnataka 25.11.1987 
ltajasthan 2.12.1987 
Gujarat 22.3.1988 
UnieD Territory 24.3.198. 
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(c) Regional Centres are sub-offices of 
the Indira Gagdhi National Open 
University; all their activities and program-
mes are financed by the University. Rent-
free buildings for location of Regional 
Centres are provided by the respective 
State Governments (except in Delhi). 

SettiDg up of Unani Hospi&a) in:Orissa 

8908. SHlUMATI JAYA~TI PAT-
NAIK: Will the Minister of HEATH AND 
FAMILY WELFARE be pJ,oased to state : 

(a) whether Government have act up 
Unani hospitals under the Central Scheme; 

(b) whether any such hospital has been 
set up in Orissa; and 

(c) if not, wbether Government propose 
to give grants to the State of Orissa to set 
up a "Unani hospital in the State ? 

THE MINISTElt OF STATE IN TBE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR I SAROJ KHA-
PARDE) : (a) and (b). No, Sir. 

(c) No such proposal is under cODSlde-
ra tIon. 

S. No. 

1. 

2. 

3. 

Project 

Chitauni-Ba&ha MG line 

Sakri-Hasanpur MG line 

Samasti pur-Dharbbanaa 
conversion of MG line 
into BG 

(Translation) 
Cem.P)etion of Old Rail • .,. Projects 

in Bihar. 

t8909. SHRI KALI PRASAD 
PANDEY : Will the Minister of RAlL-
WAYS be pleased to state : 

(a.) whether Govc.rnment have decided 
to complete all the old rlU1way Pl'ojects 
under new polic); 

(b) if'so, the number of old railway 
projects in Bihar which were started two, 
tltree, five or more than five years ago but 
not completed so far; 

(c) whether the Construction of 
Chbitauni Balha railway bridge is also one 
of sucb projects; and 

(d) if so, the steps proposed to be taken 
to complete this railway project '] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (a) Priority of 
approved railway projects is reviewed perio-
dically and funds provided in Railway 
Budget according to the priority of each 
project and overall availability of resources. 

(b) to (d). The followini New Line 
and Gauge Conversion projects approved 
earlier have not been completed ;-

&emuks 

Baaba-Valmikinagar alrcady commissioned. 
Plallnins commission has reccn tly constituted 
a Committee of Expeds to examine the 
supested rail-cuM-road brid,e a10nawith 
this l.iDc.. No. further action can be consi. 
dered till the Commiltec submits its report 
and it is examined by all concerned. 

It is now deleted (rom the list of appro-
ved works. 

Survey for parallel B.G. line has recontly 
been compJetQd and it i. assessed to be finan-

cially unrcmunor.a&i~. No further action can 
, be taken till tbe report is examined. 
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Urdu University in ADAra Pradesh 

8910. &HRI SULTAN SALAHUDDl~ 
OWAISI : Will the MlDlstcr of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state : 

(a) whether Government of Andhra 
Pradesh has offered to donate 200 acres of 
of land for setting up an Urdu University 
in tho State; 

~b) if so. whether there is any proposal 
to set up an Urdu University in Andhra 
Pradesh; 

(c) if so. when a declsion is likely to be 
taken by Government 10 the matter; and 

(d) If not. the reasons tberefor ? 

THE MINISTER. OF STATE IN THE 
DEPARTMENTS OF EDUCAT10N AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHBl L.P. SHAW): (a) No such offer 
has been recc:lv.cd from the Government of 
Andhra Pradesh. 

(b) lhe Central Government lias no such 
proposal under consideration. 

(c) Does not ari se. 

(d) EstablIshment of Univenities is 
mainly the concern of the State Govern-
ments. 

Leakage of AmmODia lGas ill Bombay 

8911. SHlU MOHO. MAHFOOZ ALI 
KHAN : Will the Minister of ENVIRON-
MENT AND FORESTS be pJeased to 
state : 

(I.) whether Government arc aware of 
the leakage of ammonia 8J'S (rom a Bombay 
carbon-di-Oxide Gas Corporation (BCGC) 
plant at Rasbtriya Chemicals and Fertilisers 
premises at Chembur 10 month of March. 
1988 atT~ing a larae Dumber of persons; 
and 

(b) if so, the outcome of the inquiry, if 
BY. made by GovCrDlDCIlt into the ,as 
leak ... ? 

TllE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) Yes, 
Sir. 

(b) The Maharashtra Government has 
ordered an enquiry into the ,gas leakage. 
The enquiry bas started and is continuing. 

Earnings of IAAI from Demurraae 
Quges 

8912. SHRJMATI JAYANTI PAT-
NAIK: Will the Minister of CIVIL AVIA-
TION be pleased to state : 

(a) whether the International Airports 
Authority of India has been eaming good 
amouot of mooey as demurrage clJara- Qll 
consigsmants cJeared at the Indira Gandhi 
International Au'port Cargo Terminal; 

(b) If so, the amount of demurrage 
chuges earned by the IAAI dwina 1986-87 
and 1987-88; and 

(c) the different developmental activities 
undertaken by the IAAI during the above 
period? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTRY OF 
OVIL AVIATION (SHRI MOTILAL 
VORA) : (a) to (b). The tatal earnings of 
IAAI from demurrage charaes at the I.G.I. 
Airport Cargo Complf'x Terminal has 
amounted to Rs. 926.61 lakhs and 
Rs. 1337.00 elakhs respectively during the 
years 1986 -8 7 and 1 987 -8 8. 

(c) Developmental actjviti~ undertaken 
by the IAAl at 1.G .1. Airport arc given 
below:-

(i) An intesrated Air CarlO Tenninal 
was commission in May 19~ at 
an estimated C'.()st of Rs. 14.00 
~rores. 

(Ii) An c:xclusi\'e bqpae complex 
measuriD& 30,000 Sq. Ft. has been 
added in December, 1986 at an 
estimated cost of Rs. 85.09 
lakhs. 

(iii) Another new shed meas\UinS 
30.000 Sq. Ft. costina Rs. 48 ('(I 

1Mb. for ltor_ ud pr~ 01 
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commercial import cargo has been 
commissioned in February 1987. 

(iv) Extension of existing cargo complex 
at an estimated cost of Rs. 4.84 
crores is being taken up shortly. 

[Tran.dationl 

Women and CbUcI Development 
Pl'OIrammes in U.P. 

t 8913 . SHRI RAJ KUMAR RAI : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

<a> the details of the women and child 
development pro&I'ammes being implemented 
in Uttar Pradesh at present and the amount 
spent on these programmes during the years 
1986-87 and 1987-88; and 

(b) the amount of grant liv~n by Union 
Government therefor and the amount spent 
by the State Government of Uttar Pradesh 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DBVELOPMENT <SHRlMATI MARGARET 
ALVA) : <a) and (b). A statement is liven 
below. 

Statement 

Department of Women and Child Deve-
lopmCDt implements a number of pro-arammes for the development of women and 
children. Details of these programmes and 
amounts released for their implementation 
in Uttar Pradesh and expenditure incurred 
duriD& the years 1986-87 and 1987-88 are 
given .low : 

I. Scheme of eonstruction/Expanaion 
of Hostel Buildings for Working 
Women with Day Care Centres 

Under this scbome, financial assiltance is 
liven to voluntary orpDisations f?r ~truc­
tion/expansion of hoItel buildinas for 
"orkiDI women. Local bodies are also 
cliP ole for takinl up this prOlfllDlDl' 
F~al ~ is provecJe4 to tbt 

extent of 50% of the cost of the land 75% 
of the cost of construction. GraDts relea-
sed by the Department of Women and Child 
Development to various voluntary OI'Jan ila-
tions in Uttar Pradesh are as under :-

1986-87 

1987-88 

(Rs. in lakhs) 

7.40 

27.76 

II. Women Trainini Centres institutes 
for-Rehabilitation of Women in 
Distress 

Under this centrally sponsored scheme 
~nancial ~ssistance is liven to provide voca: 
t~onal tralDing-cum-employment and residen-
hal care for women who become destitute 
and helpless due to prolonged i1Jness of the 
bread winner or his being jailed for a crime 
~r ~re deserted by husbands. The trainin~ 
IS Imparted in non-traditional trades 
Expenditure is shared between the Centrai 
?overnment. State Government and the 
Implementing organisation in the ratio of 
45 : 45 : 10. Amounts released by the 
Department of Women and Child Develop-
ment to the Government of Uttar Pradesh 
are as under :-

1986-87 

1987-88 

(Rs. in lakhs) 

2.12 

4.72 

III. Employment and Income Genera-
tina Production Units 

Under this scheme. financial assistancc 
is given to train women belonging to the 
weaker sections of society and provide them 
employment on a sustained basis. Amounts 
released by the Department of Women and 
Child Development for this proaramme in 
Uttar Pradesh are as under :-

(Rs. in lakbs) 

1986-81 Nil 

1987-88 '.24 

IV. Intearated QUid Development 
Services (lCDS) 
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This scheme provides a package of ser-
vices such as supplementary nutrition, 
immunisation, health check-up and referral 
services to children below 6 years and 
pregnant women and nursing mothers and 
non-formal pre-~chool education to children 
of 3-6 years and nutrition and health 
education to women. The programme is 
implemented through the State Government. 
Amounts released by the Government 
of India and expenditure reported by the 
State Government are as under :-

(Rs. in lakhs) 

Central grant Expenditure 
reJeased to the incurred as 
State Govern- reported by the 
ment State Govern-

ment 

1986-87 833.95 822.01 

1987-88 1155 57 Not yet reported 
by the State 
Government. 

V. Training of ICDS Functionaries 

The ICDS Scheme lnvlsages tramIDg of 
functionaries enaaged in the implementation 
of the progrnmme. 

(a) For the training of middle level 
ICDS Functionaries, the following grants 
were sancho led to voluntary orpnisations 
in Uttar Pradesh : 

1986-87 

1987- 88 

(Rs. m lakhs) 
Grants released Actual expen-

diture incurred 

5.39 

6.02 

5.29 

6.70 

(b) For the training of aganwadi 
workers in Uttar Pradesh, funds are released 
by the Department of Women and Child 
Development to the State Government and 
also to the I ndian Council for ChIld 
Welfare. Amounts released for Uttar 
Pradesh are shown below : 

1986-87 

1987 ... 88 

(RI. in lakhs) 

72.74 

SS.4S 

VI. Bal Sevika Training Programme 

Under this programme, funds are provi-
ded to voluntary oraanisations for the train-
ing of bal-sevikaa at the field level. These 
workers are trained to have a dose under-
standing of the basic needs of the child as 
also the concepts and objectives of the child 
deve)opfJlent programmes. Amounts 
released for this programme in Uttar 
Pradesh are as under :-

1986-87 

(Rs. in lakbs) 

3.04 

1987-88 2.97 
VII. Wheat-Based Nutrition Pro-

gramme 

Under this scheme, grants-in-aid are 
released to the State by the Centre for pro-
vJding supplementary nutrition to pre-school 
children and pregnant and nursing 
mothers. 

(Rs. in laths) 

Year Amount released Amount spent 

1986-87 

1987-88 

196.65 

250.00 

63.39 

181.00 

VIl1. Crecbes/Day Care Centres for 
children of working and ailiIll 
women 

Under the scheme of financial assistance 
to voluntary organisations for running or 
creches for the chiJdren of working and 
ailing wom~ the grant-in-aid is released to 
voluntary agencies through the Central 
Social Welfare Board, New Delhi. 

The amounts of grant released to volun-
tary agencies in Uttar Pradesh aro as 
follows: 

1986-87 

1981-88 

(Rs. in laths) 

42.76 

79.26 

IX Early Childhood Education Scheme 
The arants-in-aid under the scheme are 

released directly by the Govenment of India 
to tbe voluntary organisations running tile 
Early Childhood Education Centles. 
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The amounts of arant! sanctioned to 
voluntary organisations in Uttar Pradesh are 
as fol1ow~ : 

1986-87 

1987-88 

(Rs. in lakhs> 

9.3S 

57.72 

x. Balwadi Nutrition Programme 

Balwadi Nutrition Programme is bei ng 
implemented in Uttar Pradesh by the 
Central Social Welfare Board and four 
national level voluntary organisations. 
namely, Indian Council for Child Welfare, 
Bbartiya Adimjati Sevak. Sangh. Harijan 
Sevak Saogh and Kasturba Gandhi National 
Memorial Trust. Under this non-plan 
pqramme, funds are reteased to the orga-
nisations directly on the basis of their 
country-wide programmes. Accounts are 
not rnai ntained State-wise. 

XI. Scheme of Short Stay Homes for 
Women and Girls 

Tbe scheme is implemented through 
voluntary organisatioBs. Grants were given 
for 5 Short Stay Homes in Uttar Pradesh 
duriri& 1986-87. One each in Lucknow, 
Sitapur, Kanpur, Dehradun and Agra. 
Durin. 1987 - 88, arants were given for 4 
Slaort Stay Homes, one eaeh iA Dehradun, 
Agra, Shahjabanpur and BriDdavan. 

Tae amounts of II' ant SAnctioned to the 
voluntary organisations in Uttar Pradesh are 
as follows : 

(English) 

1986-87 

1987-88 

(Rs. in lakhs) 

6.96 

6.71 

T. V. Sets and Cassette Players to 
Rwral Primary Schools 

8914. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether a Central scheme has been 
formulated to proved T.V. sets and radio-
cum-casaette players to primary schools in 
rural areas; aDd 

(b) if so, the details tbereof and tbe 
proaress made in the implementation there-
of? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCAT.ON AND 
CULTURE IN THE MINISTRY' OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): <a> and (b). The 
Centrally sponsored scheme for Education 
Technology started in 87-88 envisages 
supply of T.V. sets and Radio-cum-Cassette 
Players to 1,00,000 and 5,00,000 elemen-
tary schools respectively in a phased manner 
during 1981-88, 1988-89 and 1989-90. 
75% cost of the TV sets and 100% cost of 
Radio-cum·Cassette Players will be borne by 
the Central Government. 

In the INSA T States. i.e., Andhra 
Pradesh, Bihar, Gujarat, Maharashtra. 
Orissa and Uttar Pradesh and also in other 
Hindi speaking States where the educational 
programmes (TV) are already being telecast 
regularly. the State Governments were 
requested to cover all the suitable schools 
in a particular block/district proposed for 
coverage instead of scattering the distri· 
bution of TV sets among a large number of 
btocks/districts. For being given a TV set 
un der th~ scheme the school should have at 
least two c1ass rooms, electricity and two 
teachers. Also the school should be within 
the rauge of TV transmitter. For supply 
of radio-cum-cassette play~r~ availability of 
electricity was 110t necessary and since radio 
signals are received everywhere in the 
country, the ~lected schcoI could be any-
where. However, the school had to fulfil 
other conditions mentioned above. 

Proposals were received from 13 States/ 
UTs along with the list of elementary 
schools fulfi1ling the above conditions. 
Aocordlt\lly, 10,049 TV sets and 37,562 
Radio-cum-cassette Players were sanctioned 
in 1987-88. 

Diversion of Surplus Fnnds of Inter-
national Airports Autbority 

of India 

8915. SHRI YASHWANTRAO 
GADAKH P ATIL: Will the Minister of 
CIVIL AVIATION be pleased to state: 
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(a) whetber Government are considering 
to divert the surplus funds of the Inter-
national Airports Authority of India to the 
other units in the Civil Aviation sector in 
tbe from of loans; and 

(b) if so, the details' thereof and the 
reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMIL Y WELFARE AND MINISTER 
OF CIVIL A VIA TION (SHRI MOTILAL 
VORA) : (a) and (b). The Annual Plan 
allocati-on approved for the Civil Aviation 
Sector for the year 1 988 -89 envisages that 
a sum of Rs. 16.00 crores should be given 
to National Airports Autbority by Inter-
national Airports Authority of India as 
Inter-corporate Joan. Since the Internal 
Resources of National Airport Authority 
are not adequate to meet their plan expen-
diture for the year 1988-89, the dificit is 
proposed to be made good 6\r the above 
inter-corporate loan. 

Districts Covered under Multi-
Drug Treatment 

8916. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) the number of districts at present 
covered under the multi-drug leprosy treat-
ment; 

(b) the results achieved; 

(c) whether the scheme is proposed to 
be extended to more districts; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO] 
KHAPARDE) : (a) 73 endemic distriets 
are covered under M ulti-Drug-Treatment as 
at present. 

(b) The results of Multi-drug Leprosy 
Treatment can be assessed only after com-
pletion of 4 years of intensive phase. So 
far 7 districts have completed the intensive 
phase and are now in maintenance phase. 
In these 7 districts the prevalence rate has 
been drasticaIIy reduced by about 80% as 
given in the Statement-I below. 

(c) Yes, Sir. 

(d) 30 more endemic districts with 4 
53.2 million population and 5 lakhs leprosy 
cases are proposed to be brought under 
MDT during the remaining years of 7th 
Five Year Plan. Names of these distncts 
are shown in statement-II below. 

Statement-I 

Prevalence Ra'te/lOOO before and after Completion of Intensive Phase of Multi 
Drug Treatment 

SI. No. Districts State Prevalence Prevalence %aae 
rate before rate as decline 
MDT on August, in P.R. 

87 
------

1. Wardha Maharashtra 11. t 1.8 83.8 

2. Purulia West Bengal 19.2 7.7 600 

3. Srikakulam Andbra Pradesh 18.1 2.6 82.6 

4. Ganjam Orissa 13.8 2.4 82.5 

5. Vizianaga ram Andhra Pradesh 13.6 2.4 82.4 

6. North Arcot Tamil Nadu 18.1 4.03 77.8 

7. Baroda Oujarat S.2 1.4 77.0 
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StatemeDt~n 

The Names of the Districts to be taken 
under M.D.T. during 1988-89 

A. Andhra Pradesh 

I. Raniareddy 

2. Mahabubnagar 

3. Nizamabad 

4. Kammam 

5. Adilabad 

B. Bihar 

6. Dhanbad 

7. Siwan 

C. GUjarat 

8. Surat 

9. Bharuch 

D. Kamataka 

10. Bijapur 

11. Dellary 

12. Mysore 

I!. Madbya Pradesh 

13. Bhind 

14. Rewa 

15. Raipur 

F. Maharashtra 

16. Raipd 

17. Satara 

18. Parbhani 

19. Akola 

20. Buldbana 

G.Orissa 

% 1. BaJaDair 

22. Phulbani 

23. Sunderaarh 

H Tamil Nadu 

24. Timelveli 
Kattabomman 

25. V.D. Chidembaranar 

26. Kanyalcumari 

I. Uttar Pradesh 

27. Fatehpur 

28. Raebarely 

29. Barei1ly 

~ O. Pilibhit 

Extension or Calcutta Metro Railway 

8917. KUMARI MAMTA BANERJEE: 
wm the Minister of RAIL WAYS be pJeased 
to state: 

(a) whether the Metro Railway tn 
Calcutta ha~ been extended up to Dum 
Dum; 

(b) if not. the reason therefor and by 
when the same is likely to be done; and 

(e) by when Government prop08e 
to take up the work or extending the Metro 
Ranway to Garia and Thakurl'mr ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAll..WAVS (SHRI 
MAHABllt PRASAD) : (a) and (b). Metro 
RaHway Calcutta Project covers a lenlth of 
16.43 lcms from Dum Dum to Tollygani. 
out or which two separate stretches. viz. 
ToTlygani to Esplanada (7.7 Icms) and Dum 
Dum to Belgachia (2.2 kms) have b ten 
completed and commissfoned. Con8tructfon 
in the remainin. len,.h between Belgachla 
and Esplanade (6.~~ kms) Is In orOlfeil 
and is expected to be completed by lune 
1991. subjeet to early handing oyer. by tlMt 
State Government of West Bengal. f)( 
the remalnln, 12 plots or land required-for 
construetfon or this Project. 

(c) Exten.fon of Metro Raflway system 
to Garfa and lor Tbaturpukur II not yet aD 
811prmed work. 
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Rail "ay Link bet"een Majerhat and 
Priacep Ghat Halt 

8918. KUMARI MAMTA BANERJEE: 
Will tbe Minister of RAILWAYS be pleased 
to state: 

(a) whether the project of construction 
of railway link between Majerhat and Princep 
Ghat Stations on circular railway, Calcutta 
is gOiDg on; and 

(b) If so, the progress made so far in 
this reaard ? 

iHE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRT 
MAHABIR PRASAD): (a) No, Sir. 
There is no sanctioned work for constructina 
a rail link between Majerhat and Princep 
Ghat. 

(b) Does not arise. 

Recruitment through Railway SerTice 
Commissions 

8819. SHRI SYED SHAHABUDDIN : 
Will the Minister of RAILWAYS be pleased 
to atate : 

(a) the number of persons recruited 
through the Railway Service Commissions, 
Commission-wise and category or job 
descriptIon-wise. durin, 1987-88; 

(b) the catelories of job for which 
selection procedure included personal 
interview; 

(c) the particulars of the panels publish-
ed by the Railway Service Commissions, 
commission-wise durinl 1987-88. alongwith 
the number of vacancies in the each case 
and for which recruitment has not been 
completed by 3 ht March, 1988; and 

(d) the normal life of such panel? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD): (a) to Cd). The 
information is beina coJloctcd (rom the 
Railway R.ecruitment Boards and will be laid 
OD tho Table of the Sabha. 

Eye Equipments in Sew. Napr Dispen-
sary 

8920. SHRI SAltFARAZ AHMAD: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether eye equipments used in 
Sewa Nagar C.G.H.S. Dispensary. New 
Delhi requires replacement being old; 
and 

(b) if so, when these will be replaced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) to (b). No, sir. Only vision 
testing drum, though in working order. is 
old and need replacement by a self· illumina-
ted testina drum to provide improved facili-
ties. The question of sradual replacement 
of remaining eye equipments is being 
examined in consultation with the Eye 
Speci alist. 

Opening o( CGHS Dispensary at Pra-
sbant Vihar /Pitampura 

8921. SHRI SARF ARAZ AHMAD: 
Will the Minister of HEALTH AND 
F A MIL Y WELFARE be pleased to state: 

(a) whether Government have received 
a request to open a Central Government 
Health Scheme Di5pensary in Prashant 
Vihar/Pitam Pura, Uttari area. New Delhi; 
and 

(b) if so, the action taken thereon so 
far '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMlL Y 
WELFARE (KUMARI SARO] KHA-
PARDE): (a) Yes. Sir. The Residental 
Welfare AssOCiation has been requested to 
furnish some additional information for 
asscssing the feasibility of openina a 
C.G .H.S. dispensary in Prashat Vihar/pitam 
Pura, Uttari area, New Delhi. 

TraJ.. Hauled by Steam Diesel BDd 
Electric Locomoti'ftI 

8922. SHRI SYED SHAHABUDDIN : 
Will the Minister of RAILWAYS be pJeaseJ 
to Itato j 
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(a) the number of trains being hauled 
by stearn, diesel and electric locomotives at 
present; 

(b) whether more trams are proposed 
to be shifted from steam to diesel or electri-
city during the current year 1988- 89; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAIL WAYS (SHRI 
MAHABlR PRASAD) : (a) to (c). Informa-
tion is being collected and will be laid on' 
the Table of the Sabha. 

Opelliog of New Hospitals in Delbi 

8923. SHRI KAMAL CHAUDHRY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the details of new hospitals opened 
during the last two years ending 31 March. 
1988 in Delhi and its rural areas; 

(b) whether these hospitals have started 
functioning ; 

(c) if so, the services and facilities pro-
vided in these liospitals; and 

(d) if not, when these hospitals are 
likely to start functioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO] KHA-
PARDE): (a) The following three hospital 
have been established in 1)elbi and its rural 
areas, during the last 2 years : 

1. Guru Tegh Bahadur Hospital-cum-
Medical CoJlege, Shahdara, Delhi 

2. Sanjay Gandhi Memorial Hospital, 
Mangolpuri, Delhi 

3. N.D.M.e. Maternity HOSpital, at 
Lodbi Road, New Delhi. 

(b) Yes, Sir. 

(c) The Guru Teg Bhadur Hospital and 
Sanjay Gandhi Memorial Hospital provide 
indoor, outdoor services and supporting 
facilities. The hospitals also have the facUi-

ties of emergency and casualty services. 
The N.D.M.C. hospitaJ has 40 beds in the 
indoor ward. AIJ facilities of normal and 
abnormal delivery cases are available in the 
hospital. Sterlisation facilities also exist. 

(d) Does not arise. 

Model Railway Stations 

8924. SHRI T. BASHEER: Will the 
Minister of RAIL WAYS be pleased to state 
the amount spent on the development 
programme of model railway stations in the 
country during the year 1987-88 and"" the 
amount allocated for the year 1988-89 ? 

THE DEPUTY MINISTER IN THE 
~INISTR Y OF RAILWAYS (SHRI 
MAHABIR PRASAD): Rs. 8.33 crores 
were spen t on the development programme 
of model railway stations during 1987 ·88 
and Rs. 1 7.78 crores are allocate;d for the 
year 1 98 8 - 89. 

{Translation) 

Seizure of Wild-Life Animal Skins 

8925. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MA V ANI : Will tbe Minister 
of ENVIRONMENT AND FORESTS be 
pleased to state : 

(a) whether the Wildlife Department 
officials had seized large quantity of wild-
life animal skins on 9 April, 1988 at 
Chandni Chowk, Delhi; 

(b) if so, the details of the catch; 

(c) the details of act jon taken against 
the involved persons ; and 

(d) tbe steps taken to curb such activi-
ties in future ? 

THE MINISTER OF STATE OF THE 
MINIS rRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) Yes, 
Sir. 

(b) A statement is given below. 

(c) Prosecution proceedinas aaainst the 
offenders have been initiated. 

(d) Steps taken include 
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(i) Appointing of additional staff on 

the wildlife Wing of Delhi Adminis-
tration. 

(ji) Providing better infrastructural 
support to the wiltllifc wing. 

(iii) Introduction of cash awards for 
providina information pertaining to 
illegal trade in wildlife. 

(iv) Better co-ordination between the 
poJice and wiJdJife wing of tbe 
union territory and the Wildlife 
Preservation Directorate of the 
Government of ladia. 

Statement 

Tiger skin 

Leopard skins 

Coats made out of 
common fox/red fox I 
junale cat/jackal/ 
toddy cat. 

Skins of red foxl 
jungle cat, jackal, 
common fox. 

Cut pieces of skins 
of above species. 

17 

18 

72 

8 kg. 

Total 108 skins 
and articles made 
therefrom, plus 8 
kgs. of cut pieces 
of skins. 

Asstt. Director Yoaa-Research Official 

(Englishl 

E~penditure on Account of ;fA IHlid to 
Staff of Central Research InStItute 

of Yoga 

8926. SHRI C. JANGA REDDY 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether there has been any inquiry 
into the expenditure incurred by the Central 
Research Institute of Yo,a on account of 
T.A. paid to staff during their visits to 
Vishwayatan Yogashram. Katra and Aparna 
Ashram. Mantalai ; 

(b) if so, the findings thereof; and 

(c) the category of staff which visited 
these places and in what way they contribu-
ted to the research work for which the visjts 
were allowed 1 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTttY 
OF aVIL AVIATION (SHRI MOTILAL 
VORA) : (a) and (b). The Inquiry OfIic::er 
appointed by the Government to look into 
the accounts of the Central Research 
Institute for Yoga (CRIY) had observed 
that some members warking in Central 
Research Institute for Yoga at Deliti were 
deputed to Katra'Mantalai. The total 
expenditure incurred on the travelling 
allowance paid to the staff of CRIY for 
visiting Katra Centre during 1980- 81 
to 1985-86 is Rs. 1,34,377.95. According 
to Director the CRI staff was sent to Katra/ 
Mantalai for research work. 

(c) Accordina to the information 
furnished by the Di rector, CRIY, the 
following cateaory of staff visited these 
places. The manner in which. they contribu-
ted to the research work, according to him, 
is as follows: 

Asstt. Director Biochemistry-Research Official. 

PhysioJoaist-Research Official. 

Asstt. Research Officer Yoga 

Y o,a Instructor 

Lab Technician 

I to assist the reaearcb staff. 

I 
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Dietician 
Head Cook 

Kitchen Servant 

Electrician 

Photographer 

Chowkitiar 

Sweeper 

Dri,e to Coatrol BliDdueu 

8928. SHRI A,J.V.B. MAHESHWARA 
RAO : Will the Minister ot HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

<a> whether Government had launched 
a drive from 1 April, 1988 to reduce bliLd-
ness in the country ; and 

(b) the details of success achieved during 
the last three years, State-wise and year-
wise '1 

Research and Survey on diet. 

- for lookiDg after the instruments. 

- for t&kina photographs in 
di1ferent postures of yoga. 

- to assist the researcb team 

- bad lODe twice only (or cleansinl 
Glasswares (i. e. test tubes etc.) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) No sucb drive was Jaunched 
by Government. The National Programme 
for Contra) of Blindnes is in existence since 
1976 with the ultimate aim to reduce 
blindness in the country to 3 Per 1000 of 
population by the year 2000 A.D. 

(b) Statements I and n &iving the 
requiste information are liven below. 
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Asristaace to Kerala for Vocatfonal 
Edocation 

8929. SHRI T. BASHEER : Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state the Central 
Assistance demanded vis· a-vis sanctioned 
to Kerala for Vocational Education Schemes 
in the State during 1987-88 and 
1988-89 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRJ~L.P. SHAHI): No proposals have 
been received from the Government of 
Kerala for assistance under the Centra1ly 
Sponsored Scheme of Secondary Education 
for the years 1987-88 and/or 1988-89. 

Night Landing Facility at Cochin 
Airport 

8930. SHRI T. BASHEER: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether night landing facility at 
Cochin airport is available; 

(b) if not the reasons thereof; and 

(c) the steps proposed to be taken in 
tbis regard ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE AND MINISTRY OF 
CIVIL A VIA TION (SHRI MOTILAL 
VORA) : (a) No, Sir. 

(b) and <c). There is no proposal to 
provide niaht landing facilities at Cochin 
airport, which belongs to the Indian Navy. 
However. an Abridged Visual Aprpoach 
Slope Indicator SystCUl (A V ASIS) has been 
installed to assist in landing of tbe aircraft 
in poor visibility conditions. 

New Railway Lines in Kerala 

8931. SHRI T. BASHEER: Will the 
Minister of RAILWAYS be pleased to 
state : 

(a) whether Government of Kerala has 
8U1P1tod tho CODStructioo of certain new 
rail"., IiDoI hi dao Se •• i 

(b) if so, the details of proposal lines; 
and 

(c) the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABIR PRASAD) : (~) to (c). The 
State Government in j t Memorandum to 
the Railway Convention Committee (1980) 
for its report on "Track Expansion Prog-
ramme of the Railways" bad suggeste<! the 
following new Jines :-

(i) Alleppey-Kayankulam (43 km). 

Its construction has been approved in 
1982-83 and is in progress. 

(ij) Cochin-Bodinayakanur BG line and 
conversion of Bodinayakanur-
Madurai MG line into BG (218 
km). 

Survey for this project has been com~ 

pleted as per which it will be financia1ly 
unremunerative. Its construction has not 
been approved. 

Rural Foelwood Plantatioo Scheme 
in Orissa 

8932. SHRI CHINTAMANI lENA: 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

<a) whether the second phase of the 
Rural Fuelood Plantation Scheme was sent 
by the State Government of Orissa to Union 
Government for approva1; 

(b) whether durina the year 1987-88 a 
sum of Rs. 100 lakhs was reJeased by Union 
Government against the Central share of 
assistance of Rs. 1 SO lakhs; and 

(c) wbether the balance of Central assis-
tance of RI. 50 lakhs for 1987 -88 will be 
reJeased ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI> : <a> and 
(b). Yes, Sir. The work plan proposal.for 
the year 1987-88 submitted by the Ons~ 
Sta. UDder the Centrally SPODIOred ScheID!.: 
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'Rural Fuelwood Plantation and Affures-
tation of Bco-Sensitive Non Himalayan 
Areas'. has been approved which entitles the 
State Government for the Central Assistance 
of Rs 150 lakhs. There was a balance of 
unutihsed assistance of Rs. 32.69 lakhs 
with the State Government. Therefore this 
amount has been adjusted and rest of the 
amount Le. Rs 117.31 lakhs was released 
for the programme in 1 987 -8 8. 

(c) Question does not arise. 

Protection of Foretts (rom Biotic 
Interference 

8933. SHRI CHINTAMANI lENA: 
Will tbe Minister of ENVIRONMENT AND 
FORESTS be pleased to state : 

{a) whether Central sponsored scheme 
'Protection of forests from biotic inter-
ference' at a cost of Rs. 3 lakhs to be 
shared on 50:50 basis between the State 
Government of Orissa and Union Govern-
ment bas been sent to Union Government; 

(b) whether Government's approval and 
release of Central share of Rs. 15 lakhs are 
stiU awaited; and 

(c) if so, the reaction of Union Govern-
ment in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARI) : (a) Yes, 
Sir. 

(b) and (c). Union Govermnent bas 
sanctioned Rs. 6 laths to the Govemment 
of Orissa for the year 1987·88 urtder t>be 
Centrally Sponsored Scheme 'Development of 
infrastructure for protection of fores~ from 
biotic interference,.' as Central Govemment 
share of 50 per cent. 

AfforatatioD CompetiitOD among 
Railway StatiOils 

8934. PROF. MADHU DANIMVATE: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether it is proposed to arrange 
competition between different Railway 
Stations 1.(1 encoucqe afforestation in their 
areas; aad 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHABlR PRASAD) : (a) and {b). Yes, 
Sir. Afforestation shield is given to the 
best perform ina Railway at Ministry's level 
and other prizes are given to the local units 
by the Railways at their own level. 

Breaking up of Cartel of Civil Contractors 

8935. SHRI GOPALA KRISHNA 
IHOTA : Will the Minister of CIVIL 
A VI AnON be pleased to state : 

(a) whether the International Airports 
Authority of India (IAAI) bas succeeded in 
breakina up a cartel of Civil constructIon 

• contractors, bringing down the project cost; 
and 

(b) if so, the details thereof? 

THE MINISTRY OF HEALTH AND 
FAMILY WELFARE AND MINISTER 
OF CIVIL AVIA nON (SHRI MOTILAL 
VORA) : (a) to (b). In awardmg Civil 
Construction works, IAAI ha5 widened the 
field of selection of Cons tractors in areas 
which do not affect quality and performance. 
This resulted ID increased competition and 
consequent reduction in tendered costs. 

Fake Appointment of Kbalasis 

8936. DR. B.L. SHAILESH: WIll the 
Minister of RAIL WAYS be pleased to 
state : 

(a) Wheth.r some cases of fake appoint-
monts or Khalasis on the Northern Railway 
during the current years have come to 
notice; 

(b) if so, the partIculars thereof; Divi-
sion-wise; 

(c) the out-come of the probe conducted 
into these fake appointments; and 

(d) the action taken against the persons 
found guilty and the measures proposed to 
be taken to check it in future ? 

THE DEPUTY MINISTER IN THE 
MINlSTR.Y OF RAILWAYS (SHRI 
MAHABtR. PRASAD) : (a) Yes. Sir. 
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(b) On AJlababad Division alone, during 
1988 some cases of appointments on the 
basis of documents bearing forged signatures 
have come to the notice of the Nortbern 
Railway VigiJance Organisation. 

(c) Keeping in view the seriousness of 
the matter the case has been referred to the 
CBI for a tborough probe, whose report IS 

awaited. 

(d) Action against the guilty officials 
and others will depend on the outcome of 
the CBI investigation, the report pf which 
is awaited. Meanwhile instructions have 
been issl1ed on Allahabad Division to crOss 
check with the office of Senior Divisional 
Personnel Officers before ap~oinling any ne\\;, 
Khallasis on the basis of documents pur-
ported to bave been issued by tbe Divi-
sional Office. 

Joint Sector Hospital in Delbi 

8937. SHRI P.M. SAYEED : 
SHRIMATI BASAVARA-
JESWARI : 

Will the Minister of HEALTH AND 
F AMIL Y WELFARE be pleased to state : 

(a) the capacity of the hospital proposed 
to be set up by the Delhi A.dministration in 
collaboration vdth the Indian Hospitals 
Corporation; 

(b) tbe total estimated cost of the pro-
ject and the measures taken by Delhi 
Administration to raise their share of the 
required funds; and 

(c) the time by which the hospitals is 
likely to start functioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARl SARO) KHA-
PARDE) : (a) 600 beds. 

(b) The project is estimated to cost 
Rs. 30 crores. It will be financed by equity 
and loan capita I in the ratio of 1/3: 2/3. 
The Delhi Administration would contribute 
2601 of the equity and the Apollo Group 
01 i!ospitals will countribute 25/~ and the 
balance equity capital of 49% will be offered 
to the general public including non-resident 
Indians. 

(c) The hospital is likely to be commis-
sioned within a period of 18 months. 

Advertisement of Infant Foods 

8938. SHRI P.R KUMARAMAN-
G "LAM : WilJ the Minister of HUMAN 
RESOURCE DEVELOPMENT be pJc,ased 
to state: 

(a) whether misleading advertising is on 
the increase in respect of infant foods; 

(b) whether Government have seen 
Cerelac advertisements where "New Cerelac 
Apple" is being canvolssed over instant 
Cerelac milk with photographs of apple 
fruit; and 

(c) wbether a high powered standing 
committee will be set up to monitor all 
advertisements with representaiion from 
voluntary organisations? 

MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTR Y OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MAR-
GARET ALVA): (a) The Ministry is Dot 
aware of such misleading advertising. 
However, Government have suspended 
advertisements of all baby foods on lladio 
and T.V. Government have no control over 
private advertising in the print media. 

(b) Yes, Sir. Advertisements have come 
to the notice of the Ministry where "Nestle 
Cerelac instant milk Cereal" is being 
propagated for use in addition to milk, for 
children of four months 8Jld above. 

(c) No, Sir. 

Central Council of Rural Institutes 

8939. DR. PHULRENU GUHA: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government have decidod to 
set up a Central Council of Rural 
Institutes; 

(b) if so, the details thereof. and 
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(c) when the Council is likely to start 
fUDctionina ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DVELOPMENT 
(SHRI L.P. SHAHI): (a) to (c). The 
Programmes of Action for the implemen-
tation of the National Policy on Education 
1986 Inter-alia envisages the establishmont 
of a Central Council of Rural Institutes for 
the implementation of a well-coordinated 
proaramme for the development of rural 
institutes. Action has been initiated for 
the formulation of a detailed scheme for 
the development of rural institute and thc 
establishment of the proposed Central 
Council of Rural Institutes for the 
imp]4;mentation of thc programme. 

STATEMENT CORRECfING 
REPLY TO USR NO. 6079 DATED 7TH 
APRIL 1988 RE : OPENING OF C.G.H.S. 
DISPENSARY IN VASANT VIHAR, 

NEW DELHI. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA-
PADE) : It bas come to the notice of tbe 
Ministry of Health and Family Welfare 
that tbere was some error in both English and 
Hindi version of the reply Jiven in Lok 
Sabha Unstarred Question No. 6079 on 
7th Apru, 1988. The details of the 
correction is as follows : 

For Read 

(a), (b) and (c) (a) to (d) 

The error which was typoaraphical, is 
repetted. 

.. AUTHENTICATED" 
Sd/-

(KUMAR I SARO] KHAPARDE) 
Minister of State in the Ministry of 

Health and Family Welfare 

11.00 Jar •• 
(Eng/l.lhJ 

PROF. X.X. TBWARY (Buxar) : I have 
liven a privileae notice. 

MR. SPEAKER. : I will see to it. 

PROF. K.K. TEWARY: I have given 
a priviJcSC notice against tbe Opposition. 
While retreating from the Hou~ yesterday. 
tbey threw paper missiles at you. They 
hit the pole, and fell on the floor. They 
are trying to denigrate tbis House. For 
quite some time .• (Interruptions) 

(TraM/ation J 

MR. SPEAKER : uave it. 

(Interruption$ ) 

MR SPEAKER : Why arc ypu making 
voise ? 

(English) 

PROF. K.K. TEWARY : The ,rossest 
possible contempt has been committed. 
You must deplore the behaviour of members 
of the OpPJsition ... Sir, you listen to me. 

MR. SPEAKER : I have heard you. 
lt is all right. 

PROF. K.K. TEWARY : \'ou have not 
even allowed me to speak. 

MR. SPEAKER: I have heard it; I 
will look into it. 

PROF. K.K. TEWARY: I have aiven 
a privilege Motion. (Interruptions) 

SHRI T. BASHEER: ChirayinkiJ) : 
The Puttaswamy Commission appointed by 
tbe Regde Government ... 

MR. SPEAKER: What do I have to 
do with the Puttaswamy Commjssjon ? 
Nothing doing. It is not my concern. 

SHRI T. BASHEER: It is a very 
serious thing. 

MR. SPEAKER : It is not my concern. 
I cannot do it. Not allowed. 

(Interrupti"",,). * 



MR.. SPEAKER 
allowed. 

No. no. Not 

(Interruptions)·· 

MR. SPEAKER: Nobody is allowed. 

(Interruption,)·· 

MR. SPEAKER : Why arc you 
!l'Caking, all at. the same time ? 

(Interruptions)" .. 

MR. SPEAKER: Nobody is allowed. 

(Interruptions)." 

MR. SPEAKERi: I have not allowed 
anybody. 

(Interruptions)"· 

MR. SPEAKER: Nobody is allowed. 

(Interruptions)· .. 

SHRI. THAMPAN THOMAS: 
(Mavelikara) : The record connected with 
the Bofors case and the CBI Report should 
be made available to the House for a 
fair discussion. 

MR. SPEAKER : H you read the rule, 
you would not ask me this. 

I Translation J 

SHRI MANVENDRA SINGH 
(Mathura) Drinking water is not available 
is Delhi since yesterday. 

MR. SPEAKER : Please aive in writing. 

(Interruptions) 

(Eng/ish) 

MR.. SPEAKER : Dr. Datta Samant, 
your motion is under my consideration. 

··Not recorded. 
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MR. SPEAKER : I have not allowed 
anythin •• 

(Interruptions)·· 

PROF. MADHU DANDAVATB 
(Rajapur) : About the proceedinp yesterday. 
I am raism, a point or order ...... 

(Interruptions) 

[ Trans/ation) 

MR. SPEAKER : Leave it now, 
professor Saheb. Please take your seat. 
There is nothing in it. 

PROF. MADHU DANDAVATE: You 
have already expunged the remarks made 
by the Prime Minister. But have you 
expressed your displeasure about the 
utterances of the Prime Minister ? 

(InterruptionS) •• 

MR. SPEAKER : What I have done is 
on the record. You see the record. 

(Interruptions)·· 

[TralU/ation) 

MR.. SPEAKER : Do Dot make an issue 
of a trivial matter. 

12.06 hn. 

IEnllish] 
PAPERS LAID ON THE TABLE 

Profit and loss Account and Balance 
Sheet (on accrual basis) of the department 
of Telecommunications for 1986-87. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIKSHIT) 
on behalf of Shri Vasant Sathe: I bea to 
lay on the Table a copy of the Profit and 
Lou Account and Balance Sheet (on ac:cural 
basis) of the Department of Telecommuni-
cations for the year 1986-87 (Hindi and 
Enalish versions). 

(P/aud bt LiIJrtIq. See No. LT-6027/88j 

··Not recorded. 
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NoaMcatieM uader Earil'ODllleat 
(Protection) Act, 1986 

" ' 

THE MINISTER OF STATE OF THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSAR I) : I beg 
to lay on the Table--

1. A copy of Notification No. G .S.R. 
434 (E) (Hindi and English 
versions) published in Gazette of 
India dated the 7th April, 1988 
containing CorrJg~ndum to Notifi-
cation No. 82 (E) dated the 16th 
February, 1981 under section 26 
of the Environment (Protection) 
Act, 1986. 

(2) A copy of the Notification No. 
S.O. 389 (E) (Hindi and English 
versions) publIshed in Gazette of 
India datNl the 14th April, 1988 
delegatmg the powers vested in 
the Central Government under 
section 5 of the Environment 
(Protection) Act, 1986 to the 
State Government of MeF:halaya, 
Punjab and Uttar Prade .. h subject 
to the condition specified lD the 
notification issued under section 
23 of the said Act. 

(Plal'ed in Library. See No. LT-6028 188) 

Annual Report and Review on the 
working of National Institute of 
Paysical Education and Sports for 
1986-87 and Statement for delay 

in laying these papers. 

THE MINISTER OF STATE IN THE 
DEPARIMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCES (SHRI L.P. 
SliAHI) : I beg to lay em the Table-

( 1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the SOCiety for the National 
Institute of Physical Education and 
Sports for the year 1986-87 
along with Audited Acc.)unts. 

(ii) A statement (Hindi and 
Enalish verrionS) regarding Review 
by the Government on the 
working of the Society for the 
National Institutes of Ph ySical 

Education and Sports for the year 
1986-87. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (1) above. 

(Placed in Library. See No. LT 6029/88) 

Commission or Sati (Prevention) Rules, 
1988 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTR Y OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI 
MARGARET AL VA): I beg to lay 
on the Table a copv of the Commission of 
Sati (Prevention) Rules, 1988 (HindI and 
English versions) published in Notification 
No. G.S.R. 360 (E) in Gazette of India 
dated the 21 st March, 1988 under sub-
section (2) of section 21 of the Commission 
of Satl (Prevention) Act. J 987. 

[Placed in Library. See No. LT 6030/88) 

Annual Reports, Annual Accounts 
and Reviews on the working of All 
India Institute of Medical Sciences, 
New Delhi for 1986-87 and Medical 
Council of India, New Delhi for 
1986-87 etc. and Statements for 
delay in laying these papers etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SARO} KHA-
PARDE) : I beg to lay on the Table-

(1) (i) A copy of the Annual Report 
(Hindi and EnglIsh versions) of 
the All India Institute of MedIcal 
Sciences New Delhi, for the year 
1986-87. 

(ii) A copy of the Annual 
Accounts (Hindi and English 
versions) of the All Il1'dia Institute 
of Medical Sciences, New Delhi. 
for the year 1986-87 together 
with Audit Report thereon. 

(iii) A copy of the RevieW 
(Hindi and Enalish versions) by 
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the Government on the working 
of the All India Institute of 
Medical Sciences, New Delhi, for 
the year 1986- 87. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(1) above. 

(Placed In Libran See ~o. LT 6031/881 

(3) 0) A copy of the Annual Report 
(Hindi and English versions) 
of the Medical Council of India, 
New Delhi, for the year 1986-87. 

(ii) A copy of the Annual 
Accounts (Hindi and English 
version" of the Medical Council 
of India, New Delhia for the year 
1986-87 together with Audit 
Report thereon. 

(Iii) A copy of the RevIew 
(Hindi and English versions) by 
the Government on the worklDg 
of the MedIcal Council of India, 
New Delhi for the year 1986-87. 

(4) A statement (HIndI and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (3) above. 

(Placed in Library See No. LT 60321881 

(5) 0) A copy of the Annual Accounts* 
(H jndi and English versions) of 
the Central Council of Homoeo-
pathy. New Delhi, for the year 
1986-87 together with Audit 
Report thereon (T.he Annual 
Report was laid on the Table on 
15th December, 1987.). 

(iJ) A copy of the' Review 
(Hin di and English versions) by 
the Government on the Audited 
Accounts of the Central Council of 
Homoeopatby. New Delhi for the 
year 1986-87. 

(Placed in Library. See No. LT 6031/881 

*The Annual Report was laid on the 
Tabl. on 1 Sth December. 1987. 

Notifications under major Port Trust 
Act, 1963 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI P. NAMGYAL) : I beg to lay on the 
Table a copy, 

Each of the fOIJOWlOg Notifications 
(Hindi and English versions) under sub-
section (4) of section 124 of 'he Major 
Port Trusts Act, 1963 

(l) G.S.R. 328 (E) pubhsbed in 
Gazette of India dated the 7th 
March, 1988 approving the 
Tuticorin Port Employees (Retire-
ment) Second Amendment Regula-
tions, 1988. 

(Placed in Library. See No. LT 6034 8~1 

(2) G.S.R. 431 (E) published in 
Gazette of IndIa dated the 6th 
April, 1988 approving the 
Tuticorin Port Trust Employees 
(Welfare fund) Amendment 
Regulations, 1988. 

[Placed in Library_ See :";'0. LT 5035 88J 

12.( 7 hrs 

PUBLIC ACCOUNTS COMMIITEE 

[English) 

Hundred and Thirty-third, Hundred 
and Thirtieth and Hundred and 

Thirty-first Reports 

SHRI VIR SEN (Khurja): I beg to 
present the following Reports (Hindi and 
English versions) of the Public Accounts 
Committee: 

(1) Hundred an.d Thirty-third Report 
on Customs Receipts-She'rt 
Collection of duty due to adoption 
of incorrect assessable value. 

(2) Hundred and Thirtieth Report on 
action taken on : 2nd Report 
(Eighth Lok Sabha) on Overall 
review of Sixth Five Year Plan 
in respect of Posts and TelC&raph .. 
Departmont. 
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(3) Hundred and Thirty-first Report 
on action taken on 93rd Report 
(Eighth Lok Sabha) on Military 
Engineer Services. 

12.08 brs. 

COMMITTEE ON PUBLIC 
UNDERTAKINGS 

(English) 

Forty-fifth and Forty-sixth R~ports 
and Minutes 

SHRIVAKKOM PURUSHOTHAMAN 
(AllepI'ey) : 1 beg to presf'nt the following 
Reports and Minutes (Hindi and English 
Versions) of Committee on Public Under-
takings : 

(i) Forty-fifth Report on Bharat Earth 
Movers Limited and Minutes of 
the sittings of the Committee 
relating thereto. 

(ii) Forty-sixth Report on Bbarat 
Gold Mines Limited and Minutes 
of the sittings of the Committee 
relating thereto. 

12.09 brs. 

COMMITTEE ON PAPERS LAID 
ON THE TABLE 

[Eng/tsh) 

(i) Twentieth Report 

PROF. NIRMALA KUMARI 
SHAKTAWAT (Chittorgarh) : I beg to 
present th~ Twentieth Report (Hindi and 
English versions) of the Committ~ on 
Papers laid on the Table. 

(ii) MiJJutes of the sittings 

PROF. NIRMALA KUMARI 
SHAKTAWAT : I beg to Jay on the Table 
Minutes (Hindu and English versions) of tbe 
sittings cf the Committee on Papers laid on 
the Table relating to their Twentieth 
Report. 

MR. SPEAKER: Now the House shall 
take up matters under rule 377. Shri 
Aziz Qureshi. 

12.10 brs. 

MA TIERS UNDER RULE 377 

(English) 

(i) Need for initiative in organising the 
World Conference on Palestine. 

SHRI AZIZ QURESHI (Satna): Israel 
under the inspiration and patronage of 
imperialist powers is ttying ta deny the 
baSIC human rights to Palestinians, parti-
cularly in the Gaza and West Bank. 
Untold torture and whole-sale massacre 
are being inflicted upon the innocent 
PaJestinian population and all their hopes 
and aspirations and their faith in the peace 
leaving nations of the world are being 
consigned to oblivion, due to this in human 
behavIour of Israeli Army and Police by 
mercilessly beating the Palestinian~. 

Israel is making every attempt to wipe 
out the Palestinian movement and suppress 
their legitimate aspirations and extinguish 
the flame of freedom which the Palestinians 
have kept burning with their blood. The 
assassination of Abu liked by Israeli 
terrorists is the most coward, inhuman and 
uDciviJized act; and definitely is a matter of 
shame. disgust and sorrow for every peace 
and liberty loving mdividual of the world. 
Perhaps the ruling regime in Israel has 
forgotten tha t every drop of blood of Abu 
Jihad would give birth to hundreds of 
freedom fighters like him. Similarly, the 
decision of the U.S. regime to close down 
the PLO office at United Nations as allo 
the most uncalled for and unfortunate 
decision ~which has been condemned 
throughout the world. The Government of 
India must come forward to take an 
initeative in organizing the World Conference 
on Palestine and unequivocally condemn 
the inhuman, brutal policy of Israel towards 
the Palestinians and demand the vacation 
of their territory under the unauthorised 
occupation of Israel. 



277 Matt~rllUfder V AISAKHA 8, 1910 (SAKA) RIrie 377 278 

12.11. brs. 

(MR. DEPUTY -SPEAKER in the Chair] 

(1l'ans/ation] 

(6) Need to take steps to provide housing 
facilities to all. 

*SHRI ANAOI CHARAN DAS 
(Jaipur) : Shelter is one of the basic needs 
which should be made available to every-
body in the country. Therefore, every 
family should be provided with one house. 
In our country, there are many people who 
do nol have houses of their own whereas 
there are many {people who own more than 
one house. The owners of more than one 
house rent out their surplus houses and 
thereby earn a Jot of money. They should 
not (be allowed to let out their houses. 
These houses should be taken 
over by the Government on payment of 
due compensation. Only Government 
shouU rent out houses to the people who 
are in urgent need of accommodation. A 
man who possesses a house anywhere in 
the country should not be allowed to pur-
chase another house in any part of the 
country. A person who does not have a 
house of his 0 wn should be provided a plot. 
or a house through Cooperative Society. 
If these suggestions are implemented, the 
Government will be able to provide equal 
opportunities to every citizen and thereby 
bring socialism in the country. Therefore, 
I urge upon the Go\emment to implement 
these suggestions without any further delay. 

[English) 

(ii) Need to check prolijeration of educa-
tion shops in the garb of p .. blic schools 

SHRI BIRINDER SINGH (Hissar): 
The Ministry of Human Resource Develop-
ment might be aware of the mushroom 
arowth of education shops disguised as Public 
Schools all over the country. particularly 
in urban areas, in the recent years. These 
institutions are fleecing the hapless parents 
wishing to provide better education to their 
wards by charging exorbitant tl1jtion fee and 
donations. Most of these schools do not 
have basic jnfra-structural facilities required 

·Translation of the Matter oriainally 
raised in Ody •• 

for the healthy development of children. 
Their teaching staff is not adequately trained 
and are paid poorly. Consequently, there 
is deterioration in education standards. 
Such schools are being run in residential 
accommodations and are a social nuisance. 

I would, therefore, request that the 
Ministry of Human Resource Development 
should act firmly to curb the proliferatio n 
of such schools and ensure better. equal and 
cheap education to the coming generation. 

(iv) Need for early completion of PU1jab 
portion of SYL Canal. 

SHRI RAM NARAIN SINGH 
(Bhiwani) : I am constrained to raise once 
again the issue regarding the completion of 
SYL Cana] in this august House. As the 
things are, there does not seem to be any 
possibility of fulfilJing the assurance given by 
the Government on various occasions 
for its completion whithin portion 
a stipulated period. Haryana of 
the SYL Canal was started in 
October, 1976 8nd completed in June, 1980 
but, unfortunately. there have been repeated 
slippages in the completion of the Punjab 
portion of the Canal. In purusuance of the 
1981 Inter-State agreement, it was required 
to be completed by 31st December, 1983. 
The completion date was revised to 15th 
August, 1986 under the Punjab settlement 
of 1985 and later on revised to 31 st 
December, 1987 and yc:t again to 31st 
March, 1988. The completion of the canal 
is still uncertain. 

The dispute with the contractor for the 
work relating to Sirsa aqueduct, a major 
cross drainage work, was referred to arbitra-
tion in October, 1986 requiring award 
within four weeks time but the matter was 
allowed to be dragged and it was only in 
September 1987 when the final award 
became available. On 24.11.1987 notice 
for termination of award was served on the 
contractor Who, in trun, obtained a stay 
order and tbe matter is pendina in Ropar 
Court with the result that the work is at a 
stand still since December. 1987. 

In the circumstances, J would urge the 
G'.>vernment for its effective intervention to 
ensure that the Punjab portion of tLe S\'L 
Canal is taken up with all seriousness and C J:U_ 
pletcd expenciitiously in the laraer DaUODal 
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intrest. Government should take suitable 
steps to come to reasonable settlement with 
the Contractor to avoid Jong protracted liti-
gation jeopardising the completion of Sirsa 
aqueduct and resulting in unnecessary cost 
escalation. 

(v) Need to reconsider tbe import of 
rubbfor tyres, Coconut, nutmeg, cloves 
etc. 

( Translation) 

*SHRI V.S. VlJAYARAGHAVAN 
(Pallhat) : There is strong protest in Kerala 
against the new import policy of the 
Government. Thc Government has put the 
import of rubber, tyres, coconut, nutmeg, 
cloves etc. under OGL. This decIsion will 
adversely affect the interest of Kerala. 
If tyres are imported the intake of natural 
rubber produced withm the country will 
decline. This will lead to the decline 
in prices. The same is the case wi th 
coconut, spices, etc. The condition of the 
coconut growers will be very deplorable If 
the price of coconut comes down by a rupee 
per nut, the total annual Joss that will occur 
is anybod y's guess. The economy of Kerala 
depends mainly on these cash crops. A 
decline in their prices wIll ruin the economy 
of the State. 

I, therefore demand that the Covern-
ment should reconsider the import of these 
items under OGL. The import of coconut 
oil and copra should be banned and rubber 
should be imported only when absoluteh 
necessary and that too through Government 
agencies Similarly the coconnt should be 
declared as oilseed 

It is requested that an early decision on 
these matters be taken 

{English) 

(vi) Need for early disposal of stock of 
tallow and Fatty acid lying in ware-
houses. 

SHRI MANVENDRA SINGH 
(Mathura) I t is reliably learnt that a 
huge quantIty of Industrial Tallow and Fatty 

*Tr'l'slation of the Matter originally 
raised lD Malayalam. 

Acid is lying in the Government Ware-
houses for the last five years involving a 
huge amount of foreign currency. I, there-
fore; demand that since the Industrial 
Tallow and Fatty Acid is not required in 
the country for internal consumption, the 
same may either be exported or it may be 
converted into Fatty Acid and distributed 
to the industries as asked for. 

(vii) Construction of bridge on Brahma-
putra river to connect Sadiya with 
the rest of Assam. 

SHRI GOKUL SAIKIA (Lakhim pur) : 
Sadiya is one of the most under-deve-
loped sub-divisio:J.s of India. No doubt, 
geographically Sadiya is situated in Assam 
but practically it has got no ]ink with 
Assam. If a bridge was not constructed on 
Brahmputra in nea r future, the peopJe of 
Sadiya will be compelled to merge with 
Arunachal. No doubt, construction of a 
bridge on Brahmaputra will cost a verv huge 
amount. So, I suggest that a rope way may 
constructed to meet the requirements of the 
people of Sadiya. 

(viii) Demand for halts of Vanchinad 
Express at Tiruvella and Chengannur 
Stations in Kerala. 

PROF. P.J. KURIEN (Idukkj): The 
Vanchinad Express running between 
Ernakulam and does Tnvandrum does 
not hah at TJruvella and Chengannur 
at present. This reduces the usefulness 
of this tram as the maximum 
number of passengers gomg to Trivandrum 
dunng office hours are from these two 
stations It may be remembered that there 
are the two main stations in the Central 
Travancore region and usually the traffic 
from this regIon on any route is rather 
heavy. From the point of view of revenue 
for the railways as well as convenience of 
the passengers halts at these stations are 
very necessary. 

I would, therefore, request that necessary 
instructions may be Issued to provide halts 
of vanchlD&d Express at TrisuvelJa and 
Chengannur stations. 



281 Finance Bill. 1988 VAISAKHA 28. 19JO (SAKA) FlIJan'f Bill. 1988 282 

12.20 brs. 

(Englic:hl 

FINANCE BILL, 1988-Contd 

[Translatioll J 

MR. DEPTUY -SPEAKER: Now we take 
up further consideration of the Finance Bill. 

SHRI VIRDHI CHANDER JAIN 
(Barmer) : Mr. Deputy Speaker, Sir, yes-
terday, I was pleading the case for inclusion 
of Rajasthan in Special Category States. I 
said that 5S per cent of tbe area in Rajas-
than is desert. 25 per cent is hil1y and tribal 
and the rest 20 per cent constItutes plains 
This situation has arisen due to the non-
inclusion of Rajasthan in Special category 
and lack of Central assistance. 

Thmy years have passed since the fOUD-
dation stone of Rajasthan Canal known as 
Indira Gandhi Canal now was laid in 1958 
by the then Home Minister Shri Govind 
Vallabh Pant. But it t as not yet been 
completed. You ale aware of amount of funds 
allocated to this scheme during the past two 
years. Rs. 100 crores were allocated 
last year and Rs. 109 crores have been 
aliocated this year. Besdies, the Central 
Government bas sanctioned Rs. 15 Clores 
whicb has helped in speeding up the Scheme 
through Border Area Development 
Proeramme. The inclusion of Rajasthan 
in Special Category List would have beeD 
quite beneficial for the State. I have gone 
through the list and I observed that financial 
assistance to special catcaory States is fOllr 
times higher as compared to Non-Special 
category States.. I do not want to go into 
the details although I do have the fiaures 
with me. Had financial assistance' on the 
same scale been provjded to Rajasthan, 
Indira Gandhi Canal would, have been 
completed and this desert area would have 
been turned into greenery. th"rebyenabling 
the country to become self-tufflcient. So 
1 would urie tbe Government to include 
Rajasthan in special category States. More-
over, Ninth Finance Commission is still 
functioning and the matter can be placed 
before the Commission and also before the 
National Development Council. Effrots 
will hJlve to be made to remove the back-
wardness, reaional imbalance to faciltate 
development of the desert areas. 

Now, I would like to draw your atten-
tion towards the drought problem in Rajas-
than. This State has been facinl drought 
for four successive years. Rajasthan and 
Gujarat are the worst affected States in the 
country. But Rajasthan and Guj3rat 
cannot be put on tbe same footing. The 
boundry of Gujarat starts f10m the border 
of my constituency. Kutch allo touches 
my constituency. I observe a vast differencc= 
between the two situations. 10,000 
labourers from Banner dish ict are engaaed 
in drought relief works. Rajasthan Govern-
ment is incapable to meet the challenge. 
They have submitted the report very 
recently. Study team reached there on 
19th April, 20th April aad 21st April and 
reviewed the situation. What I mean to 
say is that as per the present situation even 
38 lakh people belonging to scheduled 
castes, scheduled tribes and weaker sections 
in the States comprising landless, small and 
marginal farmers have not so far been pro-
vided employment. There are a number 
of districts where not even a single member 
ina family of 10 has been given -employ-
ment. Of course, in Barmer district one 
members in a familj of 10 did get employ-
ment. We shall have to employ a number 
of people during the crucial months of 
Apnl, May and June. An amount of 
Rs. 400 crores will be needed to pay wages 
of Rs 1 0 per day to each worker in case 
38 Jakh people are employed. Rajasthan 
Government is totally incapable to provide 
this much amount for employment genera-
tion. Provision of Rs. 100 crores would 
be needed to protect the cattle. If the 
Central Government does not provide assi-
stance and follows the previous norms the 
situation will worsen. The situation in 
Banner district is so critical that a number 
of people have died due to malnutrition. 
Same is the case with the districts like Pall_ 
Jaisalmer and many others. FinanCial support 
is essential in this regard. Some useful pro-
j ects are already in progress which include 
construction of tanks. digging of irrigation 
wells. construction of houses etc. But apart 
from it, some material component is requi-
red for other purposes and the Central 
Government has not yet taken any final 
decision despite our repeated 
requests. The study-team presented the 
report from November to March and reco-
mmended an amount of Rs. 195 c; ore~~ 
But the Agriculture De~t ~lJ.C4 
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an amount of Rs. 137 crores only. Beside 
our personal efforts, our Chief Minister 
approached Shri Bhajan Lal and also the 
Finance Minister to sanction the remaining 
amount or Rs. 58 crores. We raised the 
same issue during the discussion on the 
Demands for Grants of Aariculture Ministry 
to get an assurance that the State must get 
lb. 58 crores immediately. We also reques-
ted to take an early decision on tile reports 
which have been submitted for providiIll 
assistance so that the people and tbe cattle 
could be saved. 

I also want to point out tbat the assis-
tance being provided for famine relief is 
under tbe advance plan. When assistance is 
provided under the advance plan, our 
areas-Western region and the desert area-
do get assistance, but in the process we 
spend even the plan funds meant or roads 
in the plain areas which constitute 20 per 
cent of the total area. As a result the people 
belonging to plain areas make accusations 
to tbe effect that their plan funds are spent 
by the Western Rajasthan or the Udaipur 
division and in tbis process their area 
always remains drought stricken. So what 
I mean to say is that it leads to wide-spread 
resentment among the people. Therefore, 
the system of advance plan should be done 
away with and the famine situation should 
be treated at per with flood situat!on, 
because 75 per cent of the non plan 
expenditure is borne by the Centre to meet 
the flood situation. Some provision is 
required to be made in the case of drought 
situation. We cari'not fight drought unless 
the Centre provides assistance to tackle 
it. 

Next comes the issue of drin'king water. 
There are many areas in the State, parti-
cularly In my constituency where drinking 
water has not yet b~n made available. 
In Barmer district, there are n;arly two 
thousand clusters of hamlets, each inhabited 
by 250 people who are still deprived of 
drinking water facility. The supply of water 
bas not yet reached tbe new villages. What 
I mean to say is tbat if you want to make 
proper arrangements for drinking water in 
the seventh Five Year Plan, then you imust 
make such a provision in the two eDSuina 
years that not even a sinate cluster of 
hamlets or a vi1lqc with a population of 
about 2'0 shoul4 romai.Q "itbout driDkiDa 

water facility. Provision for makina 
driDkina water avai lable there is essential 
and you must give priority to it. 

Tbirdly, 1 want to submit tbat the 
programmes formulated by you to eradi-
cate poverty will surely benefit the people. 
The Integrated Rural Development Prog-
ramme haa benefited us. The R.L.E.G.P. 
has also brought relief and provided employ-
ment to the people. You have recently made 
a provision of Rs. 2,200 crores under the 
Rural Development Programme. If you Jive 
an assistance of Rs. 10,000 crores, i.e. 
Rs. 5000 crores per year, in the tw. enlu-
ing years, a situation can be created which 
may complettly transfrom the entire rural 
scene. You [have not paid any special 
attention towards the rural areas. The funds 
available for Khadi Gramodyog are very 
limited. There is a dire need to increase 
them since we want to expand this industry. 
But the problem is that they Jack the 
required funds for this purpose. The carpet 
industry can flourish in my constituency but 
proper assistance has not been given for 
that. By means of carpet industry alone, we 
can provide employment to all the people. 
It essential to expand the Khadi Gramodyog 
fully, if we want to provide employment to 
the people and eradicate poverty in the true 
sense of the term. When you are emphasis-
ing more on district p1anninl, then you 
will have to provide employment to the 
people by giving special encouragement to 
village industry and its development. The 
policy regarding education formulated by 
us for providing employment hal also 
brought changes. There is a need to 
implement it so that employment may be 
provided to tbe people by imparting them 
job-oriented education. Then only can we 
fulfil the resolve of our non. Prime Minister 
to remove unemployment. 

I would like to make a few more points. 
Under the N.R.E.P., 50 per cent contribu-
tion is given by the Central Government 
and SOper cent has to be borne by the 
States. My State is not in a position to 
pay 50 percent. Therefore, there should be 
such a provision for the backword states 
that 75 per cent is borne by the Centre and 
the rest 25 per cent by tbe States. Then 
only can we be benefited by the I.R.R.D.P. 
funds. 
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We appreciate the concessions announced 
by the Government for the industries. But 
reaarding the no-industry districts. at times 
you extend the period by three months 
during which they will be given the benefit 
of subsidy and at anotber time you decide 
to extend it by six months. Wby do not 
you fix a certain durlltion for the no indus-
try districts? No progress hiS yet been 
made in Barmer district or in JaisaJmer 
district under the no industry district 
scheme. What I want to say is that you 
have announced that Government will conti-
nue to give subsidy to no-industry districts 
for 6 months, but the Government must 
say categoricall y that assistance will be 
given regularly for two years. If you help 
in this manner, we shall get a big support. 
What I mean to say is that whatever we 
want to do for the Industry should be made 
clear. 

The land area of desert districts of 
laisalmer and Barmer being very large, the 
farmers of these districts are not covered 
under the difinitions of small farmers and 
marginal farmers and hence they are 
deprived of the benefits. We have seen in 
I.R.D.P. too that the land factor is taken 
into consideration. 27 per cent people in 
Barmer and 20 per cent people in Jaisalmer 
are below poverty line, whereas, in ract 80 
per cent people are below poverty Hne. I 
want to submit that all your schemes 
benefit only the smaH and marginal farmers. 
You have formulated the Jal Dhara Scheme, 
the electricity supply scheme and also the 
credit facility scheme in drought affected 
areas. But my submission is that in our 
desert areas the fa rmers are not covered 
under the definition or small marginal 
farmers. Therefore, my suuestion is that 
the prescribed limit of 10 hectares of land 
hoI dine for small farmer should be 
increased to 20 hectare! ; for the marginal 
farmer it should be increased from 5 
hectares to 10 hectares, for irrigated areas 
it should be increased from .75 hectare to 
1.5 hectares and for small farmer it should 
be increased from 1 .5 hectares to 3 
hectares. If a change is not brought about 
in its definition, tben aIJ your schemes for 
small and marginal farmers, as we}) "as 
those aimed at eradication of poverty will 
not prove effective. Therefore my submission 
is that an amendment have to be made 
in the definition of small and maqinaJ 

farmer. For this purpose, you may send a 
team of exports to collect information if you 
so like. Earlier also. you had sent a team 
of Secretaries. You can aet to know the 
reality in our State by sendin, a team 
there. Thereafter. you may ,et tbe report 
from the district administration. They have 
already submitted one in this connection. 
In substance, if you want to provide relief 
in the true sense. you wiJJ have to ehaote 
the definition of small and marginal 
farmer. 

In the tribal ;lreas, you are still 
selling wheat at the rate of Rs. 1.64. 
I want to tell you that in the desert areu 
the situation is even worse than that in the 
tribal areas. Therefore. I request tllat you 
should provide wheat in our area the rate of 
Rs. 1.64 from April to October because 
even earlier you have provided wheat to the 
labourers engaged in famine relief work at 
the rate of Rs. 1.55. Our desert areas are 
the worst affected and if you provide assis-
tance in these areas, the y will get a substan-
tial relief. 

With these words. I support the Finance 
Bill and conclude. 

SHRI R. S. KHIRHAR (Sitamarhi): 
Mr. Deputy Speaker, Sir. I rise to support 
the Finance Bill and thank you for giving 
me an opportunity to speak. 

If-we review the performance of Indian 
economy during the recent put, we find that 
the economic policy formulated under the 
imagiDative guidance of Shrimati Indira 
Gandhi and other leaders have proved 
successful. Its ample proof and result was 
seen when the country was bit by flood and 
drouaht lome time back. More than half 
of country's area was hit by flood ud 
drouaht. Eight big States were affected, 
three of them-Bihar, Assam and Benpl-
by floods and Five States in the South 
reeled under drouaht. Relief funds were 
diltribyted in these eiaht States and relief 
works were started. Despite all these odds. 
Government aodOWDS have sufficient tood-
grains. This is a proof of the soundness of 
economic policies of the Central Gov.rn-
ment for which it deserves credit. The 
Finucc BiD plcsentcd by you today, as 
wen as the Budaet presented earlier have 
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further promoted the prOlrammes of Sbri-
mati Indira Gandhi. Green Revolution was 
one of her programmes abd the Gov",rnment 
bas taken various steps to promote it and 
aive encouragement to agriculture. I 
specially want to mention that long discus-
sions were held in the House on drought, 
but it is regretful tbat not much was said 
about the floods which badly affected Assam, 
lJihar and Bengal, The roads, schools and 
other such developmental works undertaken 
during the last 10-20 years there ware all 
set at naught. Discussion on floods in these 
three States has been rather casual and I 
feel that even Government has paid less 
attention to it. I would request the Govern-
ment that attention should be paid to thIs 
matter. A retrospection wiH indicate that 
Assam, Bihar and Bengal are hit by flood 
every year. A team should be sent to 
conduct research and establish as to why 
ftood recur every year in these areas. The 
nfJrthem part, in particular, is su'lmerged 
in ftood water. My submi~ion is that a 
permanent solution shOUld be found out so 
that we do not have to grappJe with flood 
in future and tbe huge funds which are 
apent on relief works can be spent on other 
development works. 

By giving heavy concession to the 
export sector in this Budget, you have 
encouraaed the foreign teade. Besides, you 
have provided Rs. 2200 crores to be spent 
on I.R.D.P. and other programmes aimed 
at eradication of poverty. The people of my 
district have to go to other places for work 
and we have seen that there is a lot of 
bungling in the self-employment scheme, 
through wbich we aim to eradicate poverty, 
and make the educated youths self-depen-
dent. What bappens actually is that only 
Rs. five thousand are given where Rs. 20 
thousand are suppored to be given as 
subsidy. As a matter of fact, it is very 
difficult for a youth to get Joan from a 
a bact under the schemes for which subsidy 
is given and even of be memages to get 
Joan somehow, the amount of subsidy given 
by you changes hands in the form 0' bribe. 
The self-employment scbemes under which 
loans are given by tbe banks at district 
level have become centres of bribe and 
corruption. Anyone who goes to get a loan 
tin~et th: self-employment scbeme meets 
.baras:u.f.nt. Various SagestiODS have been 
po by out coUoa&ac. but my 1\JIII.don 

is tbat instead of s~bsidy, you should give" 
tbem interest free loans. This will surely 
help them getting rid of taking rounds of the 
banks and becoming self-reliant. This will 
benefit the youths as well as other people. 

This time the hon. Pr ime Minister and 
other Ministers bave said tbat the develop-
ment programmes of the country will start 
from the district level. It is a very good 
thing indeed. In this connection I want to 
submit that the district development 
committee at the district level is presided 
over by the collector and not the representa-
tive of the people. We have raised our 
voice before the state Government that the 
Chairman of district development committee 
should be a Fepresentative of the people. 
He should be either an M.P. or an M.L.A. 
When this matter was brought to light, it 
was said that it IS a Central subject and the 
State can take no decision on it. Through 
you, I would like to tell the hOD. Finance 
Minister that when you are going to take 
such a big step and new stride'S are going 
to be made, thiS development work should 
be undertaken at the d1strict level instead 
of State of Central level. Further, the 
chief role should be that of a public 
representatative and tbe chairman of dis-
trict development committee should be 
eith~r an M.P. or an M.L.A. so that tbey 
could think over the problems and provi-
sions by meeting in the district and could 
find a solution thereto. 

Sir, I come from the State of Bihar. 
try to visit my state every 10 or 20 days. 
On alighting at Patna Junction, I am always 
witness to a crowd of migrant labour 
waiting to board trains leaving Patna. 
There is an exadu!. of 5000·10,000 migrant 
labourers from Patna Junction every day. 
It is true that the number of people engaged 
in agriculture has increased. With so much 
pressure on the agricultural sector, every 
body cannot get means of livelihood there-
from. Hence, the need for migration. I 
urge tbe hon. Minister of Finance to think 
of ways to stop tbis migration. I do not 
any information on otber States but so 
for as Bibar is concerned, as~essment needs 
to be made as to the number of people 
leaving Bihar daily in search of livelihood. 
If this is true, then this miaration should 
be stopped. Tbia lurplUi maDpowtr mould 
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be absorbed by setting up new industries in 
Bihar so that productivity may gv up. 

Our hon. colJealUes Shri Sharma and 
Shri Harish Rawat said in their speeches 
yesterday that prices always rose following 
the presentation of the Budget. Time and 
again the Government talks of living 
concessions through the Budget. But the 
prices of products of both small-scale and 
large-scale industries register an increase after 
the Budget is presented. The price of every 
industrial product keeps showing an upward 
trend. If this state of affairs is allowed to 
continue. the rural and the urban consumer 
who is the buyer of products will be adver-
sely affected. One the other hand 
industrialists, big businessmen and other 
manufacturers will reap all the benefits. 
If the Grovernment talks of concessions it 
should also enforce price-control in the mar-
ket. 

10 the end I want to say that regional 
imbalance is a matter which needs to be 
looked into. These imbalances could be in 
agriculture, irngation, railways or in any 
other field of development. Tn thIS matter 
the needs of each State has to be assessed 
and approporiate steps taken to meet the 
same. I understand that a lot has been 
done in thIS dIrection. I am not blaming 
the Government that It is not doing such 
and such thing. I shall gIve an example 
of how regional imbalances arise. 

The irrigation projects in Bihar. like the 
Bagmati project. some project ParokaI project,r 
are nothing but a farce. During the last 
15-20 years, crores of rupees have been 
spent on them, but they have given nothing 
in return. There should not be any linger-
IDg in the executIOn of these proJects. If 
the entire sum required for their construc-
tion is given in the beginning itloclf, the 
overall expenditure would be less and it can 
also be executed speedily. Bihar certainly 
gets the worst of any increase in regional 
imbalance. Bihar is a very backward State. 
The Government and the hon. Finance 
Minister are requested to kindly attend to 
the dcveloment of Bihar. With these words 
I conclude my speech. 

t E"g !ish I 
I PROF. K.V. THOMAS (Ernakulam): 
'Mr. n"put;y.Speaker. Sir, 1 am tonfinini 

only to the problems faced by my State, 
Kerala. 

Sir, the present Import Policy of the 
Government has affected badly the cash 
crops of Kerala. The rubber is the main 
cash crop of State. Out of an area of 
3.8 lakh hectares of rubber plantation in 
the country, Kerala alone accounts for 
3.4 lakh hectares in which more than 80 
per cent are small holders. Earlier, when 
the natural rubber was not available to the 
manufacturers of tyres, Government of 
India reJeased naturaJ rubber which was 
imported throug STC. But the present 
decision of the Government to al!ow import 
of tyres for buses and trucks has caused 
a decrease in the price of natural rubber. 
When this Policy was announced on 1.4.88, 
the price of rubber was Rs. 1,740 per tonne 
which has now decreased as on 22.4.88 to 
Rs. 1.685 per tonne. So, my request to 
the Government is even if it is needded that 
tyre has to be imported, then it has to be 
done through STC and the price of tyre 
whether it is manufactured in our country 
or whether it is imported, has to be put on 
a stable feeting. 

The second item that has suffered due 
to the present Policy is the spices. Earlier 
cloves and Cinnamon were imported 
through STC. But that has been changed 
and all the spices including Nutmeg, 
Nutmeg Mace, Cinnamon and Cloves are 
now allowed to be imported through 
OOL. This has also resulted in the steep 
fall in the price of all these spices. So, in 
this case also, our request is that if these 
spices are to be imported. then jf the price 
has to be regulated. the price of spices in 
the open market has to be put on a stable 
feetlOg. 

Coming to Coconut. it IS the tradi-
tional crop of Kerala and it is extensively 
cultivated in our State. Now the present 
Policy of the Government to allow the 
Coconut oil and Copra to be imported 
will definitely fall on the farmers of Kerala. 

Another probJem is the coir and coir 
products. In the recent Agreement between 
India and Sn Lanka, there is a clause that 
if it is needed, cyir and coir products can be 
imported to our country. In Kerala, coir and 
~ir pr04~ts worth ~rom of rupee. arc tyinS 
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in godowns. If this clause is beins imple-
mented, this naturally will have a heavy 
set back on the economic situation of 
Kerala. 

Another item is Pepper. Kerala is 
exporting Pepper to the tune of Rs. 191 
crore~. Now the present increase in the 
export duty and ce3S has badly affected the 
Pepper farmers. All the Members of 
Parliament from Kerala have repeatedly 
givcn memorandum to the Government of 
India so that the present increase in the 
export duty and cess is brou~bt down to 
tbe earlier level. 

A large number of Keralities are now 
returning from gulf countries. 

.The economic base of Kerala for the last 
fifteen years is really the Gulf boon. 
Whilst Keralites are coming back, we find 
it difficult to rehabilitate them. So our 
request to tbe Government of India is that 
a Rehabilitation Fund has to be started so 
that whoever are coming back from Gulf 
countries can be given some job opportuni-
ties in Kerala. 

For gettin, this Fund, what we suggest 
is. those KeraJites who are working now in 
the Gulf countries can be asked to mobilise 
the amount-because even though a large 
number of Keralites are coming back, some 
more are going there also. So, from those 
people who are now workina in the Gulf 
countries a certain amount can be realised, 
10 that tater it can be made use of for 
rehabilitation them when they come back 
to Kerala. 

There are a large number of industries 
in Kerala which need modernsation and 
expansion. The HMT Unit in..Kalamassery 
is making a huge profit to tune of Rs. 13 
crores every year. It needs expansion, The 
Fertilizers and Chemicals Ltd., FACT, which 
has made a profit of Rs. 50 crores has 
given a proposal for startina Urea-Ammonia 
Complex in the 8th Plan. All the MPs 
from Kerala and the Government of Kerala 
have requested the Government of India to 
approve this Plan, so that in the 8 Plan 
this Urea-Ammonia Complex will be allo-
wed. 

When Coch in Refineries was started 
years back, one of the dreams was that 
around Cochin Refineries a petro-chemical 
complex would be started. But it still 
remains a dream. The Cochin Refineries 
is making a huge profit every year. From 
that profit itself if Cnchin Refineries is 
allowed to expand. they can start a number 
of Petro-chemical complexes. 

One of the industries which is heavily 
suffering in Kerala is the Fisheries industry. 
Kerala is the pioneer in the export of sea 
food. About fifteen years back we were 
earning foregin exchange to the tune of 
about Rs. 3000 crores. Now this sea food 
industry has become a sick industry. Our 
export is coming down every year. In this 
House itself on'many occasions I have 
suggested that Government of India should 
make a serious study on this matter because 
this is one [\f the industries which can be 
expanded. 

Now the problems faced by the sea food 
industry are many. One is the tough 
competition from abroad, from countries 
like Taiwan. We have to face this tough 
competion. If we have to face tough 
competion our quality should be good and 
the price should be lower. So, the Govern-
ment of India has to take initiative for this 
purpose pose. The sea food industry should 
be given ample finance and the finance has 
to be given at a subsidised rate. 

The Government of India has taken 
action plan to increase food production. I 
am very sorry to say that Kerala is the only 
State which is lagging behInd. When the 
Government of India has selected districts 
from Tamil Nadu, Karnataka, Andhra 
Pradesh; Kerala is left out. We are wry 
sorry about it. We feel hurt. Kerala is 
producing paddy. So, at least in Palgbat 
and Kuttanadu districts, the Government 
has to identify places so that they can be 
taken for action plan to increase tho food 
production. 

Coming back to my constituency Cochin 
which is the industrial capital of Kefala, 
there are major projects which have to be 
sanctioned by the Government of India. 
The firlt is the modernisation of eoc'in 
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Airport. When Mr. Moti Lal Vora visited 
Cochin a few days back~ all the major 
organisations of Cochin and the Government 
of Kerala havc represented that Cochin Air-
port flas to be expanded and modernised SO 
that airbus can land there. 

13.00 brs. 

This has to be immediately s,anctioned 
and Government of Kerala has submitted a 
proposal which has been done under the 
Chief Secretary of Kerala. Another impor-
tant bridge before Government of India is 
Ernakulam Vypeen bridge. It is a long 
pending issue before the Ministry of Surface 
Transport. Mr. Pilot has seen the place 
and he agreed that Government of India 
will give ample support. 

Second is the Thoppumpady bridge 
which connects the western part of the 
Cochin city to the Cochin port. Cochin 
port which was once the queen of Arabian Sea 
has become a widow today. Every year 
tbe number of ships and the cargo being 
handled tbere is coming doWD. If Cocbin 
port bas to be deveJoped definitely tbis 
Thoppumpady bridge-which is an old 
bridge constructed at tbe time of the 
Britishers-bas to be replaced. This 
requires considerable help to be given by 
tbe Government of India. For the d¢velop-
ment of Cochin and adjoining islands our 
Prime Minister was kind enough to appoint 
a committee. The committee has gone into 
tbe details and the report is now before tbe 
Government. I request the Government 
to study the report and implement the reco-
mmendations of the committee. _. 
13.02 hrs. 

The Lok Sabha .djoumed r!or Luneh 
tnl Fourteen ot tbe clock. 

14.05 hrs. 

The Lock Sabba re-assembled after 
Lunch at five minutes past Fourteen of 
the Clock. 

[MR. DBPUTY SPEAKBR. ill tht! Cho/JI'] 

FINANCE BILL, 1988-Contd. 

(English] 

MR. DEPUTY SPEAKER : Yes Mr. 
Madhav Reddi. 

SHRI C. MADHA V REDDJ (Adilabad): 
Mr. Deputy Speaker Sir, we are discussing 
the Finance BiJ1 today for tbe second day. 
But we have a number of amendments 
already circulated by the Government before 
us. Yesterday, the Finance Minister gave 
a statement proposing certain amendments 
to be brou&ht to this Bill and the other Acts, 
when the Bins are going to be presented in 
the House, Le., amendments to the Direct 
Tax Laws (Amendment) "ct. Before I go 
into the various amendments to certain 
important provisions of this Bill, which I am 
sure tbls House is going to pay full atton-
tion Juring the debate, I would like to make 
certain general remarks about the state of 
affairs of the economy in the country today 
since he presented the Bud&ct en 29th 
February. 

Now Sir, within these two months, what 
has been the impact of the Budget proposals 
is very relevant. I do not want to repeat 
what had been already mentioned on the 
Floor of the House, either when we are 
discussing the various demands or at the 
time of the debate on the General Budget. 
I do not want to caver the wide ground, 
though relevant. because of paucity of time. 
I am also not goinS to touch certa.i1l points . 
raised by the han. Members yesterday. It 
W2i stated by the Finance Minister who is 
not here today unfortunately because he is 
busy in globe trotting machine, that ..• 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMUC 
AFFAIRS IN THE MINISTRY OF 
FINAN~ (SHRI EDUARDO FALEIRO): 

He is working in this conneetion for you 
and for me. 

SHRI C. MADHAV REDDI : I COBgt"a_ 
tulate him for the successful negotiations be 
has cond.cted in WashinJfen for getting 3 
billion dollars of aid for India. You have 
.ot beard me fully. I am not finding fault 
with him; but I am only pointina out that 
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unfortunately he is not here today when we 
are discussing a very important bill. From 
Washington to Jakarta, from Jakarta to 
Manila, he has been ,oing from place to 
place, certainly in connection With tbe 
important issues and problems, particularly 
our financial problems of tbe country but 
my point is tbat wherever he is goini, wbat 
is the statement he is making? One state-
ment which he is often makini:_I do not 
want to find fault WltA him for what he has 
said in Kama raj Nagar. Certainly, the 
Prime Minister and the Finance Minister 
are at liberty to make any statement on' the 
economic policy of their own party in their 
party conferences. 

But when the Finance Minister loes to 
Jakarata and says, WI am loing to liberalise 
my economy in the country; I am goin. to 
open tbe flood-aates for you to come". 
That is where I think that he is transaressing 
the limits because any policy statement has 
to made only in the House, not outside. 
"It is a continuing policy", tbat is what the 
Hon. Minister is going to say, that there is 
nothing new. I know, it is a continuina 
policy of liberalisation. A policy of 
liboralisation which was started some 2 
years ago, is corninl to disastroul conclu-
sions. Witbout goin, into the various other 
aspects, because whenever we talk of 
liberalisation or privatisation, immediately 
Government says: "No, we are not doing 
anything. Sbow us a single instance of 
privatisation". I am ,oing to point out 
exactly what you have done in the way of 
privatisation without caHing it so. 

Sir, if we stu4y the import-export 
policy which was announced Oil the 30th 
of March, you will find vcr) clearly to what 
extent the policy of HberaHsation has gonc. 
One instance is witb regard to the decanali-
sation of various products, maybe 26 or 27 
items which were the exclusive monopoly 
of tbe trading corporations of the Govern-
ment; the STC, MMTC. Tea Tradinl 
Corporation. the Mica Corporation and a 
number of corporations, the public sector 
institutionS which you have built for trading 
purposes. What is that you are doing:r Is 
it not killing them? Why do you have 
these corporations then? H you want to 
decanalise aU the items, and in respect of 
26 items you have done and many more 
are on the anvil, then why do you have 

these corporations? I have gone "throuah 
some of the Balance sheets of these corps>ra-
tions and they are not doing very bad. I 
should say, except the MMTC whicb bas 
suffered a loss of Rs. II crore!, I do not 
think any tradina corporation is going on a 
loss. Why did you decanalise these items ? 
I do not know. Tomorrow, you may 
decanalise even the oils. You may decana-
lise even items like sugar and many other 
sucll items. My point ii, there is no justi-
ficatien for decanalisation of the items and 
handinl them over to the private sector a 
silver platter. 

Now. Sir, what is the result of tbis? 
The result of this woulrl be that you will 
be permitting tbe private sector to go in 
for counter-tradendeals which were denied 
to them so far. They bad been demanding 
this. II it not privatisation? Then what 
else is it ? 

Now, the liberalisation policy for the 
sake of modernisation, for the sake of 
gettin, new technology from the foreign 
countries, wherever we can get that techno-
]01)' so tbat we may modernise our industry, 
steels mills and textile mills and so on and 
so forth. il welcome. We bave been 
supportinl this modernisation but at what 
cost and what is it tbat we are achieving by 
way of modernisat ien ? 

Sir, the Hon. Prime Minister when he 
was in Japan, bad long discussions with the 
Prime Minister of Japan. And an announce-
ment was made that we have reached an 
a,reemeDt for a breakthrough in the trade 
relations with Japan. I have nothina against 
Japan because I think we have been getting 
lot of technologies from Japan during the 
last 10 years and we are very bappy. But 
then the point is, we should understand 
what Japan is. It wil1 take many years for 
you to understand tbeir economy. their 
strategies of ,loba] trade. What they are 
doing? United States has taken 15 years 
to understand them, and to their dismay 
today they find tbat they arc not able to 
send anything. Everything Japan wants to send 
to other oountries but it does not want 
anythina to come to their country except 
the raw ma terial such as icon ore, etc. 

And that too on their own terms? 
What is the price we are lettinl for our iron 
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ore? Today, the Japanese yen is the cost-
liest. If you have any trade links with 
Japan, it is certajnly going to result in 
disastrous consequences for us. We should 
realise this because they are very. hard 
bargaihers. It is not very easy for them to 
bave any unnderstanding or agreement on 
eqal terms. Also, once we enter into an 
agreement with them, it would be very 
difficul t for us to break it again. Take the 
typical example of Maruti, the so called 
PPM, generally understood by everybody as 
the pbased programme of manufacture. 
What stage have we reached? Today. 
the PPM is finished. They are going on 
offering new models and every time a new 
model is offered, SKD kits are sent. This 
is a continuing process and they would never 
allow us to manufacture our own 
components. Jndigenisation will never be 
permitted by them. The moment we indi-
genise the products, their exports to our 
country will be stopped. They do not what 
it and we must understand this aspect. This 
is the study undertaken by the private sector 
companies already and they have come out 
with their recommendations and they have 
said that it would be very difficult for the 
Government to undertake any such trade 
agreements with them. 

That apart, I was on the Subject of 
modernisation. I know that modernisation 
is very necessary at this stage of our 
development. But then, what is it that we are 
doing? The Export Import Policy says that 
today the Government will be permitting 
anybody to import machinery and equip-
ment, even though they are available in 
India. This was never there in the past. 
For the last 20 years, we have been pursu-
ing a policy of 'indigenous availability' 
Unless the DGTD or any other agency says 
that a partic~Iar machine or equipment is 
not available in India or that its efficiency 
is comparatively lower and cost higher. that 
particular equipment: is never allowed to N: 
imported. But today, we are permitting tbe 
private sector t6 import liberally any 
equipment or any technology, even if it is 
available in India. Why this repetitive 
import of techno logy? Where is the need 
for this ? Are you not going to kill the 
indiaenous capital goods industry? 

Now, my point is that we are importing 
equipment not needed by us, in the name of 

indigenisation. We are importing compo-
nents not needed by us. We are importing 
SKD kits and CKD kits. We are importing 
many thing about which we may not be 
knowing anything, We are flooding tbe 
Indian market with foreign goods in the 
same way as our neighbour is doing. Is it 
advisable? Is it worthwhile ? Should we be 
doing this at the cost of our own indigenous 
Il}achinery and eqUipment manufacturing 
industry ? 

Sir, coming to the question of Export 
Import Policy, I feel sorry that this subject 
bas not been discussed in detail in tl:ais 
House. For the last three years, we have 
this Export Import Policy, a 3-year Policy 
with which we have been experimentinl. 
This is the second phase. It should have 
been studied as to how this policy 
has worked during the last three years to 
see wbether there were any aberrations in 
the policy. A cursor y study wiIJ teU you 
that though the policy is supposed to be 
continuinl without any disturbances and 
without any changes for three years, I find 
that about 600 times various notifications 
have been issued and the po licy has been 
violated. This has happened in spite of the 
fact that the policy should have been 
working without any changes for three 
years. Then why do you have this three 
years' policy. You have six months' policy, 
as you were having earlier. Again we have 
another three years' policy before us. My 
point is that this House should have been 
given an opportunity to discuss this. When 
are we going to discuss this? We tholllht 
that the Demands of the Commerce 
Ministry going to come for discussion but 
these have been gl!iJlotined. Now, we will 
have no opportunity to know actually what 
they have done. What is the new policy 
whether it is effective or not, and whether 
there are defects in it? 

You see this new policy and you will 
clearly know that in this, there are several 
items which bad been included in the OGL. 
It is an OGL regime. It is because, they 
have opended the flood gates. You can 
import anything under that OGL-from 
components to raw materials, from timber 
to any other sophisticated electronic 
components. What would be your Balance 
of Payments poSition ? It has been told on 
the tloor of the House many times that the , 
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Balance of Payments position is very bad. 
It is causing us serious concern. You only 
express the concern. But what are the 
steps that you ar~ taking to see that this 
does not go from bad to worse? Today our 
Balance of Payments position is that, every 
year, there will be a deficit of about 
Rs. 6,000 crores to Rs. 7,000 crores. How 
are you going to meet this deficit? There 
are about sixty or seventy countries in the 
world with which our position is very bad, 
We have a deficit balance with many of 
these countries, particularly in the hard 
currency area. With Japan we have about 
Rs. 700 crores deficit. With Germany we 
have a deficit. With many of these countries 
from where we are importing equipment, 
technology, etc. We have a deficit. When 
we are already in deficit, how are you going 
to find the finances? Luckily, without 
your efforts there are certain invisibles 
which are saving this country. Because of 
this, about forty per cent of our require-
ments are being met. In the iD'visibles, your 
tourism has not contributed much. Most of 
the invisibles are because of the remittances. 
You have nothing to do with that. 

Then, you talk about brain-drain. What 
is the brain-drain? There was a talk of 
brain-drain and that we should stop it. 
We should arrest it. All our IITs are 
sending their students abroad. Our students 
are going abroad. Why should they not go 
out and what else can they do here except 
being unemployed. Why should they not 
go to foreign eountries and carn foreign 
exchange for you ? Why should they not go 
to foreign countries and equip themselves 
with modem technologies and come back 
for doing something for the country? Why 
are you worried about brain-drain? Why 
are you not planning to send more and more 
people outside and earn foreign exchange 
for us? I say this because, th at is the 
biggest source of foreign exchange fOI 
you. 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : It is much better than your 
export perfurmance, 

SHRI C. MADHA V REDDI: It is 
much better than your export performance, 
as Mr. Somnath Chatterjee say. And 
comming to exports, we have been told 
during the Budget and subseqpentJy that 

our exports have been increased to 2S per 
bent. Our imports have increased by only 
13 per cent to 14 per cent. It is a 
fallacious argument. I pointed out earlier 
and I would again reiterate that in Rupee 
terms, 'yes' you may be correct. What is 
the meaning of calculating your export 
earnings in Rupee terms? It is just to tell 
us, to mislead this House that our exports 
have gone up. Because of the depreciation 
of the Rupee, our actual increase in the 
exports is only 4 per cent. You calculate 
and teU mc. That is the wor1d average 
also. You cannot have any 25 per cent 
increase. You can never have it. Today. 
our increase in foreign exchange eamioings 
is only to the extent of four per cent, if 
you take into account the actual physical 
achievement the value in terms of' physical 
exports-not in terms of Rupee, because 
Rupee is already depreciated. You do, not 
do anything with your rupee. It is no 
looger a very effective instrument of 
exchange for the purpose of foreign trade. 
If that is so, your exports are not very 
impressive. What is it that you are export-
ing? You are still exporting iron o:e, tea, 
coffee, masalas, so on and so forth. Of 
course, the value of exports of our gems 
and jewellery has gone up. I am very 
happy about that. 

In the case of engineering goods and 
leather goods, because of modernization, 
there is some improvement in leather goods ; 
and we are aQle to export leather goods. 
Then we have textiles. There is a good 
improvement in textiles; particularJy in 
textile yarn, there is a scope for export: 
textile made-up. textile yarn and items 
like these. But my point i. that there is 
still scope for exporting many moro items, 
value-added items which will give you more, 
which VYiJI give you employment within the 
country and at the same time give you more 
in terms of exchange. 

In this connection, I welcome the pro-
posal to exempt the export earnings, from 
income tax, It is a very good proposal. It 
has been exempted after a very Jong time. 
It should have been accepted long age, 
because many other countries are doing it. 
You are the last to do it. Regarding your 
exempting all export earnings from income 
tax, yesterday an amendment was suggested, 
and today I see the amendment circulated 
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by the hon. Minister saying that this 
exemption will be available to those units, 
inspite of the fact that 115 (j) is in opera-
tion, viz. 30% tax on book profits. Inspite 
of that, this will be avai1able. 

. Now coming to tax proposals, tbere 
are some very controversial proposals 
includ~d in the Finance Bill. Insplte of the 
amendments ~uggested, many controversial 
proposals still remain untouched. I am 
happy some amendments have come. They 
are welcome, but before that, I would ld(e 
to say something about tbe other Bill which 
is likely to come up before us, viz. regarding 
the Direct Tax Laws (Amendment) Bill 
which we passed last year. The bon. 
Finance Minister said something about that 
also ; and an assurance has been given to 
this House that that Bill is going to come 
before this House during this Session, for 
discussion. That Bill has created a lot of 
complications. The whole idea of the 
Government was to simplIfy tax laws. That 
was the effort being made for the last two 
years, viz. how to make the tax laws more 
simple, so that they may be admmistered 
properly by Government, and they may be 
complied with by the tax-payers. But in 
the name of simplification, we have 
complicated the tax laws more and more. 
Today, if you read 

PROF. N. G. RANGA (Guntur) . That 
is a continuous process. Nobody can help 
that. 

SHRI C MADHAV REDDI: Yes; It 
is a continuous process. But there .are 
complicatIons and confusions-and coufu-
s ion worse confounded. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): What will the 
chartered accoantants do then? 

SHRI C. MADHAV REDDI : I am not 
a chartertd accountant, nor a tax consultant, 
nor a law yea, but I can tell you as a 
}ciislator, with whatever experience I have, 
that it is so dIfficult to understand them, 
so difficult to comply with various pro-
visions. 

SHRI SURESH KURUP (Kottayam): 
There is a chartered accountants' lobby. 

SHRI C MADHAV REDDI: In spite 
of the fact that we wanted to achieve this 
objective by introducing the Direct Tax 
Laws (Amendment) Bm, we have compli-
cated it. That Bill was passed in the 40 
mJDutes. Out of those 40 minutes, I had 
taken 30 minutes, and within the rest of 
the ten ffilDutes, the whole Bill was 
passed. 

Inspite of the protest by the Members 
of this House, the hon. Minister has not 
acceded to our request. But when he went 
out, he said: Well, in a democracy you 
have to listen to the people.' 

But who ale the people to whom you 
went and consulted? He want to Calcutta 
and consulted the Chamber or Commerce; 
he consulted the Chamber of Cornmcrce, 
Bombay ; he consulted the Chamber of 
Commerce, Madras and then came to a 
conclusion that this Act has to be amended 
and then and there he announced. Very 
good. WhIle I do not agree with many 
amendments which he may be contemplet-
109, there are many other amendments 
whlcb can make it more simplified, which 
have not been brought before us. The 
amendment which he has indicated. I am 
sure, it is not going to be the end. 

Whatever he had announced yesterday. 
whatever he had been telling outside the 
House, whatever he mentIOned in the Budact 
speech, if that is the only ambit in which 
~e amendments are going to be accepted 
by the government, I am sorry for that. 
A solemn assurance had been given to this 
House while speaking on the Budget, in his 
Budget speech, that a Bill be brought before 
u~ and the hon. Members will have full 
hberity to suggest amendments even on the 
Floor of this House and they will be consi-
dered. I want the Finance Minister to 
honour this commitment and see that a 
comprehensive Bill is brought before us so 
that we may have full opportunities to 
discuss that Bill and tben make suggestions 
with regard to certain important amend. 
ments. 

Coming to the present Bill to whi.:h 
several amenaments have been su.sted. I 
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welcome some suggestions, but they are 
not going to meet lhe demand which is 
the demand of the serveral States State 
Governments, not only the people. • 

Coming to a new Section 44 (A) (C), 
which deals with imposing a tax on the 
assumed income of the sale of liquor, sale 
of t{mber and the sale of scrl:\p, etc. Of 
course, on scrap, he said he is going to 
remove it. I am not going to touch that, 
becuse, yesterday he said, there would not 
be any tax on the scrap. Rut the sale of 
timber and timber product and the sale of 
liquor, these are the products which belong 
to the State Government. There is no 
individual who is going to sell these pro-
ducts to any other individual either for 
trading or for his own consumption, captive 
consumption. These are the products which 
are going to be sole annually by the State 
Government because these are monopoly 
items. What are you going to do? Are 
you not taking way the powers of the 
State Government, the rights of the State 
Government to impose tax on the sale of 
their own product? Is it not some sort 
of a sales tax ? Is it not something like a 
purchase tax which you are imposing? 
Suppose only liquor is sold in public 
auction or by a tender. The seller, that is, 
the government has to collect certain taxes 
at source. I have not heard of any tax 
collected at source when the money is not 
paid but money is received. Here is a case 
where the Stafe Governments receive a 
certain amount for the product which has 
been sold by the State Government. It is 
not like a salary being given to an employee 
and at the time of giving salary the State 
Government or whichever appropriate 
government deducts tax at source. That I 
can understand. But here it is not that it 
is not paying anything: it is receiving. 
While receiving goods sold how can you 
tax, now can there be a tax just because 
you want the State Government to sell 
something? The immediate effect of this 
would be that the states will lose revenue; 
you are going to make inroads into the 
revenue of the State Government; because 
at the time of bidding, they will join together 
and see that to the extent the tax is to be 
paid to tbe Central Government, to th at 
extent they will reduce and then bid; and 
ultimately the revenue which the States are 
,oin, to ace wiU .utfcr. 

Ultimately it will be a loss to the State 
Government. Now, the argumClnt is that 
after aU, this tax which we are collecting 
by way of income-tax, we are giving back 
to the States. It is not our tax. Because, 
according to the E iahth Finance Commis-
sion's recommendations-I do not know 
what Mr. Salve is going to do he may say 
that it may be reduced to 50 or 60 per 
cent-today we are getting 85 per cent. 
It is not that we are getting 85 per cent. 
85 per cent of the income-tax prOceeds 
are going to the divisible poo]. From out 
of the divisible pool the States wIll be 
allotted according to a formula which is not 
uniform. May be that Andhra Pradesh 
gets 70 per cent and Assam may get 90 
per cent and Meghalaya may get more. 
Something like that. My point is that you 
are making an inroad into the States' taxes 
and trying to collect tax on the produce 
which is sold by the State Government. 
whether it is liquor or any forest produce 
or anything. What you are doing is. you are 
making an inroad into the State's revenue 
the State' taxes colJections are going to be 
affected, definitely with this. That is the 
reason why all State Governments opposed 
it in the National Development Council 
and the State Governments wanted this t~ 
be removed. But now what have you done? 
What you have done is, you have reduced 
the tax from 60 per cent to 40, 35 per 
cent and 15 per cent and so on. You have 
divided them into three or four categories 
and category-wise it has been reduced. But 
my point is that there is no case for 
imposing such a tax and there is no case 
for collecting at source and then for not 
recovering and for not repaying to the 
Government of India you are goiDg to 
punish them. And what is the punishment? 
Seven years ; Seven years, you are going to 
punisht them. Who is gOing to receive the 
punishment, is it the Chief Minister or the 
Chief Secretary or the Secretary concerned 
or the Minister concerned-whom are you 
going to punish? But you want to punish 
the State Government. When the State 
Government says it is their own revenue 
you are only a collecting agency, you wili 
only get 15 per cent of the income-tax anci 
85 per cent goes to the States. What is 
this provision for prosecution and what is 
this provision for imposing penatiy and then 
imposing imprisonment which goes up to 
Dven ),ear 'I Thia i. ridl,u}ous 1 
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Another point is, that how do you 
know that a man who is going to purchase 
the various forest produce. timber of the 
beedi leaves, or whatever it is, how do you 

.. know that that man is not going to suffer 
losses because of several factors? We have 
these days naxalite activities in the jungles. 
And while the forest produce IS being 
brought from the jungles to the town where 
it is going to be sold it may be destroyed 
by fire. They may set the forest produce on 
fire and then the 'rtholc thing will be destro-
yed. And what are you going to do ? 
Unless the revenue is earned on the produce 
which is being sold by the Government, 
there cannot be any tax on that, and there 
is no justification for collecting on that 
sale. Whether it is 35 per cent or 45 per 
cent. That is a point which has to be 
borne in mind aid I feel that the han. 
Fmance Mmister will see reason and see 
that this is totally rjeleted instead of being 
satisfied by reducing the tax. 

Now coming to the question of National 
Saving Deposlt5, \\ e all know that last year 
when the Prime Minister Presented the 
Budget the introduced a new scheme called 
the National Savings Scheme. And while 
doing so we have given certain concessions 
fo the people who are gomg to deposit 
money into the National Savings Scheme. 
One such concession i~ that these deposits, 
Whatever amount is deposited in the 
National Savings Scheme, they will be 
allowed a deductiun In that particular year 
when the amount is deposited." 

If the deposit is WIthdrawn next year or 
thi: subsequent year"] It is subject to tax. 
It means that this is not free from taxation. 
What we are doing is we are only just 
postponing the tax for the future years 
whenever the deposit is withdrawn by the 
depositor. Tha' is not a very big concession 
at all. The main concession m this scheme 
i'i that fifty per cent of the interest accrued 
on this particular deposit would be exempted 
from tax. NoVY, that is being removed. 
Why are you removing that? Where is the 
justification for it? Is it not a breach of 
trust'? What will happen to those people 
who have deposited last year in the National 
Savings Scheme? 

Why do you not exempt those depositors 
who have deposited earlier? I do not think 

there is any other attraction for that scheme 
to continue unless you continue tbis free of 
tax, at least to the extent of fifty per cent 
of the interest . 

Similarly, there is 0 ther provIsion 
rtJating to the public sector bonds. Public 
sector bonds had become very popular 
these days. We all know, many of our 
public sector units-the lOBI, the Railways, 
NTPC and many of our public sector units-
are going in for the capital market for 
raising the resources for their plan re-quire-
ments; State Governments are today 
asking more and more such facilities and 
the State Electricity Boards are asking 
'why not we be permitted to float public 
sector bonds free of interest?' Now, the 
concession that you have given is, these 
bonds would be free from the payment of 
the wealth-tax. There is an exemption of 
wealth· tax. This has been there for the last 
one year. I am happy that an amendment 
has been accepted that those who bad 
earlier purchased tbese bonds, they will be 
continued and there wilJ not be any restric-
tion of Rs. 5 Iakhs hmit. But then why not 
you continue this scheme? Why should 
there be any restriction of .. Rs. 5 lakhs or 
anything? Since these bonds are becoming 
popular, naturally the private sector does 
not want this to continue. They had been 
grudging that these bonds are becoming 
popular. The public issues of these public 
sector companies are becoming very popular 
and they are taking away all tbe money 
from the market and noth ing is being left 
to them. That is their complaint. It is 
their lobby that is working against the 
Government. It is their lobby to which you 
bave succumbed and you have removed 
this. This shows the class character of the 
Government and I oppose this Bill. 

[ Translation] 

DR. CHANDRA SHEKHAR TRIPATHI 
(Khalilabad) : Mr. Deputy Speaker Sir, it 
is well known that India is a land of 
vilJages. Even today 75 per cent of the 
population is dependent on agriculture for 
its livelihood. It is commendable that the 
Government has taken many steps to raise 
the standard of living of fanners through 
concessions and inCt'ntives in the Budget. 
The Government's objective has been the 
upIiftment of backward areas of India, 
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removal of regional imbalances, export-
oriented policy and an increase in 
productivity. To remove the extra 
pressure of population on agriculture, the 
architect of modem India, Pandit Jawahar-
lal Nehru had laid a lot of emphasis on 
industrialisation dur ing the Second Five 
Year Plan. There was no other alternative 
with the Government. That has, of course 
benefited the country but I have to specially 
draw the attention of the hon. Minister to 

Go"Vernment ,bould make a cOncrete policy 
in tbis regard. Otherwise the chance. Of 
success are very slim. SimilarlY banks alSo 
receive applications for loans. A definitCl, 
policy should be followed by banks where 
in the procssing and execution of AD 
application should not take more than a 
month. If all conditions are fu1fiUed, 'he 
loan should be given, otherwise the appli-
cation should be rejected. An year or 
two spent in this useless running around 
can take a heavy toll on the person's 
economic condition. I believe that the 
laws currently inforc~ can give a lot of 
benefits to the citizens of this country. 

the fact that the objective of rapid 
industrialisation is not being acheived 
because the Government does not have 
a standing policy on industry, rebates, 
concessions or subsidies. Every year, there 
i~ a change in the rate of interest or excise 
duty on a particular item. Either it is 
increased or decreased. This inpedes the 
development of investment security in the 
country. People are no longer interested 
in running a business. The trial-and-
error method should be abandoned and a 
long-term perspective policy should be 
formulated. A standing policy sh~uld be 
made for 10-15 years so that industrialists 
are encouraged to set up new industries 
and expand t~e existing ones. 
Consequently, the area will develop, 
productivity will increase and the people 
will get employment. This is imperative. 
So I humbly request the hon. Finance 
Minister to consider making a long-term 
policy. So, far as incentives are concerned, 
practically speaking, small-scale industria-
lists in the rural areas and the cottage 
industry sector have to wait for 2-3 years 
to aet a licence. This increases the cost 
of production and the industrialist hesitates 
to invest his money. Through Shri 
Faleiro, I convey my appreciation of the 
Government's policies, regulations and 
facilities. All the same, a person has to 
wait endlessly to obtain a loan of Rs. 5000. 
Bribe has to be given at e"Very counter. 
As a relult the benefits expected from such 
lood programmes do not materialise. In 
this context also, tne Government needs to 
determine a policy, especially in small-
scale industry sector. If a person sub-mits 
an application for a licence a time limit of 
one or two months should be fixed during 
whic]l time, the licence should be issued. If he 
fulfiis all cenditions within that period, the 
licence should be granted, otherwise not. 
1 t is not proper that tbe fate of every person 
should hanl in balance for two yean. The 

I appreciate the law relating to duty 
exemption. People who are rcovered under 
it can make full use of its benefits. This 
is a landable effort on the part of the 
Government. The hon. Finance Minister 
deserves congratulations for this, but there 
are some issues which have been over-
looked. The hon.· Finance Minister 
announced a scheme in his Budget speech. 
This scheme is called 'Kutir Jyoti' under 
this scheme poor people were to be provided 
with a single-point e1ectricity connection in 
their homes. Provision of such connections 
involves fittings like sealing rods, switches. 
plugs which are manufactured Hrrorugh hand-
operated Il?achines. A duty has been 
levied on these i terns even though they 
cost just Rs. 1 or "Rs. 2. Duty should be 
levied on items costing Rs. 50 or Rs. 100 
and are manufactured through power driver 
machines. What I cannot understand is 
the meaning of concessions given to the 
poor when a Rs. 2 plug is going to cost 
them Rs. 15 after levying of duty. Will 
this not cause a ware of resentment in the 
COllDtry? The Government should take a 
second look at this matter. Duty should 
Dot be levied on electric fittings made 
by hand -operated machines in the college 
sector. The Government should with-
draw this duty. 

A praiseworthy step has been taken to 
promote exports by exempting export-
earnings from income-tax. But Sir, does 
the hon. Finance Minister know that export 
houses' in this country have to wait for 
years for allotment of quotas after 
submitting an application for -the required 
quantities ? For instance, the garment 
export industry has the capacity to export 
crores of rupees worth of garments to 
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foreign countries, but they cannot get 
enough raw material. For two years, their 
applications remain blocked at the 
Secretary or Joint Secretary level. The 
Government talks of export promotion, 
maintaining the. balance of trade and 
liberalising balance of payments, thIOUgh 
incentives but what about the ex-
porters who after submitting appli-
cations for raw material quotas, are made 
to wait for two ye8rs before the fate of 
their applications is decided. Such are 
the contradictory policies of the bureaucracy 
in this country that they are an impedi-
ment to national progress. The Parliament, 
the Minister. and the Administration of 
this country must give this matter a 
serious thought. Otherwise there will not 
be any respite from imbalance in the 
country's balance of payments. Sir. beside 
this, I would like to submit one more point 
towards which many hon. Members have 
dra wn the attention of this House. That 
po\'t\t is regarding tbe Income Tax limit of 
R s. 18,000. Rupee has undergone 
devaluation and its purchasing power ... 

SHRI AJAY MUSHRAN (Jabalpur): 
The hon. Minister is busy in conversation, 
to whom arc you speaking? 

DR. CHANDRA SHEKHAR 
TRlPATHI : You mmt ask him. 

(English) 

MR. DEPUTY SPEAKER: Even you 
arc not listening to bis speech. You arc 
only trying to irritate him ..... . 

(Interruptions) 

DR. CHANDRA SHEKHAR 
TRIPATHI : Sir, the remark he has made 
is quite relevant. He should listen to my 
suggestions. What I am submitting to the 
hon. House is not even being heard by the 
Minister sitting on the Trea$ury Benches. 
It is quite relevant and pertinent. Never-
theless, I am coming on my original point, 
S:r. 

(Translation) 

The limit of RI. 18 thousand should be 
raised to Rs. 25 thousand because the 
purchasq power of rupee has decreued 

substantially and as such the Jimit of Rs. 18 
thousand is not at all justified. 

Secondly, a scheme nemed "Jal Dhara" 
has been introduced for the poor to make 
the sources of irrigation available to them. 
I wonld like to telJ you that under tbis 
scheme of Jal Dhara the wells are being dua 
in Uttar Pradesh at a cost of Rs. 12 
thousand each. Thus, it seems that ... 

SHRI AJAY MUSH~AN The 
Minister is not listening, Sir ... 

(Intefruptiolfs) 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO) : 
We are preparing detailed notes, Sir, and we 
are very grateful to the hon. Member for 
making suggestions. 

I Translation J 

DR. CHANDRA SHEKHAR 
TRIPATHI : Mr. Deputy Speaker, Sir, the 
Government is constructing lakhs of houses 
under the schemes such as R.L.E.G.P., 
"Indira Awas" and "Nirbal Varg Awas" 
for the homeless, the poor, the- people 
belonging to backward classes and Adivasis 
who are econom;cally weak and thus un-
able to build houses of their own. 1'or 
this, the Government deserve congratula. 
tions. But I would like to know whether 
anybody has ever tried to see the quality 
of the houses being built for the 9 oor under 
the schemes named "Indira Awas Yojana" 
and "Nirbal Varg Awas" by spending crOTeS 
of rupees. I -do not know whether they 
will be durable enough to last for 6 months 
or for 3 months or whether they will 
collapse just after their construction. 
Crores of rupees being spent on the 
construction of these houses will go waste 
if proper attention is not paid by the 
Government towards it. I would request 
the Government to make a strict provision 
of monitoring so that houses so constructed 
are durable and of good quality. If it 
does not happen, the parliament should 
directly fix accountability on those under 
whose supervision these houses aro being 
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constructed. If the houses collapse in 
in 6 months, the Government should make 
• provision for rigorous imprisonment of 
10 years beside dismissing from tlte service 
the official held responsi ble. Such 
provisions will have to be made by the 
Government, otherwise the entire money 
wi1l80 waste as is the case .. t present. 

Sir, in this context, I would like to 
submit that the banking activities are not 
at all beneficial for the poor. I would 
request 'the hon. Minister to fill up all the 
vacancies of Directors in tbe Banks. 
Besides, the hone Members of Parliament 
should be nominated in the Export Promo-
tion Councils and all other Committees, so 
that tbey could watch whetber Government 
policies are being implemented properly 
or not. 

I want to draw "your attention once 
again towards a very important called 
subsidy. I hope tbat Shri Faleiro will pay 
attention to it. When subsidy is given to 
the small and cottage industries, more often 
than not, it so happens that an entrepreneur 
applies for the ~anl of subsi dy and once it 
is given, 'he does not set up an industry and 
runs away. Therefore, I would request the 
Government to grant interest-free loan 
instead bf giving subsiiiy and recover tbe 
loan so given in instalmenls. The Govern-
ment can rUD small industries only if such 
an arrangement is made. This can he Ip 
check gross misuse of sUbsidy. 

The talk will be incomplete if nothing 
is said about Black-money. All hon. 
Members are well aware of tbe parallel 
economy of Black-money being run in the 
country. The raids are conducted at all 
places to flush out black-money. But 
these efforts are needed to be speeded up. 
The Government will have to find out ways 
for flushing out black-money from those 
who are misusing it. If the Government 
exercises vigiJance in this regard, I do not 
think there wiJ) be any need to impose 
taxes. 

Price-rise has become an integral part 
of tbe discussions in this lHouse. The 
Government has 'also 'been pOlMiel'ing'over 
th:s issUe. 'OUr 'bon. Member. also '(gWe 
their lugestions in this reprd fr.Jm time to 

time. But I would like to submit lin very 
bumble words that 25 por cent of reaponsi-' 
bility for the price-rise lies with Gur 
public enterprises which go on &bomg 
losses to the tunc of crores of rupees. 
The Government have to impose taxes on 
70-&0 crore people of this country in order 
to make-up these losses, wbich jn turn add 
to price-rise and inflation. Therefore, it 
requires the implementation of the princi-
ple of 'wage linked services.' At the same 
time, the Government should keep control 
on deficit financing because the rise in 
prices affects every citizen of the country. 
Therefore, ,the Government should come 
forward to check the price-rise. 

Govcrnm~nt has enacted Jaws and set 
up councils and committees to protect the 
interests of consumers. The Government 
has given a concession of 15-20 per cent 
to the cement manufactures in this Budget 
but has the Government ever thought that 
the poor consumer has to suffer Jesses worth 
crores of rupees on account of uDder-
weighing of cement bags which are supplied 
to the consumers. A 50 kg. bag carries 
only 35 kgs. of cement. I would like to 
submit that it is good that exemption from 
taxes and duties has been granted by the 
Government to augment the production of 
cement but at the sam~ time there should 
also be a provision regarding the packing of 
cement. First, it should be filled in 
polythene bags ani thereafter it should be 
put in gunny bap so tbat the consumer 
could get 5C1 kgs . .of cement. That is all 
I want to say. 

SHRI VIlA Y KUMAR Y ADA V 
(Nalanda) : Mr. Deputy Speaker, Sir, while 
-speaking on the Finance Bill, I want to say 
that the slogan "Bekari Hatao" given by 
the Government or the ru1ing party 'recently 
is very ambitious. If it is implemented 
sincerely, the whole country would extend 
its support to it, but jf the slogan is given 
with an ulterior motive or in furtherance of 
party's interests or with an eye on elections. 
it will naturally meet opposition. Many 
slogans namely "Samajvad Ki Sathapana" 
"Garibi Hatao" etc. were given in the past 
also and the people of this country 
supported tbote slogans wbole-heartedly. 
But -going by the failure these slogans met 
9Iith 'and 'the 4fter-etrcots 1he-y 'Il!Ottuoed, 
tbe people Bot nothing but despondency. 
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lS'OO ..... 

The number of unemployed persons is 
increasing countinuously in the countrY and 
every year many more aTe added to already 
swclliug numbers. Thc number of educated 
unemployed is -more than 3 erOl~es. kayC 
a .. art the number of illi-terate unemployed. 
Had the Government been rea])) sincere in 
rcmoving unemployment, certainly. Somc 
concrete steps would have been taken, but 
what we see today is exactly the other way 
round. For example, about].5 lakh small 
medium and big industries are lying closed. 
Their number J5 approximately 1 lath 4S 
thousand. I have ,used the word approxi-
mately. I want to say that on the one 
hand. a guarantee is givcn for providing 
new jobs and on thc other hand the people 
working in factories are removcd from their 
jobs due to th" closure of the factories. 
There is no consistency between the two, 
these being contradictary to each other. 
UMmplQyment is 1he bigest problem . which 
our country is facing today. Many of the 
factories which are running are on tbe 
vcrae of closure and some of them are 
"orking at 25 per cent of their capacity. 
No steps have heen taken in this regat!d. A 
ban has been imposed on ne\Y recruitment 
and vacancies are not being filled up by the 
Government for years together thereby 
blocking the biggest source of employment 
in the Central Government. 

On the pretext of technology, the 
Government has adopted a liberal lmport 
policy and has allowed the import of such 
hems which could be produced indigenously 
and for which factories could "be developed 
in the country itself. In this way. instead 
of importing technology. the Government 
is importing unemployment in!O 1he 
country. 

The question of computerisation has 
all along been taken up In this House. The 
opposition parties also opposed 'this move. 
It is not that tbe op.positlOIl does not want 
thc country and its people m8FCh forward. 
What is J'C'quired is that it should be a 
gradual process and shou4d be intreduced 
gradually with the develapment of science 
and technology. In a poor and backward 
cowrtry like India. ",hloh bas an army of 
anemployed people, it sbould not be intro-
4uced all of a sudden. There are certain 

..phorel <wher. it could be iMJt to ute. Bat 
'going by 'the ,peed with 'ftkh <JOfDtNteN 
'are beina DltfOduced, I am -of tbe "9iIw .. t 
it is rosuUina in increase in unempl"YDK'Dt 
land is 8wellinl the nata ;Of the army ifJf 
unemployed penons. Our oountry is maialy 
an alrioultural land. If the Gowmmeltt 
is sincere about removing 'unemployment 
from the country, it should -uodertae iIl'('g-
~sive land 1'CfOl'lllS, whioh include tmftmJe-
ment of land ceiling and distribution.ef 
surpuls land, and fulfill the commitment it 
made in its pro .... mme and election 'IDIlni-
festo. The GO\'C1'nment bas given 'up its 
commitment. The': problem of 'UIlCfnl"1oy-
ment could be solved to a )arle stent by 
acqUtnDg surplus land and waste land 
and distributing the same to the 
-poor and unemployed people. The 
land so distributed can be a -source-of 
earning Iwelihood for the people in a 
country like India. The Government has 
totally abandoned this idea. I have been 
a Member of the Lok Sabha for two terms 
since 1980. This issue was. raised throQ&h 
a Private Member's Bill with the demand 
that "riaht to work" should be guaranteed 
under the constitution of India. But this 
proposal has never been accepted. Until 
and unless the Government gives gurantee 
to provide work, this problem cannot be 
solved. Guarantee to provide job can be 
aiven in several ways. Providing job is 
not the only way for this. There cou1d be 
several other avenues also. There could 
be several ways and mean whicb need to 
be considered on a collective basis. But it 
has to be incorporated in the constitution 
if the Government is serious about remo~ 
unemployment. Otherwise it will be seen 
as an election propaganda and nothing 
clse. 

The role of black money in the country 
was also discussed. In fact the black-money 
is working a s a parallel economy in tbe 
country. The Government pOlicy is ilelping 
in generating black money in the country. 
The Government has levied income tax and 
wealth tax. It also conducts raids. It 
is a good thing and the people appreciate 
this move of the Government. ~But -recently 
the Government formulated a law according 
to which voluntary declaration about ones 
income wiU be acceptable as true by the 
Gevemment. 'fh\li law is very ltbernl. 
There are people w'bo have taxable property 
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but they do not declare it. When the 
Government conducts raids on such people 
and detects black money, it gives them a 
chance to explain their conduct. This is 
how the Government has shown them 
various ways, of evading tax. It gives them 
a chances to file appeals after appeals. It 
is wrong. The Government should seize the 
property detected through raids and the 
people at fault should not be aiven any 
chance. It was hoped that by the process 
of summary assessment, the people who are 
in a position to 'pay tax will make voluntary 
disclosures about their income and it wi II 
check the tendency of hinding property and 
will also reduce the number of pending 
cases. It was hoped that the assessment 
will be a true one but its result has been 
Quite the opposite. None of tLe objectives 
set for this has been fulfiHed. According 
to a report just published by the Compt-
roller and Auditor General of India for the 
period ending 31 March, 1987. the arrears 
which stood at Rs. 208.92 crores in 1981-
82 have gone upto Rs. 237.42 crores in 
1985-86. The number of pendin& cases 
have reached the:: figure of 4.16 lakhs in 
1985-86. Similary. income-tax arrears 
have gone upto Rs. 3475.32 crores for the 
period ending March 1987. It indicates 
that the situatIon has further worsened. As 
such the results, as expected, have not corne 
In away, you are treating all income tax 
payers at per. I am of the view that the 
matter needs to be reconsidered, because, 
there are certain incomes which are earned 
by smugglers and black-marketeers. At the 
same time, there are certain honest people 
who earn their income b) productive labour. 
The Government treats both the categories 
at par by realising income tax from than 
on a uniform basis. There is a need to 
differentiate between them and the Govern-
ment should look into this matter. 

Secondly, 1 would like to say that there 
are certain people who receive wages 0 r 
a fixed salary from the Government or any 
other body. They cannot hide their income 
northeyeam evade income tax. On the 
other side, there are businessmen and a host 
of other people. about whose income the 
Government has no sources to de teet. But 
both the categories are being governed by 
similar law. The law is similar for those 
WhJie income is open and for others also. 

The Govenment should think over both these 
points seriously. 

Mr. Deputy Speaker, Sir, exemption in 
excise duty has been given to nylon and 
poyester yearn at the rate of Rs. 30 per 
kiloaram with the hope that it will provide 
benefits to consumers. But the yam pro-
ducers have reduced its supply and raised 
the price and also created artificial shortage. 
Now the position with regard to these 
commodities continues to be what it was 
~fore the Budget. and consumers arc not 
getting any concession. There is a need to 
consider this. The Government has gone on 
record that it will withdraw the concessions 
jf these are not passed on to the consumers. 
The Government has given concessions on 
iome other commodities also. I urge tbe 
Government to review its policies if the 
concessions given by it do not reach the 
consumers. 

A large number of cases pertamma to 
the freedom fughters are pending wi th the 
Government. These inculde increase in 
the amount of pension and extension of the 
period of railway pass. The Government 
has repeatedly been saying that theie con-
cessions will be extended to the freedom 
fighters. In this connection, I would like 
to say that the work done and facilities 
given by the Government earlier in favour 
of the freedom fighters are highly commen-
dable. Like wise, the Government should 
sympathetically look into the cases of free-
dom figh ters presently pending with it. 

Now, I shall say a few words about my 
State. This time, our State has been badly 
affected by flood. The current Budget 
prepared by the Government is described to 
be pro-kisan. But the Government is taking 
no steps to help the farmers in Bihar who 
have been totally ruined by the devastating 
flood this year. The Government is exten-
ding adequate help to drought-affected 
areas, but no such step is being taken in 
the areas where river ambankments have 
been breached. I would like to caution 
the Government to repair these embank-
ments prior to the advent of rains, other-
wise the farmers cannot grow crops this 
year also. Especially in my district, the 
embankments of rivers like Sakari, Lokayan, 
Paimar, Dhan ayan, Goithawa, Soiba, 
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Panchane and Mahane have been breached. 
There is also an urgent need to repair 
Aharpain canal. The whole of Bihar has 
been experiencing shortage oi power. As a 
result of this, the farIllers do not get power 
their farms and there can be no irrigation for 
want of power. The Government has sti-
pulated a ccndition that it will not supply 
power to those areas where transformers 
have been burnt and wIres have been cut. 
This is causmg heav) damage to cultivation. 
The farmers in Bihar are passing through a 
natural calamity and their economic condi-
tion is deplorable. They should be given 
more and more help in this period of crisis 
and should be given agricultural connections 
without laying down any condition of paying 
the dues. 

I would like to make a few more sub· 
missions. The Government has not made 
any p::-ovision for giving remunerative prices 
to the farmers. The Government claims 
that it gives support price to the farmers. 
It may be pointed out here that the farmer 
has no representation among the repre~en­

tatives who fix the prices. There is a 
demand from all over the country to gIve 
due representation to the farmers. The 
method of fixing the prices should go ill 
facour of the farmers and they should be 
given remunerative prices for their produce. 

_ I have been to my constituency to collect 
information with regard to Crop Insurance 
Scheme. On being asked by me, the 
Collector said that compensation under the 
Crop Insurance Scheme was paubJe till such 
time the crops were standing in the field and 
were not cut. In case it caught fire due to 
electric short-circuit in the barn. no com-
pensation would be paid. I am of the 
opinion that the Crop Insurance Scheme 
must be amended. The farmers must get 
compensation even when crops catch fire in 
the barn Besides, the Government gives 
compensation to other people who meet with 
accidents. But no such compensation is 
payable to farmers who die while working 
in their fields. I am of the view that the 
farmers must get Rs. 50,000 towards 
compensation if he dies of any accident 
while working in the field. 

Finally, I would like to say one more 
point. There are regional imbalances in my 
State. When this question is the raised. the 

matter is hushed up by making a reference 
of Gadgil Commission and other such 
things. Bihar is a very backward State. 
Under these circumstances, the Govemmetat 
should change its very norms of aUocation. 
The Committee has also suggested that the 
backward areas should be allocated more 
funds. While makidg allocations, back-
wardnees and population should be made 
the basis and allocation should also be made 
on per capital basis. This will help back-
ward areas march forward. 

With these words, I conclude. 

(English' 

SHRI CHIRANJI LAL SHARMA 
(Kamal) : Mr. Deputy-Speaker, Sir, while 
speaking on the Finance Bill, I have got a 
few points. I was just listening with rapt 
attention to one my friends sitting oppOsite 
who was touchihg this 'Bekari Hatao' slogan 
that has been given. I do not know 
rather I fail to understand. as t~ 
why this is pinching tbe opposion. Facts 
are facts and they must be squarely faced. 
Indiraji had given a call for Anti-Po~erty 
Programme. (Interruption) 

SHRI C. MADHA V REDDI : when you 
are referring to a Member. you say that 
you referred to that Member. Why do You 
say: "it is pinching the opposition." Why 
do you club all of us? We welcome that 
'Bekari Hatao Scheme. 

SHRI CHIRANJI LAL SHARMA : 
Will, Madhav Reddiji has taken to heart 
the observations made by me. With due 
apology, there is nothing personal in it. 
The other day when we came back from 
Madras, we heard these observations from 
so many Members irOnically as if this is 
semething for which nothing ... (lnterruptionl) 
I do not know why they have reasons to 
smell a rat in our bona/ides. 

This Anti-Poverty Programme, the 
removal of poverty do you think this was 
a slogan? Do you think Government does 
not take concrete steps to implement it in 
Jetter and spirit? What was this 20-Point 
Programme? Will you deny it when I put 
it to you that there has certainly been lot 
of improvement? (interruptions) 
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SHRI NARAYAN CHOU BEY 
(Midnapore): Lot of improvement means 
more money gone. 

SHRJ CHIRANJI LAL SHARMA : ln 
the Session of the AlCC, this Bekarl Halao 
proposal was put I do not know why they 
feel perturbed about it '? (Interruption.,) Well 
if &kari goes, you will Dot be here. My 
friend from the Opposition had said that 
tbis was because the elections were coming. 
I say the elections are to be held after 20 
month (Interruptions) 

MR. DEPUTY SPEAKER 
order. Why are you worried? 

Please 

SHRI NARAYAN CHOUBEY : You 
kindly explain how the Bekari will go and 
where will it go '? 

SHRI CHIRANJI LAL SHARMA: 
WdJ. I will just explajn. My friend has put 
a very pertinent question as to Beknri will 
be- removed. If at least one member of a 
family finds a job or is in a position to earn 
a pittance to keep his body and soul to-
gether,-not necessarily in Government ser-
vice-, maybe in industry or anywhere,-tbis 
Bekari Hatao, the removal of unemployment 
problem is solved. And the Government 
of India headed by Shri Rajiv Gandhi will 
move. Heaven and Barth to implement it. 
How? By providing employment opportu-
nities; by taking the cottage industry to 
the villages. to the doors of the common 
man who is facing thIS problem. Just as 
anti-poverty programme is being imple-
mented, similarly anti-unemployment or 
removal of unempJo}ment of Bekari Batao 
programme will be implemented. 

SHRJ ANJL BASU : How '/ 

SHRI CHIRANJI LAL SH ARMA : 1 
have just told you; by proviDd~Dg employ-
ment to at least one member of a family, 
particularly the family which has no source, 
of income to the poorest and the down-
trodden and to the landless. 

SHRI NARAYAN CHA UBEY : Who 
can? 

(Translation) 

SHRl. CHlRANJI LAL SHARMA : It 
is our job. What aad see how we imple-
ment it. 

(Interruption ,) 

IEngliJhj 

SHRINARAYAN CHOUBEY : The 
are only supposed to see, not to understand. 
What do you see yourself Sir? 

SHRI CHIRANJI LAL SHARMA 
There is nothing concret before the opposi-
tion except to interrupt. This how they 
try to disturb our chain of thought; but that 
is not going to affect us at all, we are on 
sound footing. 

The country has made tremendous pro-
gress in all walks of fife-whether it is trade, 
industry, scince and technology. education. 
air transport and what not. In the matter 
of industrial developmens, India wheIe even 
a needle was not being produced wbich was 
imported; eVt:Il a pen nib was being imported 
from London and Birmingbam. How much 
progress we have made in the field of science 
and technology? The whole country knows 
it; as also the House knows it. 

While touching the subject of develop-
ment of industries I have to say a few 
words. Yesterday I was hearing the Indus-
try Minister. I found a lot of redtaPlSm, 
hurdles being created by the burucracy, by 
the officers. 

I will give you a concerete instance. In 
the year 1980 I happened to lead a delega-
tion to some European countries. I want to 
Kuwait also. There were some friend from 
my State of Haryana who were living there 
for years. I asked tbem rather persuaded 
them to come home, set up industries here 
and invest money. One of my friends, who 
actually hailed from my constituency, who 
is a qualified engineer, who was in Kuwait 
for 19 years, whose son ;s a quaJified 
engineer and also .. n MBA from USA, who 
got his son withdrawn from USA after he 
he had qualified, returned home with his 
family. That gentleman applied for a 
licence for manufacturing some articles; 
the letter of intent was given; he purchased 
the plot; he has spent Rs. 82 lakhs on that 
project. and out of that Rs. 82 lakhs, 
Rs. 60 lakhs of his forei2D exchange were 
included Rs. 22 lakhs have been spent on 
the building he has constructed; the 
machinery was imported; permission for 
importing machinery was given; the factory 
has been established; the machinery has 
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been set up; electric connection has been given; 
the site plan was approved by the Delhi 
Admbiistration; and now when the factory 
is ready to go in for production the Delhi 
Administration say that they are not 
going to issue the licence. What is this? 
It is prepostrous. Tbe man has invested 
lot of money and purchased tbe land. The 
site plan was sanctioned. He borrowed the 
money from here and there. Out of R~. 82 
lakhs spent on the project Rs. 60 lakhs 
were spent out of his foreign exchange 
earnings and now he is on the road. I met 
the Minister. The Minister gave me a 
patient bearing. I told him that letter of 
intent bad been given by the Government 
of India and now Delhi Administration says 
that tbey are not going to allow medium 
industry to be set-up at Okh la. This man 
is a qualified engineer. I am particularly 
interested because it was on my persuasion 
and pressure that th is gentleman left Kuwait 
where he was minting money and come to 
set-up industry here The Minister sent a 
reply asking him to give two documents 
on receipt of which the licence will be issu.1=p. 
Those two documents have been given but 
still nothing is being done. What would 
he feel ; He is rebuki 19 me that it was at 
my instance that he committee this folly of 
commg back to this cCluntry and e~hausted 

all his earnings of nineteen years. May I 
throuih yOI,J, request the Governme,nt of 
India and the hon. Finance Minister app 
Industry Minister to kindly see that this 
sort of practice must be depreciated. Those 
no.n-resident Indians who come to India at 
the invitation of the GoveJpment of India 
should not be expected to wander from door 
to door to get a licence. He is suffering 
immeasurably. 

There is another instance. There is a 
factory called Nuchem plasticc: in Farida-
bad. The proprietors have decided to set-
up medium density fibre plant. They have 
purcbased Jand at Tohana They have 
spent a huge amount and they are to 
produce substitute for wood. J happened 
to see their product in the exhibition 
recently held at Pragati Maidan and I was 
very much impressed and ask-ed them about 
the raw m.lten 1. They told me that it was 
all from agriculture waste. Cotten plant 
will be used for tbe production of this 
wonder prolluct. We do not allow cuttine 

of trees. This is a substitute of wood which 
will be very cheap and tbe industrialist who 
wan~s to establish it asked for a meeting 
with the Minister. They met the Minister 
and he said that h! would look into the 
matter. The matter was looked into and the 
reply was in the nagative. I addressed a 
Jetter of fou r pages. I happen to be an 
advocate by profeSSion. It was a self-
contained ana self-explanatory letter. 
The matter was also discussed with a well· 
known jurist, Sbci Singhvi, advocate of the 
Supreme Court about the interpretation of 
a particular word. I would say that the 
Government is not taking a wise decision 
not to allow this concession they are 
praying for. This sort of practice gives a 
set-back to industria) development. Haryana 
is a small State. We want such sort of 
industries to be set-up in our State. I 
would expect the Government of India and 
particularly the Minister of Industry to go 
into these matters and see that the files are 
cleared without dele-yo These gentlemen go 
to the offices and keep on sitting from 
morning till evening and the poor fellows 
just return disappointed from these ot'tices. 
This sort of practice must not be appre· 
ciated 

Now I have to say a word about 
agriculture development. In this context 
a lot has been said. About 80 per cent of 
the population in the country Jives in the 
villages. Most of them earn their livelihood 
from agriculture. For agricultural develop-
ment, we actua))y need inputs, cheap inputs, 
water and power. When we talk of water, 
I have to make a special mention abont my 
own State, Haryana. 

Haryana came into being hardly 22 
years back. It is a s'llall State. I reaHy 
feel proud to say that although it is smalJ 
in area, and an infant State, it makes the 
'maximum' contrjbution to tbe Central pool 
of course next to Punjab, in the matter of 
foodgrains in spite of the fact that we are 
not getting our due share of wa ter. Ravi-
Beas water \\-as aHotted to us. For this. 
Haryana had constructed half the portion 
of the Sutlej Yarruna Link Canal years 
back and the other half, which was to be 
constructed in the area covered by Punjab, 
;5 not beina constructed. Why? 
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Its foundatiC'n-stone was laid by 
Indiraji on 18th February 1982. Then, 
there was an agitation; again an agitation. 
Haryana bas spent a huge amount. A 
categorical assurance was given to Haryana 
that the canal will be completed under 
all circumstances by the end of December 
1987. December has gone. Now 1988 is 
passing. I very much doubt if we will be 
able to get cur share of water. We cannot 
get it unle:;s the canal under construction, 
which passes through Punjab, is completed. 
The construction of this portion of the 
canal is, as a matter of fact, in the hands 
of the Punjab Gov~rnment. They are 
interested in delaying the completion of 
the project so tbat Haryana does not get 
its share. Haryana is interested in its 
speedy completion. What to do? We have 
approached the Government of India. We 
have met the Prime Minister. We have 
raised a hue and cry that the implementa-
tion of this project should be taken over by 
the Government of India and it should be 
implemented through a Central agency. 
Failing this, I am afraid, we will continue to 
suffer as we have been suffering for ):,ears 
together. 

About .disbursement of loans, a Jot 
has been said earlier by the previous 
speakers, who spoke on the subject. This 
is a very good scheme. Credit facilities 
hflve been provided to the poor and the 
downtrodden. I remfmber those bad old 
days when during the British regime, while 
a poor man with shattered clothes on his 
person, would pass by the bank and go to 
the window he would be taken to he a 
pick-pocket and handed over to the poJice. 
Now what is happening'! Loans are heiDI 
disbursed by the Ministers, not to one, not 
to hundreds but to thousands of people so 
that the poor and downtrodden. the Harijans 
and Girijans-who have no land, no means 
of income-can. with the help of those 
loans. earn their livelihood. 

But they find practical difficulties. What 
i. actually happening? In the first instance. 
the loans arc sanctioned after a great strife 
and struggle and if they succeed in havlna 

the loans sanctioned. they have fO part 
with money for tbat. Corruption is rampant. 
I say on the floor of this House. I don't 
say i't for the tirst time. I have said it 
earlier also. When the persons applying for 
loans are unnecessarily harassed, concrete 
instances come to our notice. Complaints 
are made to us. We forward such complaints 
to the Minister with our DO letters. The 
reply is : I am in receipt of your,," Jetter. I 
am having the matter looked into. The 
matter is looked into but it is all an 
exercise in futj)jty. What cl)mes out of it '1 
Nothing. The inquiry entrusted against a 
particular person of the Banking Department, 
is being done by tbe official/officer of the 
Banking Department itself. He would not 
like a man of his Department to suffer and 
would never rr.ake a report based on facts. 
which may be detrimental to the cause of 
that employee. I must have written so 
many letters, and not in one case was the 
action taken against the defaulting employee. 
Suppose a loan of Rs. 5000 is sanctioned, 
there are standing instructions from the 
Banking Department or from the Govern-
ment of India that to that extent, no surety 
w<'u]d be asked for but to harass them just 
to force them to part with a portion of 
the loan, with a view to greasing their 
palms. Sf", they are asked to bring surety, 
failing which no money will be paid to them. 
The Government of Jndia, through the 
Ministry of Finance, is doing so much to 
provide facilities for the poor and the down 
trodden who earn their livelihood with the 
help of such loans. The who Ie responsibility 
devolves on the Minister's shoulders to take 
such case5 of corruption to their logical 
end. 

SHRI EDUARDO FALEIRO : I accept 
·this responsibility. We have this responsibili-
ty. I would, in fact, request all the hon. 
Mem hers to bring an y such case to my 
notict' and I assure tha t we shall fulfil our 
responsibiJity. 

SHRJ CHJRANJJ LAL, SHARMA: J 
am glad that Mr. Eduardo Faleiro has 
given a categorical assurance that as and 
when such cases are brought to his notice, 
action will he takm. I am happy that some 
concrete results wiJI folJow. 

A word about the provision of housing 
facilities. Since the British days, the poorer 
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sections of the society, especially the 
Harijans, members of the backward classes, 
the landless and 1 he down trodden are 
living in small hutsments and kotherrits. 
You go to the villages and see the condi-
tion of their houses now. Under the 20-
poin I programme, a plot of 100 sq. yards 
each are made available to all Harijans, 
members of the backward classes and the 
landless people in the villages. Now, for 
building houses, they n~ed money. How 
can a poor person afford to build even one 
room with Rs. 4000 to Rs. 5000 of loan 
when prices have shot up so high? What 
is actualJy needed is some solid financial 
aid for tbe construction of houses which 
should be given to them. The Quahty of 
the houses which are being built in the 
villages for the Harijans is hopeless. The 
material used IS of sub-standard quality 
The poor persons do not have the courage 
to complain. Not to speak of viJlages, what 
is happening in Delhi? What is the condi-
tion of the houses being built by the DDA 
in the capital of the country itself? There 
are thousands of complaints of inferior 
quality material being used. Will the hon. 
Minister look into all this? With these 
words, I conc1ude. 

(Translarion) 

SHRI RAM NARAIN SINGH 
(BhiwanJ) : India is a vast countr}. 80 per 
cent of its population is living in the 
villages. Governments policy of alleviatio:l 
of poverty has been gOlDg on for considera-
ble time. Pandit Chiranjl Leil said in his 
submission that if villages are to progress. 
water and power has to be supplied to 
them. 1 fully agree with it and 1 have 
submitted earlier also that it is essential to 
alleviate the poverty of 80 per cent of our 
population hving in the villages. Provisions 
hiive to be made to supply water and 
power before implementing other schemes. 
I will even say that the way priority has 
been given is not proper. The most 
important Department is that of Defence on 
which the unity and integrity of the country 
depends. Whatever amount is spent on that 
Department is not enough. Rs. 13,000 
crores have been earmarked for Defence 
expenditure. If the allocation is enhanced. 
it will be better because Defence Forces are 
most essential for our country. Irrigation 
and Powcr should be accordod next priority. 

You are incurring more expenditure on other 
areas. 

All the hon. Members from Bihar have 
been making hue can cry about the destruc-
tion caused by floods. Apart from floods. 
there are several states like Rajasthan, 
Gujarat, Haryana etc. which are hit by 
drought If dams are constructed on. all 
rivers, it will be possible to gcnerate power 
and floods can also be prevented. Conse-
quently, the people will not have to face 
floods and at the same time they will be 
able to lead a bett:r life. I want to submit 
that it wilJ not only improve the condition 
of the formers but of the labourers as 
well. 

Today we see that Punjab is the most 
prosperous state of the country. It has 
become possible becaure of the Bhakra 
Dam and for that credit goes to Pandit 
Jawaharlal Nehru. But there was unequal 
distribution of its water and Punjab received 
a larger share as compared to Haryana. 
That is why Punjab is so prosperous today. 
You will not be able to find a labourer 
there even by paying Rs. 30 as wages. All 
the agricultural labourers come from Bihar 
but they take considerable risk in the 
process. However, in Haryana, labourers 
are available even at Rs 25. As regards 
the situation in the adjoining Rajasthan, 
) ou are well aware of it. Government has 
undertaken several rclief works there. A 
labourer is getting Rs. 11 in these relief 
works. How can he keep the pot boiling 
with only Rs. 11 ? 

The Rajasthan Canal is the largest 
canal in India. 20 ye-ars have passed since 
its inception. Had more assistance been 
granted to it. the canal would have been 
completed by now and so much of food-
grains would have been produced in 
Jaisalmer, Barmer, Bikaner and Jodhpur 
that it would not have been necessary to 
import 10 million tonnes of wheat ·from 
U.S. Thus, crores of rupees could have 
been saved. 

Water and power arc the two most 
essential requirements of the farmers. The 
thein dam project had been sanctioned by 
Punjab Government long ago but it hali not 
been constructed so far. I! h . s been 
delayed considerably. Just now hOD. 
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Member, Sbn Chiranjl Lal was spe~kiDs 
about S.Y.L. Canal. It was sanctioned 
lQ 1976. Haryana completed its part by 
1980. At that time the estimated 
exPendIture was only Rs. 45 croreS, It 
fiouJd over 2 1 2 kms. in Punjab. Twelve 
years have since pa ssed. It ~as been stated 
4 to 5 timC$ that It will be completed soon 
but it bas not been completed so far. It 
wflll stated earlier that the project would be 
completed by 31st March of Jast year but 
;t did not happen, subsequently the dead 
line was extended upto October which too 
wI'S not kept and later. It was further 
exteQded uPlO DecembeI. But it was not 
completed even by December. Shri 
Cbiranji La) said just now that only some 
Central Government agency would be able 
to complete it. Now tbls dam is belDg 
constructed by the Puniab Government. It 

o i$ beIng .... delayed to prevent Raryana from 
B.e,tIng its share of water lrom Punjab. 

-With tbe completion of tbis dam, Raryana 
ean supply half of the fooder and foodgrains 
requirements of Ra)asthan. In the absence 
of' this canal, Raryana is racing an annual 
Joss ot Rs. 100 crores. Some or the other 
dispute is raised in thjs regard. Last time, 
a dispute arOse with a contractor and he 
took a stay-order from the court. Besides, 
an aqueduct is to be constructed over the 
Sirsa river but the work is held up at 
present on account of the stay-order. Now 
it will take another year. This Slate is 

. under Central rule currently, and Govern-
ment can give directions and entrust the 
work with some Central agency. If you do 
not want to entrust the work with some 

" ~tral a"ency, th,n let it be entursted to 
the Governor. A bigh powered committee is. already' there but it has been of no avail. 
fhave seen there myself that the work is 
not progfessing and that is why I do not 
expect that canal would be completed by 
_3j

V

becember, 1988. 'When I wrote' to the 
~inister, he replied that the canal would be 
~mf'leted by suc~ aUG s~ch date~ 'the 
floods which are constantly affecting State:> 
like U.P., Bihar and Assam, can' be 
controJled fuJly by constructing-dams. Just 
¥Ow some hon. Member from UP. was 
.yill8 that floods had devaatated the areas 
of U.P, ~4 Bibar and, if. dams are 
cOnttructcd, floods can be prevented _ 1pld 
IUdia would become very prosperous. The 
lame bolds true for, ~ R4j~s~n ~~. I 
will say that if maximum funds out of the 
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Budget outlay are -allocated tor DefenCe, 
t lrrla.tion and Power, -poverty win 'be 

alleviated without much efl'ort. Pur-
chasing capacity will be enbanced in th. 
rural areas. The poor man will iet proper 
wages and ithe 'farmer a good yield. Hero 
in Delhi, land sells at Rs. 5000 to 
Rs. 10,000 'per acre. There were )360 
villages here earlier. The market value of 
land in thtse Villages would not be less ~ than 
Rs. 200 or Rs. 400 per squre yard but 
D.D.A. acquires this land at Rs. 15 per 
square ylud. The people whose land is 
acquired are poor farmers having 2 101as or 
4 kilas of land and It is acquired from them 
at a low price. Supreme Court has given 
a ruIiog in a case concerning the State of 
Orissa recently that market value has to 
be paid and the order of Orissa High 
Court was set aside. But here, market 
value is not paid. The amount given as 
compensation is very much on tile lower 
side. 

Secondly the interest has been reduced 
by 2 per cent. Reducing the interest by 2 
per cent does not help. You give subSIdies. 
As per your own Statement, subsidy worth 
Rs. 3000 crores has been given on fertilisers 
but those subsidies are pocketed by 
middlemen and the factory owners and they 
do not pass on the subsidies to the farmers. 
As my other bon. friends have also stated, 
if you want to grant subsidies, you should 
reduce the rate of interest. It should be 
reduced by 4 per cent or 6 per cent. The 
$nbsidies are pocketed by bank officials. 
There is a lot of corruption in banks. They 
=barge 10 per cent to 25 per cent of the 
loan amount as commIssion otherwise they 
refuse to give loans and that is why an 
anti-corruption Department should be set 
up to keep vigilance in this regard. 

I want to submit one or two points 
about the Oetence services also. I hail 
from Haryana where a large number of 
people are serving in the Defence 
forces .... , ..... . 

PROF. NIRMALA KUMARI 
SHAKTAWAT (Chittofgarh): Hasn't Sbri 
ne .... i Lal written off the loans ? 

, SimI ~M NARAIN SINGH: You 
belong to Rajasthan. I \have raised the 

. iss~ of Rajasthan, but the Rajasthan canal 
. baa Do(been completed' so' far •. lOad 



-it been J cOfnJ)_d, It 'Would have benefited 
'the 'entire country, but 20' yoars have passed 

. since the work on tbis cannal started. 
The Central Government has provided sub-
stantial 8t1listancc but inspite of it fodder 
costs Rs. 60 per quintal whereas in Haryana 
it costs R". 20 and large quantities of 
fodder are sent to Rajastban as well. As 
regards, Jaisalmer and Barmer, the situation 
is very grim in these areas and there is an 
acute scarcity of drinking water. Had this 
Canal been completed, these difficulties 
would not have arisen. 

There are many militarymen in 
Rajasthan and Haryana. Their main 
problem is that they are not being resettled 
properly. Arrangements for their 
resettlement should be made and they 
should be provided jobs in the C.R.P. or 
B.S.F. A militarymen retire from service at 
the age of 35 . Therc is a big d iffcrcnce 
in the amount of pension today. A 
Subedar wbo was retired from service 10 
years ago is getting Rs. 350 as his pension 
whereas a soldier retiring today gets 
Rs. 400. Thus, tbe pension of a soldier 
is more than the pension of a Subedar. I 
think this difference should be removed and 
"Same rank same pension" tbeory Should 
be adopted. Tbe hon. Member of this 
august House retired General R.S. Sparrow, 
wbo was retired a faw years ago is getting 
less pension than a Col. retiring today will 
get. I am of the view that arrangements 
should be made to remove the differences 
in the amount of pensions of the army 
personnel. 

SHRI RAMSWAROOP RAM (Gay a) : 
Mr. Chairman, Sir, I rise to support the 
Finance Bill presented in this House. When 
we think about India we find that real 
India lives in tbe villages and the develop-
ment of tbe villages is the real development 
of India. That is our principle and that is 
our thinking also. Wben we go to see the 
villaces baving 80% of the country's 
population, we find tbat no industry has 
been setup there. There is no other 
country in the world wbere tbe means of 
livelihood of 80 per cent of its population is 
agriculture and the rest 20 per cent people 
are either employed in offices or in other 
IDduItries. Mter 40 years of indePendence, 
we 'have just become ablo to provide ,",cans 
of livelibood to only 20 per 'eent of the 

population 'by the em~ them ill the 
'industries or in Government ofija,s. But 
80 per cen~ people Jiving in the vilJqe. are 
stiH feeling fhemselves a neglected Jot, you 
lake any viUage as a unit, you will Gad 
tbat the demands of the TUl'al people ~e 
not unltmited. The rural people demand 
only two things, the water and electridty 
for their ftetds. If water and electricity are 
suppJicfi to them properJ y they claim that 
they will make the country self-relient in the 
matter of foodgrains. We are self-relient 
even today but due to natural clamity the 
Indian Governmeat bas to import 10 lath 
tonnes of wheat from other countries. But. 
even after facing such a severe natural 
clamity not even a single citizen died due 
to starvation in tbe flIood or drought 
affected areas. All this could become 
possible due to tbe efficient leadership of 
our Prime Minister and tbe guidelines 
issued by him. I think, this is one of the 
greatest achievements of the Government. 

Pandit Jawahar Lal Nehru -bad 
envis-aged during the second five year piau 
tha tit would not be possible to adjust the 
whole population of the country into 
agriculture. It IS, therefore he adopted the 
process of fndustrisalisation. No doubt 
industriahsation has been t:ncourapd. bus 
unfortunately, laths of small scaJe industria 
are in a sick position in every state. We 
could ha ve JC8.etated large employment 
potential but we bave not been able to do 
that because or two reasons. The iirst and 
the major one is the shortage of power. I 
come from Blbar. Bihar state is very rich 
in mineral tesetves Almost alJ the require-
ment of minerals is inet from Bihar, but 
when we see the per capita income of tho 
state, we find it to be tbe lowest as 
03mpared to other states. In the matter of 
industries also we have Dot been liven our 
due share. 

Today, we are a victim of regional 
imbalances, we are facing this problem. In 
Punjab you have supplied water to ~I'J 
field and power to every pumping ict 
whereas in Bihar there is DO water for 
every field and electricity to every pumpiDa 
set. However, the land in Bihar is 'IerY 
fertile. If the Government provides more 
irrigation facilities to Bibar, there wilt be 
no need of importing foodgrains from 
anywhere and our country'" VI'iJl dtffnitely he 
self-relient so far as rood'amns! are 
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concered.. Therefore. the Government 
should consider to establish agro-based 
industries in the vJllaaes. For example 
suprcane is there. If we include it as an 
item of agro bued industry, we may create 
Ill(.\re employment potential in the ',iJIages, 
we can increase employment potential by 
establishing small industries of industrial 
aJcohaJ in the viJJages. But nothing like 
this is being done. 

So far as the position of electricity is 
concerned, Koil Karo Project was sanctioned 
twenty years ago. That time this project 
estimate was 284 crore but now it has gone 
to Rs. 692 crore. As a r~sult of this delay 
other projects are also not being completed 
and the backlog as wen as the liabilities are 
increasing day by day. The Government 
should pay attention towards this aspect 
also. As for as industrialisation is concerned 
we can increase employment opportunities 
by resorting to industrialisation. Therefore 
incentives should be given for setting up 
industries there. The banks should 
cooperate in tbis matter but they are not 
cooperating at alL The concept of 'Gramin 
Banks' (Rural Banks) was originated under 
the stewardship of late Shrimati Indira 
Gandhi. She had a plad to take tbe big 
banks to the villages and it was carried out. 
She thought to take the marinal farmers 
about tbe poverty him by giving them more 
and more help though tbese banks. but the 
Banks have taken no step in this direction. 
The rural Banks of Hindustan have become 
the centres c.I corruption. For example, if 
anybody is to fake the loan of Rs. 200 
frOID the Bank, the officials in the bank 
deduct Rs. 500/- as their commission in 
advance and pay only Rs. 1500/- to the 
farmers. How the development of farmers 
is possible in sucb a situation. Hon. Prime 
Minister has at times referred to tbe scheme 
of District Level Planning. The Government 
want' to implementment District Level 
Planning, But the plans are prepared in air 
conditioned rooms in Delhi and when 
these plans reach the villages they are to 
telly disfigured. 

SHRI VIlA Y KUMA Y Y ADAV: Who 
does it '1 

SHR\. RAMSWAROOP RAM: The 
bureaucrats and the bank employees do it. 
1& is, daerefore. the hOD. Prime Mini.ter hal 

referred to people's participation. We peoplo 
do not know as to how much loan the bank 
is going to sanction. We have the elected 
representatives, legislatures but do not have 
people's participation ... (Interruptions) 

This is Dot the question of the Congress 
or the Communist party, this is the question 
of the development of India. We do not 
talk of politics in the mattu of development 
of the country. We are interest~d as to how 
the poor people of this country can be raised 
above the poverty line and how moIO 
facilities can be provided to the mariginal 
farmers. This is my intention, intention of 
our party and of our leader. We do not see 
every thing from political angle. Tho 
opposition parties criticise even the good 
policies of the Government. Mr. Chairman. 
Sir. I think that directions should be given 
to banks to adopt tbe prInciple of "First 
Come foirst Serve". It is unfortunate that 
at the timt" of such an important discussion, 
no one from Department of Finance is 
present in the House. I hope that the 
Minister of Welfare sitting in the House 
will convey our feelings to the Ministry of 
Finance. There was a session of A.I.C.C. 
held in Madras on 2 3-24th April and that 
has been session where guidelines were 
given to the Congress Party. A resolution 
of Socialistic Pa Hern of Society was adOPted 
in the Avadi Session .. ... (lnterruptiom) 
Secondly, we gave a slogan of 'eradication 
of unemployment' on 23-24th April under 
the leadership of Shri Rajiv Gandhi. this 
is not merely a slogan, we are makina 
efforts to translate it into reality. The hon. 
Members in opposition ask about is 
achievements of the slogan 'eradication ot 
poverty' May I know whether the standard. 
of living of the poor people have not impro-
ved ? Had there been no succeSI, it would 
not have been possible to bring down per-
centage of the people living below the 
poverty line from 54 to 33 per cent. But 
this is a vast issue and it requires action in 
a planned manner. This can not be done 
by shouting slogans onJy. The slogans are 
raised every day but these are not imple-
mented in reality and the result is that the 
poor people cannot derive any benefit from 
them. You, therefore, go on raising slOSans. 
We giv~ to every slogan a practical shape. 
You mIght have seen that in the Bombay 
session the Conaress Party adopted the 
poJicy of 'On, man on, job" UDder the 
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leadetsbip of late Shrimati lndira Gandhi. 
We could not give this slogan a practical 
Ibape. But, I hope that the slogan eradi-
cation of unemployment' will be translated 
into action this time. Under the unemp~oy­

ment eradication scheme a review should 
be made that if one family has a job and 
tbe neighbouring family does not have any 
job, then the first one should not have any 
more job untiJJ the neighbouring family 
does not have it. The opposition parties 
sbould also support this poJicy. This is 
not des:roble that the members of the same 
family are making for fortunes in various 
occupations like indu~try, Ilgal practice, 
farming etc. whereas the neighb,ouring 
family does not have any job at all. i think 
if the principle of one man one job is 
translated into action then, we will be able 
to make tne unemployment elimination 
programme a success. 

Sir, through you J ",ould lIke to drs'" 
the attention of the Go\ernment towards 
some regions of my State. Whenever my 
state is at the cross roads of development 
then all the development works are washed 
away in the fury of floods and the rivers 
are not a cause of these floods. We have 
not been able to properly honness tbe 
river waters and also to properly utilise it. 
The cause of this year's floods is improper 
utilisation of water in the state. The reason 
behind this years floods, besides natural 
calamities, in the ;rresponsibie behaviour of 
tbe bureaucrats, the eugineers and other 
officers. The hon. Minister is requested to 
10 through the last 10 years data reganding 
rea)ease of water into the rivers and also 
to enquire into the cuesecs of water released 
into the river this year in comparison with 
the figures of previous years. On enquiry 
tbe hon. Minister will find that this year 
less water has been released into the rivers 
then the last five-seven years. Therefore 
I reqest the hon. Mlnls'er to go in fOT 
proper utilisation of the water of the rivers 
of Bihar so as to save if from fury of the 
floods. 

(Engli.Jh) 

MR. CHIRMAN Please resume your 
seat. I.have given you enough time. 

SHRI JAGANNATH PATTNAIK 
(Kalahandi) : I rise to support the Finance 

Bill. But first let us express my anguish 
because when such an important bill is being 
discussed nobody from the Finance Ministry 
is in the House. 

MR. CHAIRMAN: The Ministers are 
here. 

SHRI JAGANNATH PATTNAIK: It 
is a joint responsiblity. I know. 

MR. CHAIRMAN: He wiU be coming 
soon. 

SHRI JAGANN 4.TH PATTNAIK: 
The Budget and the Finance Bill which has 
been introduced to give effect to the Budget 
proposals precisely want to achieve growth 
with social justice which is the aim that is 
sought to be achieved by the Budget and 
through the instrument of Finance 
Bill. 

OUf Constitution declares that "our 
economic schemes should be so operated 
that it shaH not result in the concentration 
of control and ownership of means of 
production in a few hands". Otherwise, 
we cannot achieve our goal of socia-
lism. 

I need not go in detail about our 
magnificent development in the field of 
production, in the field of science and 
technology, industry and agriculture and so 
on. Even the Word Bank report has admit-
ted that from the point of view of economic 
progress, high production, long term fiscal 
policy, India stands first among the develop-
ing nations. 

But despite all these gJorious acbieve-
ments, much more bas to be done on our 
long road to provide social justice' and to 
achieve socialism, eradication of regional 
imbalances and eradication of unemploy-
ment. I want to mention one or two points 
on this, in thiS discussion. Eradication of 
regional imbalances is the imperative need 
today. There are imbalances in inter-State 
development, ond inter-districts also 
there is imbalance. Therefore. a district 
should be taken as a unit, as a basic unit 
for planning and there should be a constitu: 
tional status for the district also. For the 
eradication of poverty, unemployment, 
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remov.t of imbalances, a multi .. dimentionaJ 
stIltc&Y is required which would provide 
a su4den. and definite; big push for develop-
ment. 

The Gadgit formula has Dot been able 
to help tbe States, e~peciany States like 
Bihar, Uttar Pradesh, West Bengal and 
Madhya Pradesh. By this formula, rather 
on the contrary, the richer States are getting 
more benefit, and so we strongly feel that 
this fOI"'Dula should not be: apphed tG aU 
the States. These States have lot of mineral 
wealth and even the payment of royalty on 
minerals to the$C Sta~es is unfavourab]e wben 
compared to the other gQods like agricul-
tural products, and even textiles. 

Irrigatioa iSrOM of the most irnrx>rtant 
factors to eradic.. regional imbalances. So 
far ID¥ State; that is Orissa, is a poverty 
stricken State and is much more under-
developed than otheres, and the irrigation 
potential tllere .is on-ly 27 per cent as against 
60 to 70 per ceat in other develeped States. 
That .is why the Centre sbould come to the 
aid. of-the States like Orissa, because j" 
O~ water resources aTe tbare but the 
water flows down to Bihar and there is 
scarcity in some areas. and fiood. in 
other areas, If the Government 
of India comes in,a big way for better water 
IQInaaem.en!. utilisation of water resources 
by completing the proj~t5 ti~e Indravati, 
Utei, Lower Indravati., apd Udav Ii, and 
h~ the rivers which ate perenoiaHy 
fto~ing, into the sea, the cbronically drought 
blt areas like KaJahandi, KDrapst, and 
BolQJ! C8l} be helpe$l. These irrigational 
facmties wil) not only solve the problem 
of chronically drought affected areas, but 
it wjll add to the national granary. From 
that point of view, Orissa should be treated 
as a sp,ccial State and all Central assistance 
should be given for irrig_ation. 

Sjr, fir" per cent of the toLd population 
of Onl&a ar. AdivafiS. aDd Harijans arc 
m.. di5trk... out, of thirteen diJtricts 

boloDg.. to the Eaatern ghatS. As 
_t~ the present· definition of the billy 
...... these a"ealf are not included and 
~ areuare oong( depJ'iy~ of all tbe 
~~ of the l Hill, A~ ~pmeat 
PlOjcct. w,uch the bUly areas in aU O$her 
Sta/4-ar-er.-m.. So, all the dum., oJ 

Eastccn g~ats should be included in the, 
Hilly Area Developme.l1t Project. 

Sit', Orissa is under drought and floods 
for consecutively four or five years. Aa per 
the recommendation of the PmallCO 
Commission, the total plan assistanco that 
has been gi\'en to the State, should - be 
converted into one hundred per cent 
grant. 

So far as the public distributi.on system 
is concerned, becaus of the sever~ droualM 
condition in the State. more alJocaticm of 
rico should be given. 

Sir, we have already expressed our 
anguish a nd anger that sufficient attention 
has not been paid to our State in tbe Rail-
way Budget. With the mineral and natural 
resources, there could have been a better 
infrastructure for industrial and economic 
growth, if Railway Budget bas given suffi-
cient and due attention for Otis sa State. 
Si r, you know, the basic infrastructure for 
the development of any place, espcially J>OC» 
and hilly areas, is communication. Electri-
city is one of the bas c infrastructures. 
There are many schemes under National 
Highways, such as the propasal befo;l'e the 
Road Congress that there will be a n~tional 
highway from GopaJpur coDDeCting Madbra 
Madhya Pradesh and this road will go via 
UdavJi, Kalabandi aDd Bolao.gir, which are 
tbe mo .. t trib a1 based and backward areas. 
This National Highway "'should be given <We 
attention. Boiangir and GopaJpure Ports 
should be given all attention by the Centre 
far the economic development of tbe 
State ... 

Now, we in shortage of power, but thare 
are huge coal deposits. The Thermal Projc£.t 
and the Super Thermal Project of T.lc~ 
should be taken up immediately. You 
know. 'Indiravathi', which is a multi-purpose 
project, will Irrigate three lakbs of acres of 
land in the district of Kalahandi, whicb is 
affected by drought, and it will generate 
600 MW power. It is a hydel project. 
But, unifortunately because of la'* of 
pro~ess, cost escalation is going up. The 
NOCC which has taken lJP the work, is not 
doing the work properly and their w\)ric is 
not at all satisfactory. So, it should be 
moDitored I proptrly.. Because 01 DOD-
~tiOJ1 of tM projeeta in the COUDUy 
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in time, cost escalation is unnecessarily 
going up. 

So far as industry is concerned, our 
is very backward and there was a commit-
ment from the Government of India for 
for setting up a second Steel Plant in our 
State and it should come up imme-
diately. 

With regard to the concept of 'No 
Industry District' there is a proposal now 
that a new thinking is coming up. I want 
to know, when the new thinking will come 
up. Most of the areas like Kalahandi 
and others have not been included despite 
the recommendation of the State Government 
that it ~hould be included in 'No Indu~try 
District'. 

I would like to suggest that public sector 
should come in a big way for setting up 
some industries in the most backward areas 
of the country. 

Sir, unemployment is another name of 
the poverty. By the end of the Sixth Plan, 
303.3 million people were unemployed 
and the annual growth rate of labour works 
out to be 2.41 percentalft-almost the rate 
of increase in population. All thrust should 
be given for eradication of unemployment 
We hope that the new programme that was 
liven in Madras AICC by our Prime Minis-
ter Shri Rajiv Gandhi 'Bekari Hatao' will 
come up and it will raise a ray hope, and 
curb t he most dangerous unemployment 
situation. All thrust sbould be given in this 
centre. 

Sir, land reform is another essential 
sector to bring out soci o-economic equality 
in rural areas, to create basic incentive, and 
to create more production. So speedy 
and proper land reform measures are the 
only way to eradicate poverty in rural 
India. Our country has beceme over-popu-
lation. Almost all the demographers. who 
have studied the dynamics of India's popu-
lation have concluded that India is deep 
in the population crisis. This was predicted 
by Malthus. Hence they prf:dict that 
unless India sets her demographic house in 
order by checking the growth of population. 
all the effect towards economic development 
would be as rutile as trying to construct a 
pridae in a swift ftowillJ river. AU atten-

tion should be given so that population 
explosion is checked; otherwise, despite all 
our industrial and.agricultural growth we will 
not be able to reach target. 

The economic development is not merely 
a matter of economic resources, it also 
depends on urges, attitude, aspirations of the 
people. 

To eradicate poverty, we should fi&ht 
against concentration of economic and socia 1 
power in the hands of upper strate of 
society. Our resources are I imited. They 
are taking the maximum benifit of the 
entire growth. So there is a need for social 
growth, equal distributin and curbing those 
people who are exploiting the people. Unless 
we cannot take these step~, we cannet 
bring socialism. 

Simultaneously there should be a cut in 
the administrative expenditure. Accordinl 
to the norms fixed by the Administrative 
Reforms Commission and the value fixed 
for administrative expenditure, it should be 
limited to 20 to 25 per cent. The adminis-
trative expenditure by and the luxurious 
expective various corporations is 
unproductive expenditure. It is a national 
waste. So some control should be exercised 
upon it. 

The drive to unearth black money 
should be continued vigorously anj it should 
be ensured that no offender is spared. 
Otherwise, this bJack economy will create a 
very alarming situation in the country. 

In the end I want to quote Pandit 
lawaharlal Nehru. He said : 

"The strengeth of the couutry depend, 
not only in its military 5trength but in 
its ecunomic strength:its political stabi-
lity and ind<.'mitaHe spirit of the 
people. 

The Finance Bill is, in fact, a direction 
in which our leader~ wants to take the 
country i.e. to remove proverty and achi~ve 
socialism. By a single Budget we may not 
be able to achieve the target. But this, 
in fact, is the attitude and determination of 
the Government. 
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f7'rtlnsirtifJn I 

*SHRI V. S. VIJAYARAGHAVAN 
(palaght) : Sir, I support the Fmance Bill. 
This year's taxation proposals are basicall y 
non-inflationary. The Govt. has reduced 
the excise duty on many Hems of dail y 
consumption. The allocation for the agri-
cultural sector as well as the infrastuctural 
sector has been raised subslantialy. 
If there is no agricultural development 
economy will suffer. Inspite of the fact 
that the country faced tbe severest drought 
of the century not a single person has died 
due to starvation. Tbis is a reflection of 
the efficiency of the Govt as well as the 
achievements we made in the agriculture 
sector. The allocation for agriculture has 
been raised by 40% this year. Similarly 
the allocations of power, surface transport 
and communications were raised by 32~1o, 
40% and 44 % respectively. The aim is 
to speed up the pace of development r 
welcome it. 

I now come to the direct taxes. There 
bas been a strong demand for introduction 
of expenditure tax. The opinion of some 
experts is that the expeilditure tax should 
replace the present income tax. Although 
the Govt has conducted a study about it 
bat rejected this proposal. The expenditure 
tax iQ beiDa levied on hotels only. I fcel 
that it is not enoulh. A more detailed 
study should be conducted about this 
tax and if found practicable It sbould be 
cxtcnded to other areas also 

I want to say a word about income tax. 
Many hon. Members who spoke prior to 
me demanded that thc exemption limit of 
income tax should be raised. I bad made 
tbe same demand while speaking on tbe 
,enera} budget. I ",'ould r~iterate. my 
demand that in order to prOVide relIef to 
the fixed income groups who are hard bit 
by price rise the present limit of income tax 
should be raised to at least to Rs. 25.000. 

With regard to indirect taxes I have a 
suuestion to make. The Govt should 
prepare a list of the most essential commo-
dities used by the common man and sbould 
not imposes any further excise duty on them 
at least for a period of 10 years. Similarly 

*TtansJation of the speech orj~jna lly 
~elivere4 in Malayal.m. 

the existing excise duty c.n these items should 
be reduced progressively. The revenue loss 
due to this measure could be made up 
through other means. If you can keep 
the prices of essential commodities under 
check I think balf the problems will be 
solved. If you take into account the relief 
such a measure would afford to the common 
man a little revenue 1.:'8S is not of much 
consequence. Therefore, I would earnestly 
request the Govt not to impose any futher 
excise duty on essential commodities at least 
for a period of 10 years. 

~ Sir, export and import play a very im-
portant role in .. he economic development 
of the country. The Govt recently 
announced the new import export policy 
for coming 3 years. Unfortunately, this 
policy is gomg to harm the interest of 
Kerala. Copra coconut oil, cloves, nut-med 
etc. have been put under OGL for import. 
If thiS policy is implen'ented the prices or 
these produced will dec.dne. A decline in 
the prices of these will certainly ruin tbe 
farmers of Kerala and Its economy, Many 
representations have been made to the Govt 
in this regard. On tiris occa<;ion I would 
request the hon. MInister to review this 
policy and put a ban on the !mport of 
coconut and copra. 

I want to say a few words about the 
Industrial development of Kerala. There 
is very little IDvestment in the central sector 
in Kerala. There are many proposals con-
cerning the industrIal development of the 
State before the Central Govt. Yesterday 
while answering a question the Minister for 
industry said that about 20 licences for 
setting up industries in Kerala have been 
elured. I am happy about that. But at 
tbe same time I rnU'it say that Kerala is 
facing very serious unemployment problem 
and therefore large scale industrialisation is 
very essential. More Central investment 
is the only was by which this can be 
achieved. I would request the Govt to 
increase the Central investment in Kerala. 

The Govt has a scheme to exand the TV 
coverage. In this context I must point out 
that some parts of Kerala have not yet got 
TV transmission facility. I request the 
Govt to cover these also as quickly as 
possible. Similary, the faci1itie~ for transmi-
ssion of Malay.lam programmes in aU the 
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TV centres in Kerala do not exist at 
present. I would request the Govt to 
provide this facility in Pa)ghat and other 
TV Centres. There is a proposal to use 
micro wave for providing the facility for 
transmission of Malayam programme in 
Ernakulam and Calicut. I demand that 
this be exte!,ded to Palghat also. 

There is a ccntraHy sponsored scheme to 
dig welh on a massive scale. 10 States 
have been selected for this purpose. My 
request is that Kerala should also be inclu-
ded in this project. 

All countries in the world which are 
producitlg coconut have declared coconut 
as oil seec1. But in India we have not done 
far. ThiS has depnved the coconut growers 
of Kerala of some very crucial benefits. 
I "ould request the Govt to declare 
coconut as oil seed. 

Sir there was a proposal to set up a 
tbermal po\\cr plant In Kerala which has 
not yet been finally cleared. This plant is 
very es,\cntid for meeting the growing power 
lcqUlrement of that State which is facing 
serious power shortage. On this occasion 
I would request the Go"t to set up this 
plant in the 7th pJan 'l~el(under tr'" Central 
sector. Thele arc many l.Jtb~r f>L.wer and 
irrigation projects p-.;nding clearance. For 
example Kunarkutty-Karapara, Pooyam 4 

kutty projects have not yet been cleared due 
to some reason or the other. There are 
very nr'l)ortpl1t .)r()Je~ts and I request the 
Govt tha t these projects should be cleared 
at the earliest. 

I welcome the reliefs given to the farmers 
in respect of their loans. But I want to 
say that the farmers have not yet got the 
benefits of this leliefs. I \-\ant to point out 
one important thing in this connection In 
many cases the intelest on loans get accumu-
lated alld acced: lilt' capital. This should 
not be allowed at dl. Simllatly, the short 
term loans should be cOT.verted into long 
terms and the period of repayment should 
be rescheduled. 

There bas been increase in the allo-
cations for the antj-poveIty programmes 
like IRDP, ~REP etc. But these progra-
mmes are nl.)t bemg implemented proper)) 
Kerala. Perhaps the State Govt is not very 

much interested in the proper implementa-
tion of these programmes. 

1 he Centre has to take more interest i. 
the implementation when the State Govt 
does not show it. I want the Central 
monitoring to be strengthened. I would 
also demand that tbe Central Govt should 
pull up the State Govts which do not imple-
ment the anti- programmes properly. WIth 
these words I once again support the Finance 
Bill and conclude. 

[English) 

SHRl SOMNATH CHATTERJEB 
(Bolpur): Mr. Chairman Sir, one of the 
publications that we had along with a11c 
budget papers says: 

"The Budget of the Central Government 
is not merely a statement of receipts and 
expenditure. Since Independence wUh 
the launching of Five Year Plans it hti 
also become a sinificant statement of 
governmental policy. The BudBet 
reflects and shapes and is in turn shaped 
by the country's economic life." 

And it further says: 

"The Budget to the Government 11M an 
impact on the economy as whole." 

Sir, I am reading it only to cmphes_ 
that what is being said in tnese papers is 
that the Budget proposals will give the 
direction the to ecollomy of this country 
and will reflect the economic situation in 
the country. It is totally belied by wile. 
the Budget really provides and the pj~ 
Bill which is to give statutory garb to •• 
Budget proposals seeks to achieve. 

Sir, what is the economic policy of this 
country as reflected by this Bud,et? And 
what is the shape of the economic life of 
thIS country. as one gets through this 
BJdget'l Today the realIty of the situation 
in this country is mounting unemploymoat, 
steep price increases, greater and &Raser 
industrial sicknesl and even the totally aivina 
up of the principles of self-reliance so far 
as industry is concerned, with tbe importl 
coming in at a brisker and briskor pace with 
modernisation becoming an obsession with 
the rulers of this country. 
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What we have today is that our own 
industries arc becoming sick, there are 
1,50,000 sick industrial units in this 
country, and this is increasing almost at a 
GP rate. And about unempJoment, today 
the problem in this country is not how to 
Jet jobs, which is very much there. But for 
those people who have jobs the problem is 
how to keep their jobs because the way the 
industrial units are becoming sick, even 
the Governmen t undertakings are being 
closed down, retrenchment is taking place 
and modernisation, computerisation, seem 
to be the goals not the human elements in 
this country, not a person who will have 
two square meals a day. This is not the 
object. The question is, in the name of 
productivity today you have denuded this 
country of any protection so far as the 
working class is concerned, so far as the 
youth of this country is concerned. Sir. 
lome of the hone Members on the other 
side are reminding us today: 'Well a new 
Messiah has come and anew slogan has been 
liven-end of all miiery-no longer garibi 
hatao, garibi has been hatoo·ed.' Mrs. Indra 
Gandhi was intelllgent, she was a statesman 
she could feel the pulse of the people. 
When she realised that the s logan of 
cGaribi Hatao' was no longer having any 
impact on the people, she did not repeat it. 
Now, with the present Prime Minister having 
thought that garibi is no longer in this 
country, now says, 'Bekari Hatao'. And I 
challenge this Government to show how 
they are trying to solve the problem of 
unemployment in this country. And what 
is in this Budget, what is in this Finance 
Bill which help in creating a single job in 
this country ? These are mere, mere 
gimmicks and shibboleths that will not solve 
the problems of this country. The people 
have given to you, the Government, tbe 
responsibility of governing this country. You 
are here in power, this Party is in power for 
almost 40 yea.1 DOW. 

You have prepared the plans. Seven 
Five Year Plam have been prepared by this 
Government. The State Governments, and 
Opposition PartIes are not responsible for 
tbat. You have prepared the Budgets. 

You bave your o\\-n economic policies. 
Today at the end of 4 decades of indepen-
dence, who are at the receiving end and who 
are ruling the roost '! Who has got really 

the benefit of freedom? Who is eojoyins 
it? One does not have to give any lecture 
on that. You may have your doctored 
statistics. You can go on trumpeting your-
self that the number of people below the 
poverty line has gone down to 37 from 54%. 
You may have your statistics. But go to 
the people and find out. You may go no 
saying, well the wholesale prke index has 
lone up only by 0.9%, 0.3%. But 90 to the 
people, go to the ordinary shops. I am 
sure, ... Mr. Panja will accept this before his 
gracious lady. He cannot deny this fact. 
Be cannot meet her there. Therefore, I 
am tr ying to find out this. I hope this 
Government and the hon. Minister will 
tell us once more, if we are not ingelligent 
engough to understand what is the direction 
this Budget has laid down for the economy 
of this country. The spape of the economy 
we are told the direction of the economy 
we are told-through which-through this 
Budget. The Budget dea 1s with what in 
this country. This Budget has no longer 
remained a relevant document. It hal 
become a mere ritual because most of the 
resources are mobilised outside the 
Budgetary proce5S. That is why, it has 
been said that the whole Budgetary exercise 
has become an annual confidence trick so 
far as the common people are concerned. 

The Budget a. well as the Fin ance 
Bill have lost their credibility because the 
Budget has become a non-event, thanks to 
the intention of produCing soft budgets, as 
if it is a sort of policy of th's Government 
to produce soft budgets. Well, they will 
be eulogised by cacophony of sycophantic 
hurrahs and what else: This is a grand 
budget. No taxation is being imposed on 
this. But, Sir, what is the position'? It 
is necessary to recount this once more. 
We have emphasised on this earlier. The 
bulk of the resources to be mobilised by 
the Government do not reach its coffers 
through she budgetary process. It is 
entirely outside the budgetary pr~ess. 
You are aware of it and I give the figures. 
It is important to noted it once more. The 
total addi tional resource mobilisation for 
the year 1988-89 through pre-Budget 
increase in the administered prices is 
Rs. 2,000 crores (in round figures). Increase 
in railway fares and freight ;s Rs. 622 
crores. Increase in postal and telephone 
rates is ·R.s. ~49 crores; aqreptina 
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Rs. 3171 crores. Then, it is to be added-
internal extra budgetary resources 
RI. t 2.715 crores. Internal borrowings-
B.s. 14,484 crores. RBI credit they have 
to obtain to meet their deficit of Rs. 7484 
crores. Sir, if we compare to this".. the net 
taxation proposal in the Budget is Rs. 615 
crOTes only. The total internal resources 
mot-ilisation includmg that of Rs. €i 15 
crores is 30685 clores. Against the figure 
of Rs. 30985 crores, Rs. 615 crores are 
being realIsed through the Budget. If 
you take the Publ;c Sector Undertakings 
borrowings and external assistance,-
the grand total of the Government resources 
to be mobilised during 1988-89 comes to 
Rs. 36719 crores. 

What is the percentage of the fiscal 
proposals m the Budget "hich today the 
Finance Bill seeks to gl\e a statutory shape? 
The minimal role that is now being played 
by the fiscal proposal in the Budget and the 
Finance Bill whIch follows that. shows that 
Budget cannot be the document which will 
give shape to the economic policy of this 
country. It is for public consumption. You 
have not the courage to tell the peOple 
You cannot go and meet the pe, pIe. You 
say "Yes. Through the Budget, I shall 
recc'~er this.". In the satre way, rot only 
you are hoodwinking the people but also 
you are depriving the States of their 
legitimate share in the resources which 
should have been mobilised through the 
Finance Bill. 

Every hon. Member, it is not only Left 
Front Members from West Bengal ror from 
Kerala, but each and every hon. Member 
yesterdy, even today and the other day also. 
bas been speaking of regional imbalance in 
this country. Even just now, the bon. 
Member from Orissa, the hon. Member 
from Bibar. there States which as ruled by 
CongresR- I, are aJso crying in agony. How 
India as a whole can progress and prosper? 
Why this region'al imbalance? Why this 
feeling of abnegation of sections of people 
of this country who are not fighti og against 
this Government and who are supporters of 
thi' Government and who are here represen-
ting fuling party in this House? Why have 
they to shout ? Why have they to cry in 
agony? The position has become this. that 
the ~o1icy- that has been adumbrated 
.ad pursued in spite of good 

iatentioned in criticism, that policy 
has brouaht this situation. mountin. 
unemployment. lI.ater industrial sickness, 
areater regional imbalances and larger 
number of people below the poverty line. 
You may deny that. The hon. Minister 
can give us statistics. You may not look 
beyond your nose. But I want to tell this 
Government that so far as this country is 
concerned, a country with immense natura] 
resources, with immense potential, both 
natural and human, we are proud of our 

·scientists und technologists but what is the 
position? Toda y they haTe become impor-
tant to us as remitters of foreign exchange 
from foreign countries. This is how we 
look towards our scholars of whom we 
should be proud and they should have 
contributed to the progress of this countT)' 
in various ways. 

Mr. Madhav Reddl said "Why do you 
obJect? T]ley go there. They are sending 
us money anj ultimately they will come 
back to our country." Why are they going 
away? Should we look up to our bright 
young plen and women "'po can contribute 
to our progress, both material1y and other-
v. ise, as earners of foreign exchange? Thi~ 

is the result of our economic pohey and 
educational policy in this country. 

The Finance Bill, as I said, onl}, deals 
with a minimal quantum of the resources 
that are being raised in this country. I 
would draw the attention of the hon. 
Minister, at least I am luck y to have one 
Minister of Fmance here when I am spea-
king. to Clause 15 of the Bill. Mr. Madbav 
Reddi rigbtly pointed out, "This is not a 
sort of an innovation which seems nothing 
but a perversion." 

This is directed towards depriving the 
States by fiction. of the legitimate resources 
which ought to the State Governments As is 
being pointed out, it is not only the Opposi-
lion-ruled State Governments tbat are s~ying 
this but, subject to correction, alomst all 
the State Governments have made represen-
tations to the Central Government that 
this will very subs-tantiany impinge on the 
resources of tbe States. What is being 
thought of in this . new Clause 44-AC? 
CJause 44-AC provides that in respect 0f 
certain contracts, certain goods like liquor 
forcat produ~ etc:. what will happen is when 
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they are sold mostJy by all the State 
Governments in different aJeas, then the 
purchaser WIJl 'be deemed to have made 1l 
profit of 60 per .cent-a deemed 'profit of 
60 per cent. Now, it has been &om.what 
reduced in the amendments that have been 
proposed yesterday be Mr. Tiwari. It bal 
become 40 p~r cent, 35 per cent etc. But 
there is a deemed profit at the time of 
transactIOn. The result is-as has been 
rigbtly pcmted out and I strong]y support 
8hri Madhav Rec!di's contention and I must 
reiterate also-that the purchaser is bound 
to keep h is offer low beeause notionally and 
fictionally, there is a profit of 60 per cent 
or 40 per cem now for that matter. The 
result is the total amount that would have 
been realised by tbe State Government is 
reduced. Thele IS no scope for ascertaininl 
the actually profit made. So far as the 
State Government is concerned, it will be 
very lucky if it can realise even 70 or 60 
per cent ~of the reaJ price of the goods 
because the purchaser will cover up hi:' 

income-tax, so far as tht price is concerned. 
Then, there will he no scope for imposition 
of Sales Tax, recovery of dues of State 
Governments. What will happen ? 
In a matter, which sbould be ordinarily 
within the domain of the State Government, 
is now being diverted to lhe Central Govern-
ment. 1 would very sincerely ask the hon. 
Finance Minister as to what is his calcula-
tion. B ow much money will you get by 
tbis '1 Why do you impinge on tbe State 
Governments meag_re financial res(\urces. 
This is something which is without any 
precedent. Wbat has further been provided 
is that the State Governmet or the Seller 
will recover 20 per cent by way of advance 
tax. 

SHRI C. MADRA V REDDI (Adila-
bad) : No. It is not advance tax. It is by 
way of tax. 

Sl'RI SOMNATH CHATTERJEE: I 
stanJ corrected, it is bi way of tax. We 
know a person who pays can r.e asked to 
retain some money by way of coltection 
of tax, recovery of tax, calculated at source, 
as it is said and done. But here, the concept 
is it is mtroouced for the first time. On 
tf,'e r:::rson receiving. he bas to receive 20 
per (,"pt mOle. What is thi'!? There is 
not much expertise in tbis innovation. In 
ttUs innovation the Statea' riabts are ffffY 

seriously «ffccted. There is Scotian 206-C. 
What is beina provided, woaJd be sufficient 
for the purpose of recovery of1be dues of 
the Income-tax authorities, if it is olb.t-
wi ... 

SRRI C. MADHAV REDDI At 
source. 

SHRI SOMNATH CHATTERJEE: If 
it is ultimately 'at source', then this is a 
valid law, a good law and Section 206 .. C 
wilJ achieve its object. But wby tbR Clause 
44-AC is their even with reduction? The 
bon. Finance Minister-I find from the 
otber reports-hac; said tbat there have 
been severa] representation ... (Interruption 8) 
You also said; "We have received several 
representations". OUT State Government 
and the different State Governments also 
tell us cf all their difficulties. Therefore. I 
most earnestly request the Government and 
the Finance Minister-I hope Mr. Panja will 
not only pass on the notes but he will also 
speak to tbe Finance Minister, his 
senior colleague-that this is a matter which 
is Tt;quired to be looked into in-depth 
and unless there are compelling reasons, 
please do away with this tax. It will not 
help either the Central Governinent in a 
big way or it wiJ) only put difficulties for 
the State (JQvemments. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : If I am permitted. 

If you give me five minutes 

Mr. CHAIRMAN: Five minutes? You 
can asks a question. 

SHRI A.K. PANSA: Five minutes, as 
I said. But not five minutes actually 
Section 44AC bas been introdueed for the 
specific purpose to get rid as far as possible 
of the tax evaders ...... 

SHRI C. MADHAV REDDI: That is 
all given in the report. 

SHRI A.K. PANJA : Mr. Chatterjee 
took my name, tb",t is why. I am loUin,. 
It is not as personal cxdlanation But when 
he insisted on this point I must explain dlat 
we found that at the time wilen actual 
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biddiJlc of.' the contract is entered into, he is 
doiaIJ so for the purpose of mak ing somo 
proftt of some business. It is for the bene-
fit of the States who will get ultimately a 
pl'lOtion of the benefit of the tax . collection. 
VIe found at the time when the actual taxa-
tion takes pi ace suppose, In six months, 
We' found that thue is no sucb person or 
firm, and there is no ginuine address. There-
fore, wo have to deduct it at the very 
beginniDg i.e. at sowce. Thi., amount is 
also taken as portion of the amount to be 
))aid as tax tater. 

SHRI SOMNATH CHATTERJEE I 
am thankful to h;m. 

SHRI A.K. PANJA : I have not taken 
much time. 

SHRI SOMNATH CHAITERJEE: 
Except that it will not be debited to my 
time. 

The Hon. Minister of Finance, my 
stronger objection was to the Section 44AC. 
What the Hon. Minister said is not with 
reference to 44AC but to 206C. I said: 
a new innovation has been made which may 
be difficult. But whatever you want to 
3chieve tluoqb -Section 206C. namely, 
collection at source. But Section 44AC is 
something completely different. Here you 
are quantifying an amount as profit of that 
person. Therefore, whatever happens, it is 
bound to have an effect of reducing the 
offer of purchase. This is not my apprehen-
sion alone. There are number of person-
well-meaning pet"5ons. knowledgeable 
persons, State Governments-who have 
expressed their reservations. Of course, 
the wisdom at the Centre is unlimited. 
What can be done? Even then, knowing 
Mr. Panja's proneness to keep open his mind 
till the Ja~t moment, I hope, he wiJJ recon-
sider the matter. 

So far as another aspect is concerned, 
that is, with regsTd to the savings scheme, 
I also reiterate, repeat and support Mr. 
Madbav Reddi's submis~on on thie, namely, 
that a commitment was given by this 
Govenment that investments made in the 
National Saving SCheme, I aJso reiterate. in 
the year of deposit, (here wi1I be no taxation 
t j tbe lJa[ t year whenever the amount js 

with-drawn. I am Dot saying anything on 
that. Now it has become cent-pee-cent. 

Altbugb, I have given amendmecnt 
because many peoo]e who have acted on 
the basis of the assurance ghen by tho 
Government, they fceB that is was nol right. 
But what about the interest? Initially, it 
was fifty per cent of the interest which 
would be chargeabJe to tax. Now, the 
entire amount has become chargeable to tax. 
Somebody who makes an investment on 
your assurance, an your commitment is told 
tomorrow: "no. no, whatever may have been 
our representation, on the basis of which 
you have invested in the· savings scheme, 
now we decide to cbange it. It does not 
matter whether we have taken you far a 
ride." This is the position. How does it 
help? How much money tbey will make. 
I do not know. But there is a very strong 
feeling that those who want to participate 
in the nation-building projects by participa-
ting in the National Savings Scheme, they 
may have gone for more attractive schemes. 
But they liave not gene so. Therefore, 
once you have made that commit~nt, you 
pJ~ase, see that commitment is kept. 

SHRI A.K. PANJA : I am very sorry. 
Probably, Mr. Chatterjee was not here. That 
is why. he said that. 1his amendment to 
Section 5 (IA) of the Wealth Tax Act is 
operative only in respect of sales made by 
PubJic Sector Undertakings from the 1st of 
June, 1988. So, whoever has invested 
accordmg to the promise already made, they 
are not affected. Probably you were not 
bere. I don't bJame you. I announced 
this here in this House ... (lnt~,.ruptions). 

SHRI C. MADHA V REDDI : I have . 
studie1 your amendment. This I is not so 
The amendment is with regard to tbe other 
clause. That is with regard to the Wealth 
Tax and not this an'endmdnt is not 
there. 

SHRI A.K. PANJA: Not amendT.~nt. 
As it has been stated by the Finance Minis-
ter, already, I have declared about the 
partnership being operative for the ..... . 
(Interruption) 

SHRI SOMNATH CHATTERJEE: 
This is 80 CCA, 
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SHRI A.K. PANJA : We have made an' 
announcement here tbat this will be opera-
tive in respect of Bonds sold by Public 
Sector Undertakings from 1.6.1988. If 
there is anything wrong, I will find it 
out. 

SHRI SOMNATH CHATTERJEE: 
Therefore, the Hon. Minister agrees with 
our submission. He agrees with our point; 
but he says that it has been taken care of. 
I will request him to see that if it is not 
taken care of, then let him take care of it; 
that is the end of the matter. 

The one aspect to which I would like to 
draw the attention of the Minister in this 
Finance Bill is that even under the Finance 
Bill and the Budget that is there, what is 
the position in so far as the quantum of 
taxes is concerned '1 This is very important. 

MR. CHAIRMAN: Mr. Chatterjee, 
you have taken 25 minutes. 

SHRI SOMNA m CHATTERJEE: I 
need another half-an-hour. 

PROF. MADHU DANDAVATE (Raja-
pur) : You may concede, Sir. 

SHRI SOMNATH CHATTERJEE: 
Mr. Madhu Dandavate is giving his 
time. 

MR, CHAIRMAN: Please try to be 
very brief, Mr. Somnatb ChatterJee. I don't 
want to stop you. 

SHRI SOMNATH CHA lTERJEE : Sir, 
uptil now I am not irrelevant. 

PROF. MADHU DANDAVATE: How 
can ht be irrelevant'! ** 

MR. CHAIRMAN : That comment by 
Mr. Madhu Dandavate is expunged. 

SHRI SOMNATH CHA'ITERJEE: 
Sir, these are all comming within my time, 
.including the intervention of Mr. Panja. 
You better put some tax on him ; put some 
di~ect tax on bim, not indirect tax. 

So far as tbe direct taxation i. concer-

**Expunged as ordered by the Cbair. 

ned, as you know the drought surcharge is 
being continued; some minor changes have 
been made. Rs. 270 crores are expected 
to be realised by way of direct taxes. But 
at the same time, rebates and reliefs whi~ 

have been given, come to Rs. 201 crores. 
Therefore, the balance dIrect tax that is to 
be realised through this Finance Bill is 
Rs. 69 crores. Therefore, the total net 
imposition by way of direct taxes is Rs. 69 
crores. Out of Rs. 270 crores which repre-
sent mostly the surcharge, no part of which 
goes to the States, the entire amount is for 
the Centra] Government. But tbe reduction 
which has been of Rs. 201 crores, that 
money. portion of which should have gone 
to the State, is being reduced. Therefore, 
on the one side the Centre is getting more 
and on the other side the States are partici-
pating and sharing in the decline in the 
revenue. The result is, there is greater and 
greater imbalance so far as the financial 
resources available to the Centre and the 
States are concerned. 

The Centre's attempt of monopolisins 
the resources available only for the Central 
Government is creating greater and greater 
regional imbalances. 

PROF. MADHU DANDAVATE: 
Centre's case may by referred to the MRTP 
commission Sir; 

SHRI SOMNATH CHATTERJEE: So 
far as indirec~ taxation is concerned, kindly 
see all the tall talks that are being made in 
this printed booklet. The iadirect taxation 
arowth is Rs. 1265 crores and the conces-
sions are Rs. 719 crores. I am not going 
into details of these concessions; some of 
them are good, some of them are not 
desirabJe. But I am on the total impact on 
tbe economy. The net balance ot indirect 
taxation is only Rs. 546 crores. Therefore, 
compared to the other methods of resource 
rellisation, it is a very nominal amount. 
But so far as the imbalance between direct 
taxation and indirect taxation in tbis country 
is concerned, it is now' mere pronounced . 
Everybody knows tbat, it does not require 
any study of economics, even tbe economics 
that we read in our schools and colleges 
would be sufficient. The indirect taxes add 
to the price increase. It is mostly realised 
from the common people. the entirety of it. 
It adds to the price. 
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So far as the direct tax OB the people 
wbo can bear it is concerned, what is the 
position in this country? Now direct 
taxes come to 1 7.7 per cent of our total 
tax receipts and indirect taxes come to 
82.3 per cent. When we started in 1950-51 
the total percentage of direct taxes 43.7 
p~r ~nt. It has come down to 17.7 per 
cent and indirect taxes which were 56.3 
per cent has gone up to 82.3 per cent. 
From whom are you realising this money? 
It is total lop-sidedness and anti-people 
policies of the Goveqtment which has 
~JJlted in this. Kindly see what is the 
sItuation? Income-tax which was Rs. 155 
crores in 1950-51 has become Rs.2845 
crores and the indirect tax which was 
Rs. 228 crores has become Rs. 30394 
crores. Tbere is no wonder that the prices 
would increse and the common man will be 
asked to bear the burden of new taxation 
proposals. 

Now what bas been the result of the 
policies of thds Government and this wonder-
ful Finance BiU so far as unemployment is 
concerned. In 1986-87 the number was 
301 lakhs and in ono year it has become 
305 lakhs. There is an increase of 4 lakhs 
in one year. How would you do this 
'bekari hatoa' ? Kindly find out even one 
senten:e in thi:. budget speech about it. 
What is the provi~;on made for 'bekari 
hatao'? You may be dancing or eulogising 
by hearing the sermons from your Messiah 
but not the country. It is not the question 
of pro\- idtng employment to our non-
Minister friends on the other side. It is a 
much more important question. I would 
request the hon. Minister to indicate any· 
thing about 'bekari hat!!o·. 'Bekari' cannot 
be removed by mere slogans however will 
your intentions may be. The tlmining of it 
and the location of it being TamH NadH 
now everybody has not only to take it with 
a pinch of salt but with bags of salt as to 
what is the real object behmd this. 

SHRI A.K. PANJA : I do not want to 
take your time but I take the challenge and 
say that we shall meet the point. 

SHRI SOMNATH CHATTERJEE: I 
am happy I am able to provoke my young 
and able friend. 

As regards industrial sickness upto end 
or June, 1986 large units closed were 689 
and SSI units closed were 128684. It is 
not menly a statement of receiptl and 
expenditure. It is a significant atatement 01 
the Governmental policy. Let us see what 
is the policy adur:~berated in this budget 
speech or budget proposals? 

17.00 brs. 

[SHRI SOMNATH RA TH in the Chai,) 

Sir, only one sentence in the Jenat)ly 
budget speech that the Bureau for Pinancial 
Reconstruction has come into operation 
from 1 st of Mayor some date. But how 
many proposals aie pending before thtm? 
How much time this bureau is taking for 
the purpase of disposal of them? How far 
the decisions or recommendations of this 
bureau, which is set up for the purpose or 
revival of closed and sick industries are 
being honoured by the financial instituiions ? 
I never say that they are not interested. 
They are vitaJly interested so far as they 
are perm; tted to thmk of them. Therefore 
when they are jnt-rested in making the~ 
viable. then, they must be concerned about 
it. They should look into it. This bureau 
has been set up. What js the function? Is 
it playing an effectIve role? How much 
time they are taking? How far their 
recommendations have been acted upon! 

Before I conclude, there are certain 
things V\-hich I must at least mention with-
out elaborating because we have mentioned 
them earlier. The regional imbalance has 
been mentioned by almost all the speakers 
on the floor of this House. This is the 
result of a policy which has, so far, been 
followed. This has resulted in concentration 
of resources of industrial units 'in certain 
areas oIlly. Now, this plea of removal or 
regional imbalance is not only for the 
purpose of getting few jobs for the people 
of that area, but also to make people feel 
involved in the development process of the 
country as a whole, to feel oneness in the 
country, to really have a fe eling of a united 
India and integrated India, it is necessary 
that such feelings. which give rise to 
chauvinism. which give rise to separatism. 
sbould be removed. 

(Interruptions) 
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Sir, afJOther matter is vory important. 
Mr. 'anj. knows abollt it. I do not know 
wIlether he has the freedom to admit, it 
and .y anythiDg on that hero. namely, tho 
aerioll« effect ••• 

8HlU P.M. SAYBBD (Lakshadweep): 
In Kcrala, 10 lakll jobs weR to be created. 
They promised in the manifesto. Do you 
know, bow many have been created 1 

SHRI SOMNATH CHAITERJEE: 
Why don't you go and ask the man there '1 
Put 11 question in the Kerala Assembly. 
You have come a few thousand miles away. 
Go to the Assembly. (Interruptions) Let 
your Members do some work there. I am 
not answering for the Kerala Government 
here. 

The freight equalisation scheme is not 
a question of West Bengal alone. The 
cQtire eastern India, the whole of north-
east India and your State is £tlso sufferin,. 
This is not the case which is for the first 
time being raised. There has been 
commitment in the House. At least, Mr. 
Sayeed, when he pays pattention to the 
d"Uberations in tbe House, would remember 
that even Mrs. Gandhi, during that 
Government, Mr. Pranab Mukherjee as 
Fmance Minister-I can name him now 
because he is coming closer and closer again. 
He is no longer a Persona non-grate. Even 
Mr. Mukherjee and before that, of course, 
there were Committees which were appointed 
which recommended for doing away with 
it. Mr. Mukherjee assured on the Floor 
of the House that it will be removed in 
phases. Mr. Vishwanath Pratap Singh. you 

, may not like his name now but when he 
was tbe Finance Minister. you had no 
CQl1lplaint against him. Complaints started 
wben be became the Defence Minister. As 
Finance Minister, Mr. V. P. Singh gave a 
commitment on the Floor of the House that 
by phases, it will be removed and it wiI1 
be abelished. Now t plea is being taken that 
there arc some disaJfeements among the 
Chief Ministers. Therefore, tbat disagreement 
bas to be solved. Althouah as a matter of 
pOlicy, it was decided in the National 
Dtvelopment Council that. it will be 
abolisbec:l in phases. now on the plea of 
some disagreement amons some Chief 
Ministers, removal is not hein, carried out. 
It II beiDJ ~tinucd but no mettq of lb, 

National Development Council is being 
caUed to discuss this matter at aU. I 
ODOW that my hone friend from Baat 
Calcutta has his difficulties but this is a 
matter on which I would expect the Govern-
ment to make it clear. Before I sit down, 
I must refer again that what more instances 
can we give of tbe complete cussedness of 
the attitude of the Central Government here, 
even towards setting up of industrial units 'I 
We shall go ('n repeating and demanding 
for the clearance'of the Haldia petrochemical 
Complex. I do not know whether you 
have subscribed your signature to that, 
44 hone Members of this House, includina 
22 Congress (1) Members of this House-I 
am grateful to them and tlfe people of 
north-castern IDdia are grateful. They are 
from all States, Orissa. Bihar, West Benpl, 
Assam and even Aruaachal Pradesh has 
signed this. They have demanded this. 
This will rejuvenate the economy of the 
region ~s a v.hoic. Don't take it that you 
are making a gift tf' Jyoti Basu. Therefore, 
this is a matter for which clearance should 
be given. I must again reiterate our demand 
for Bakreshwer Power project. These are 

.. the projects which are vitally necess:!ry for 
development and for the industrial progress 
of the country but they are being help up. 
I cannot avoid saying 'held up' PU(cty on 
political reasons. 

Last but one is about the malady in the 
country and I cannot avoid mentioning it 
which is all of combating corruptions. 
Newer and newer types of corruptions are 
coming up. Our Joint Parliamentary 
Committee has given a report. Today 
whichever newspaper has written an editorial 
on this, does not redound to the credit of 
this great institution of Parliament, when 
tbe people outs;de feel that this is a report 
which is not even worth looking Qt. A 
wonderful sort of exercise was carried on 
in rooms and people were forced to sit 
in rooms and look into the papers and 
documents and again take away. The 
procedure that was followed is unthinkable 
and unheard of in any country where a 
pretence of fairness is followed. 

Now, before the Report was tiled, new 
materials bave come out which have not 
been taken not of. Serious charges have 
been made. Names have been mentioned. 
fbi. Government should be concerned not 
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only with Hindujas, PITCC or Bacbcaacs. 
They should be concerned about the Rams 
and Rahims in this country also who are 
tbe rea] constituents in this country. You 
may try to protect your friends, whose 
disclosures according to you will put )OU 
in difficulty. See the way the Chadha 
e"jso~e has been dealt with in this country. 
A ft.githe Lorn JU"ice has been treated as 
a VIP guest In this country. The person 
against whom we have been told on the 
floor of the House that an enquiry is going 
on· God knows how long that enquiry will 
continue· about the FER A violations. Their 
relations are the honoured guests of the 
Prime Minister during his annual sojourn to 
lovely island. 

PROF. K. K. TEWARY (Buxar): Do 
not talk irrelevant things (Interruptions) 

SHRI SOMNATH CHATTERJEE: 
These things are eat 109 at the vitals of this 
country's economy. (lnterruptions) 

PROF. K. K. TEWARY: Is this a 
speech on the Fmance BIll, Sir? 

(I1l1erruptiom) 

PROF. MADHU DANDA.VATE: I 
agree with Mr. Tewal)', that love1-. I!~land 

is un· parliamentary. llnt~rruptiolls) 

SHRI SOMNATH CHATTERJEE: 
These things arc eating at the vitals of the 
countr,) '5 economy. Jf people feel that those 
who indulge 10 sue!' uctivlties of financially 
marauding this country can get away with 
this, not onh they can get ~ way WIth this 
they wiIJ get the protection from the highest 
person in this country then what will 
happen to the econom y of this country. 

(Intel"ruptiom) 

What will be tbe fate of this country? 
What is the fate (f an honest bu~inessman 
and an honest Cltll.en of this country 7 
Therefore, Sir, this is a Bill which would 
not get the sUl'port of any right thinking 
man and I opposcnhis Bil). (Interruptions) 

PROF. K. K. TEWARY : ThI~ is the 
abiding c:hame of tbe CPI (M) party that 
you descent to such level an the Finance 
Bill. (1n~rruptions) 

THE MINISTEIl OF STATE IN THB 
DEPARTMENT OF REVENUE IN THB 
MINIS1 R Y OF FINANCE (SHRI A. K. 
PANJA) : Sir, I was listenina to the HOD. 
Member, Shri Chatterjee to find out whether 
he can fmd anything good in the Finance 
Bill. Not a single word was uttered in its 
praise, and therefore, it is nothing bot a 
dram inspector's report whele everything 
must be dirty. 

SHRI SOMNATH CHATTERJEE: 
Mr. Panja was looking only for tbe 
criticism, therefore, when I said that there 
are some good proposals, be did not listen. 

(Intetruptionl) 

PROF. K. K. YEW ARY : A paranoia 
has gripped their minds. With completely 
jaundiced mind and vision they look at 
everything. 

PROF. MADHU DANDAVATE: 
Along v.ith KauI and Sbakbdhar, you keep 
a dictionary also. (Interruptions) 

SHRI SOMNATH CHATTER.JEE : 
Sir, any compliment from Mr. Tewary 
would be a disqualification for me. . 

(Translation) 

SHRI MANO] PANDEY (Bettiah) : 
Mr. Chairman, Sir, the hon. Member of 
the opposition durina the debate 
OD the Finance Bill has raised 
certain issues which are required &0 be 
replIed. It seems the hon. Member 
of the oPJ:'osition has the habit of Jookq at 
every thing with dIstorted vision. Sir, you 
will agree with me that if any good thing we 
look at with distorted vision then we can 
see only the demerits of that. It is just 
the question of the vision. I think my hem. 
colleague Sbri Chatterjee miaht be haviDa 
the knowledge of Jooklng at things in tIIeir 
right perspective. I think. tbis is the age 
factcr, because with the advancement of age 
c""mges do take place in a man and the 
hun Member is perhaps subject to these 
cbanges. All this I am saying on the basis 
of my knowledge of medical science. In 
this August Banse what has been said by tho' 
han. Member apart Hon Finance Bill jest 
irrelevant. Many of the things stated by 
the hon. Member are outside. &he purview 
of the Finance Bill. 
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SHRI BHADRBSWAR. TANTI : Please 
.. confined to yourself. 

SHRI MANO] PANDEY : I am 
confined to my views. The important thing 
which has been said through tbis is uBekari 
Batao" (elinimation of unemployment).· If 
we give this sloga:l, then why it is reiented 
to by the opposition '? The slogan raised 
by our leader is not a new one. The 
programmes aimed at "Bekari Hatao" have 
been incorporated in the 20 Point Economic 
Programme. Besides this, the programme 
of "Bekari Hatao ,. has also been incor-
porated in NREP; RLEGP and Self 
Employment Programmes. This is not a 
new thing. I want to say it clearly that 
Shri Chatterjee is not the only well wisher 
of the people, we also go into the problems 
faced by the people in our constituencies. 
I would like to emphasise on the progress 
made by NREP, RLEGP and Self Employ-
ment Programmes. It is altogether different 
that in West Bengal all the money is 
distribated among the party cadres just to 
please them. But this thing is neither seen 
in Bihar nor in any other state. In the 
state of the hon. Member the money 
allocated for NREP and RLEGP i. 
distributed among party cadres. Mr. ~ 
Chairman. Sir, through you I would like to 
inform the hon, Members of the opposition 
that the Self Employment Programme has 
contributed towards the progress in the 
villages. The C~ngress Party does not 
claim to have totally eradicated unomploy-
ment, but to a large extent both unemp loy-
ment and poverty have been removed. 

Sir, the state Governments are 
responsible for the implementation of the 
programmes framed by tbe ·central Govern-
ment. It is necessary from t!Jem to accept 
the responsibility of Unplementation of 
these programmes. Whenever we suggest 
to include agriculture and irrigation in the 
concurrent list there is a lot of hue and cry 
by the opposition. 

Sir, through you I would also like to 
request the opposition Member not to make 
bue and cry whenever we refer to the 
water Ulanagement and other 'irrigation 
schemes. We are predominantly an agri-
cultural country. Why do they oppose 
inclusion of irrigation in the concurrent 
Jist? 

SHRI SOMNATH CHArTTERJEE 
Why do you accuse us '1 

SHRI MANOJ PAND EY ; Earlier you 
were doing the same thing . A~ for· as 
irrigation is concerned, the ruling party 
feels that both the agriculture and the 
irrigation shuold be inclutied in the 
concurrent list. The responsibility for all 
this also lies on the opposition to a great 
extent. For their own weaknesses the 
opposition blames the Central Government. 
The responsibility of implementing the 
various programmes rests on the state 
Governments. Besides this, there arc 
several other things which need not to be 
discussed in details. Today, certain things 
referred to by the hon. Member supported 
by tbe facts are a welcome measure... There 
are no two opinions about them. The hon. 
Members are well aware of the constraints 
of resources at our disposal. The question 
of unemployment is very important because 
even today at least 7 .5 crore persons are 
unemployed in the country. 

Mr. Chairman, Sir, througb you I would 
like to ask from Shri Cha tterjeeji as to why 
docs be look only upto working class'/ Is 
the working class the only class to be 
taken care of? Working force is 350 
million out of the population of 780 
mill ion in the country. Out of this 3 5 
million are in the organised sect or. The 
hon. Member of the opposition need not 
resent the statistics and may cross check 
them with Mr. Datta Samantji who is 
present in the House. Shri Chatterjeeji 
and Datta Samant both have made a lot of 
bue and cry about 3 5 miJlion workers in 
the organised sector, but what about 300 
mi1lion agricultural and rural labourers for 
whom some provisions bave been made in 
this years Budget. They should have at 
least welcomed this measure. I want to 
say that a beginning has been made in this 
years Budget by making provision to 
provide an insurance cover of the agri· 
cultural labourers at anominal premium. 
Hon. Members in opposition should also 
appreciate it. They shquld have referred 
to the walfare of agricuHural labourers first 
of aU. You struggle for tbe wages of the 
workinlJ class, you resort to strikes and get 
tbe wages increased. The organised sector has 
got the platform to the raise their demands. 
You should have raised the matter reaardiDa 
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UDorganised sector also. You should have 
asked as to how this unorganised sector can 
be oraanised. Datta Samantji, the agri-
cultural sector is unorganised, does Dot 
have the proper platform to raise their 
demands. Three Hundred million workers 
are always there in the category of have 
nots. It is not good If thiS sector is left 
unorganised for ever. Whenever the 
question of unorgamsed sector is raised in 
this August House, standard reply comes 
from the Government that something will be 
given to it as "Prasad" (Chanty). With 
full responsibility I would like to submit 
that today a good beginning has been made 
in this direction. Through this Budget 
some kind of security arrangement, have 
been made to provide an insurance cover 
for them. 

It is alright, but a labourer in the 
Government service earns rupees two 
thousand per month on an average. Can't 
we give rupees on thousand per month to 
an agricultural labourer? 

SHRI SOMNATH CHATTERJEE : 
Give it to them. Nobody is objecting to 
it. 

SHRI MANOJ PANDEY: Please listen 
to I.le. I am talk:,lg in your favour. It is 
necessary to tell them. They always talk 
about the working classes, so we have made 
a provision of insurance. You are the 
massiah of leftist forces. You should have 
been the first person to say something 
about agricultural labourer. I want to say 
that if 50 per cent labourers are earning 
rupees two thou,and in organised sector, 
then we should give the agricultural 
labourer at least rupees. one thousand. I 
am not talking in terms of salary but 
interested in knowing as to how we can 
provide them this much of mount. Shri 
Chatter jee, please listen to me. The 
problem is that you don't have that vision 
which we people have. We want to give 
you that vision. You take our vision. 

SHRI SOMNATH CHA TTERJEE 
I support all the provisions made by the 
governm~nt. 

SHRI MANOJ PANDEY: I am telling 
you my views. Are you loing, to listen to 
me 1 

Leave aside aaricultural labourer. The 
main thing is that we should make arrange-
ments to provide them one thousand 
rupees. The Goverilment want to pay the 
amount of premium of insurance cover on 
!leba)f of the labourers. A provision has 
been"made to this effect. Besides, you have 
referred to minimum wages. I am taking 
the basic things. Earlier agricultural 
labourers were paid different wages at 
different places, but now it has been said 
that minimum wages should be fixed and a 
Bi11 was also brought in this regard. Every 
state Government has tried to implement it. 
But how can we talk of minimum wages 
without paying the minimum support price. 
There is a very big imbalance in it. In my 
view the condition of the farmers and that 
of the labourers should have been taken 
into account together before arrivmg at any 
conclusion in this regard. The minimum 
remunerative pnce to the farmer not the 
support price, and the minimum wages to 
the labourer should be linked together. 
Wherefrom he will get the minimum wages ? 
He will get it from the farmer, but we are 
not paying attention to the condition of the 
farmers. We arc giving preference to the 
labourers. We have created a difference 
in the society and the result is that 3 1 lakhs 
labourers are mIgrating to Punjab to work 
because farmers here are not in a position 
to pay the minimum wages to the labourer. 
It is the only reason for their going to 
Punjab. I would like to submit tbat it 
will not be justified to pay minimum wage 
to the labourers without giving minimum 
remunerative price to the farmers and this 
will result into an agitation also in the 
society. Their problems can only be 
solved if equal attention is paid to bol.h of 
them. There can not be a consistency if 
problems of the both are studiod witb 
different angles. You will fail at both the 
places. I, therefore, request the hon. 
Minister that he should impress upon the 
State Government to give minimum remu-
nerative price to the far.ders. Thi5 should 
be implemented strictly and if necessary. a 
Bill should be introduced for the purpose. 
We can obtain consent of the State Govern-
ments in this regard and call a meeting of 
NDe to discuss this matter. 

The other thing, J want to say about 
agriculture is the creation of irription 
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potential. You might be knowiq the 
extent of itrigJtion potiential created in 
the country but you have never made a 
mentioned of it. In our country irrigation 
potential has been created only for 67 
million hectares of land. But out of tbat 
the utilisation has been llmHed only to 
45 mil1ion hectares. It means that we 
could not utihse whatever irrigation 
potential we have been able to create. The 
amount spent to create this irrigation 
potential bas not been utilised fully as there 
is a shortage of 13 million hectares in 
utilisation. By 2000 A.D. we have to 
create a irrigation potential for 113 million 
hectares. How much expenditure will be 
involved? whether any assessment of the 
expenditure has been made? Many big 
irriBation projects has been started in the 
country. These projects were needed 
to supply water to the farmers for 
irrigatIon. We have spent crores of rupees 
these projects as. We have spent 1200, 
1300 and upto 2000 crore3 of rupees on' 
each of these projects. (Interruptions) Listen 
to me as I am sayinl a very important 
thing. You will also appreciate it. You 
should not ]eave like this. You will be 
feeling difficulties if you do not listen to me. 

I wr.s saying that if we are not able to 
utilise fully the irrigation potential we haye 
created than tbe Government should not 
create fresh irrigation potential. We must 
ensure 100% utilisation of the potential we 
have created. New irri,ation potential 
should be created only after we have fuJly 
utilised the existing potential otherWise we 
will get on return of the mnney we have 
spent on it. 

Besides, I would like to say somthing 
about minor irrigation projects involve huge 
arnowt of expenditure and it is not possible 
for the Government .to undertake them 
due to the contraints of the resources. 
Minor irrigation projects have been given 
prior:ty in the R.L.E.G.P. schem~ and in 
other scheme" also. I think that you 
should give every farmer his own irrigation 
facilities. This will bring a change in the 
system. We should make changes in the 
policy and we are doing that in the form of 
decentralisaticn of irrigation facilities. We 
are prcviding 4 inch boring lind a pumping-
set to a falm~r~s famjJy, but we sbould 

make arraagoment. to provide this 'adUty 
to every farmer. The facility .auld not 
be liven only t~ tbe marginal or tbe small 
farmers. I want to tell you that thdte 18 • 
class of farmers which owns land between 
two and half acres and five acres only and 
there is another class which OW1l8 between 
five acres or more of the land. These are 
the middle class f.1fm~rs who are a1so 
known as the backbone of asriadtural 
society. We have to look afler the 
interests of the farmers who own Jand 
between five acres and fifteen acres. It is 
a different thing that we have to see the 
welfare of the marginal and small farmers. 
We have different programmes I for them, 
but we have very few programmes for me 
average-middle-class farmers owina 1104 
between 5 acres to 1 5 acre,. I want to 
give you an example. Mr. Chairman, Sir 
don't ring the bell. I am talkina of the 
reality about the farmers. 

I want to say something about mechani-
sation of agriculture. You talk of mecha-
nisation of agriculture sector. You provide 
good seeds, irrigation facilities on fertJJizers 
to the farmer and let him cultivate him 
fields with tho help of oxen and plouah, 
you will find that the yoild is more as com-
parsd to meahanisation system. You can 
spend lakhs of rupees on mechanisation, but 
you will not get the yeild. I want to say 
that the price of tractor is one and half 
time more than the Maruti car. The price 
of a Maruti car in 80 thousand rupees, 
wb.:reas the price of a tractor is Rs. 1.25 
lakhs. When the farmer go::; to buy a 
tractor and other implements, he finds him-
self unable to purchase these items because 
of the high prices. Secondly. the banking 
system is rar from satisfactory. The Branch 
Managers have been given enormous 
discretionary powers. These branch Mana-
gars are &tossly misusing. these powers to 
derive undue benefit. out of t:lem. I 
know about it aDd I have gat hcred inror· 
mation about it regularly from the esti-
mates committee. Every Branch Manaaor 
has got powers. A Zonal manager can 
sanction a loan up to Rs. 50 lakhs on his 
own without seeking the approval of other 
higher officers. If we impress upon him to 
saction loan,to a industrialist of our district 
fh~ branch manager points out this Llcunna 
and that Lacunna in the application. We 



~s PiIllUlU BIll, 1988 VAISAKIIA If .'10 (SAKA) F'Inonc. lliU, 1988 366 

CMlllOt iaaplemeet our politics .,itb auch 
branch managen. It ~. a radical 
cbaole. 

Be sides, I would liko to say samet hins 
a1)out the loans. A farmer who applies for 
loan for the purchase of a tractor and tractor 
impJements has to mortgage his land as well 
as the tractor. How far it is correct? H 
a person buys a taxi, only the taxi is 
hypothecated to the bank and there is no 
n~d of any other security. This disparity 
should be removed. When we hypotheca~ 
the tractor, \'thy then hypothecation of the 
land is necessary. When the loans are 
repaid by tbe earning from tbe tractor, 
hypothecation ends. 

AN HON. MEMBER 
point. 

Very good 

SHRI MANOJ PANDEY: These are 
the fundamental thinas. You must raise 
these things, but you never talk about tbe 
farmers ... (Interrupt;ons) 

Another thing I want to say about crop 
insurance. We have implemented crop 
insurance scheme and have taken the district 
as a unit for tbe purpose. Crop insurance 
scheme wilt be implemented in a district 
where the damage caused by the natural 
calamity IS more than SO per cent. This 
is a condition for implementing the crop 
insurace scheme. If there is drought in 
one district in which 40 per cent area has 
come under the grip of drought and the 60 
per cent has not, then district as whole is 
not covered by crop insurance scheme. 
What I think is that the revenue district 
should be taken as one unit. This will 
remove many difficulties. 

Land reforms arc very much needed 
today. Many things in land reforms, require 
a new form to be liven them. If we only 
talk about the land reforms and do not plug 
out tbe loopholes then nothing can be 
gained. We must do something about it 
today. 

I wanted to say about population control 
also, but you have Dot aHowed me time, sO 
1 am concluding here. 

Thank you very much, 

(English) 
.. 

SHIU BHADRESWAR. T ANTI (Kalia-
bor) : While participating in the discussion 
on the Finance Bill I must say that thit 
Budget and. the Finance BiJI are being passed 
for the past so many years, after indepen-
dence. But still, the country has not 
reached its aoa] as per tbe expectations of 
the people. We have achieved many things, 
in many fields, the country has progressed, 
no doubt, but it is yet to progress on the 
lines of the other developing countries of the 
globe. 

Look to the burning problems of the 
people. For want of food and shelter the 
paren!s are selhng their own babise. Bonded 
labour system in the country is gOlDl on. 
Tbere is business on labour. Labourers are 
being sold and sent to other Gulf countries. 
It has appeared in the paper today also. 
Civilization bas not reached many places in 
the country. For example, in Malkhanairi 
in your own State, Mr. Chairman, people 
people are still uncivilised. In Nagaland, 
in Tuensum dirstrict people still remain 
naked. You cannot ~o there. They will 
shoot you down. And then there are starva-
tion deaths in your State in Kalahandi and 
Koraput districts (Orrisa). 

AN HON. MEMBER: There no star-
vation deaths. 

SHRI BHADRE SWARTANTI: Just 
listen to me. 

You see the grim picture of hum an life 
in 800 tea estates in Assam and then see 
what bas taken place in Rajasthan-Sati 
incidents. And this IS the test of freedom 
of the people who have sacrificed a lut for 
building up the country, for the freedom of 
of the conutry. We have done a Jot, I 
must agree. But still mal"y things remain 
to be done. 

I remember the words of Robert Frost 
who wrote : 

The woods are lovely, drak 2nd deep, 

But 1 have promises to keep, 

.4nd miles to go before I sleep, 
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And miles to go before I sleep. 

Your false promises will not las\ long. 
Because of your wrong policies you have 
failed to reacb the target. Your barometer 
bas failed. You are hijacking reality to an 
uncertain destination. People at the head of 
the administration have failed. I have seen 
one cartoon in tooay's Indian Expr~ls which 
says. 

"The Bofors Truth 
Buried: 1988" 

Born: 1987. 

THE MINISTER OF STA TE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : What a laugh! 

SHRI BHADRESWAR TANTI: This 
is economic growth. You may object to 
it. 

That is "by, Mr. AJadi Arona, in his 
'dissent note' has said "Oh Siva, yqu may 
threaten me and open your third eye. But, 
truth is truth and guilty is guilty". You 
must build a bridge between the Government 
and the people. You ha ve fai led to go to 
the people and failed to consider the reality 
and tbe problem of the people. 

, Some hundred years back, thousands of 
people were taken from States like Orissa, 
Madbya Pradesh, West Bengal, Bitlar, to 
work as Tea Garden labourers in 800 Tea 
Estates. MosteJy these people are Scheduled 
Castes and Scheduled Tribes and tbey stilJ 
remain backward. Why not they be given 
comtitutional mandate under Article 341 
and 3427 What prevented you to give them 
tne constitutional mandate which is the 
gaaranted provision of the Constitution? 
Why bave you not given then this right as 
tbey bad in their state of orgin ? What 
prevented you to do thlt ? 

Sir, we have passed many laws after our 
independence. Why have you Jailed to 
implement the laws, particularly the labour 
Jaws. These lawl are as per the provisions 
of the Constitution. Constitution i. the 
Bible of the country. I do not want to 10 
into the detaUs. 

Sir, you know, Aasam and other North 
Eastern S'-tes are mott backward al far at 

industrialisation is concerned. You have 
set up so many industries .. in Bombay, 
Madras, Delhi, Uttar Pradesh and all other 
places. Why have you not set up industries 
in Mizoram, Manipur, Arunachal Pradesh 
Megha) aya, Sikkim and \ Assam and othe; 
places '? Wbat prevented you to do 
tbat 1 

Sir, Assam Tea is earning sixty per cent 
of our foreign exchange, but the people 
those who arc earning the foreign excbanae 
ar~ living below the proverty line. Thirty 
five per cent of our people are living below 
the proverty line. How can you deny these 
facts ••. (In tUTU pI ions) 

MR. CHAIRMAN: Please wind up. 

SHRI BHADRESW AR TANTI : This is 
a very important matter. Please allow me 
some more time Sir. 

The Kathalgiri power and gas-based 
project of 660 MW and Subhansiri project 
have not been taken up. Every year, there 
is flood in Assam and bundreds of people 
die in flood waters. Nobody is there to 
rescue them. 

Tbe rail communication in that area is 
the worst. OnJy for namesake. there:. a 
superfast train from Delhi to Assam. But 
its bogies are very old and not worth trave-
lling. The food supplied is the worst. 
There i4i no water in the lavatories. One 
day, in my constituency, one gentleman was 
travelling by train and his fflend was going 
on fOOL near the train. The person, who 
was in the train, asked him to come in the 
train. But ho replied that since he was in 
hurry, he wal going on foot. This is the 
condition of train service there. 

There is no steel plant in the public 
sector. Under the Assam Accord a refinery 
in the joint sector was to bel-set up. And 
the Government is commited to set up that 
refinery. But till date no action hal been 
taken to set up the refinery. NumJigarh in 
Golagbat Dis~rict, whicb is m)' constItuency, 
baa been found to be the best place for 
letdnl up the refinery, as per the survey 
report. I humbly pray tho Government 
that it should set up a refinery in Numli-
prb. Moreover, GolJaahat is a Jlo-jDdultry 
district. 
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Restricted area permit should be lifted. 
Because of this, tourists cannot go there. 
With the result. we are losing lot of 
revenue. 

Kaziranga is the only place where one-
hom rhinoes are foun" and may tourists 
from inside and outside the country visit 
that place. But thdt area has not been 
developed at all. Manas sanctuary and 
Tiger Project in As~am have not been looked 
after at a11. 

The unemployment problem in Assam 
is very acute. Unless you set up some 
industries there, this problem cannot be 
solved. There should not be any regional 
imbalance. There should not be any dis-
parity in that. 

Under the Assam Accord, the Central 
Government had agreed to consider the pay 
and allowances to all those employees of the 
Central Government and the public sector 
undertakings who took part in the Assam 
movement. They have not yet been given 
their salaries whereas the State Government 
has given all the benefits to those of its 
employees who took part in the Assam 
movement. I request the Govemmeat to 
aive tbeir affected employees all the benefits 
which the State Government has already 
given, under tbe Assam Accord. 

SHRI CHINTAMANI JENA (Balasore): 
1 rise to support the Finance Bill moved 
by the hon. Finance MinIster. 

The hon. Mmister has introduced certain 
amendments which are to be welcomed, I 
also congratulate tbe hon. Minister tbat be 
has proposed certain amended proposals 
which wUl boost tbe hotcl and tourist 
industry of our country and also which 
will be a boon to our foreign exchange 
earnings. 

The Minister in his amendment propo-
sals has proposed to limit thc exemption 
from wealth tax on investment made in 
certain public sector bonds upto Rs. 5 luhs 
which is definitely a welcome step. The 
amendded proposal to exempt customs 
duty from 3 2 pieces of equipment meant 
for treatment of eye sight and some other 
medical equipments, is definitely a step in 
the rilht direction. 

The textile policy which was annOUDCed 
three years back had given encouragement 
to the persons engaged in taxtilc industry. 
But I regret to say that it has not becIo 
properly implemented I would request the 
Government to see that it is properly 
implemented. Since we all know tbat 
seventeen per cent of the total employmmt 
in the country is in textile industry, 
therefore, due attention should be paid for. 
its proper implementation. 

I must praise the Finance Ministry for 
their decision to reduce the duty on lOme 
of the textile items. This is really a very 
commendable step taken by tbe Finance 
Ministry. 

The bon. Prime Minister', instructiOlll 
to the planning Commission for the imple-
mentation of the district level planning from 
the Eightb Plan onwards is reaJJy very 
praiseworthy. The planning process at the 
district level should start from DOW itseJf, 
otherwise we cannot achieve our loal 
properly before the finalisation of the Eighth 
Plan. The exercise should be started by 
appointing experts at the district level to 
see that the dIstrict level plaDoing is pro-
perly done. There should be an analyais 
of the pattern of the average income and 
expenditure of the Government because when 
the internal borrowings and external assis-
tance amoun' to twenty per cent of tile 
total receipts, interest payments alone 
account for seventeen per cent of the total 
expenditure. The interest pdymellts are 
really causing a great threat and strain to 
our own resources. So, tbis aspect hu to 
be given due attention. 

Our aim and policy is to remove the 
regional imbalances. As we aU know, die", 
are certain States which arc backward and 
the per capita income of those States in 
much less than the national average. Whh 
speaking on this aspect, I would like to say 
that the per capita income of the State liko 
OTlSsa where the ST/SC population is forty 
per cent-which is the second rushest in 
the country, next t(l Madhya Pradeab-i. 
mucb less tban the national averaae. So. 
steps should be taken on priority basis 10 
that they can be brought to the Datioeal 
average, not only in the matter of per 
capita income but also in other ftIIPICCS. 



lia C(~~iOA, irriaatiOA. conunun~tion, 
.. SiwjJar1X, top priority sb9.Uld be liven 
t9t ~ exp~\iOll Qi nalU(al resour.ces 
~ * ~vai"ble thet" lUch &1i mines. 
f~ w~ter r~urccs, etc. W~ ~w ~ 
~ ~ day our Pt~e Minister.$ &iven .. *g8Jl an~ programme for eradication of 
~IoYlll~t alOIlg wIth PQverty. I am 
~rry tbat Mr,. Chatt~jee) my bon. ''_wycr 
f~ioop, ii not !wre. He was accuslnl the 
Prime Minister th~t he has said that pOVOrty 
has already been eradicated and now he is 
~I! to eradicate WlCmployment. I would 
Ui.c;. to say, h~ inte~pleta.tion on this issue 
is QQt onl! baseless, but also not based. on 
~~ but on bis iruagina tion. Tbe Prime 
Minister has categorically told that while 
we are eradicating poverty, side by side we 
~uJd see that unemployment is eradicated 
fn;lu,a our cOWltzy.. He was quoting our .,..t leader Indira Gandhi who bad 
wQUtht 4P-point programme and whQ gave 
.. progI'auDIJle for eradicalion of poverty 
(r.om the country. But she was repeatedly 
1!I;lling tbat she i$ not a miracJe and also 
• is not Alladin and the Wonderful Lamp 
sp tbat within a day poverty will be eradi-
q.ted. Site. gave the slogan and also 88~ 
lbo, proaramme for the nation and gave 
, ~riQD call to tbe nation. She had been 
..,..ate41y tclbng that with siocere ciOn 
.. bar~ Iallour we. CaD. achieve ow: loal 
~ cra~t¥t. poverty, Similady, Mr. 
~tt«jee it not here, he will aareo w.itA 
.. t,pt .. pelUlltalC of people below the 
NXCrty line is c1efilJitdy reduced aftu tile. 
Man ai~ by, tAo .late Indira Gandhi. 
~ilply also our prescot Pr.ime Minister 
W Bivan a call that we will eradicate 
poverty aJong with UllClDPioymmt. Bat 
within 60 bours of his can we can Dot 
tIPecl thM unempJoYJIMIDt baa been endi-
.., or will M eradica_ after .. 
_Jcmrra1lWon of tile 1Sl8a..89- Fiaaace 
... libis is not conect.. Ila'" I wDuId _111m ... to. mia1ead til .. people ia I8CIa 
.. "by that tiler will misunderstand Uout 
it~ 

Sir,. due to 1.q)r~eotod drouaJu. in 
ln1t u, well .. severe flooda in Soalt 
_tes, our .-iculwllll produclion has heeD 
i,d~ to a W8I QXtOPt. So, steps need be 
taV,l\ ~ a war footjJI& to ex_d the 
i,rtiAY~. f,wrilit •. a114 allo to control tile 
~ In ~ ol .... itlipaioa pJO.iegts 
\.Iaicb are UDder execution, I wouJd Jl.ke to 

state tbat the ir~i ... ~oa p~ Which 
ale under execution Sh9uld be 0011l1J~"" 
within a limited pc-riod without ",tend" 
the time again and again. Similarly.. iM 
tbe case offlood control project... • 

MR. CHAIRMAN: Please c~lude. 

SHRI CHlNTAMAN 1 lEN A: I \Ydl 
COJ;lCJu~e. 

SimiJ .. u]y, the flood control projOd;l 
which are of multi-purpose nature should 
be aiven top priority. In thiS connection I 
would. like to mention one project in my 
OQIlstituOOCY and in my State, which is an 
.-State pr(\ject, warnely, Subasnarekba 
p,oject" wllich is 8. multi-purpose pro.ject 
and wiU not only control the floods, bu' 
will also provide irrigation facilities and 
also generate power. So, this multi-purpose 
project should be completed. In thia 
conn&:etion, I ""ould definitely convey my 
gratitude to the Union Government f.or 
aivin& aD suppan. Tkis project is beiDg 
inanced by tile World Bank whidh is to be 
tcpajd by the three StateS-Bihar, West 
lblgal and Orissa--which is not possible 
on tUir part with their limited resouFCOS. 
In this connection, I would request tho 
Uoion Government to come to their r~ 
ap.d that project should be im pJemeated 
by the Centre. 

18.00 hrs, 

We arc pround of our Defence forces 
ord.oance fa.'rtqries I.I1d R and D ap.d of 
their orderly disciplUie. We. do DO~ h'4i~ 
to provide as much flDOWlt as is ~ 
fc?T the defence of \)lIr C9W1try. au~ aj~ 
b): side, I mu.st urse t.k$ tbe ~ 
tlUo1ted fat the; ~fe~ QEQ~t.s sbo.uld ~ 
PIQWI.Y ut~~~ ip thct ~ ~ia1 y~ 
That amouDt shouJd not be aBowed to ~ 
lapsed. 

.. spite 01 sevae drought of 1987" .. 
eaerp IC~ has not beat ftIdaco 
thr~ we ue mostly dopeodiAe on hycW 
pr.ojects. It is DG doubt a sigDiicent CQDtJi,. 
butioa to the national development. Sti». 
011&' aim aDd object _uld DOl be f~ "_ 
in for more hyde! projects. W. aItaaId .. 
in for more thermal projCllCtl aQd a_ ,_ 
produciDa non-CODventionai ODII'IJL ... _ 
effort Ihould be made to ICDOrate thermal 
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projects. In tbi. connection. I would like to 
say tbat Talcber Super Tbermal project in 
OriDa which bas been cleared by the 
Planning Commission' sbould be implemented 
by the Government as early as possible. 
The Thermal Project at Ib Valley which is 
being executed by the State Government 
should be given proper assistance and 
guidence so that, it can be completed in the 
prescribed period. 

The hon. Minister in-charge of Banking 
is not here. I would request the hon. 
Minister, Mr. Panja to bring to his notice 
one point. The poor people, and the SC 
and ST people who arc getting loanl from 
the banks are being harassed. In this 
connection, so many things are to be told 
bu t there is no time. But I would reques t 
the hon. Minister to see that the poor 
people who are beneficiaries under JRDP 
are not harassed. 

MR. CHAIRMAN: Please conclude. 

SHRI CHINTAMANI JENA : Minimum 
remunerative price shouJd be given to the 
farmers 10 that they may not sustain loss. 
WJth tbese words, I support the Financc 
Bill. 

MR. DA'IT A SAMANT (Bombey South 
Central): Mr. Chairman, Sir. I am thank-
ful to you for living me ~ime to !express my 
views on the Finance Bill. 

. Sir, in this Budget. when the discussions 
were going on a lot of concossiODI were 
given to tbe private sector. I start from the 
textiles. namely Dhirubbai, R. K •• Ambani. 
and JK. 

MR. CHAIRMAN: Please continue 
tomorrow. The House stands adjourned to 
re-assemble tomorrow at 11.00 a.m. 
18.04 brs. 

The £Ok SoMa then adjourned till 
Eleven of the Clock on Fridop, April 

29, 1988/Vauakha 9, 1910 (Saka) 




